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LOK SABHA DEBATES 

·LOKSABHA 

Thursday, February 27, 19921Phalguna 8, 
1913 (Saka) 

The Lole Sabha met at 
Elfw9n of the Clock 

[MR. SPEAKER in the ChaRi 

• ORAL ANSWERS' TO QUESTIONS 

[ Translation] 

Bomb BInt In Srlnagar 

*41. DR. RAMESH __ Cl:lAND - TOMAR: ---
SHRIMATI BHAVNA 

.. CHIKHLIA: 

WID the M"misterof HOME AFFAIRS be 
pleasaclto stale: 

(a) the number of persons killed and 
injured in the bomb blast at the police Head-
qurters in Srinagar reCently ; 

(b) the number of security personnel 
suspended and the number of militants ar-
rested In this connection; 

(c) whether Involvement of any foreign 
country Is suepected in this case; 

(d) whether any Commltt .. has been 
. appointed to Inquire Into the Incident; 

(e) if so, the details thereof; and 

(f) the remedial steps being taken to 
prevent such incidents? 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) to (f). A statement 
is laid on the Table of the House. 

STATEMENT 

On 24th January, 1992 in a bomb explo-
sion and the resultant fire at Police Head-
quarters at Sri nagar, one constable died 
while OGP, Jammu and Kashmir, Additional 
DGP BSF, IG CRPF, IG Jammu and Ka-
shmir Police, DIG Kashmir Range, Jammu 

~ "rnd Kashmir Police and another constable 
sustained splinter and bum injuries. A case 
under FIR 10192 Dated 24101/92 has been 
registered at Police Station Shaheed Gun;, 
Dist. Srinagar. The case has been entrusted 
to the Central Bureau of Investigation. No 
suspenslonorarrests haveaofarbeen made. 

Government has already stepped up 
pressure on the tenorists and vigil on the 
border. Intelligence operations have been 
further Intensified. 

[ Translation] 

DR. RAMESH CHAND TOMAR: Sir, 
yesterday the Hon. Home Minister hac! 
brought a resolution for extension of Presi-
dent's Rule in Jammu and Kashmir. Funhel 
he said thal the situation in Kashmir is very 
bad, incidents of terrorism have inaeased 
and elections cannot be held as dread still 
persists among the general public. In a re-
port -ubmibd on July 3. 1990the Governor 
has stated that some employees of the State 
Gov.nrnent .. ~thetenoristB.lWIIOUId 
like to know 85 ~ what steps.,. being taken 
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to identIy the St ... Government ampIDyaes LG. and those belonging to the para-mIIllary 
who are in connivance with terrorists? How forces who were kilad thera, hawt not been 
many such employees have been identified given any compensation. 
tift It.::~ and what action has been taken 
against them-; 

[Englsh) 

SHRI S.B. CHAVAN: Sir, so far as the 
State Government employees ar8 con-

.. cem8d. it Is a feet that there has been a total 
annihllalion and we ara trying our ievel best 
to win them over. But. at the same time I 
cannot rule out the possbility of some em-
ployees being involved in some kind of activ-
ity, which is highly objectionable. I would not 
be able to give exactly the flQure. But some 
of the offars have been dismissed under 
Article 311. 

[T I8IJSlation] 

DR. RAMESH CHAND TOMAR: Sir, my 
second supplementary is with regard to the 
growing terrorism and separatism in Ka-
shmir. The root cause of the problem is 
Article 370. It would be necessary to delete 
Article 370from the Constitution to checkthe 
growth of terrorism and separatism. May I 
know from the Hon. Home Minister ihe time 
by which the Govamment wiD abrogate Ar-
ticle370? 

MR. SPEAKER: How is it related to 
that? 

(~) 

SHRI HARI KISHORE SINGH: Sir, is it 
true that the army and securiy agencies in 
Kashmirwere deployed in providing security 
10 a meaningless )lalla'? Is it true that as a 
rasulof it, negligence was shown in pIOVid-
ing-protec:tion to securily personnel that Jed 
10 this incident? 

SHRI S.B. CHAVAN: Sir, it is true that 
he D.I.G. of the area where the incident 1Dok 
place was away inJammufor4dayslO make 
security arrangements. After his return all 
officers were busy with security arrange-
ments for the I Elcta Yatfii on the 26th. 

VI 
~I ~LA MISHBA MADHUKAR;J 

would like to know flOm the Hon. Minister 
whether the Government has made an esti· 
mate of the extent of danger posed by the 
'Elcta Yatra'to national unity. How much 
expenditure has been Incurred by the Gov· 
ernment on the 'Elcta Yatra'? 

[English) 

MR. SPEAKER: I do not think it arises 
out of this question. 

[ Tl'alJsIation) 

SHRI SURAJ MANDAL: The Hon. Min-
Ister said that the incident Is being looked 
into by the C.B.1. The report IlDnitled by the 

SHRNATIBHAVANACHIKHUA:Sir, I C.B.I. on the basis al8Vidence collected till 
would like to know from the Hon. Home now states that the orderly was involved in 
Minister as 10 why the Government gives a the incident. Further he said that a week ago 
stanJotypad reply after avery incident of ter- 26 persons of S.1. _I .. re suspended. 
IOrism that the matter has been handed over What does he have 10 say about thal? 
10 the C.8.I. May I know as to what compen· • 
saIion has been given to the naxt-of-kin of SHAI S.B. CHAVAN: Sir, thelnvastiga· 
officers andstaffkiled otlnjurad In the bomb lion has been handed rN8I to the C.B.I. The 
expIoeIon at police ......... ? case was ragiared on the 7th and invasti-

gallons are blingconclucMd CiveIy. During 
SHRIS.8. CHAVAN: Sir, one constable thIa period It would..,..,...., 10 ct--. 

was kIW In II1II incident. HIs nexi-Gf..Jdn this m. In the House nor would It .,. 
haw been giNn RI. 1.25111Jchs as comper.. IppRJpriIU 10 ...... one'. opinion ... 
iIaIion. The 0fficIrs of the ,.,. of D;G and .. of the ift\'l~. 
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[English] 

+ 

separately during eac~ of the last three 
years; 

(b) whether it is proposed to allot more 
LPG agencies in Haryana; and 

*42. SH81 NARAINI SINGtL 
CHAIIOHRI· 

SHRI OHARAMPAL SINGH 
MALIK: - . 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) the number of LPG agencies allotted 
in Delhi, Haryana and Himachal Pradesh, 

88-89 

pelhi 7 

Haryana 8 

Himachal Pradesh 

16 

(b) and (c). LPG Distributorsnips are 
OfMIned indifferent places including in Haral''' 
ana as per the Marf<ating Plan, availability of 
the products etc. 

[ Translation] 

SHRINARAIN SINGH CHAUDHRI: The 
Hon_ Minister has stated in rept)' to part (b) 
and (c) that distributorships are o~ned as 
perth. Marketing Plan and availability of til8 
products. I would like to know as to which 
factors are taken into account while prepar-
ing the Marketing Plan and whether priority 
in allotment of gas agencies is giver to 
districts where bottling plants of gas compa-
nies are located? 

[English] . 

St,tB1 B. SHANKABANAND: Mr. 
Speaker, §Jr, while preparing the marketing 
pIan-the last marketing pia., wu prepared In 
1987 -the mair\conIIcIeralton isofth. availa-
bility of the product. That is the first thing 

(c) if so, the number thereof and the 
places ~entified? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a> 44 LPG distributorships have 
been a1lott~ in Delhi, Haryana and Hima-
chal Pradesh during the last three years as 
below:-

89-90 90-91 Total 

12 5 24 

3 4 15 

3 5 

18 10 44 

r8Cluired. Then comes' the demand of the 
product. Today the population targeted for 
th9 demand is mostly urbanised population. 
Then come~ the ability - whether the given 
agency1s viable in view of these conditions 

[Translation] 

SHRI NARAIN SINGH CHAUDHRI: Mr. 
Speaker. Sir. the Hon. Minister has men 
tioned about the viability and for that he has 
menioned the population also_ I would like te-
know the r&quirementof population on whic~ 
the agency is allotted and whether thE 
Govarnment proposes to allot agency in 
rural areas with thili population of more than 
25,ooo? 

(English] 

.§HRI Be SHANKARANAHD: Six, as per 
the'marketing plan, the population was fixed 
at 20,000 for the minimum requif8ment of 
the population and the demand of the LPG 
cylindera depending upon the Y8rious cities 
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'"tas been fixed. For Bombay the figure is 
8000, but for Delhi-Calcutta-Madras it is 
6,5000, forcitieswithover21akhsto 40 lakhs 
population it is 6000, for towns with (lver 10 
lakhs upto 20 lakh population it is 5,000 and 
fortowns upto 10 lakh papulation it is 4,000. 
" the demand goes below this requirement, 

.1\ is supposed that the unit will not be viable. 

SHRI DHARAMPALSINGH MALIK: Sir, 
the Minister has given a very vague reply 
with regard to parts (b) and (c) of the main 
question. Actually I have asked specifically 
the number and places which have been 
identified by the Department for Opening 
LPG agencies in Haryana because there are 
so many applications pending with thlil 
Department and in the light of the ... 

MR. SPEAKER: Please con,e to the 
question. 

SHRI DHARAMPAL SINGH MALIK: He 
should have replied to the question of how 
many people had g."en representation and 
whether any number of places have been 
identified or not. But it has not been replied. 
So, Sir, I want to know that in the light of the 
increasing demllnd for the LPG connec-
tions, whether the Government has set up a 
Committeetoformulate new rules and guide-
lines for allotment of LPG agencies; r. so, the 
composition of this committee and the terms 
of reference of the Committee and whether 
the Committee has submitted its report lothe 
Government and if so, the salient feaures 
thereof. 

MR. SPEAKER:"s this related to Har-
yena? 

J 

S1::IB!SOMNATH CHATIEAJEE: It is 
ruled by D8JFij:-

• 
SHRI B. SHANKARANAND;.,Sir, I can 

inform Die FIOn. Member that as per the 
information that I have, the Ioc8ons in 
Hatyana which have been found f_iblefor 
opening LPG distributorship are (1) Fari-
dIIbad. (2) Hissar (3) Hadal (4) Shahbad (5) 
JIid. and (6) Mandi D_ali. 

Regarding the question with regant to 
the Committee going in to the the various 
aspects, I say, Sir, that we have not ap-
pointed any such Committee. So, the ques-
tion of getting any report from that?? arise. 

[ Translation) 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, normally if IS stated by (!'ie 
department that in the allotment of g~ 
agencies or of petrol pumps, priority is giVen 
to Scheduled Castes and Scheduled Tribes. 
It is also stated that 22.5 per cent re8erv.ation 
on the lines of reservation in jobs is also 
.there. I would like to know from the Han. 
Ministerthe number of gas agencies allotted 
to Scheduled Castes and Scheduled Tribes 
out of the 44 gas agencies distributed in 
Haryana and out of the gru; age'lcies being 
distributed during the current year and 
whether new agencies will be distributed 
afte; clearing the backlog of previous years 
in allotment of gas agencies and petrol 
pumps? 

[English) 

SHRI B. SHANKARANAND: Of course, 
I fully endorse the view expressed by th~ 
Hon. Member that there should be reserva-
tion for the Scheduled Castes aod Sched-
uled Tribes and there is no doubt about it. I 
would say that such reservation is main-
tained and if there is any difficulty I will come 
before the House for the support of the 
House in solving those problems. With re-
gard to the specific question, I do not have 
this information readily available with me 
and I will furnish the information to the Hon. 
.4ember. 

[ Translation) 

SHRI RAJANATH SONKAR SHASTRI: 
Mr. Speaker, Sir, out of the .. 44 how many 
are from among the Scheduled cast .. and 
Scheduled Tribes? My question hunotbHn 
ntpIiedio, 

MR. SPEAKER: The Han. Minister has 
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as!jured t() provide information in writing to 
.. you. 

(English1 

SHRI RAM VIlAS PASWAN: The,. are 
already reservations. 

SHRI B. S~IANKARANAND: The reser-
vation is to be mai' .. ained and we wiH sea 
that it is maintained. 

_SHRIa.AlI IW.INI BWAWCktAQ.. 
AVA: I would like to know from the Minister, 
through you, Sir, whetheron3rd November, 
1987, a letterwas issued by this Ministry 
regarding certain guidelines about the allot-
ment of LPG dealershiup and whether in 
those guidelines it was said that certain 
preferences would be given to co-operative 
societies. I also want to know whether cases 
ofviolationof this guideline have been brought 
to the notice of the Ministry in the Eastern 
Zone by the office of the Chief Minister of 
West Bengal and what steps have been 
taken by the Ministry in this regard. 

MR. SPEAKER: The question is very 
limited. But then the Minister is on his legs. 
So, I have no objection. . 

SHRI B. SHANKARANAND: Though 
the question is not directly related to the 
main question, I wish to inform the House 
that there have been reservations for the 
cooperative societies. There are two type. 
of co-operative societies. One is the mem .. 
bars of a particular co-operative society who 
are professionals or otherwise belonging to 
the same society .. proposed or professed 
by the CD-Of*ative IOCiety and the ohar is 
the conIUm. 0CMJp8I'atIwt 8OC1ety which 
has its own vehicle If.) that the purpose is 
.. rved by having IUCh an agency. In this 
Ngard, a reference was made by the west 
Bengal Ch;'" Minister and I am looking into 
the matter. 

[T,."..,.",) 

~R. lAXMlNARAYAN PANDEYA: Mr. 
spHICii, Sb, , ...... '" "ebmIt 10 !be 

Hon.Ministerthatth8normslaiddownbythe 
Government for allotment of gas agencies 
are violated again and again and they are not 
followed. Although the market survey re-
ports favour that g~ agency should be allot-
ted tor a population of 20,000, but it takes 
years tor \he a\\otment of gas agency a\\er 
that report. The main reason for the delay is 
callousness. WiD the Government make an 
eflact for the immediate allotment of gas 
agencies after the presentation of favour-
able report? 

[English] 

SHRI B. SHANKARANAND: This is a 
suggestion for action. 

[Translation] 

lHRI KRISHAN purr 51" TANPUBI: 
Mr. speaker, Sir, I would like to know from 
the Hon. Minister the names of places in 
Himachal Pradesh where surveys have been 
conducted for the allotment of gas agencies 
and petrol pumps. To what extent the re-
served quota for gas agencies is being given 
to Scheduled Castes and Scheduled libes 
in Haryana and Himachal Pradesh? The 
Hon. Minister is requested 10 provide details 
thereof. 

[English] 

SHRI B. SHANKARANAND: Sir, at the 
moment I would not be able 10 give definite 
figures, but I will submit to the House that we 
would trv tn maintain tha.SC'.lST -rva-
tions. 

Relatlona with IncIepIi1CIent .... bllca 
of EretwhIeIlovIM Union 

$HAl P Y SAYEFD· 
SHRI E. AHAMED: 

WiD the Minister of EXTERNAL AF-
F~ be pleased to state: 

(8) whether the Government have ac-
corded recognition to all the Independent 
Republics of the enlWhle Sov\tl Union; 
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(b) if so, the steps taken to establish 
diplomatic relations with them; 

(c) whether it is proposed to concIuda._ ... 
any Agreement or Treaty with these Repub-
lics for ir.aintaining friendship and bilateral 
and multilateral co-operation in trade and 
other sphres; and . 

(d) If so, the details thereof? 

THE MINISTER OF . STATE IN THE' 
MINISTRVOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): 

(a) Ves, Sir. 

(b) Diplomatic re~ions continue to ex-
istwith Russia and hav8 already been estab-
lishedwith Estonia, L.alvia, UthuaRia, Ukraine 
and Kazakhstan. The process of establish-
ment of diplomatic relations with the ather 
Republics is underway. 

(c) and (d) AgreementslTreaties would 
be signed with each d the independent 
Republics of the erstwhile USSR after bilat-
eral consulations taking into account com-
plementarity of interasts and the ne8d for 
devalapment of co-operatIon in diverse and 
specifIC area for mutual benefit. Some 
agreements have already been signed with 
Uzabekist8n and KaukhItan. Discussions 
are undenvay for corv::IuaIon of such ag,... 
ments wilh oth8r RepublIcs such as Russia, 
Ukraine, Klrghizltan, Turkmenistan, Azer-
haijan and Tadjilclst8n, .. necessary. 

SHRI P.M. SAYEEU: Mr. Speaker, Sir, 
accordingtothe reply, we are yet to establish 
our diplomatic relationship, in nine Repub-
lics. 

Ukraine is very important to us strateQi-
cialIy .. we III know. I woutd Ike to know 
wh8lhertrade and technicaJ agreement with 
theN Republics. pMicuIarIy Ukraine and 
Russia is already there or not. By what time, 
wIIh th.JM nine Replblcl we wII establish 
our dipIomIIIic relationship? 

I..... f _ 
SlREDUARDOFALEIRO:AatheHon. 

Member knows very well, one thing is estab-
Iishmentofdlplomatlc relationship. Theother 
thing is actual opening d mission in the 
particular country or republic. Diplomatic. 
relations with all the RepublIcs have already 
been established. Opening of missions is 

. underway. Some missions have physically 
been opened. In some Missions personnel 
have alreadY been deployed. In some Mis-
sions Ambassadors have been appointed. 
These are structural adjustments that have 
to be made. But dipiomatlc relation with each 
and every Republic has already been estab-
lished.lnthesewherewe have notyatopened 
the missions physically, our Ambassador In 
Moscow is concurrently accredited. 

So, these are all structural adjustments 
in the process. 

SHRI P.M. SAYEED: I am not finding 
fault with the Minister. But the answer he h_ 
given is different from what he h88 just now 
stated. In t .... answer, he said, it has been 
established with six RapubIIcs jncluding 
Russia 

Since Pakistan is particularly trying to 
infiltrate into these islamic Republics and 
tryingtocreate misunderstanding about India, 
I want to know, what apilCiflc action the 
Govemment of India, is trying to take to 
combat it and to establish our tested friend-
ship with the erstwhHe SovIet Union? What Is 
the result or reaction d the visit of the 
Kazakhstan President to India? 

SHRI EDUARDO FALEIRO : Sir, we 
are interested in r-'ationwllh each a~ every 
one of the republics of the erstwhile Soviet 
Union. But the Hon. MenltAr is right,ln view 
of the hiatoricaJ context, in view of the ge0-
graphical position, we wi" be particularly 
interested and keen In having cIoae relation-
ship with the Central Asian RepublIcs. 

I am bappy to say and the House • 
aware that even before the praposed new 
Union Treatywaa lobe P4anad, much bIb8 
the diIIoIuIlon of the Soviet Union, the.flrlt 
viii of the President of Uzbelciltan made 
outside Uzbeki8tan ... india. .... the 
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interest 01 thole countries in India. At this 
point of time. as of today, our Minister of 
State for CIvil Supplies is in Azerbaijan. He 
will open Our mission there; he wll sign a 
series of agreements. So, we will have a very 
close relationship· with them. We always 
have it. We maintain it. 

In the course of the next few months, we 
expect practically all the heads of States or 
Governments of the Central Asian Repub-
lies visit here and therefore to formalise and 
finalise the relationship in aU the spheres of 
activity which are of mutual interest. • 

As far as the visit of President of 
Kazakhstan, Mr. Nazarbayev is concerned, 
he has signed a very comprehensive agree-
ment here with our own Prim Minister. I am 
happy to say that from all accounts, it was a 
very successful visit. 

SHRI E. AHAMED: Apart from Paki-
stan, countries such as Iran, Turky and Saudi 
Arabia have been exerting themselves to 
have contact wIIh these Republics. I neces-
sary, we India should develop our contact 
notonlyonGovamment~1eve1 
but 8Iso on paopIe-to-peopie IevaJ by effec-
tively utilising the historical and cullurallinks 
which we have with these RepWlics. Butthe 
Han. Minister has replied ..• 

MR. SPEAKER: Please put the ques-
tion. There are many Han. t.AembeIs who 
want to uk questions. Come to the question 
please, without any preamble. 

SHRI E. AHMED: That is right I would 
Ibto know what measures or steps that this 
Government propose to take to tablsh cul-
tural relationship baed on historic and cuI-
turallinks that india has with these Republics 
and may I knowwlKllhertheGovernrnentwili 
spell out the policy they PIOpoI8ID take on 
this matter? 

SHRI EDUARDO FALEIRO : As In the 
cue of the CercraI AaIwi Republics, 10 in 
the cae ", ..,., country, In addtion to 
GovemmenttoOovwnmentconl8Ct, people 

to people contacts are very much welcome 
and,ln fad, they are very much necessary. 
In this context, we encourage people to 
people contad as far as our relations with 
Central Asian Republics are concerned. 

I am happy to inform the House, through 
you, that very recently a delegation of non-
officials cnnsisting of Members of this House 
and,lnfad, led by a very senior Memberwho 
was also a former Minister in the MinistrY of 
Extemal Affairs visited Central Asian Re-
publics and that is juSt an indication of the 
process of encouragement by this Govern-
ment of people to people contact. 

\"'1 
SHBIMATlGEETA MUKHERJEE: May 

I know, through you, from the Han. Minister 
of External Affairs whether he is aware, while 
trying to establish contacts with the Mission, 
of the very sad plight of the Indian students 
who are in these Republics? If so, what steps 
are being taken to raacue them and to bring 
them back within the limit of funds which they 
can bear? 

MR. SPEAKER: It is a little off the mark 
but the Han. Minister wi. reply. 

SHRIMATI GEETA MUKHERJEE: 
Many students are suffering It is a very 
serious affair. 

SHRI EDUARDO FAlEIRO: It is true it 
is a bit away from the question and I may say 
here that we are aware1hat \bare are 4,000 
Indian students in the Soviet Union Most of 
them, the vast maprity at them, have gone 
there, not through the Government. but 
through private orIganisaliDns and founda-
tions and so on. They are in great dllficulties 
now. 

SHRI ANNA'JOSHI: Are they in large 
nwftb8r1 " 

SHRI EDUARDO FALER>: Out of 
4,000 may be 100 under Gavammenl or 
oIrlCials sponaored schemes That much. 
They .. In dlliculliea thera, in .. of the 
ptObIem In the Soviet Union. WhIt we have 
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done is, for their maintenance there, we 
have permitted an allowance of 50 dollars 
per month Which is quite sufficient in the 
present situation in the Soviet Union be-
cause they are paying in rouble. They have 
to deposit equivalent rupees in India by their 
parents. As far as their coming back is con-
cemed, if they want to come back, they are 
welcome. Even for their holidays, we have 
allowed PTA from the parents to be paid in 
rupees.(lntenuptions) We have done a1lthese 
things. We are monitoring fully. We are tak-
ing care in every respect. Any other sugges-
tions for the welfare of our people there will 
be welcome. 

[Translation],) _S-' 

~iiRI RAel RAY: Mr. Speaker, Sir, I 
would lik. to know fro"ll the Hon. Minist.r 
about the thing people are very much con-
cemed is that so far USSR used to exercise 
its veto power in favour of India in Security 
Council whenever Kashmir issue was raised, 
wheth.r the Government has discussed the 
issue with the republics with which our rela-
tions have been established after the disso-
lution of Russia 

(b) Secondly, I would like to submit 
something in regard to d.ftfnC8. W. are· 
concerned about the provision of energy to 
'Mig' aeroplanes. Which are the republics 
with which the matt.r has been discussed 
and what has been the outcome thereof? 

[English) 

SHRI EDUARDO FALEIRO: As the 
House is awa,., early this month the,. was 
the first summit level meeting of Security 
Council ever in the history of Security Coun-
cil. Onthatoccasion, opportunitywas availed 
of, for a m.eting between our Prime Minister 
and President Yellsin. President Yeltain 
categorically asserted that the old position of 
the erstwhile Soviet Union which is a ::onsis-

. tent position, l8mains as far as Kashmir 
issue is concerned. 

". for the questions of Def.nce and 
thereof, I am aure the Defence Minister will 

be in a far better position to answer. 
16 

~Hflt~_KAESE: Whil. replying to 
the question, there is a mention about new 
agreements and trade agreements. But I 
would like to know what happened to the 
agreements which were entered Into with 
the erstwhile Soviet Union. What happened 
to those trade agreements? 

MR. SPEAKER: That part of the ques-
tion has been replied. He has already replied 
to that. I think the Minister has already re-
plied to that. He has referred to the talk 
between our Prime Minister and Mr. Yeltsin. 

(Intflnuptions) 

SHRI ANBARASU ERA: Mr. Speaker, 
Sir, although I am happy to learn that our 
Hon. External Affairs Minister has taken some 
steps to lodge our Indian students in the 
Office of the Ambassador in Moscow, yes· 
terday I received some calL. 

MR. SPEAKER: That is disallowed. 

SHRI ANBARASU ERA: This is my 
supplementary. It is not a welcoming feature 
to bring them back like this. 

MR. SPEAKER: You cannot do like this. 
Please come to the point. 

SHRI ANBARASU ERA: H they bring 
them back, they should be provided some, 
seats in our Medical Colleges. 

MR. SPEAKER: H. has aI,.ady replied 
to that. Your question is disallowed. Now, we 
take up the next question No. 44 

SHRI ANBARASU ERA: This is an 
important question. It concerns the Ille of 
40000 students. 

MR. SPEAKER: Mr. Minister, pl .... 
help him later. Other questions are equaHy 
important. 

( Int.",_",ions) 
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VIsits by Secretary of State and foreign 
~ry qf, 1['1"°. 

+ 
*44. SHRIGEORGE FERNANDES: 

t~_ri'-'1!!~.!!_~g~R 
PATEL: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Secretary of State and 
the Foreign Secretary of Britain had visited 
India recently; 

(b) if so, the issues discussed with them; 

(c) whetNir terrorism in Punjab and 
Kashmir and Indo-Pak relations also figured 
in the talks; and 

(d) If so, the outcome thereof?' 

THE MINISTER OF STATE IN THE 
MINISTRV OF EXTERNAL AFFAIRS 
(EDUARDO FALEIRO): (a) The British 
Secretary of State tor Foreign and Common-
wealth Affairs Mr. Douglas Hurd visited India 
from January 15 to 18, 1992. The British 
Seaatary of State tor Home Affairs also 
visited India from January 3 to 5, 1992. 

(b) Greater co-0p8ration in tackling ter-
rorism, institutionalisation of a regular politi-
cal dialogue, enhancing trade and economic 
co-operation and other bilateral i.-ues were 
discusHd with them. In addition, there was 
an exchange of views on regional and global 
issues. . 

(c) and (d). Ves Sir, The British side 
showed understanding of our position on 
the .. issues, and have agreed to strengthen 
their co-operalion with India in tackling ter-
rorism. . 

[ TIBIJSIafion) 

sMRI GEORGE FERNANDES:. Mr. 
Speaker, Sir, the Government have stated 
that t.tks were held with both the Han. Min-
litera to curb tenorI8m In the country. I think 

that the matter was discussed with them 
because even the Govemment of North Ire-
land and also Britain have been facing the 
same problem. While, on our side, Mr. 
Speaker, Sir, the Hon. Minister of Defence 
has stated that talks have been initiated with 
Israel also to check terrorism. Keeping in 
view the negotiations being held with various 
Govemments and the claim made by the 
Govemment today that the matter has been 
settled with the Govemment of United King-
dom, I would like to know from the Hon. 
Minister whether the talks· with the Govern-
ment of Israel are being held simultaneously 
or separately. What concrete co-operation is 
proposed to be offered? I do not think that 
either Israel or England want to take any help 
from us. What type of concrete help do you 
want? Do you want to seek their advice or 
are you inviting their teams here. 

[English] 

SHRI EDUARDO FALEIRO: II is a matter 
of c:oncemboth for India and for Britain - as 
the Hon. Member has already pointed out-as 
tar as the question of terrorism is concerned. 
It is not only a matter of concern for both the 
countries but it is a global matter. The queL-
tion 01 terrorism is a global matter. In tad, 
when we tak about human rights, we do not 
talk about the human rights of the people 
killed N terrorists, innocent citizens whose 
life is aastroyed I7t them. As far as the 
practical &dion on the ground is concamed. 
today our team is in London in the process 01 
negotiating Extradition Treaty which will 
facilitate in the extradition 01 lhe fugitive 
offenders who commit such crimes in India 
and then take refuge in Britain. This is number 
ona.Also,anotherTreatyisnagotiatedwhich 
is the Treaty of Confiscation of Fund which 
are obtained or utilised tor terrorism or drug-
trafficking or for currency deals and similar 
offe~. So, this is in the process. This is 
what is·being done on the ground. 

[TtanSIation) 

SHRI GEORGE FERNANDES: Mr. 
SpMker, Sir, the Han. Mint.t ... ar Defence is 
holding taka with the Gavemment 01 Israel. 
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Do they have proper co-ordinalion. 

[English) 

MR. SPEAKER: I am not allowing that 
part of it. Please come to the second supple-
mentary. 

[Tntns/alion) 

SHRI GEORGE FERNANDES: Mr. 
Speak8r, Sir, an Indian delegation compris-
ing of perhaps some of the political leaders, 
some retired military generals and a serving 
lA.S. Officer nave gone on a visit to En-
galand for the IiIst several days and have 
been holding discussion on the matter with 
the leaders of that country. I would like to 
know whether the delegation has been sent 
there in the context of outcome of the talks 
held between the visiting Ministers and their 
counter parIS he ... ? 

[Engfsh] 

SHRI EDUARDO FALElRO: As far as 
IncfIB and Britain is concerned, there has 
always been and not now, people coming, 
going and talking to each other. That is in the 
I"!atu ... of things and natural This question 
pertains to the, visltof the Secretary of State 
Mr. Douglas Hurd and not even to Mr. Baker. 
So,I really do noI have the information at the 
moment. I do noI know about what delega-
tion the Hon. Member is taking about. 

I.., 
SHRI SHRAVAN KUMAR PATEL: At 

the out8et, I would Ilke to congratulate the 
Hon. Prime MiniIter and the Foreign Minis-
ters forth8 ... change in the British altitude 
towards India ever since the new Govern-
ment took over .. May I know whether the 
Government have urged upon the British 
Minister, the Home SecniIaIy Mr. Kenneth 
Baker and tha Sec:retaryal Stale tor ForeIgn 
AfIair8 Mr. DoyDIat Huld to persuade Pakt-
sian to _ waging • proxy was in the 
Punjab .wt ..... mu and Kashmir against 
India? • so, what was their I'8Ip)nM and 
what Sf8ps have been tabn. by Britain to 
impraIa upon the PIIIciItan 10 _the proxy 
war? 

SHRI EOUARDO FALEIRO: The Brit-
ish Government has all'8ady taken up very 
clearly with Pakistan the need of that Gov-
emment to stop aiding and abIIting tenorlsm 
in India. It Is not just the British Government, 
in fact, the enti ... European community has 
taker up this matter. That is how the things 
stand at this point of time. 

SHRI INDRAJIT GUPTA: I would like 
know whether it Is a fact that during the 
discussions that our Government represen-
tatives had with Mr. Douglas Hurd, whether 
he has any point of time suggested that 
India's human rights record in Kashmir is 
going by default as far as international fora 
are concerned and whether he had given a 
friendly suggestions that the Government of 
India should pay some attention to this 
question and try to see that our human rights 
record is properly projected so that one-
sided propaganda against us is not carried 
on. 

SHRI EDUARDO FAlEIRO: I may re-
spectfully submit that our human rights rec-
ord is second to none and it is unblemished. 
We have a Parliament, we have afree press, 
we have an independent judiciary. This was 
conveyed to the British as has been con-
veyed to all the Governments who come in 
contact with us as when this question is 
raised. 

SHRI S~yCtMUOHURI: 
·Thel1ritish Government people have com. 
hent and they have expntU8d heir support 
on our stand in Jammu and Kashmir. I would 
like to know flOm the Hon. Minister whether 
this has eooouragad us to seek 80lIl ....... 
tanca from the five permanent SecurIy 
Council Members on our stand on Jammu 
and Kashmir and whether this action 10 .... 
assistance from the five permanent SecurfIy 
Council Members does nat .net eIfIJ wrong 
signals that .. too are seeking·to inIMna-
tionaIise the issue. 

SHRI EDUARDO FALEIRO: We have 
informed about the sluatlon nat )uIt to the 
five Security Council Members but to most 
Governments-large, big and lilii&ii. ThIn Is 
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nothing particularly IInk8d totheflve Security (a) the annual growth rate of agriculture 
Council Members. (Interruptions) and animal husbandry In euf8m and other 

SHRI SUDARSAN RAYCHAUDHURI: 
Have we asked the five permanent SecurIty 
Council Members? 

SHRI EDUARDO FALEIRO: There was 
some meeting caIJed at the offiCial levels. 
That is true. These are the questions of the 
programme at ttte minillterial level which the 
lion. Minister has clarified. (lntetrr.ptions) 
There Is nothing In pa1Jcular. We have told 
this to so many people. 

AgrIcultUral Growth Rate , 

• 45 . .I!!. ASII BAl.A ; Will the Minister 
of AGRICULTURE be pJeased to state: 

regions of the country during the last three 
yeara;and 

(b~the reasons forvariation in the growth 
rates of different regions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL YRAMACHANDRAN); (8) and 
(b). A Statement is laid on the Table of the 
Sabha. 

STATEIENT 

(a) The annual growth rate of crap pr0-
duction during 1988-89 to 1990-91 for the 
various regions including eastern region of 
the CX)untry are given beIow:-

Regionwise compound gtDWth rates of ClOp ptOductIon during 1988-89 b 1990-91 wiIh 
1987-88 base 

PfllCtKlt pili' annum 

Clops Easlem Notthem Wesf8m Sounthem AJ-India 

Foodgralns 6.48 6.71 11.04 3.38 7.14 

Oilseeds . 1.44 11.85 22.41 1.66 11.29 

FiJres 9.13 6.83 25.38 15.85 12.98 

Sugarcane 10.91 4.47 16.63 5.48 7.31 

Growth ,.... of production in Animal .. the rest of the country ... given in the 
HusbI!ndry $eCa In eastern NQion as well foUowIng TabIe:-

GloMb RIIte diIting 1988-89 to 1990-91 in the ptoducIion 01 Animal Husbandly Sector 

" per IIfIIHItn .. Egg Wool 

Grawlhr-. 4.39 2.53 2.93 
in eutam NQkxt 

Growth fide In 1he 5.04 8.50 0.42 
rest of the CDUrtry 
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(b) Theraasonsforvariation inthegrowth 
rates of different regions are differences in 
agro-climatic conditions, soU fertility, s0cio-
economic c:onci\\ons irc\uding size of hold-
\ngS, percentage cj irrigated araa, fertiliser 
consumption per hectare, infrastructure 
development such as transport and market 
and state of technology. 

DR. ASIM BALA : The question is di-
rectly to the Government. How does the 
Government propose in th8 Eighth Plan to 
taP the growth potential of agriculture and 
animal husbandry in the Eastem, North-

. Eastern India and in Sikkim, Assam. Manipur, 
Mizoram, Arunchal in particular? How much 
budgetary alloCation is provided for the agri-
culture and animal husbandry, research aoc. 
development in North-East and Eastern 
regions? 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAM JAKHAR): The question of 
the Han. Member relates to the State Gov-
ernments. Agriculture is State subject. We 
are co-ordinating c;ertain things. We have 
certain programmes for them and I can point 
out them here. We have got the Department 
of Agriculture (Co-operation), Government 
of India, implementing the crop production 
programmes in the States of Bihar, Orissa, 
West Bengal and North-Eastern States with 
a view to increasing the productivity. And for 
that, we have got special food grains produc-
tion programme for wheat, maize and mil-
lets. Second one isan integrated programme 
for rice development. Third one is aaais-
tance to small and marginal farmers for 
constructing shallow tube-weUs and dug 
wells. Then there is another thing. We have 
got a number of districts selected under 
these programmes in these Eastern States 
like in Assam-1S, Bihar-39, West 88nga1-15 
and so on. In that wtllf we tried to help them. 
And not only this, we also tried to help on the 
dairy front, animal husbandry and also for 
egg production. 

DR. ASIM BALA : Would you please 
state the number of indigenous seeds devel-
oped bV your 8Cientlsts which are most suit-

able for the clirnate? And what Is the outflow 
of agro-scientists to other countries every 
year? Also, please state the fertiliser import 
bill for the last three years. These are the 
three questions which I had put into one 
question. At least, h. should answer for one 
question. 

MR. SPEAKER: If the Han. Minister has 
the information 

SHRI BALAAM JAKHAP: loa" answer 
abollfl1'ie 'ei'fiTlSers.X6Oiinhe use of fertiiis-
ers, I would like to say that it is very very low. 
In Assam it is only 6 Kgs per hectare and that 
is very very low and it is the same in other 
States also. In Bihar also it is V'iJry low and it 
is about 50 Kgs. 

DR. ASIM BALA: What about the vari-
ety d seeds developed by the scientists? I 
wanted io know about it for that particular 
climate. 

SHRI BAlAAM JAKHAR We are trying 
to develop seeds according to the regional 
requirements. 

DR. ASIM BAlA: In your answer you 
have mentioned about the agro-climatic 
conditions. But what about the development 
of variety d seeds for climatic conditions? 

SHRI BALRAM JAKHAR: W. have 
given aU these details in the answer. 

DR. ASIM BAl.A: I have gone through 
your answer. But. •• (lntetrlfJf;o"s) 

MR. SPIiAKER: PI .... sit down. Every 
minute, you cannot ask like this. 

SHRI BALRAM JAKHAR: I wanted to 
say Certain otfIer things. Regarding certain 
availability of things to 1M farme,., we have 
to educate them •. We muat make inputa 
available at the appaprIate centr ... That ia 
what we are trying to do. I am going to have 
some dialogue with the StIle Governments 
so that we can incMaIe that IOrt of • thing 
and come up to the ... with the rest of the 
country. 
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. SHRI SABAI CHANDRA PAT.:.. . Pradesh and the matter should be taken up 
T~· May I know from the Hon. Minls- for diacusston in the HoUle. I request you to 
tar. thlough !IOU Sir. whether it is a fact that certainly S88 to it that this is dona. 
there is aQecllnein thegrowth rate of agricUl-
ture and dairy prodUds in Orissa. K so. what 
.. the stand taken by the Government to 
·f8Store the growth rate? 

MR. SPEAKER: This is a question about 
All-India whereas you are putting a question 
about Orissa. If the Hon. Minister has the 

. !nformation with him. hecangiv. it otherwise 
he can give it in writing. 

SHRI BAlRAMJAKHAR: W. are trying 
to bring every StabJ up to the level which is 
l'8quired and is the need ci the country. We . 
In trying to do that. 

[TtanSIaIionJ . 
SHRI Y!BENDRA5I@HiMr.Speaker. 

Sir. & Stale Governments formulate their 
annUal plans 10 aato bring their Stat .. at par 
with other Stahts, in terms of growth rate. 
You mentioned the name of Bihar and some 
'*- States. but no reference has been 
JMde to Eaatem Uttar Pradesh which is 
g.,g,aphally Md climatically similar to .., ... 

MR. SPEAKER: VIrendnI Singhji. the 
mainq...alon iaooncemlng thaentire coun-
try. ".... .. __ qu88liDns in1hat can-..... 

@I ~."!!!GH: ~. Mr. 
~§;\[P. is.., part ci India and 
EMIIm W. Pr.s.h ... 

MR. SPEAKER: Thank you for giving 
.... .. geogr .... InIaanIIiDn W you 
....... CDlMto 1M quedan . 

. SHRIVlRENDAASINGH: ..... Speaker. 
Sir ........ ua.r "....., .. the worId'. ..... .......,. ...... In....,.. of agricuI-
.... Wlhe ........ ofagrtculunt • wry 
low. ~.I.wouId" to submil to the 
HDn.MiniIl"aI~thII .. Govem-
ment ...... .,. ...... Ihougbt to llri-
cuItbl ..... _ .In ...-n Uttar 

SHRI BAlRAMJAKHAR: Mr. Speaker • 
Sir. with aD humillly. I would IIka to ten .. 
Hon. Membarthat It is mv earnest prayer. 
.... m Uttar Pradesh _., comes at .. 
with that Stat. which has performed ..... 
acIe. Why is your Stat. lagging behind? LIlt 
it alto come forward. "* your State Govern-
ment to do some col'1Cf8te work. 

[English] 

f_ROF. UMMAREDDY ~"~1JS­wARttJ: AS per the statementin'iai'6y .... 
Minister. the growth ralas in toodgl'llina ... 
oil seed production are the bweat In 1M 
southern region, in cornpariaon to all ttw 
other regions. This is mostly due to .. 
frequent cycIonea and floods that are re-
ceived in thlll area. I would Ib 10 know 
whether the Government is coming up wIIh 
anyprogramrneto minimise the losses in'" 
souIhern parts of India during the floods .... 
cyclones and aIao to I'88CU8 the farming 
community from the losses that are .. 
tained . 

MR. SPEAKER: ThIs is'not p8ftiMnL I 
am going to diHllow It. I am warning you: 
please coiTIe to the point. 

SHRI UMMAREDDY VENKA'fES. 
WARLU: I would ... to know ....... the 
Government is coming up wilt. prapallllO 
IocIIIe • national oil .... -reeeaIdt station In 
Andhra Pr.-ah. 

MR. SPEAKER: Not allowed . 

. 
·46.SHRIBHUWANOHANDAAIOWI-

DURI: WI thi, IIritiIit at PE i f2lOtI!tJM 
AND NATURAl. GAS .. pleated to ..... : 

(8) the ."...m price brMk-up of arude 
oil, keIaMne, patIaI and .... In ..... " 
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STATEIIENT landing cost customs duty and cost of rafin-
ing; 

(b) the comparativ. prices of th ... 
products during the 1_ three y .. rsj and 

(c) the steps proposed to be taken .to 
contUlg t ...... prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS At-4D MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
KRISHAN KUMAR): (8) to (c). A statement is 
IMI on the T __ of the Hou ... 

The landed coat of crude oil varies from 
eource to lOurce and from time to time, Md 
the refining CIQIt of Iwroune, _101 & dieMI 
varIeI from ,.Ine" to refinery depending on 
the configuration of the refinery and the type 
of crud. proc ... ed. Th. cuatom. duty ill 
indicated In Ann.xur.-I and details regard-
ing prices are contained in Ann.xur. II. 

AftI/ change in the prices of petroleum 
products Is made bV the Govemment keep-
ing in view .upplies. growth in demand and 
.ocio-economic factors. 
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ITntnSIation) 

sttRI BHUWAN CHANDRA KHAN· 
DURI: Mr. Speaker, Sir, What I wantad to 
know from the Han. Minister was the price 
we have to par for crude oil, the cost of 
refinuing and the sale price? The Han. !lin. 
ister has- given a conf~ng answer in .. 
sponse to the first part of my question. He 
hassaid. ... 

fIR. SPEAKER: No, Mr. Khanduri, you 
..... ask suppIarnentIry questions, if any. 
You need nat nipeat the answer hefe. 

SHRI BHUWAN CHANDRA KHAN· 
DURJ: Mr. Speaker, Sir, iUs mentioned in the 
S1atement that 1M Iand8d cost of crude oil 
variesfrom source to source andtbe refining 
cost varies from nlf"ln8ry to refln8lY. I would 
ike you to giY8 me information pertaining to 
landing cost, refining cost and sale price. 

-
$HRI S. KRISHAN "'IM'B: The prices 

of pehOieum prod.uc:ts have already been 
given inthemain ansW8I'.Fntwe detennine 
1he pooled FOB price of cuRie oil. The ..... 
ments incliuded in the.price build up, if the 
Han. Member wants to know, are; ocean 

inlandtraight. mlrineinlandlnsunnc8.~ 
laws, wharfage, customs dutJ, lite. To the 
pooled FOB price of crude oil, the raIInIng 
coat and lWIUmon cepIraI ... added. ToU. 
_-refinery price; customs, axcise duly, fi1-
ing, boIIIIv charges. marketing, ElF aur-
charge Me. are add8d 10 detennine1he final 
price. 

SHRI BHUWAN CHANDRA KHAN-
DURI: I am asking the cost of per klDlInt of 
the curde and the cost of. per-kilolitnt of oil 
refined. I you cannot give it, I wiD read it out 
from tt\e CAG's report. 

(~s) 

MR. SPEAKER: You have to ask • 
question; you do not have to reply. PIHIe 
ask the question. 

(lmenuptions) 

THE MINISTER OF PETAOlEUMAND 
NATURAL GAS (sttRl B. SHANKAR-
ANAND): Perhaps the Han . ....",.,., __ 
to know the rafining c:ost III each ref...,. I 
cangivethefilpnslorthebenMiloftheHon. 
Member and to the beMfl of !hie ..... 
Theae ... e rwIining cost III each r.rinery per 
mecric tonne. 

BPCL. Bombay .. As. 109.66 

HPCL. 80IIIbay .. As. 

HPCL. ViZ8g .. Rs. 

. MAL. Madras .. As 

CRl,Cochin .. Rs. 

IOC, Guwahati .. As. 

IOC, 8arauni .. As. 

IOC, Gujarat .. Rs. 

. 
SIR IHUWAN CHANOAA KHAN-

DURJ: I ~ naI w.d thiI i1formIdIon. (6IW-...... . 

·81.16 

112.08 

92.10 

110.37 

211 .• 

124.82 

83.00 
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~) 

MR. SPEAKER: We are nat goingcany 
on INIIhernaIicaI cab ........... He is 
gIvfng the infDnnallon, let us find out fIpm 
him. . 

(~ 

SHRl 8. ~: Ut me coiiiPIiid8. There .. 12 ntIinaries in this 
COUnhy and it is my duty to inIonnthe House, 
the cost of ~nIng lit each 1'8finery. 

IOC, HaIdia " As. 123.23 

IOC, lMathura " As. 87.55 

IOC, Oigaboi " As. 367.05 

BAPL. Bongaigaon " As. 186.42 

Sir, iI can be.." from this 1haIthe cost has 
been the highest In Digboi; then comes the 
cost aI GuwahaIi and then, ~. I 
would again say 1hat the relininli cost is the 
w..a in Gujand. (~ 

SHRI BHUWAN CHANOBA KHAN-
DUAl: SIr, "'toinlorm the HouMthIaugh 
you thai the COlt 01 Mob spirit today is like . 
this: 19.87 is 1M parcantage of the crude 
cost, 2.15 per en is the cost of nIfining and 
the beIance of abouI78 per cent is of uciIe 
duty, CUllom .. eIc. So, the costal p8IIOIeum 
lIuRi'I8C f ... riIV i ICr I I. ed. 

Therefore my second .uppIemenIaty is 
Ihia. oa. the Government consider..-ng 
01 .......... lind aIher iIems of crude _ a 
'prall ,."..., •• is 10, II the Gonmment 
..... IhlllIIIDut 87 per cIIftt 01 the petr0-
leum pnJducIa .. UMd br the Government 
_ ~ CItpI ..... ioI .. Ind 
onIr aut .. .., __ per cent II con-
...... br .. ~ ..... ?Howcan1he 
Gowwnment .... br" m.. book __ 
,li.lllmentcllllbcU 10.., 15 per c.c flam one 
~.., .... o.p.tmMt? 

MR. ~:WhIIlill,...queation? 

SfR BHUWAN CHANDRA IQWI. 
DUAl: I wauldllf .......... ", ..... 

IeuriI poduc:ts is ilogicallnd the price of 
petroleum product. . should be 
~(lntetrl.lptims) 

MR. SPEAKER: W .. do not have 10 
tenoriM anybody here; we have 10 8Ik 
questions. . 

SHRI B. SHANKARANANO: Sir, IW is 
just obMrving. He is not pulling • cpIeIiDn; 
he has just made certain suggestlans. 

MR.. SPEAKER: I shaI tjNe you one 
more chance to put a painted question.. 

(hem.pims) 

. SHRI BHUWAN CHANDRA KHAN-
DUAl: WI the GovernrnenI reduce its profit-
making fJOlll the peboIeum pmduds in view 
of the cast of crude and the cost 01 ptOduc-
lion? 

MR. SPEAKER: Would you like to re-
duce yourpdl and make petrol less axpen-
sNe for the paapIe? 

SHRIB. SHANKARANANO: Wearenot 
making prciils on this. 

MR. SPEAKER: y~ are making rea-
sonable pofiIs. . 

SHRIP.C. THOUAS:Sir.inviewofthe 
-=aIIIing c:oa in the raIineIy _ wei _ 
oIheIwiM, wltheGovwnmenrlhir*ofintlo-
ducing ~ion in the field, br bringing 
outahragenciea ......... ICieaIlllto? 

MR. SPEAKER: I think. it is too big a 
question to be ~ here. 

!?oe~sa.. 

+ 
-47:... ... ~~ •• OATTAlRAYA· a.w.. . .. DfRU' __ _ 

StAMAn RITA VERMA: 
\,. ..... ,.,., ...... ,......~,-...... -~ r'''__.11 pm 

MI .. MlnisW of AGRICUlllJRE '"'be ...... .., ..... : 
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(a)thenumberoffarm8l'lcovwedunder THE MINISTER OF STATE IN THE 
the ComprehensiveCrop Insurance Scheme MINISTRY OF AGRICUlTURE (SHRI 
during 1990-91 and 1991-92, State-wiae; MUlLAPALLY RAMCHANDRAN): (a)'" 
and (b). A StIdement Indicaling the number of 

(b) the amount of premium c:oIIected 
and compensation paid to the f..",.,. dur-
ing the above period, State-wise? 

farrn8I'I coverad, premium calleded ... 
compensation paid under .. Coqnhen-
siva Crop Insurance Scheme (CCIS) during 
1990-91 and 1991-92, Stat .... is laid on 
the Table of the Sabha. 
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.:HI DATTATRAYA BANDARU: Mr. ..... .... ?A ....... isgiwnundlrthe 
Sp." •• Sir, ..... been ......... in the aIIrion.. So. • t.ge numbw fA IwIMlS do 
.... thai the teal number fA Iwmera nat come undar the CIIMIIlIgtI fA the IDes.. 
CXMnd under the CompNheI .... Crap May I raquest .... Iion.. ..... .., have the 
Ins&nnceSchemeis39lakh. Thetatalfarm.. ait8rion on survey runber batIis? 
... 1n .. counIIyis.t.nIrfA10aar..Daes 
.... ....., papoeeto _teN ............. a 
... number fA tarm.'s are nat CClIIIWNd 
under the MlhemI,? Is 1Iwre 8IfJ ,.. ~ 
poeaI or • ,.. nom. to be included to haw 
mcnnumberalfa'nwstorthisaopscheme? 

s.:ondIy. there are some crape .. --= . .ugarcane and a8Jn which are 
wry C8PitaI inten8iva craps. TheM are nat 
included in the M:heme. Does the 1Inist. 
PfDPOM 1D ineIude these COIPI also? 

1lE MINISTER a= AGRICUl.1UR 
E(SHRI BALRAM JAKHAR): MJ. SpeaMr, 
•• 1hiI is nell a compulsory scheme. ThiI is 
voIunIaIy. But I want thlll mont and mont 
........ should be haIring ... of il .......... 
I il8Om8Ihing which hat to be 8fISUNd. for 
the ....... planning. thalls theproblam now. 

I am having a meeting with eminent 
farmaIs hom all iw.1he coc.nry on the 11th 
Of Man:h and I am trying 10 evolwe. As you 
mighI be remembering. last time ckmg the session.' had appell. d tothiaaugust Hou8e 
I any Han.. Member Md got some viable 
form cI any plan. This is the mo.t dllticdl 
..-:s: how to c:ompen8IoI. and how to 
minimIM the loMe&. Let va ..... mar 
...... viable. p,.mium is the,. and incMm-
...,lIIa1aothere.' ia IOIMIhing which_to 
be dane. • has to be • taoIpraaf 1MIhDd. 
0IhII II ... wiI be fdng. We haw to _ 
how much ... isCDVa'ed. haw IMIIJaapa 
....... Md how mq S1.a. .. 0lN-
... Al1h ... thingI •• under COlI ..... 
lion. 

IwouId .. .., .... theCXHlpliilliuo1and 
...... fA IhiI august Hause. ...... .., 
U __ wtIOlli,.IIII ... d in" 10.,.1..,_ 
br ... 17lbof u.a. becaI_1 am hawing. 
....... on ... .,. 

SHAlDATTATRAYAIWIOARU: WIIIII 
II ... u ..... , 10 aIIim ....... 01 .. 
CIIDp'~'''''kt .... or ............ or 

UR. SPEAKER: Wit he hIMt on the 
baIis of SUIV8J numbers? I is very good 
question. 

SHRlBALARAMJAMHAR:The-=t18m8 
is a vary restricted one .• CXJVa'S 1M .... 
up 10 Ra. 10.000 and the ratio Is 100% af .. 
8UIft unaurad 20% is the premium. One is 
givenbJthe inaurance manwno .... ildDne 
and ... aIhIr half is shanNI bJ the CenIrW 
~8nd"'aaleGawernmart.And 
wIh thai. _ ban gal haw much II the 
.,.. .... how much is the ...., and 
how much loss is incurred in crap. l1ten, 1M 
CMnIII piclure is gal bJ .. SIIIa Gonm-
IMIIl and it is r_icad bJthe 1l.Gavem-
menL Thal is how .. do il. 

SHRIMATI RITA VERMA: Mr. SpeaUr. 
Sir. in his reply. 1M Han. Minister has nell 
specified anr time limit wIhin which insur-
ance claim ••• ..allcl. I ... railing 1his 
matlar bacaJlSI our fannenl are nell wuIlttr 
enough to wallar an indefinIeperiod torthe 
MlllementoftheirdaimL n.".IWDUId 
.. .., knawflom the Han. MiniIIar ..... 
the Gowammenl ,.. fixed an, time "... 
wIhin which inaurance c:IaiIM wauId be 
...... ~. iI appears hilt .. Hon. 
........ • ...ply .., the ..,... part fA .. 
queatiDn thllthe .... of ........... com-
.... to ... fI inIurance c:IainIIa ill tao 
negIigIIIe. eapeciaIy in SIIIIiIe ...... N. 
..-.., .......... of.daimconaulM8lDO 
much1ime.lwoulcHb1Dknowthe .... the 
~ intends 10 taka. to ....., 
... inaurance dairns. 

SHRI8Al...AAAMJN<HAMr. SpIA., 
SIr ....... Iima II NIlaNd ~ .. .., ........... ., ... ............. 
1IaIn .. ~In ......... . 
CDInT.'II .. COIII ............. MC-
.., ... in ....... GujIr&, ........ _, 
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SHRIMATlRITA VERMA: Mr. Speaker, (d) Question does not arise. 
Sir. formation of Committees is-a delaying 
tadic.(ItIteIn.ptbns) [TtanJatbn) 

SHRI BAlARAMJAKHAR: Mr. Speaker, 
Sir, daims are settled after considering all 
pIOS and cons. Committees are formed 
wherever necessary. (lntemptions) 

WRITTEN ANSWERS TO QUESTIONS 
~ J • 

[English] 

·48.~Q~~~.YK 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Border Area Develop-
ment Programme in Rajasthan has been 
suspended since 1986-87; 

(b) if so, whether this programme is stiH 
in progress in other States: 

(c) whether the Goverrment of Rajast-
han haw submitted some projects under 
this Prgoramme to the Union Government 
for approval; and 

(d) if so, the details thereof and the 
·,action taken thereon? 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.&CHAVAN):(a)and(b).TheBorder 
Area DewIopment programme was taken 
up during 1996"-87 in Rajasthan. Gujaral and 
Punjab. Since 1987-88 the Government 
reoriiKMd the Programme so as to confine it 
10 education sector only. 

(c) No new projects haVe been submit-
18d by ... Govemment at ~1O thia 
miniItfy ~ the Ptogramme. 

DeveIoprMnt of Barren and W ......... 

*4~. S.JjBIJlAM·IAl:i6LQH-
OUOHARY: .", 
--CIA I._' 

StJBl.DHA.flMM~-
DAYVA SADUl: 

Win be the Minister of AGRICULTURE 
be pleased to state: 

(a) the area of barren and wasteland in 
the country, State-Wise; and 

(b) the steps taken by the Govemment 
to make them oohivable? 

THE MINISTER OF AGRICULTURE : 
(DR. BALAAM JAKHAR)(a) A Statement is 
attached. 

(b) Land is a State sub;ect and produc-
tive use including cultivation fal .. under the 
purview of the State Government and sub-
ject to policies and guidelin .. laid down by 
them forthl8 PUrpoM. For auldainabie use , 
land RMIOUI'8S ant to be u.d as per capabil-
ity and suitability. The approach is therefor. 
to render barren land and waste .... pr0-
ductive, nat necessarily for production of 
agricultural crops. Presently Govemmentdo 
not have any specilic programme excIu: 
sively for reclamation of barren land. 

NationaIW.telandsDewlopmentBonf 
(NWOB) in the Ministery '" Envlroment and 
Forests 18 the nodal agency to bring "nder 
productive use, wast ..... in the country 
through III m ... ive ~ of atfcnsta-
lion and tr .. planting. For th8 deveIapment 
of wastelands. NWDB is implementing the 
following programmes:-
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(ii) FueIwoodIFodder Projac:ls Scheme. 

(iii) Decentralised people's Nurseries 
Scheme. 

(iv) Margin Money Assistance 
Scheme. 

(v) Raising of Minor Forest Produce 
including Medicinal Plants Scheme. 

(vi) Seed Development Scheme. 

(vii) Arial Seedling Scheme. 

(viii) Grants-in-Aid Scheme (for Volun-
tary Agencies). 

The enhancement of the capability of 
such land is also addressed in the Central! 
State Sector programmes of Soil Conserva-
tion and Watershed Development sqch as 
(a) Centrally Sponsored Scheme of Soil 
Conservation in the Catchments of River 
Vahy projects, (b) National Watershe!d. 
Development project for'Rainfed Areas, (c) 
Centrally Sponsored Scheme of Integrated 
W~hed Management in the Catchment 
of Flood Prone Rivers, (d) Centrally Sp0n-
sored Scheme of Reclamatio of Akali Solis 
in the States of Uttar Pradesh, Punjab and 
Haryana and (e) EEC Aaaisted projechl of 
RecIamaIioTI of Ravinous Areas in Uttar 
Pradesh and Integrated Watershed Man-
egement in Gujarat. 

STATEIENT 

0etBiJs of StateMse (i) 8anBn & u~ lands snd Wastelands in India 

(Ar8a in thousand ha) 

51. Name of the Barren & uncuI- WasffUJcts Remara#c 
No. StatelU. T. fUdMe/and- (Estimated)" 

(as on 198B-89) 

1. Andhra Pradesh 2259 11416 As per 9 fold 
land use class-

2. Arunchal Pradesh 48' - fication, barren 
& uncullurable 

3. Asurn 1541 1730 lands are repor-
ted together as 

4. BItar 1016 5f58 in Column No.3. 

5. Goa 13 

6. Gujarat 2676 7836 

7. HaIyana 155 M78 

•• HIm __ Prad8Ih 191 
,_ 

9. Jamu & Kashmir 279 1585 

10. ~ 800 .,. 
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(AtN ~ thousand IJ&J 

$I. Namealthe 8atNn & uncuI- .~ ,.".". 
No. SIatsAJ.T. ,.,.,.1antI" (EsIitntDd) .. . t- CIfJ 19BB-89) 

11. ~ 71 1279 

12- Madhya Pradesh 2208 201Q 

13. MaharashIra 1699 14401 

14. Manipur 1419 1438 

15. UeghaIaya 142 1918 

16. t.izoram 201 

17. NagaIand 1386 

18. Orissa 450 6384 

19. Punjab 72 1230 

20. RajasIhan 2802 19934 

21. SIdcim 173 281 

22. Tamil Nadu 513 4401 

23. Tripura 973 

24. UItar PradeIh 1060 8081 

25. West8engaJ 187 2538 

26. Andaman & Nicabaf Islands 2 

27. Chandigarh 

28. Oadra & Nagar HaveIi 

29. Deman & Diu 2 

30. Deti 10 

31. ~ 
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{AIaa in fhDusand ha} 

SL Namsofthe Bsmm.~ WasIII,.. RemanttIr 
No. StaltllU. T. ,.",./antr (E~r 

fa on 1981H19) 

32. Pndicheny J 
Total 19989 129574 

-Ministry of Agriculture, New Delhi (Ote. of Economic & StaIIics). 
--Ministry of Environment & Foresta (National Wastelands DtwaIopment Board). 
The above estimate is nat based on a country-wise survay of .. wastelands in the counIry. 

(Englsh) 

WiI the Minister of EXTERNAl. 
AFFAe be pleased to stale: 

(a) the number of peraons ..... 
exlradiliDn has been sought tram UK 
during !he :at one,..: 

(b)~the~""'10 
finIIiIe .. ~ will ... OftiOdredlion 
and CDlIfiacIIIion ci pap8Ity of .... found 
irIvoINd In tInaI'iIrt KtivIIias and cIiug trIII-
fic::IciIv: 

(d) the time be wttlch the ........ is 
....,tobe ....... , 

1HE MINISTeR OF EXTERNAl. AF-
FAN (SHRI- MADAVSINH SOl.ANKI) (a) 
NIl. • 

(b) V_ SIr, ......... CUl'I'enIII/ 
undeI.., witt UK tor .......... ci .. Ex-
trdIion T,_., ............ conc.". 
Ingthe TMdng. "' ....... & c. ....... G 
the "flRI [.Idl • ...._. G CItnw (In-

eluding am. invoImg currency transfera) 
& Tenarist funds. 

(c) and (d). The salient fealunIs can be 
given en, after the finaIsaIion of the agrae-
manlsmenli:Jned IIbowa. 'lharwilbebrouglt 
into fon:e aft. they are signed and raIaled 
formaIilies completed on baCh .. . 

'.a.piieJ ....... 01 ........ RIfugIIIe . u_ • 

-51. StHRJEEVARATHINAM:· 
SRRnOf~ MUNlVAPPk . '-------_ .. _- . 

WII the ...... ci EXSlERNAL . 
AFFANbe ...... ID ..... :. 

(·) ..... IIiUO.., .. GoweII .. ... 
tor the ..... iIIIioi. G Sri .............. . 

(b) ....... - .... in .. cIftdiDI. 
lOW. 

• (C) ..... bJ wI*:h the rep I' ·.'M 
~ • ...,10 be camIIIIId; 

(d) ... ...." 11111 ..... an 10 "-
incunedbJ tIw ~ in tis ..... ; 

(e) ........ ~ ... inIIi-
.... .., tIII:I with .. "~ cf Sri 
a..nu ......... ....., ......... 
torllllluglllontbei .... tDSdLa*a;ed . 



51 Written AM...,. FEBRUARY 1:1. 1912 ..... AM... 52 

THE MINISTER OF EXTERNAl AF- (a) when_the ... JOUnd oItaIca held 
FAIRS (SHIR MADHAVSINH SOlANI): ,a) t.twMn the Union Gcw.m1Ml't and Bodo 
and (b). During the visit 01 the Sri Lankan IeadeIs on the Issue of BodoIand; 
foreign Minister 10 Delhi from 5th to 7Ih 
January 1992. the Sri Lanb Government 
conveyed that it was in a position to take 
back Sri Lankan refugeeS presentty in India. 
It was then decided to commence the re-
verse flow of refugees to Sri lanka born 

(b) the 0UI0me thereof; 

(c) whether some Bodo Iaadara have 
threatened to resume their agitation if the 
Government fails to rrasolvatha issue within 

amongst those who are resident in rtfuglie a apecified time-frame; and 
campa In Indian. based on their wiftlngnau 
toreturn.lnconsultationandagraamantwilh (d) if 10. the raactionoftheGovemmant 
the Sri Lanka. authoritiaa; the I'8V8f'I8 move- thereto? 
ment of refugees commenced from the 20th 
of January. 1992. 8alween 20th of January 
and 21st of February •. 3538 Sri Lankan 
refugees have bean repatriated to Sri Lanka. 

(c)and(d). TharapatriationoiSriLanlcan 
rafugMe t.:k lothair hom_ncfis an 0ngo-
ing process and is dependent on a variety of 
feetors both iI'I Sri Lanka and in .India. As 
u:h, It is not posaIbIa to indic:at. at this 
.. the time by which the repatriation win 
be completed. For the same r88llOrl. it is not 
poasibte to estimate at present the upend;' 
va to be incurred by Government in this 
Ng8I'd. 

(a) Md (f). Y_. Sir. The repmriation of 
Sri L8nkan refugees is based on ......... 
.... ftwt from SrI lMka ~ ra-
gelding" _.ay.eecurity Md ...... 
anangamants for the rehllbiblion 01 .. 
Mtuming refugees. The NlPllbilllion and _ 
1iaI reeeIIIament peocass halgoMlIIIOCIIhIv 
10 far. 

[T~ 

Talb on Bodo L8nd .... 

-s2 StfUjRJIYUNJAYA 
_NAVAl<: 

SHRJ CHmA BASU: ....... '~"'" -.-~.-' -~ ..• ~-.. - .,~.-... -
Wit the mWstar of HOME AFFAN to 

....... to .... : 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) The Iat .. ~ 
of dilaBSions b8Iwaan the Central and the 
State Government and the AI Bodo Stu-
dents Union .icI the Bodo PeopIM Action 
Commm .. was held on 7ttt Jenuary, 92. 

(b)to(d). TheMdiacuaiDna .... haIpad 
in appreciation of the requirement of the 
Three Member exp. .... Commia .. to have 
certain information baed on the ceneua 
held in 1991 for preparing their report. lha 
information required by the Commoba ... 
bean provided and it is now to aubml .. 
report in Man:h. 1992. 

.... on D8C by 1M .. oil CGrpeIIIIIIII 

-53 S~RI GOVINDA CHANDRA 
MONDA: 

SHRI MtiMTAZ ANSARI: 

• Wi. the Minister of PETROLEUM AND 
NAl\JRAl. GAS be plaaaad to 1t8ta: 

(a) whIIIhar the Indian Oil Corporlllion 
,_ impoMd a ban on the __ of ~ 
~ connadlon (DBC)'to ita consumers; 

(b) if 10, the ,....",. therefor; and 
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THEMINISTEROFPETROLEUMAND 
NAlURAL GAS (SHRI B. SHANKAR-

. ANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

[EIIf1IIhJ 

'54. SHRI QEVfNQBA PRANSAD 
- Y/tDAV~ • 

SHRI SRIKANTA JENA: 

WIll the Minister of EXTERNAL AF-
FAIRS be peased to Stat.: 

(a) wIMIlhef c:oncem has rwcenttv been 
.!Cpr .",d IIbout the imminent pouibiIity of 
formation of an Islamic Confederation of 
Fundamentalist Stat .. some of them having 
nudMr capability; 

(b) 110, what .... the IkeIr implicalloins 
~ tor I8CIdy of India; and 

(c) the Nadion of the Bowrnment In 
Mgard ther8Io? 

THE MINISTER OF EXTERNAL IE-
FAIRS (SHRIMADHAVSINHSOlNIQ):(a) 
V .. , Sir. n-. haw been,....""" 
such concern having .,,'1 led. 

4b) and (c). GcMmment k8epe a can-
Itant wlltch on the evolving MCUrity envift:In-
menttor India ~ and globally and .. 
defend .. naIIonaJ ....... under d dra.Jm-....... 

(DEEPA): WiH the Minister of PETROlEUM 
AND NAlURAL GAS be leased to st.e: 

(a) the number of petroIIdiesel retail 
oud8ts opened 80 far in Rajasthan; . 

(b) whet_the Government propoIN!1IO 
open new petroVdiesel retail outi8ts in Ra-
jasthan during1992; and 

(c) if 80, the locations thereof? 

THE MINISTER OF PETROl..EOMAND 
NAlURAL GAS (SHRI B. SHANKAR-
ANAND): (a) As on 1-1-1992, there .. rea94 
p8IrOIIdiesel retail outlets in Rajasthan. 

(b) and (c). P81rolldietel retail outteta 
... opened ~ different places including in 
ftaIuthan .. perthe Marketing Plana, avtiIa-
biIity of !~ucts. etc. 

'56. SHRi RAM VIlAS PASWNt, 
SHRI KAMlA M'SWRA 

MADHUKAR: 

WII the Minister of WELFARE .. ...... "' ..... : 
(a) wt.therlhe Govwnment ........ 

.", aconomicataria tor8OCitlly Md educa-
tionally backWMf c:IIIIMe Md 8COI~ 
.... aectianl .. d..-ta.theSupi.me 
Court; 

(b) • 80. the details thereof; and 

(c) • not. the reasons therefor? 

THE M .. ISTEA OF WElEAAE (SHAI 
M'oWIMeI ...... oua.ta In ~ SrrARAM t<ESRI): (a) Nc:!. Sir . .... 

(b) Do-. not arise. 

·55. SHAIMATI KRlSt-NSNDRAKAUR 
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29.10.91 to the Chief ~ of StIIaI AgrIDUIIuntI~"'~ 
GaIIarnorsiLt GoIMmors.seeking1heWvieWs 

. on th!e ·aconomic Criteria which should be 
adaptedforplo¥idingpnRrencetothepaolW 

. 88dions &mOI1gBt the SociaIy and Educa-
tionally .8aCkWaId SectiOns of PeopIa who 

-sT. SH8IMAnSHFFLA 
GAUTAM: 

SHRI AA.lESH KUMAR 

are nat c:uvenJd by any of the axIIIing Wilthe r.tniat8r of AGRICUL lURE be 
IIChames of f8$8Mltion. while imp_manting pIaaMd the stale: 
the policy of rasarvation in civil services and 
poets under the Gdvemmant of Incia 10 be 
filed 1hraughdi'ect racr~. 

The Suprema ('.our\ was informed on 
31.10.91 that on receipt of the views 0I1ha 
S1ala GoIrarnmentsJUT Adminisbaliolls. it 
.. papuaed to convene a cunfenInca 01 
'Chief 1InisIeraGovarnu. Gcwamurs to 
...... issuasfulthar.Gowemmanlaiso 
pI'CIIpOIl8to hold cOnsuttatianawlh ....... 01 
pOIIicaI~. The Court ... furtt.ar in-
tormectthll 81terundaftaking tt... consul-
Iaticns and 1WOMng. if pussiJIe. a naIionIII 
consensus an this subject. GcMwnmenl 
.auld tMa a ftnal decision on 1M .cunum;c 
crIIMa ........ 10 in 1ha Ohce Memcnr .. 
dum crI 25.1.1981 paItIining to the IUbjM:l 

Ganmmenl h8d hoped to tIM. final 
~inlhi ... ganlbr 28.1.12 .......... . 
lhasnat .......... tc» .... to .... time 
........ ___ • numberol ...... .. 
......... to .. · ...... · ........... crI 
a.1o.t1ln1p1tecrl ............ ..... tD" II tI .... 9tIIla GawamInen&L 

OnlhilimpoltaN. ..... iI .... ableto 
........ wllhCUionandllher .. ..... 
lIon. ..... inlDaccuunt ............ d 
bJ the .... GcwarnnteIt _ Union T ..... 
,..., ~ iii ........... AccanIiIgIJ ....... -
...................... caa.m-
... .......,. t Will be .........,.r • 
• 11 ..... 11). .... ,. pGIIIbte.. MIIiiDnaI 
....... an ..... __ IIJ ..... 
+ .... juIIIDe·in._......,._ crI·1OGiaI ....., .... ,.... 

(a) wMthertheGovarnment ...... tc» 
open AaicuIluraI Engineering Colleges in . 
various parIS 01 the ~unry; 

(b}1 so. the IucaIiuns idenlI"aed so ... 
Stafe..wise; and 

(c) I nal, the I88IUM Iharafor1 

THE MINISTER OF AGRICUlTURE 
(DR BALRAMJHAKAR): (II)to (c). Sir.'" 
are 18Agricu1ura1 ~ ~ In 
the c::uunIry. lheae coIIIIgas are paducing 
~ manpaw8r in the diecipIina of 
agricuIIuIiItenginaering. Gavarnmantof India . 
dues nat pnlpOI8 to open any ..... agricu1-
tural ...... 4 CDIIegIe. 

lEfPIIII 

-sa. stB~MT 
SUl..TANPURI: 

SHRI PHO(i_'CHAJI). 
. VI:iRaM:' .-

(a) ....... Union o.w.rn.n.t .. 
_ 01 iRllllliiIIIIM 01 ........ intoour .. -
..., ....... IrIinIngIn .... _ 
thebDldlr; 

(b) lID ... dIIaIIIthIraof; 

........... 01 .......... .... 
... _ .. IIIfId ...... " ..... _ 
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and ammunition recovered from them during 
the last one year. month-wise; 

(d) the steps being taken to prevent 
such infiltration; 

(e) whether the Union Govt have taken 
up the issue with the Government of Paki-
stan; and 

(f) is so. the response thereto? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) and (b). Yes. :j;r. 
Training is being imparted in a number of 
places. 

(c) and (d). A Statement is laid on the 
Table of the House. 

(e) adn (f). The matter has been taken 
up with the Govt. of Pakistan from time to 
time but the response was not encouraging. 

STATEMENT 

Arms & Ammunition recovered and 
nutriber of infiltratolS killed and 

apprfIhtmded during 199 i 

Ak-47 Rifle 29 

Ak-56 Rifle 153 

Pistol 146 

Revolver 22 

Magazine assorted 966 

Rockets 16 

PislRif cleani~ lei n 
~ 371.5 Kg 

Amn assorted 

Gelatin 

Charger Clip 

Time Pencil 

Remote Control 

Rifle other bore 

Clening kit 

AK-74 Rifle 

SIR 

Detonators 

Hand Grenade 

Projectile Grenade 

Grenade launching 

Cordex 

SMG 

Gun 

Mag assorted 

GPMG 

303 Rifle 

Safty Fuze 

ELC Detonators 

BombJSh.n· 

Grand Tot": 

Wrinen AnSWBIS 58 

97998 

71<;. 

7 

1 

1 

10 

18 

424 ,. 
7 

3 

261.5 MIa. 

2 

5 

5 

2 

• 
1 

1.00.-



59 Written Answers FEBRUARY 27,1992 

Intruders on the border 

Written Answers 60 

killed ApprehendBd 

Punjab 128 12929 

Rajasthan 2332 

J&K 3S 173 

TOTAL 248 ~5434 

Terrorists on the border 

Punjab 

Rajasthan 

J&K 

TOTAL 

Steps taken to prevent l"fUtt~ 

Government have taken a number of 
steps to deal with the situation which include 
the following: 

(i) Increase in the strength of BSF to-
gether with more Border out Flists so as to 
reduce the gaps between BOPs. 

(ii) The number of patrols and Nakas 
has been increased. 

(iii) 550 OP towers have been erected. 

(iv) Border patrolling has been intensifid 
through foot patrc!s, mounted patrols and 
mechanized patrofs. 

(v) Troops depleyed on the bcrders 
have 'been issued Night Vision devices, 
Binoculars, Hand held Search Lights, atc. for 
better observation. 

killed Apprehended 

17 8 

'is 10 

17 6 

49 24 

('Ii) Fencing in Punjab Border for 356 
Kms. and in Rajasthan border for 171.5 
Kms. have been completed. 

(vii) Flood lighting has been provided in 
Punjab Sector for 382 Kms. approx. and in 
Rajasthan Sector for 237 Kms. 

(viii) Army is deployed as a Second Un. 
of Interception on the Detch-cum-Bund in 
Puniab. • I 

Import of Coude 011 from RUM" --
*59. S_'1f11 ANQABAS" liRA: 

SHSl SANATKUYAR 
MANDAi.: ., ........ ''''" 

Will the minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantity of crude oU Imported 
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from the erstwhile USSR during each of the 
last three years; 

(b) whether the Republic of Russia 
has suspended the supply of crude oil to 
India; 

(c) if so, the reaction 0; the Govern-
ment thereto: and 

(d~ the steps proposed to be taken to 
deai with the sistuation? . 

THE MIN!STER OF PETROLEUM AND 
NATUR4.l GAS ISHRi B. SHANKAR-
ANAND): ~a} The Quantity .of crude oil im-
ported from the erstwhile USSR during 1989, 
1990 and 1991 was 4.652, 4.109 and 3.163 
million tonnes respectively. 

(0) to (d). In t3rms::lf the Trade Protocol 
signed with the Russian Federation there is 
a provision for the import of ~o MMT crude 
oil during 1992, f"' _ 

110mb Blasts In Deihl -
*60. SHRIMATi GEETA MUKHER-

, JEE: ---.-

SHRI JEEWlo N SHARMA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of bomb blaSt that took 
place in Delhi-during 1991 and 1992 so far 
and the type of bombs us8d in each case; 

(b) the number of persons killed! 
injured, incident-wis.; 

(c) the de!ails of compensation paid to 
the victims; 

(d) the number of terrcrists arrested in 
Delhi during the abov3 par;od and tt:3 
number of those convicted; and 

(e) the m.3Sures taken to deal with 
terrorism in Delhi? 

THE MI:\:!STER OF HOME AFFAIRS 
(SHRI S.B. CHA"AN): (a) and (b). 17 inci-
dents of bomb-blasts have taken place in 
Delhi during '99~ an:! up to 24th February, 
1992. The type c! bomb used and the num-
ber of persons killadJinjured, ale given below 
case-wisa. 

SI.Nc. Place of 
cccurrance 
anddatsof 

incident 

Type of 
Bomb 

PSlSons 
killed 

PSlSons 
injured 

(1) (2) (3} (4) (5) 

1991 

1. American Improvi3ed 
Air lines Explosjve 
(i7.1.91 ) Device 

2. BehlndPHa -do- 5 
Building 
(22.1.91) 



63 Written AnsMlS FEBRUARY 27,1992 Written Answnr 64 

SLNo. Plsceof Type of Persons PfIfSOffS 
occurrance Bomb IciII«I injured 
and date of 

incident 

(1) (2) (3) (4) (5) 

3. TIS Hazan -do- 1 53 
Court 
(22.1.91) 

4. Opp.LNJP Fuse Bomb 
Hospital 
(25.1.91) 

5. Jubilee -do-. 6 
Ciilema 
(17.1.91) 

6. Nirula 3 
Restaurant 
(18.3.91) 

7. Mchan Singh Fuse Bomb t. 
Place 
(22.3.91) 

8. Shani Bazar Improvised 15 58 
Khyala EXptosive 
{23.3.91} Device 

9. Palika Parking 3 8 
(26.4.91) FuseBornb 

1J. Attempts on the Ch!neee 2 36 
life of stick grenade 
Sh.Jagdish 
TytleT 
(18.4.91) 

11. TrIJok Puri improvised 3 
(8.6.91) Expbalve 
Device 

12- 1.0.1. AirpcJrt 13 
~."12~ 
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51.No. ",.,.of Type of PfIISOfIS PetSOns 
DIlICUI'IBIfC8 Bomb killed itIjured 
llI'ItIiJ .. of 

inI:itItMt 

(1) (2) (3) (4) (5) 

13. RaIlway track ~ 

p ...... uj 
(15J1~11) 

14. Bah .. Red Fort" 4 44 
(22.12.91) 

15. Area Samaj Road 1 1 
(30. 12.91l 

1992 

1. Mall Road 32 
(29.1.92) 

2. KamIaNagar CFSL result 1 
in Police vehicle is 
(Alwyn Nissan) awaited 
(8.2.92) 

(c) Ex-gratia relief amounting to As. 
12.5 lakha has already been disbursed to 
the next of the kin of the d __ .. 
Besides, an amount of As. UL05lakhs 
has been disbured 10 those in juinld. 

(d) The number of terrorists arrested 
in Delhi during the last three years and 
those convicted is _ follows:-

Year 

1989 16 1 

1990 21 

1991 

1992 11 

(e) The steps ~en to curb tenorist 
activlies in the Capital include formation of 
~ T enorist eel in each Police District; 
deployment of armed pickets at vulnerable! 
strategic points; intensive motjle patrolling; 
distrlulion of educative literah.we agongst 
the people to make them more vigIant; 
clepbyllMft 01.,. .. ; displaying of photos 
of known tenarisIs at public places; staIioft-
in; of PeR vehicles at atrattIgic places; and 
coordlnaIian meetings with the adpn~ 

1~8S.· . . 

.,. SHRI8HAGEY OOBARDHAN: 
WlI1ha ..... 01 WElFARE ~ 
10 ... : 
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(a) the number of persons in Orissa 
belonging to Scheduled Castes and Sched-
uled Tribes living below poverty line; 

\ i th! steps being taken under the 
Poverty Alleviation Programmes to improve 
their social and economic conditions; and 

(c) th~ time bound programme thereof ? 

THE MINISTER OF WELFARE (SHRI 
SfTSARAM KESRI): (a> According to 
11983-84 date, 54.90 percent and 40.30 
percent of Scheduled Caste population in 
rural areas and urban areas, respedively, 
are estimated to beliving below THE poverty 
line in rural'areas and urban areas respec-
tively. 

(b) and (c). Through the strategy of 
Social Component plan, Tribal Sub Plan, 
Special Central Assistance and other 
schems, development programmes for the 
benefit of SCslSTs are being implemented 
both by the Centr~1 and State G9veJl'l~en:s. 

~.'Iva.f1tt· .'h'tf\tYf.1l 
Accounts 

...... '.'" ,~"I 

462. DR. SUDHJA BAY: Will the 
tCmister of AGR!CU!.. TURE be pleased to 
state: 

(a) whether the accou:tts of Coopera-
tive Education Fund administered by the 
Registrar of Cooperative Scr...ieties, Delhi 
have been audited annually; 

~) if so, the details thereof; 

(0) if not, the reasons therefOr; 

Cd) the total accumulated amount of the 
F Uric:! at the end of each co-oprative yems 
during the last thr .. years; 

(e) whether ""I complaints of mieusa of 
the fund have been received; and 

(f) if SO, the action taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAION IN THE MNISTERY OF 
AGRICULTURE (SHRI MUlLAPPALL Y 
RAMACHANDRAM): (a) to (c). Yes. Sir. 
Audit has been completed up to March, 
1989. For the subsequent years auditors 
have already been appointed. 

(d) AI. the end of last three years the 
accumulated funds were as follows: -

March,1989 - As. 22,52,0001-

March,1990 - Rs.30,42,OOOJ-

March,1991 - Rs. 39,71,000/-

(e) No, Sir. 

(f) Does not arise. 

-Translation) 

Scheduled CaateslSch8duled Tribes 
Fina'l'at .. !lIB1 j1LdJlIM:coqKiifliMI' 

....__..,....-~ 

-463 SHRI CHINMAYANAND SWAMI: 
WllltheMkiist.r~ ...... _ . ......... 

(a) the number of persons belonging to 
the Scheduled CasteslScheduled Tribles 
proposed to be provided with employment 
by the Scheduled CasteslScheduled Tribes 
Finace Development Corporation during 
1992 and the funds aUocated therefor; and 

(b) the States in which this Corporation 
is functioning ? 

THE MINISTERF OF WELFASRE 
(SHRI SrrARAM KESRI) (a> No direct 
employment is provided byNSFDCfD SCsI 
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srs. The schemes sanctioned by NSFDC 
dogenerate employment. 

(b).The Corporation can coverthe entire 
countty. No schemes have been received 
from Chandigarh, Sikkim, lakshadweep, 
Da'!1an and Diu, Dadra and Nagar Haveli, 
Arunachal Pradesh and Nagaland so far. 

[Eng/ish] 

Pakistan TV'. Propaganda Waf 

464. SHRI MANIKRAO HODlYA 
GAVIT: Winhe MinISter ofEXTER'NAl 
~fRS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned "Pakistan lV"s Propaganda War" 
appearing in the 'Observer Politicar dated 
December 31,1991; 

(b) i1 so, the reaction 01 the Governm9nt 
thereto? 

THE MINISTER OF EXTERNAL AF- . 
FAIRS (SHRI MADHAVSINH SOlANKI) (a) 
Yes, Sir. . 

(b) Government have on several occa-
sions asked Pakistan to desist from hostile 
propaganda which violates the Simla Agree-
ment and universally accepted norms of 
intrer-state couduct. Government have and 
will continue to take appropriate measusres 
to set the record straight and to project the 
correct picture regarding the situation in 
Jammu & Kasmir and elsewher,! in India. 

LDen from Mil!! Dav.lop"""t Bank by 
ONGC 

465. SHRI SUPHIB GIBI: Will the Min-
ister 01 PETROLEUM AND NATURAL GAS 
be _sed to state: 

(a) the amount of loan borrowed by the 
ONGC from the Asian Development Bank; 
and 

(b) the terms and conditions thereof? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). US $ 267 millionforthe 
Gandaar Field Development Project. The 
terms and conditiOns include the ordinary 
loan operatioin regulations and some other 
conditions such as decisions on gas pricing, 
fourth round of bidding etc. 

[ Translation] 

Shortage of OMS Ghea In DeIhl 

466. SHRI NAWAl KISHORE RAI: Wili 
the Minister orAGRlCU(TURE DiPJiased 
to state: 

(a) whether there is an acute shoutage 
of milk and milk produds particularly DMS 
Ghee in Delhi; 

(b) if so, ther reasor.s therefor; and 

(c) the steps taken by the Gove!1tment 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THEi, MINISTERY OF 
AGR!CUl TURE (SHRI MUlLAPPAll Y 
RAMACHANDRAN): (8) and (b). Suply of 
liquid milk by OMS, Mother Dairy and other 
agencies is reasonably adequate. Produc-
tion of DMS Ghee had to be curtailed during 
~991 due to reduced availability of fresh 
milk. . 

(c) .PMS has diversified the sources to 
augment supplies of frash milk. 
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[English} 

Trella. and Ag .... ments between India 
vand erstwhile Soviet Union 

- 467.S~EBIPROSAD PAl.:Willthe 
Ministerof RNAlAFFAIRS be pleased 
to state: 

<a) the Treaties and Agreements en-
tered into ~n India and the erstwhile 
SovIet Union during the last three years; and 

(b) the present position of these Trea-
tie6 and Agreements vis-a vis the new SOY-
e .. ign State of the Commonwealth of Inde-

. pendent States (CIS)? 

. THE MINISTER OF EXTERNAL 
ASFFAIRS (SHRI MADHAVSINH 
SOlANKI): (a)The following Treaties and 
Agreements were entered into between India 
and the erstwhile Soviet Union during the 
list three years. 

. 1. Agreement on setting up of 
Vmdhyachal - Bina - Nagda 
Power Transmission System. 
(12.9.1989) 

2. 

3. 

Agreement on setting up of 
Thermal Power Projects 
"Maithon", Kayamkulam" and 
"Manglre", (12.9.1989) 

Agreement on Coopera1ion in 
the field of 'n1orma-
tion.(23.7.1990) 

:, (b) On December 21,1991 the member 
states of the Commonwealth of IndependerJt 
States declared at Alma-Ata that they guar-
antee, in accordancewith their constitutional 
procedures, the fulfilment of international 
obligations, stemming from the Treaties and 
Agreements of the former USSR. 

Plantation of fruit bearing n ....... 

468. SHRI BHAGWAN SHANKAR 
RAW AT: WliTirii"MIn,Si8rOt~RE 
be pleased to state the amount utilised by 
each State GovernmentlUnion Territory out 
of the funds allocated for plantation of fruit 
bearing tree during 1989-90 and 1990-91? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRIQJl TURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): The Government of 
India had no Scheme for Plantation of Fruit 
Bearing Trees ~uring 1989-90. The Govam-
mentot India are implementing two Schemes 
since 1990-91 for the piantaion of fruit bear-
ingtrees:-

(i) Establishment of Nutritional Gardena 
in Rural Areas; and 

(ii) Cent:aI Sector Scheme on Integrated 
Development or Tropical and Arid ZoneFruilI. 

A Statement shawing StatelUnkm Ter-
ritory wise release and utilisation 01 funds 
during 1990·91 underthe above Schemes. 
laid t)n the Table of the Sabha. 

STATEMENT 

StatelUnion Territol}l wise Release and Report Received so far Regarding Ulillsation of 
Funds during 1990-91 for plantation of Fruit Trees under various St:henies of CAm". 

SLNo. 

1. 

2. 

Nan» of IIIB Stat.;LJr 

Andhra Pradesh 

Bihar 

Government 

Amount 
,./NSed 

7.110 

4.030 

(Ih. In /Ilk".) 
Amount UtiIiNd 

0.750 
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SL No. NflI'IS of the StataIUT Amount (Rs. in Iakhs) 
~ Amount UtTtsed 

3. Goa 0.298. 

4. Gujarat 4.030 

5. • ~''VYana 1.910 0.800 

6. Kamataka 5.200 2.688 

7. Kerala 0.298 

8. Madhya Pradesh 4.030 ~ .. 
9. Maharashtra 9.810 4.750 

·10. Orissa • 5.110 2.815 

11. TamiiNadu 11.030 9.698 

12. Uttar Pradesh 22.435 15.303 

13. WestBegaI 1.920 

14. Punjab 2.134 2.124 

15. Jammu & Kashmir 1.125 

16. Rajasthan 2.388 2.318 

17. ~nachmPradesh 0.513 1.020 

18. Assam 0.513 

19. Meghmya 0.513 

20. Manipur 0.513 

21. . MilorM'l 0.513 

22. Nagaland 1.026 

23. Sikkim 0.513 

24. Tripura 1.026 

Total: 87.988 42.326 

NOTE: The IIbove Information irdic:Mes paeIion _ per raporIII ....... fnM 
Government. The lunda IIIIoc:IDd for 1980-91 have been revaIid ... d for ... In ,. 
Older to facllitale tuU ... 1IIion aI ~ 1IIIDc;a...t 
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[ Translation] 

. -Allotment of Out of Tum PetrollDle .. 1 
-fletall OUtlets and LPG Agencle~ 

Bihar-........... -._" 

469. 'SHRI LALIT ORAON: Will the 
Minister ofP'ETAOtEUM AND NAnJRAL-
GAS be pleased to state: 

(a) the details of petroVdiesel retail out-
lots ~d LPG agencies sanctioned out ofturn 
in Bihar during the last three years; and 

(b) the criteria adopted iherefor ? 

MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) 2 petroVdiesel retail outlets and 
4 LGCdistributorships were senctioned from 
1988-89 to 1990-91 under the discretion 
nary powers of Government in Bihar. 

(b) Discretionary alkY'...ation are made by 
Govem!,,~~ on ~oosionate ~u~ds., / 

I <. .. .-

(Translation1 

ExploratIon of Natural Gas in Coastal 
Region of Bay of Ben~a' 

470. SUB' PillS TlRKEY: Will the Min-
ister of PETROtEUM AND NATURAL GAS 
be pie8S{id to state: 

<a> whether deposits of oil and natural 
gas.are ava~abIe in huge qllantity in South 
24 Pargana. North 24 Pargana. Nadia and 
Murshidabad districts of West Bengal and 
coastal region of the Bay of Bengal; 

(b) if so. the steps being taken for the 
exploration and drifling of oil and gas; 

(c) whether the Government propose to 
give contract 10 some provate companies; 

(d) if so. the details of conditions laid 
down in this regard; and 

(e) the estimated expenditure likely to 
be incurred thereon? 

MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI 8". SHANKAR-
ANAND): (a) No oil and gas has been dis-
covered in these areas. 

(b) Does not arise. 

(c) to (e) Under the Fourth Round of 
bidding 2 onshore and 3 offshore blocks 
have been offered in West Bengal basin. 
The last date of req_eipt of bids is 15th April. 
1992. 

Prima Minister's VlslUo Forel~l'\ 
. '. Countries 

, '. 

471. Sl:ISlYILA.S _MUTTEMWAR: Will 
the Minister of EXTERNAL AFFAIRS-be 
pltl8S8d to state: .. ~ , . ", .', .... 

<a) the foreign countries visited by the 
Prime Mir,ister during the last two months; 
and 

(.b) the obiective ?ol'.d 1"-e outcome c\ 
each such visit? 

;HE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOLANKI): (a) 
During the months of December. 1991 and 
January. 1992. Prime Minister visited 
Colombo (Sri Lnnka). New Yor1!. (United 
States). 

(b) The objedive of the visit to Colombo 
on 21 December, 1991 was to attend the 
Sxith Meeting of the Heads of State/C'..overn-
ment of the member countries of south Asian 
Association for Regional Cooperation 
(SAARC). The outcome of the visit Is re-
flected in the Colombo Olideration which 
was adopted by the Heads of Stata.'Govem-
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menl Copies of this have been placed in the 
Parliament Ubrary. 

The objective of the visit to New York 
was to attend the Security Council Meeting 
at the" Summit ievel on 31 January 1992. 
Prime • Minister not only articulated India's 
views on issues under consideration but 
also utilized the opportunity for important 

. bilateral meetings with the Heads of State 
Govemmeljlt attending the Summit. 

[English] 

Postslylng Vacant In Andaman and 
~~ClbB:~ ~lPnds Admlnlstra;'-' 

472. SHRI MANORANJAN BHAKTA: 
Wil! the.Minister of HOME AFFAIRS be 
pleased to state: 

(a) the total numbers of posts lying 
vacant in the Union Tarritory Administration 
of Andaman and Nicobar Islands, category-
wise and Department -...vise; and 

(b) the action contemplated by the 
Government for filling up these posts? 

THE MINISTER OF STATE IN THE 
MINSTERYOFHOMEA~AIRS(SHRIM.M. 
JACOB): (a) A statement is annexed. 

-1b) Recruitment is a continuing process. 
As and when a clear vacancy arises in any 
Department, the Union Tprritory Adminitra-_ 
tion initiates action to fill up the vacancy in 
accourdance with the Recruitment Rules for 
the post and the peooedure prescribed for 
filling up the vacancies. 
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IncenIIveatD P!!!eL0fIIcers Holding 
Pr..adent'.1IedaI . 

473. SHRI ARJUN CHARAN SEJHI: 
Win the Mlriiii8r of HOME AFFAIRS be 
pleased 10 state : 

<a) whether the Poflce personnel are 
deaJrated witt India Police Medals for their 
meriforious work and Pressident's Police 
Medal for distinguished servicves; 

(b) if so, whether any monetary incen-
tive or service incentive is being extended as 
a token of th4tir meritorious distinguished 
services rendeRld to the Government in 
addition 10 the presentation of medals; and 

(c) I not, the steps being taken by the 
Govemment to grant monetary I service 
incentive to these pob personnel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): <a) Yes, Sir. 

(b) No, Sir. 

(c) No sud! st~ u~er co!1~~era-
~ ~ JC (~IVV', ._ .... ( ;. \,,' 

LJ' --.~-.,- ..... -... , ......... . 
. W ....... ScIIeIMa tor indigent, Aged. 

~8IId~ 

474. SHRI SYED SHAHABUODIN: Wil 
1he MiriiSteI i:I WELFARE'be pjHS8d-to 
1ita8Ia; 

(al the ~ tor the welfare of the 
~ tM 1QId. \he wac- ml \he 
"'tlrancedwholyQ(paI\lybytMUnDn 
Oovemment; . 

during 1990-91, StatelUn·or. T erritory-wise? 

• THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): <a) Financial assistance 
uplO 90% of the approved cost is being 
provided under the General Grant-in-aid 
scheme for assistance to voluntary organi-

• sations for welfare of the aqed through Day 
Care Cectres, Old Ane Homes, FOster Care 
Programmos and Medico-social services. A 
centrally sponsored scheme for the Welfare 
of Children In need of Care and Prolection is· 
under operation under which voluntary or-
ganisations are assisted with the help of 
State Govemment to provide services to 
children in need. Ninty per cent of the grant 
undar the scheme is shaRld between the 
Central GovI. and the . State Government 
equally. In the case of Union Territories 90% 
of the shara is borne by the Central Govern-
ment. The voluntary organisations are re-
quired to bear 10% of the grants. In the case 
«Jftrbal aroas 95%of grants is equally shared 
by Central & State GovermmenlS andvolun-
tary organisations bear 5% of the expendi-
ture. 

(b) and (c). About 30,000 beneficiaries 
availed the services provided by voluntary 

'. ~rganisations under various programmes 
. for the benefit of the aged, the indigent, the 

widows and the destitutes. State/U.T. -wise 
details are not asvaiIabIe. StatallJ.T.-wise 
details In respectofchild benofIciaries under 
1he Scheme fOr the Welere of Children (n 
need of care and ~ are given in the 
attached statement. 

stATEIIENT 

State AI. T. No.of beflgficialias 

"" to S'.3. "'" 

(b) the .. tI .. _eeI number of palemBI 1. Andhra Pradesh 322S 
ber8IiciIuiea_onAprll1, 1981, Stat.AJnionj 
T.-rIary ...... ; and 2. Mum 980 

(c) the ...... number at beMIic:iIIM8 3...... 1588 
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StateAJ. T. No.of bengficiarifls
up to 31.3.1991

StatelU. T. No. of bengflCiaries
up to 31.3.1991

12104. Gujarat

5. Himachal Pradesh

6. Karnataka

7. Kerala

8. Haryana

9. Madhya Pradesh

82

5065

1200

809

875

10. Maharashtra 3045

17511. Manipur

12. Meghalaya

13. Nagaland

14. Orissa

15. Punjab

16. Rajasthan

17. Sikkim

18. Tamil Nadu

19. Tripura

20. Uttar Pradesh

21. West Bengal

22. Andman &
Nicobar Islands

23. Arunachal Pradesh

24. Delhi

25. Gaa

550

425

3288

286

2825

100

10573

475

3167

5535

100

345

1245

420

Written Answers 96

26. Mizoram 25

27. Pondicherry 350

Total 47693

Agricultural Co-Operation wtth Nepal

475. SHRIMATI VASUNDHARA RAJE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is a great scope tor
joint Co-operation in the field of Agriculture
with Nepal;

(b) if so, the details thereof; and

(c) the &iforts made by the Union Gov-
ernment in that direction?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOP ERA nON IN THE MINISTERY OF
AGRICULTURE (SHRI MULLAPPALL Y
RAMACHANDRAN) : (a) Yes, Sir.

(b) and (c) A Memorandum of Under-
standing (MCU) for Cooperation in the field
of Agriculture had been signed on 6th De-
cember, 1991 between indiaand Nepal. The
MCU envisages cooperation in the fields of
production and processing of food and cash
crops; multiple cropping systems; soil con-
servation and water managenment; fruit and
vegetable development; horticulture; agro-
forestry; apiculture; sericulture; fodder de-
velopment; livestick improvement; dairy
development; development of animal health
services; aquaculture; sugar technology;
agricultural cooperatives; promotion of jiont
venture in agri-business.
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PromoIIoI .. A"..... of Nalk RIIdIo 
aper ............... 1ri CRPF -

47,-. SHRI A. 91AB1 e;: Wilthe minis-
ter of HOMe AFFAIRS be pleased to state: 

(a) whether thera is any disparity in the . 
promotional chances of the Nai( Radio 
OperalOrs and the Naiks who be~ to the 
general category in the CenIraI Reserve 
Police Force; 

(b) if 80. the reasons therefor; and 

(c) the steps taken to remove1he anom-
aly? 

THE .... ISTER OF STATE IN THE 
MINlSlRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) and (b): Naks in Rad"10 
Operators Cadre and Naics in General Duty 
Cadre,," CRPFbeIongtotwodifterenlCad188 
and their promotional avanuesaresubjectto 
the conditions of service existing in their 
respeclive Cadrw. The....._. thera .. no 
question of any disparily In their promldoln 

ave:~;' i -,,' t ; __ '-u \.1' _ '. • 

•• ), (c) ~ nat arise. 

AllocatIon of NIIuraI a.. to GIC ---477. §HRwm DlPIKAJU'QPPIMt.A: 
WiU the MinIster of PETROLEUM AND 
NATURAL GAS be pleased 10 state: 

(a) the number of propoeaIs of GuJ-at 
pending with Union Government for aIaca-

lion of Natural Gas to Gujrallndustrial and 
Investment CoapeiatkM of IncfI8 (GIIC) and 
other industrial United; and 

(b) the steps taken to clear the pnlpOS-
aJs? 

478.SHRIDHARMABIKSHAM:WiUthe 
Minister of WELFARE be please to state: 

lal the number of SCslSTs who have 
been granted post-matric sholarships 
aIongwiththe amoung poentforthe purpose 
in Andhra Pradesh. district- wise during last 
thr .. years. year-wise; 

- (b) the criteria for granting such scholar-
- '-.;8nd 

(c) the roasons for reduction in a1loca-
tion of funds for the purpose during 1991-
921 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): 

(a) : The Infunnation rUdiongjto Andhra 
Pradesh is ~ baIow:-

y..,. No. 01 SC IItId ST 
ben8Ii:iaries 

ToIIII ~ incutTed 
(As. In Iakhs) 

1988-89 

1981-90 

1.24.656 

1.03,518 

1,52,512 

2027.17 

2017.77 

2618.52 
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(b) The criteria is given in the state-
ment attached. 

(c) The Central assistance 80 far sanc-
tioned by Govemment of india to Govern-

ment of Anethra pradesh' during 1991-92 
. under the scheme Is As. 316.081akh. which 

is higher than the Central AIsistance of As. 
100.67 Iakhe given during 1990-81. 

STATEIENT 

Criteria for granting Scholarship under centrally sponserd scheme 01 Post Matric Sch0l-
arship for Students belonging to Scheduled Castes and Scheduled Trt.s Applicable W. E. 
F.1.7.1989. 

Income Ceiling Umit 
of ParentslCuardian 

a. Does not exceed As. 15OOJ-p.m • . 
b. Exceeds As. 15001-

but does not exced 
As. 2000J..i).m. 

FuR maintenance aIowance and 
fuHf ... 

(I) Fill mainTenance allowance 
and full f .. for ~ 'A' 

'. (II) Hal mainIanance ... .-.ce 
and full f .. for OCher gIOUpS. 

Note: No Scholarship is perrnessible In the case cI SlUdenls whose paranlSlgualdlan's 
income from all sources exceeds As. 2,OOOI-p.m. StudenIs who are in fullim. em-
pIoymentwili not be eligible. However, employee sIUdent who1ake leavewlhoutpey 
for the entire duration 01 the course and study as ful time students wiI be eIigI)Ie for 
scholarships. 

II. Only two childran of the same (c) wh8ther the NODB has submIIIed 
ParentslGuardian .... enIiIIed to this proposal and paIect rwport let the 0Dv-
receive schoIerships, if 0Ihefwise ernment; and 

r. \' . eligible under the scheme. J! It. 
.-1 w :t< t ~J.:;',' ~ c. ,-... (d)if8O.the .. tak8nbytheGovem-

.... DaIry In .... 8omb8J rnent to ensure thai the ... 01 mIk to 
.._... . other dalriea Is nat lIIfeded while dearing 

480. ~I~.NAIK: Will the MiniIIer this propouI ? 
01 AGRICUL'i'URE be pleased to stale: 

(a) wt.tt.. National Dairy Develop-
ment Board (NDOB) propose to assist the 
Government of Maharashtra in the MUing 
up to a new dairy in New Bombay; 

(b) ••• the ..... theNoI; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUlTURE AND 
COOPERATION IN THE MlNISlRY OF 
AGRICULTURE (SHRI MULLAPPALl Y 
RAMACHANDRAN) (a) No. Sir. 

(b) to (d) Do nat .... 
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Production and Import of COCOA -
481. ~l!I,!:C. TH9MAS: 

SHRI BHUPJNOER SINGH 
HOODA: 

SHRI CHINMAYANAND 
SWAMI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

, (a> the quantity of COCOA produced in 
the country during each of thelast three ' , 
years; 

(b)therequirementofCOCOAfordomes 
is cosumption; 

(c) whether COCOA is being imported 
to meet the requirements; and 

(d) if so, the quantity of COCOA im-
ported during tho current year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAIPALL Y 
RAMACHANDRAN): (a) As per the rough 
estimates the quantity of cocoa f)roducad in 
the country during the last three years is 
given-below: 

Year PlDduction (AlT) 

1989-90 6900 

1990-91 7400 

1991-92 6200 

(b) The estimated domestic consump-
tion is 6700 tonnes per annum. 

(c) and (d) Cocoa can be imported 
against Exim Scrps and Special Licences by 
eligible actual users engaged in small scale 
sectors. No special licence had been issued 
during the Licensing Year 1,990-91 and 1991-
92 for import of cocoa. Informatics on import 
of c::ocoa beans u'r!!r .~i7~~ iS,pot 
avaJlable. " ( . " .,' , ' .. 

t ~~, J~ ~. ,/ ~:." -~. . '.,_ '..... \ .... 
fi~-' .' 'f _--
,... Hostel. for SCsISTaln Ker81a -

482. SHRI THAYILJOH~ALOSE: 
Will the Minlsterof WeLFARE be pleased to 
state: 

(a> the number of hostels constructed 
for the Scheduled Castes and Scheduled 
Tribes in Kerala during the last thr .. years, 
with locations thereof; 

(b) the number of hostels under con-
strudion and proposed to be constructed; 
and 

(c) the financial assistance provided by 
the Union Government for the purpose dur-
ing the above period ? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). 21 hostels 
were sanctioned during thetast thr .. years 
whk;h are under construction. The location 
of the.. hoste's is given in the atlached 
statment. 

(c) An amount of As. 60,10,0501- had 
been peovided by the Union Govt. for this 
purpose during the above period. 
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Utilleation of Natural Gas from THE MINISlER OF STATE IN THE 
Nar8apur Wellaln MINISTRY OF HOME AFFAIRS (SHRI M. 

tfi-~! 
Godavari Basin M. JACOB): (a) 281 persons were released 

!~ .- • 

483. SHRIM. V. V.S. MURDiY:Willthe 
Minister ofPE I RdeliMAND NATURAL 
be pleased to state: 

(a) whether there is any plan to utilise 
the natural gas being flared up from the 
Narsapur wells in the Godavari Basin for the 
benefit of Andhra Pradesh; 

(b) if !k:, the measures taken in this 
regard; and 

(c) if not, the reasons thereof? 

on the 'Republic Day this year. 

(b) No, Sir. 

(c) The criminalcasea; registered against 
them still continue; 

(d) Does not arise. 

(e) The number of Jammu and Kashmir 
PSA detenues lodged in jails outside the 
Stat~ as o~ 01l0~2"iS 146. It,:,,) _ '~ C( 
,. : ( I' ,', t, .0... i ' -

Rehabilitation of Earthquake 
.. , Victims In U. P. -

THE MINISTER OF PETROLEUM AND 485. DR. JAYANTA BONGPI: Will the 
NATURAL GAS {SHRI B. SHANKAR- Minister of AGRICULTURE be pleaseds to 
ANAND): (a) No gas trom the Narsapurwells state: 
in Godavari basin ;s being flared. (' ' ... j 

~ "'T .... 

~ .' "',, -!_'''"t • 
A t ...... '" 

(b) and (0) Do not arise. e ~ (a) whether the Union Governments 

.. 11tanta ReIea_ In Ja~U-aAd­
Knhmlr on Repubi~-DIIJ 

\'~ 1.~~~uRUDAS,KAMAI;Willthe 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of militants of Jammu 
and Kashmir who were releasedjon the 
Republic Day this year; 

(bl whethef thana some hard core mili-
\atU~~; 

(c) whether the charges against them 
have bean dropped; 

(d) if so, the reasons therefor; and 

(e) the number of militants of Jammu 
and ~Ir wt10 .,. In the varlou. jaHa of 
the country ? 

have received complaints regarding improper 
rehabilitation of the earthquake victime of 
Hilly areas in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Gov-
ernment to provide adequate assistance to 
earthquake victime in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRlCUL TURE AND 
COOPERAllON IN 'THE MINlS'TRY OF 

• AGRICULTURE (SHRI MULLAPPALLY 
RAMCHANDRAN): la) No, Sir .. 

(b) Does not arise. 

(c) Underthe existing scheme of fmanc-
ing relief expenditure, the State Government 
of Uttar Pradeah ia requllWd to u~ 
neceuary relief and rehabilitation meU-
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u .... uslngh1hec:orpusoftheC8lamlyRertef Frultyand,!~"~! f 
Fund (CRf). The Central Government has ~ "'C> \ •.• ../...... 2.. .~ U~ ~. )'. 
already raIeaaad its entire shara of CRF for 486. -IlB:..BAYl YALW: 
the year 1991-92, amounting to As. 67.50 JWBItu.VAL-KISHORE RAI: 
crores. Win the Minister of AGRICUL nJRE be 

2. Apart from rendering material assis-
tance through the Army and the other para 
military forces for Immediate raIief and reha~ 
bilitation of the victim of the earthquake, the 
Cetral Govarnment has given the following 
additional assistance to the Govemment of 
Uttar Pradeh:-

i) 

ii) 

iii) 

As. 25.00 croras as Ways and 
Means Advance" . 

As.5.00aoraundertheJawahar 
RoiJar Yojana for the affected 
districts. 

Rs. 5.80 crores underthe Indira 
Awas Yojanaforc:onslrudion and 
repair of houses in the affected 
areas. 

3. The Housing & Urban Development 
Corporaion has sanctioned As.30.00crores 
for construction of 20,000 houses in the 
affected areas, out of which As. 14.25 
croreshas been released _ 1 st instalment. 
HUDCO is also providing assistanoa for 3 
Building Centres and 6 Sub-cactr8s at Uttar-
kashl, Tehri and ChamaIi III a am at Rs. 
72.00 Iakhs. 

1. 

2. 

3. 

4. 

pleased to state: 
<a> whether India is the third largest 

pIOducer of fruits and second lIiugest. in 
vegetabes in the world; 

(b) if so, the total quantities of each of 
the major items pIOducd during 1991-92 
indicating area covard; 

(c) the productivity levels of major fruits 
and vegetables as compared to other coun-
tries in the world; 

(d) whether progress made in d8'l8lop-
ing high yield varieties and pest resistant 
varieties of seeds has been tardy; and 

(e) if so, the staps taken by the 
Gvarmment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL nJRE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULlAPPALL Y 
RAMACHANDRAN): Ca) India is the second 
largest pIOducer of fuits and vegetables in 
the world. 

(b) The figures for 1991-92 are not 
available, however figures tor 1989-90 are 
given below: 

Anta (IaIch he) PtCdul;tion(Lslch tomes) 

28.58 269.7 

55.50 538.8 

9.57 151.36 

2.. . 30.1. 
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(c) India -has the seamd highest pr0-
ductivity in grapae. productivity of PotaID 
15.87 toneslha. as ClOmpared to world aver-
age of 15.09 tonneslha However, productiv-
Ity in other .. ms Is low as ClOmpa;ad 10 other 
ClOuntrias. 

(d) and Ce) No, Sir.25varialies fruits, 19 
varieties of vegetable crops including hy-
brids, 27 varieties in potato, 18 varieties in 
other. tube"-aape have been developed 
throaih reasarch, efforts. Research efforts 
in these crops are being further strength-
ened during VIlIth FIVe Year Plan. 

/" .. ~~Ion by ... unl Q!!.f!!!b!-Y ... 
(Tnmslation] 

487. SHRI GOVINDRAO NIKAM: Will 
the Minister Cl PE I ROLEOIII JRf'NAw-. 
RAL GAS be pleased to state: 

(a> the causes of less production of oil in 
Barauni oil refinery; and 

(b) the steps praposed to be taken to 

Under the Hindi Teaching Schama of the 
Department of Official Languagafunctioning 
in the ClOuntry; 

(b) whether there Was a proposal to sat 
up a Regional office at Guwahati; 

(c> if so whatherthe Regional Office has 
been sat up at Guwahati; and 

(d) If not, the ,...".. thar8for and the . 
time which it is lkely 1p be sal up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) At present FIV8 Regional 
OffIC8S underthe Hindi Teaching Scherneof 
the Department of Official language ant 
functioning in the ClOUntry and are located at 
New Delhi, Madras, Calcutta, Bombay and 
Jabalpur. 

(b) to (d) There was no proposaJ to sat 
up a Regional Office at Guwahati in the past 
nor there ill any such proposal at pt'8Sant 
under ClOnsideration. 

increase the prodUdlon? [Ttanslaflon) 
} 1··;· .. · 

/ If., . 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-· 

. ANAND): (a> and (b). The capaciIy utilisation 
of Barauni refinery has been lower due to 
inadequate supply of Assam crude oR Efforts 
ant being made to supply as much crude to 

Barauni Refinery r.:--' 
. A-"~' a.( [English]_, _____ . a , ... ' . y,( 

/,.~ 

/ I fllglDnal OffIces of HIndI T..:hlng 
ScheIM of o.pa. of~! .... .; 
~ ... 

488. SHRI .~'fi.,QEKA:· WI the 
Minist .. of FfciE AFfAIRS be pleased 10 
state: . .-

(a) the locations of the Regional Offices 

AecognlUon to Goa LIbentIon Freedom 
1!fi .... -

489. ~YAN JAT1.VA: 
WID the MInister of HOME AFFAIRS be 
please to state: 

(a) the action being taken by the Union 
Government to accord recognition to the 
ffeedom fighters of Goa Liberation; _ 

(b) the time by which the recogn!fion is 
likely to be accorded; 

(c) the facllties being provided to the 
freedom ~hlens; 

. (d) whalhertherel. any pIOpOUI under 
ClOnslderaIIon to Increaee the facllllles; 
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(f) the time by which other facilities are
likely to be provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) and (b) Goa liberatioin
Movement already stands recognised for
grant of Swatantrata Sainik Smman Pen-
sion,

(c) Besides a monthly pension of Rs.
750/- the main facilities that are provided
include (i} Free tst class Railway pass and
(ii) medical facilities in all Hospitals under
Central Gove.rnmentlPublic Sector Under-
takings. C. G.H. S. facilities wherever the
scheme is functioning, are also made avail-
able.

(d) No, Sir. At present no proposal is
under consideration of the, Central Govern-
ment to increase the facilities.

(e) and (f} Do not arise.

[English]

Declaration of Betel Leaves 88 an
AgrlcuHural Commodity

490. SI:iRI SATYAGOPAL MISRA: Will
. the Minister of AGRICULTURE be pleased
tostate:

(a) whether the Government propose to
declare betel leaves as an agricultural com-
modity;

(b) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE, MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE ANI)
COOPERATION IN tHE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALL Y

RAMACHANDRAN): (a) to (c). Betel leaves
is a horticultural commodity. It is not included
in the terms of reference of th~ Commission
for Agricultural Costs and Prices.

Infiltration of Chinese Into Tibetan
Camps

491. SHRI PRAKASH V. PATIL: Will the
Minister of HOME AFFAIRS be please to
state:

(a) whether attention of the Govern-
ment. has been drawn to the news-item
captioned "Chiness agents infiltrate Tibetan
camps" appearing in the 'Indian Express'
dated October 8, 1991;

(b) if so, the reaction of the Government
thereto; and

(c) the corrective measures being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB); (a) to (c). The Government are

.aware of the news item appearing_ in the'
Indian Express dated 8.10.91 regarding infil-
tration of Chinese agents into Tibetan camps.
No Chines agent has been apprehended
from any Tibetan refugee camp tocatsd in
India. Screening of persons arriving from
Tibet is being done as jar as possible to
identity malafide alements.

[ Translationl

Coopertlve Development programmes
In GuJarat

492. SHRI KASHlRAM RANA: Will the
Minister of WELFARE be pleased to state
the various programmes undertaken under
the Cooperative Development programme
for the weaker sections of society in Gojarat
and their achievements during the last three
years, district-wise?
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THE MINISTER OF WELFARE (SHRI in the ferllizer consumption duri~ each of 
SJTARAM KESRI) The information is being the last three years, State-wise ? 
collectd and will be laid on the Table of the 
House. ('1 , 

\ -' ", V'" 
, [English) . t \ \. .r' v 

Con8UmptIon of ~ 

493. P.BOF J IMAREOD, 'VENKATES-
WAALU:Wdlth8 Minlsterof AGRlCUl TURt: 
be pleased to state the quantum of increase 

THEI MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUlURE (SHRI MUllAPPAll Y 
RAMACHANDRAN) A· statement indicating 
the state-wise quantum of increase in fertil-
izer consumption during each of the last 
three years is attached. 
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Natlonalll'ltegration Council meeting satiOns by the forces from across the border 
.". -...........-.--.... ----_..,:~ 

494. SHRI MADAN LAL KHURANA: 
Will the MriifSter' Of HOME Ai¥AIRs"be 
pleased to state: 

(a) whether a meeting of the National 
Integration Council was held on December 
31,1991; 

(b) if SO, the'subjets discussed and the 
resolutioin passed at the meeting; and 

(c) the action taken on the resolutions? 

THE MINISTER OF STATE IN THE 
MINITRY OF HOME AFFAIRS (SHRI M. M. 
JACOB) (a) Yes, Sir. 

(b) The Situation in Jammu & Kashmir 
and the Situation in Punjab. Copy of the 
resolution passed in relation to the above 
subjects is attached. In addition one more 
Resolution was passed on the Cauvery Water 
issue, copy of which is also attached. 

(c) The Resolutions as annexed were 
communicated to all concemed for neces-
sary action. The resolutions have also re-
ceived the required pUblicity. 

ANNEXURE 

Resolution relating to Jammu & Kashmir and 
Punjab adop~ by the National Integration 

COuncil at its Meeting held on 
31st December, 1991 

The National Integration Council ex-
pressed its anguish at the continuing terror-
ist violence in Jammu & Kashmir and Punjab 
which has led to loss of hundreds of innocent 
lives. The Council strongly condemned the 
illcidents involving killngs of defenceless 
people by exremists. 

The council deplored the active support 
1 iven to the terrorst and secessionist organi-

in terms of training, weaponry, financial 
assistance and Intematlonal publicity. 

The Natlonai Integration Council noted 
with satisfaction that in spite of the repeated 
provocations by the extremist and terrorist 
organisations, the basic fabric of communal 
harmony had remained intact in both these 
states. This was a vindication of the secula1 
policies followed by the country over the 
years. 

The Council expressed deep concern at 
the large scale exodus of the residents from, 
the Kashmir valley due to atrocities and 
coercion by extremists and hoped that con-
ditions would be created for early return of 
these migrants to their homes in the vlle¥. 

The National Integration Council wel-
comed the Government's decision to hold 
elections in Punjab in February, 1992 and 
appealed to all political parties to defeat the 
efforts of the terrorist and secessionist Ie-
ments to disrupt to disrupt the conduct ot 
el8ctions. The Council also noted the initia-
tives which are being taken by the Govern-
ment for larger inviovement of the people of 
Punjab and Jammu and' Kashmir in the 
development and other activities, and hoped 
that necessary steps will be taken to find a 
solution to the outstanding problems of these 
States. It reaffirmed its faith in energising the 
democratic and political proC8SS8S in these. 
States and hoped for early creation of a I 
suitable climate for the purpose. 

In a pluralistic society with large cul-
tural, social and ecomonicdivirsity, there ar .. 
bound to be differences In the approaches to 
a problem. There can also be genuine 
grievnces of people in a democratic manner 
through a process of dialogue and discus-
sion. Taking recoursetoviolenceforredress 
of grievances or of our democratic polity. 
The National Integration CouncU resolved to 
meet any challenge from such extremist and 
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anti-naIionalfon:as to the unity and integrity 
of the country. 

The National Integration Council ap-
pealed to the section of the youth in the 
disturbed areas which has taken to the path 
ofvlolanca and isoIationto rejoin the national 
mainstream. It urged the youth not to permit 
Itself to be exploited by the forces from 
acress the border. 

The Councsl underlined that in this difrl-
cult situation, affort must be made to find a 
common denominator and to evolve a na-
tional consensus to deal with the challenge 
posed by the proxy war inflicted on the 
country. The Council appealed to all political 

before it has WHnilled its reportto that Court 
on 14.9.1991. The decision of the Court in 
the case is awaited. 

Cc) Accourdlng to the Gowmmant of 
Tripcn, the District Administrations haV8 
bean aJerted to keep a close walch and to 
take d8tarrent action as PQr law, If any inci-
1";..£ __ dent comas to notice. 

Regional ~ Offtce ..... Deihl ..... '. 
491. PROF. K. V. THOMAS: 

_ SHf.\1 GURUbAS KAMA,.: 
SHRI PRATAPRAO B . 

BHONSLE: 

. pa,!ies, organisations and people at large to WiD the. Minister of EXTERNAL AF-
join in normallsationof thesitualion inJammu FAIRS be pleased to sIale: 
and Kashmir and Punjab and to I'8frain from . 
sayingordolng anythIngw~1dI would Under-;_ (a) whether the RagiDnaI Passport 01-
mine Jhasa efforts. I~ .. > ... ~,' 1-:', {ffce?aI Naw Delhi has been sealed for an 

t " '\r~ . ;;;_.r~ .. -t"'V' .. ,--4.;.... Indefinite period: '.. - . 
~ AII8pd ~ by ~ RIIIee . ' .. 

........ • (b) If 80, the reasons thertlfor; 

495. PROF. MALINIBHATTACHARYA: 
Will the ~_r 6f HOME AFFAIRS be 
pleased to st~e: 

Ca, whether the Deb Commission ap-
pointed to enquire into the alleged gang-
rape at trDal woman at Ujan Maidan in 
Tripura by some of the Assam RIfle jawana 
has submitted Its report; . 

(b) if 80, the outcome thereof and the 
action taken thereon; 8I\d 

(c) the ateps takan to provide protection 
tt{irbaJ woman in Trlpura? . 

THE MINSTER OF stATE IN THE 
MINTRY OF HOME AFFAIRS (SHRI M. M. 
JACI8): (a) and (b). The CommIssIon ap-
plnted by the Supreme Court to enquire into 
the allegations made in two WIt p8IiIions ... 

(c) whether the Govemment propose to 
shift their offICe from Its ~nt prMI"'; 
and 

Cd) if so, the details thereof ? 

THE MINISTER OF EXTERNAL 
ASFFAIRS (SHRI MADHAVSINH 
SOl.ANKI): Ca) to (b). The question of an 
altamative location for the Regional Pass-
portOffica has been undarconsideratioin for 
sometime. There ..... discussionsbetwean 
the Ministry of utamal Affairs and the Min-
istry of Urban DewIopment during which the 
RPOwas sealed onlyfor a brief period of two 
days. Furt .. dllcusslons were held .,.. it 
has been decided thai the RPO wi. shift its 
present premises aft.. suitable arrange-
me. are mad., details of which are 'being 
worked.cwt in consultatioin with the Ministry 
of UIbaIlVeveIopmant. 
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[T,.,.,...". . ~ ~ . .A.wv/ -P ..... 1) ,,\~~~!be pIeaed to state: 

.,.ae...n..11IncIuRy at-Au,..,. (a> whether the PrIme Minister of India 
. . and Pakistan mat In SWlzeriand J'8C8nt1y; 

..... SHA. SURENDRA PAL PATHAK: 
WiI tlw 'iImliIii-c,.-PETRCX:EtJM AND 
NA1lJRAl GAS be pleased to state: 

Ca) whether the Union Govemmeot had 
J'8C8iYed any proposaIfrom the Govemment 
err Uttar Pradesh in 1989 for SettIng up of'a 
petro.chmical industry at Auraiya, Uttar 
PnIfesh; 

(b) whether any decision hasbeentaken 
in this regard; and 

(c) if not. the reuons therefor and the 
time by which the decisioin is Iik8Iy to by 
taken? 

THE MJNIS~ ~ ~HVCiit.t & 
MWRALGAS (SHRIB. SHNi<ARANAND): 
(a) to (c). GAIl'. proposal to set up a petro-
chemical complex at Auraiyain UltarPradesh 
was given first stage approval in 1989. The 
deIaIIed Feasbilily Report SlJxniltad by GAil 
is being pracessed forGovenmentapproval. 

\,..., ~. (English] ) 2. ,.- ~ . 
Tdca ....... em-MIn'_"'of india 

.......... 1n SwIIzIIrIind ...,.,,_ 
•• SJ1B!JI)iIAH.~W~: 

SHBlB.L ~",aA: 
StII.I4DURAJ\T GUPTA: 
sHRl fiARi KiSHoRE . 

." SWGH: 
DR.t.AXM.aARAYAN PAN-

'. DEYA: . 
SHRISIIIIN MARANO.: 

(b) " 10, the bllIderaI .... that figured 
In their talks and the outcome thereof; 

(c) whetharthe Government are aware 
of the obervaIians made by the Pa!:.~1 
High Commissioner in India in Kashmir on 
the eve of their m8llting In Switzerland; 

(d) if 80, the reaction of the Govemment 
and the action taken in the matter: 

(a)whelhertheGavamment have taken 
note of the cd given by the Prime Minster of 
Pakistan on FtIbI1By 5, 1992 to 8lf!1"8SS 
solidarity with th;;. ~ of Kashmir: 

(f) If 80, the rMttion of the GoveQmant 
thereto; arid 

(g) the .. taken by the Govemment 
atthe intemalional ..... in regard to Kashmir 
issue? 

mE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOlANKI) (a) 
Yes, SIr. n.. Prime Mlnilltar allndia Md 
P ..... met .. DInfoI (SwIIzeMnd), on 2 
FabnMIr,1t1l· . 

lb) 'ThetWoPJlme ....... hId.bIoIIII 
--. at "--on ___ bIIlerIl .. 
sues and on m..... ... II-V_CHII-
Ing a clmat8 conducive for the resoIulIon at 
theM ...... 

(elY., SIr. 

-~. K. PRADHANI£ ." .. (d) The .......... m8de by the PIIki-
sl-iRIPHOOlCHANDVERMA: an HIgh CommiIIIan* ·In .... DelhI .... 

"",,",.",~.<~.-~.~,."""'totaIIy u ....... s.lDu.abjeatIontD Ind 
SHRI AA81 RAY: ooncMnclt;heGIMrnmeICfl'Mth ........ 

hawbHn~lOtM~af 
WII the MInister cI EXTERNAL P ............ Nt the _ ..... of ,the . .- . 
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interview .... an unwarranted pnM)C8Iion (b) the ... shortfaIin kharif~rain 
which could ahct tndo-Pak relations. production during 1991-92; 

(e) Y., SIr. 

(f) Government has noted with deep 
concern that for the third consecutive year 
the Government of Pakistan had chosen to 
associate itself with stalements and actions 
designed to inflame public poInion. incite 
people to violence and militancy, and which 
constitute a blatant intarference in our inter-
nal affairs. 

(9) The international community has 
been apprised of Pakistan's support to ter-
rorism in Punjab and Jammu & Kashmir and 
of Pakistan's dlslorted and maBclous pres-
entation of developments in Jummu & Ka-
shmir. There is widespread racognition to 
Pakistan's Involvement with terrorism di-' 
ractad against India and general endorse· 
ment for the Simla Agreement which re-
qulr. that a11lndo-Pak issues be resolved 
peacefully thro~h ~l,~~. 
(TtanlatbnJ \ p;,.;'f- _? '-1. 

Sho""ln Kharlf ~"'n .. Production _ _ 

500. S!;tR1 NIDSH to INAR· 
~J~. V"lWOUM: 
_stft~: 

StIRI BlVGWAH- sttAtIW\ 
~~~'t:,.__--

WIt ....... err AGRICUllURE be 
..... 10 .... 

'a) ....... ldwItaodgnIln ...... 1CIIDIn 
cIurkv 1111-82 In -=h Stale, GraIn ..... ; 

(c) the ...... for the shmtIaII; and 

(d) the ..... tak8n to meet the glOWIng 
demand err fDodgralns in the country? 

THE MINSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINSTRY OF 
AGRICULTURE «SHRI MULlAPPALL Y 
RAMACHANDRAN) <a) The fln8l estimates 
of productioin of kharif foodgrains for 1991-
92 are yet to be receIwd from .... of the 
States. However, as per information avall-
able from the States, the likely kharif_ 
foodgrainaproduction during 1991-92 State-
wise, graln-wise is given in the Statement 
Annexed. 

(b) As per current assaament , the 
likely production of kharif foodgrain is aniel-
pated to be about 94.1 million 1Dnnes in 
1991-92ascomparedto99.9m""tonn. -
during 1990-91. 

(c) The reasons for decline in kharif 
foodgrains produc:tlon during 1991-92 in-
clude long dry .... and abrNnt ......, 
conditions that pnMIIed particularly R the 
north-wlsaempartaof1hecountryduringthe 
south-west MOllsoon MIlSOn (june to Sep-
tember. 1991). 

\d)\nIddMaa" .............. 
~~ .. GaN~_.lI-.... 
\msMmdng .......... P. LV 

..... SpeciII Foudgi". 'n tJ. .... 
grMIIM (8FPP) : ... f' IMP' ..... 
0...1 ..... ,......., ......... 
.. pnaduaIIan or ta~ d .... _ • tD .... 
... graIIing ......... 
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...... ng to FIght TmorI .... 

501. ~JJ.B.e~.Q~~ F!~QQ.Y;WIII 
the Minister of HOME AFFAIRS be pleased 
10 state: . 

(a) whether the Government have de-
cided to call a meeting of the Chief Ministers 
of all the States to disucuss a coordinated 
aappt'oach to fight terrorism and other sepa-
ratist tendencies in the country; 

(b) if so, the number of Chief Minister 
who have agreed to attend the meeting; 

(c) whether a Central Force is being set 
up to coordinate the working of the State 
Government in this regard; and 

(d) if SO, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) and {b). The Home Minister 
has convened a meeting of the Chief Min-
i.lters of Gujarat, Haryana, Himachal 
Pradesh, Madhay Pradesh, Mahara~htra, 
Punjab, Rajasthan, Uttar Pradesh and Lt. 
Governorof Delh;on 29th FebriJary, 199210 
discuss the menace of terrorism. All the 
invitees are expected to attend the meeting. 

(a) the details of arms and other contra-
band seized on Indo-Pakborderduring each 
of the last three years; 

(b) the number of persons and spies 
apprehended in this connection during the 
said period; 

(c) whether the smuggling of contra-
band has increased sharply in recent months; 
and 

Cd) if so, the corrective measures. taken! 
being taken ;n !his regllld? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACODj: (a) to (d). The information is 
being collectaci and wil~ be laip,0'l the Table 
of the House. 11 C? /, ," .,.,.... 

503. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI PRABHU DAYAL 
KATHERIA: 

SHRI RAJVEER SiNGH: 

(c) No. \ ')')~;4/( '" ; . ,,:>.' ',. :' 

SHHI SANTOSH KUMAR 
GANGWAR: 

StiRl BHAGWAN SHANKAR 
RAWAT: (d) Does not arise. \.' '~. 

Smuggling of Contraband on Indo-Pak 
Border 

502. SHRI BUOY KRISHNA 
"'-H~DlQuE: 

SHRI K H. UUNIYAPPA: 
SHRI V. KRISHNA RAO: 
S~AI PRKASH V. PATIL: 
~_Ftl G()VINDRA()..r~.!l<AM: 

WII the MinIster of HOME AFFAIRS be 
pleased ID stat.: 

SHRI PANKAJ CHOWDHRY: 
SHRI ASTBHWA. PRASAO 

S~VI<l.k 

Will the Mi!'lister of PETROLEUM AND 
NATURAl GAS be pleased to rotate: 

tal whether the Government have Is-
aued any directions ID the Gas Authority of 

. india Ltd., to supply naau .... gas to Feroza-
bad, Agra. Aligarh, Ghaziabad, Khurja, 
Barellly, Bad.un Md HOlDA reg.,ns of 
Uttar Pradesh; 
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(b) if so, the details thereof;- and 

(c) the action taken to make natural gas 
available in these places? 

THE MINISTER OF PETROLEUM & 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (t ~ _ In 1989 GAIL had been 
asked to allot the gas to UPSiDe for these 
regions and UPSiDe was to take the gas 
from GAIL's papeline and work out the de-
tails at the scheme with GAIL. According to 
GAil though UPSiDe had undertaken mar-
ket studies but no specific proposal is pend-
ing for consideration. 

(c) Ooes not arise. , '. ~;.-,..., ... 

-~ ~ '\ q,Te;;--";;' ~I;~~. ~ 
504. SHAI VILASRAO NAG-

NATHRAO GUNDE-
WAR: 

SHRI RAJEND~ AG-
NffOml: 

SHRI SYEO SHAHA8UDDIN:-
SHRt RAJNATH SONKAR 

SHASTRI: 
SHRI $ANTOSH KUMAR 

GANGWAR: 
SHRI MAN! SHANKAR 

AIVAR: 

Will the Minister of HOME AFFAIRS be 
pleased to stale: -

(a) the number of incidents that took 
place duE to tenoriets ectlvities In Punjab, 
Jammu & Kashmir and other StateS during 
1990 and 1991, state-wise; 

(b) the nurnbet' of peraons detained for 
Interragation during the IIbove two years. the 
numberofperaonl~ and the number 
of p8fIOM under-inlenagation In Jammu a 
Kahmlr. on o.c.mber 31, 1991; 

Jammu and Kashmir, Punjab and Assam by 
terrorists dulng the last two years, the num-
ber of perlK)ns released and the number of 
persons still in the hands of terrorist as on 
December31,1991; -

(d) the number of terrorists released on 
exchange for kidnapped persons in Delhi, 
Punjab, Assam and Jammu and Kashmir 
during the above period; and 

(e) the steps being taken to solve the 
problem of release of terroristJ:; in exchange 
fior kidnapped persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M . 
M. JACOB): (a) to (e). The required informa-
tion is being collected ~~ will be laid on the 
Table of the House. '.> ~,... "1, _ 

firing on ~Iane carrying BJP 
President 

50s. SHRIB. l. SHARMA PREM: DR:t:AXMINARAYAN .- -- -
PANOEYA: 

SHRI YASHWANTRAO 
PATL: 

SHRlMATI BASAVARAJE5-
WAR.: 

SHRI PHOOL CHAND 
VERMA: 

SHRI MAHESH 1<ANODtk.-

Win the Minister 01 HOME AFFAIRS be 
pleased to state: 

(a) whether the aeroplane carrying the 
PntSident of the BIwIIl¥a JanaIa Party was 
fired upon and attack8d wth rockets in 
Kashmir; 

(b) If 10, the number of terrorists ar-
rwted in this connecillan and the atent of 
dllm8lQ8 cau.cI to the ...... : 
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poIrded.., CommiItH tID inquire inti) the 
ilCidant; 

Cd) • so. the details thereof; 

Ca) wheIher there ware firings aI eMIl' 
kasmir on January 2 1992; and 

(l)1., ......... beingtakentD~ 
the I'8CMI8nnCIt of auch illCidIInts ? 

nE UNSlER OF STATE IN 11E 
MINISTRY OF HOME AFFAIRS CSHRI M. 
M. JACOB) Ca) The Gowammant c»f Jammu 
and K.hmir has advised thal thMr had no Wi.-.... ed NpOI1111111 ... aeiaplaneC8nJing 
... PlaaidantalBtaaliyaJanata Party was 
fired upon and alladted with Rocke1s in 
Kashmir. A ..... dIputad i¥ the Ministry of 
CivIIIMation inspected the pIaoa and has 
raporIad 1II1II It had no signs of any damage 
whIDD IWI'. 1'1ae Is aIao no InfonnatIDin 
fram"'gmundtDCUilaboralethevarsionof .. .-. 

(b) to Cd) Does not .... 

(e)1'heM_a.-tintanuriatllllaclc:s. 
pMicI....,on ... ....,~ in ... last 
... 01......,.1112 incIudIng2SlhJanu-.,.1 ... 
(I)~ ........ 1IIIIlPad 

up ....... _ ... IlmJrislsMCItheVVlon 
1M bontar ........................ ... ..., ..................... . 

",. ,'?c l~- ..-! -(EIJIIWt ..... 'V(, t, .~ ~ " .... 

Q. ',~ ""'\ ~.~ .( 
\~~ .1.\0 ............ Ul 

511. SfAQOPI HAlM GA.!APA-' .... jjj[_ 
.... lM'E'ISnl· 

~~~. 
_._- PAYM 

. , __ .. iii 7 S r af EX1£RIAL W-
FM8_ ... llld .... : 

<a) whethertha Prime Minlstatof PMi-
stan has mada any proposal to upgrade the 
JndcHlak dialogue to a poIilicalleval; 

(b) if so. the datails thereof and the 
reaction of thaGovanment there1D; 

<c) whaIhar any Indo-Pak afliclallevel 
.... prapoaad to be held on various 
blataral issues; 

Cd) if so. the details thereof; 

Ca) whether any other effective machin-
ery has bean Nt to identity and settle bilat· 
eraI issues; and 

(f) if so. tha details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MAOHAVSlNH SOLANKI) <a) 
Govammant have bean prau reports 
wherein the PrirrNt ....... of Pakistan has 
....... d 1haI the dialogue balwaan India 
and PaIdsIan be raised tD a poIIicaIleval. 

(b) to (I) GI:N8mmant of India have 
always bean .... to have • diaIagI. with 
Pakistanal.", .... conaideNdl!ppRlpriata· 
far findIg solutions tD biIIderIII prabIam. 
Howe"... before poiIicaIlavaI dlacn.1ian8 
.. held. ....... pNpIIIation .-:auId be 
required. At pntMnt.the two counlriea .. 
engaged in. dialogue II the IIivaI of ForeIgn 
Sac1 ........ five raundaof ..... takI hava 
aIracIr ........ The nut round 'il pro-
poead tD be held In M8rdt or ApI. 1182. 

c:a~':.!..=-=-~~_ 
507 ..... It v. TtWGICABAW:JIII. 

.......,CltiOiEAFFWGe""'to .... : 
(a) ........ a.' ..... cI ..... 

............ ca.d;" 
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"(b)1hecrl8rteadoptedfarnominationof 6. The Union ....... far RaIIwap 
Member 10 the CouncI ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB) (a) A·1ist of HIC Member is 
attached. 

(b) euHu, certain Central Mnistars, 
Chief Mlnllhn of a St.-and UnIon Terri-
1Dries l..egisIatIve -Assembl ........ of 
national pollical parti8s racognisad by the 
EIecIIonCommllRmand ....... ofragionai 
political partIM NCOgniMd ." the Election 
Commission and having at least NCOgniud 
by the Elaction Commission and having at 
least one member in .. her House of Parlia-
ment, ....,.....mativ of Business, Trade 
Unions, Madia. Women, Chairmen of Uni-
versity GrantI Commission. Minorities 
Commissian and CornmISllian for Sched-
uled Cates and Scheduled T ...... eome 
oIher eminent peraons ... nominated _ 
members of the NIC by the Prime Minlstar 
who is the Chairman of the Council. 

_11ONAL.nEGRA,.. COUNCIL ,.., 
USTOFMEMKRS 

Prime~ 

l - UNION MNSlERS AM) atE 
__ latS 

2. TheUnian F .......... 

So ". UIIiDn .. I S r 1Dr"_ 
....... 0.1" ... 

4. The UnIon Milt •• traf ..... 

7. The MInI8Iar of State for InIonnatIDn 
and Broadcasting 

8. to Chief Mirist .... of althe States and 
33. Union TarrIoriea which have 

lAgisIatu .... _ per list attached. 

II. LEADERS OF NATIONAl. PARTIES 
RECOGNISED BY" THE ELECTION 
COI8IISSION 

34. Pr8sident, 
Indian Nat!Onai Congress. 

35. Shri S. R Bommai •• 
Prasident, 
JanataDal. 

36. Dr. M. M. Joshi, 
President, 
Bhartiya J .... Party. 

37. Shri H. S. SUIjI, 
Uamber, Poll Banau, 
Communist Pany of India. (MandaI). 

38. Shri IndnIiiI Gupta. 
GeIwaI SecreIaIy, 
CommunIIt ...., of India. 

39. ShrI K. P. UnnIaiIhanan, 
GeneIaI Sea'etaay, 
India Congreaa (SociaIst -
s.rat Chandra Sinha). 

40. Dr. SuIwwn8nian Swemy, 
PNIIdent, 
JanIIhl Party. 

41. Shd AllIn A1.1IId1Ieh SiIvh. 
Pr •• I .... 
lok. 0lIl. 

S. 1M .. hlutor Puk_r ",nlll .... 
MIlIa ....... OaI($IIII .. 
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III. lEADERSOFREGIONALPARTtES 53. Shri Kabul Singh, 
RECOGNISED BY THE ELECTION President. 
COMMISSION AND HAVING Shiromani Akali Dal. 

43. 

44. 

45. 

AT lEAST ONE REPRRESEN-
TATIVE IN EITHER HOUSE OF 
PARLIAMENT. 

·SaIvi J. Jayalalltha. Genaral 
Secr8tary. All India Anna Dravida 
'Aunnetra Kazhagam •. 

Shri Chitta Bassu. 
General Secretary. 
All India Forward Bloc. 

Shri Prafulla Kumar Mahanta. 
President. 
Asom Gana Parishad. 

46. Dr. M. Karunanidhi. 
President. 
Dravida Munnetra Kazhagam. 

47. Dr. Farooq Abdullah. 
President, 
Jammu & Kashmir National 
Conference. 

48. Shri Tridib Choudhury. 
General Seaetary. 
Revolutionary Socialist Party. 

49. ·Shri N. B. Bhandari. 
President, 
Skkim Sangram Parishad. 

50. Shn N. T. Rama Rao, 
Prasident, 
Tetugu Oeeam Party. 

51. Shri P. J. Joseph. 
Chairman, 
K8raIa eon. ... 

54. 

55. 

56. 

Syad Mohammed Ali Shihab 
Thangal. 
PNeident. 
Muslim league. 

Shri Balasahed Thackeray. 
Prasident, 
Shivsena. 

Shri R. D. Khalap. 
President. 
Maharashtrawadi Gomantak Party. 

57. Shri K. M. Manl. 
Chairman, 
KeraIa Congress (M). 

58. Shri Shllu Soren. 
Prasident, 
Jhatchand Mukti Morcha. 

59. Shrt David ledger. 
GeMraJ Secretary. 
Nutun Asom Gana Parishad. 

80. Shri H. S. Lyngdoh. 
Prasident, 
Hill State People's DemocratiC Party. 

61. Shri Y. Yaima Singh, 
President,· 
...... ' Peoples Party. 

62. Shri .... laI. 
Pr8aidenl. 
Haryana VIc88 Party. 

52. Shri ~ Ram. 63. Shri VimI, 
Prwident, ........,., 
........ Samaj Pa'ty. Nag' Id PeopIe's Council. 
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rv. EMINENT PUBLIC FIGURES 88. Sultan Salahuddin Owaisi 

64. Shrl Surjit Singh BamaIa 87. Ms. Shabana Azmi 

65. Shri Chandra Shekhar 88. Shri A.R. Antulay 

68. Sardar Swaran Singh 89. Fr. A. Mlnz 

67. Shri Ebrahim Sulelman Sail 90. Shrl'Ram Sunder Daa 

68. Shri N. D. TIWari 91. Shri Hokishe Sema 

69. Shri Syed Mir Qasim 92. MauJana Asad Madani 

70. Shri P. N. Haksar 93. Shri M. Farooqi 

71. Shri Prakash Singh Badlh 94. Shri Javad Habib 

72. Shri Alai Bihari Vajpai 95. Shri Shahid Siddiqi 

73. Shri L K Adwani 96. Shri M. AfzaI 

74. Shrl Satyajit Rav 97. Shri Bhisham Sahni 

75. Shri Gopeshwar 98. Prof. Salish Chandra 

78. Shrij J. R. D. Tata 99. Shri KF. RustamJI 

n. U. Gen. J. S. Aurora (RaId.) 100. Dr. C. Narayana Reddy 

78. ShrI S. Rarnakrishnan (BhartIya 101. ShrI Subhaah Gheiaing 
Vldya Bhavan) 

102. ItlrI Pinto Narboo 
79. Prof. V.K. Gorak (Satya Sal 

Saba TN~!) .103. SwamI Rang3nalhananada 

. 104- AIM de Lastic, 
BO. .Acl'.-ya lulei (Jain VIIhwa BIwI) Archbishop of Delhi . 

81. ShIt Prakash AmbedIcar 105. ShliMhllsen 

12. Shri Sarad Joehl 108. ShrI SaIfuddin Soz' 

83. Shri SUnil Dult 107. Shri V.P. Singh 

84. Brig. T. Sai10 108. Shri MJ. ,.._ 

85. Shd ReI MDMn GINIhI ,ot. SIwI v ..... DIIIltIa 
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110. Shri Simranjit Singh Mann 126. Shri G. Ramareddy, 
Chairman, 

111. Shri Frank Anthony Univalsily GranIs 
Commission. 

112. Shri S. Jaipal Raddr· 
127. 'Shri Ram Dhan, 

113. Prof. Bnim Singh. Chairman, National 
Commissiort 

V. . BUSINESS for SC's & St's . 

114. Shri S. K. Birla VIII. MEDIA 

115. Shrid Rauna Singh 
128. Shri Nikhil Chakravarty 

116. Shri V.L Dutt 
129. Shri Prabhu Chawla 

117. Shri Vijay G. Kalantri 
130. Shri Prabhash Joshi 

118. Shri N. Shankar 
131. Shri R.K. Misra 

119. Shri Dhrw M. Sawhney 
132. Shri Abid Ali Khan 

VI LABOUR 
133. Ch. Ramaji Reo 

120. Shri G. Ramanujam, 
President, 134. Shri Madhav Gadkari 
Indian National Trade 
Union Congress. 135. Shri Khustwiant Singh 

121. Shri ChBturanan Misra, 
President, 
AIIlrlctia Trade Union Congress. 

136. Shri P.G. Varghese 

137. Shri Inderjeet 
122. Shri E. Palanandan, . Centre of Indian Trade Unions. 138 . Shri Pram Bhatia 

123. Smt. Kamla Sinha, 139. Shri Govind Reo T ..... 
President, 
Hind Mazdoor Sabha 140. Shri D.P. Kumar 

124. Shri Raman Glrdhar Shah, 141. Shri T. Chandershekar Reddy 
President. 
Bhartiya t.4azdoor Sangh 142. Shri Ashok Jain 

",I. COMMISSIONS 143. Shri Aveek Sarkar 

125. Shri S.M.H Burney, 1 ..... Shri G. KaaturI 
ChaIrman, 
Minorlies Commission 145. Shri K.K. Birta 
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IX. WOMEN'S REPRESENTATIVES. 

148. Begum Ablda Ahmed 

147. Smt. Eia Bhatt 

148. Bagum.Aizaz Rasul 

149. Smt. Leela Damodara Menon 

150. Smt. Nirmala Deshpande 

151. Dr. (Smt.) Najma Heptulla 

UST OF CHIEF MINISTERS OF 
STATES AND UNKlNTERRntKUES 
WHICH HAVE lEGISLATURES 

1. Shri N. Janardhan Reddy, 
Chief Minister, Andhra Pradesh. 
HYDERABAD. 

2. Shri Gagong Apang 
Chief Minister, Arunachal Pradesh, 
ITANAGAR. 

3. Shri Heteshwar Saiki&, 
Chief Minister, Assam, 
DISPUR. 

4. Shrl LaIoo Prasad Yadav, 
ehlef Minister, BIhar. PATNA 

5. Shrl Chlman Bha! Patel, 
Chief Minister, 
Gujarat, GANDHINAGAR. 

6. Shri Ravi Naik 
Chief Minister, Goa, 
PANAJI. 

7. Shrl Bhajan Lal, 
Chief Minister, Haryana, 
CHANDIGARH. 

• 

• BeIng Und. GovernorIP .... Id.nrs Rul •. 

8. Shri Shanta Kumar, 
Chief Ministar, Himachal Pradesh, 
SHIMLA. 

9. ·Shri G.C. Saxena, 
Governor, Jammu & Kashmir, 
SRINAGAR. . 

10. Shrl S. Bangarappa, 
Chief Minister, Kamataka, 
BANGALORE. 

11. S ... ri K. Karunakaran, 
Chief Minister, Kerala, 
TRIVANORUM. 

12. Shri Sunder LaI Patwa, 
Chief Minister, Madhya Pradesh, 
BHOPAl.. 

13. Shri Sudhakarrao Nak, 
Chief Minister, MaharashIra, . 
BOMBAY. 

14. Shri ~umar Ranbir Singh, 
Chief Minister, Manipur,lMPHAl... 

15. Shri Madhukar Oighe, 
Governor, Meghal8ya, SHIU.ONG. 

16. Shri Lalhanhawla, 
Chief Minister, ~ 
AlZWAL 

17. Shri Vamuzo, 
Chief Minister, Nagaland, KOHIMA. 

18. Shri Biju PaInak, 
Chief Minister, Orissa, 
BHUBANESHWAR. 

19. ·Shri Surancier Hath, 
Governor, Punjab. 
CHANOIGARH. 
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20. Shri Bhairaon Singh Shekhawal, 
Chief Minister, Rajasthan, 
JAfPUR. 

21. Shri Nar Bahadur Bhandari, 
Chief Mipister, Sikkim, 
GANG10K. 

22. Seh:i J. Jayalalitha 
Chidf Minister, Tamil Nadu, 
MADR.~. 

23. Shri S.A. Majumdar. 
Chief Minister, Tripura, 
AGARTALt 

24. Shri Kalyan Singh, 
Chief Minister, Uttar Pradesh, 
LUCKNOW. 

25. Shri Jyoti Basu, 
Chief Minister, West Bengal, 
CAlCUTTA. 

UNION TERRITORY 

1. SM v. Vaithilingam. 
Chief Minister, Pondichery, 
PONDICHERRY- 605001. 

I TtanslaIIonJ 

(c) if so, the details thereof; and 

(d) if not, the reasons theultor? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOLANKI): <a) 
Yes, Sir. 

(b) to (d). Government have on 38veral 
occasions, and at different levels, objected 
to the Govemment of Pakistan about their 
supporttoterrorism and subversio., in Punjab 
and such activities as mentioned in part (a) 
of the question. ' , . 
[English) 

,..Ional Pa"port Office for 
Sindhudurg and Ratnaglrl 

Dlatrlcts 

509. SHRI SUDHIR SAWANT: Will the 
MinisterofEXfERNAl"j~FFAIRSbe pleased 
to state: 

(a) whether the Government are aware 
of the hardship baing faced by the people of 
Sindhudurg and Ratnagiri districts of Mahar-
..htra In securing a passport; 

(b) whether the Govemment pRJpOHto 
open a Regional Passport OffICe In the ... 

New8-IIem c.ptloned -khal"'n Ka gion; 
tt.Icaha. 

SOB. ~ ~ .I,AL .JATJ+.Y: WUf the 
MinisterofEXTERNALAFFAIRSbepleased 
to ... : 

(a) whether attention of the· Gowm-
ment haa been drawn to the new&-4tem 
captioned "KhaIiIIan Ka Nakaha· appearing 
in lhe Sunday 0bIerYer (Hindi) dated Janu-
ary 2.6-FebIwIy 1, 1992; 

(b) if .o, whIIIher a prateet hu been 
IodgMt willi Ihe ~ of PakIsran; 

(c) • 10, the details thereof; Md 

(d) If not, the reasons therefor? 

THE MINISTER OF EXTERNAL N-
FAIRS (SHRIMADHAVSINH SOLANKI):(a) 
to (d). Ttte Government Is aware of the 
~ being f.ced by the people cI 
Slndhudwg Md Rllnagii DiItrids cI Ma-
haruhlra In -=wing a penpo ... ~ In ... cI 
the curr8ftl financial and adminiltnlllw 
c:onIIIairb, • II nat poRibIe to open more 
.p I II port ontces right now. How ... , to 
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alleviate hardship faced by the public, pass-
port procedures have been simplified and 
streiIITIlined and the request of some of our 
Passport Offices to augment their staff 
strer.gth is also unde.!:.~~ideration. 

I (~- -", -- ...... "'t.;: -:,.._.. ___ _ 
........ -.. . : .~ yPly of fertilizer' 

510. SHRI SHANKAR RAO KALE: 
SRRl"lfAM'TAKHAN' SINGH ... ' 'Y'ADAV: -.. 
PROF. UMMAREDDY VE-

NKATESWARLU: 
SHRI GIRDHARI lAL !3IiA~­

GAVA: 
SHRI NA.R~IN SINGH 

CHALlOHRI: 
SHRI BHOGENDRA JHA: .... . ..... " _ ... _.~ --.~ .. --.--.. , 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the quantity and varieties of fertiliz-
ers demanded by each State Government 
during each of the last two years and the 
current year for both Kharif and Rabi sea-
sons separately; 

(b) the quantity and varieties of fertiliz-
ers supplied during the above period, 
State-wise; 

(c) the stock of various fertilizars and 
their market price at present; and 

(d) the steps taken 10 supply adequata 
quantity of fertilizers to the Stata? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPALLY 
RAMACHANDRAN): (a) Nutrient-wise 
demand assessments wera mada upto 89-90 
and from 90-91 product wise assessments 
are being made. Statement I (a) to I (e) 
provide tha information acx:ordingly. 

(b) The product-wisa, State-wise and 
. Seasor'I-Wisa consumption of fertilisers 
during1989-90,199O-91 areglvenatStata-
mant II (a) to II (d). Thaproduct-wiseavaila-
bility of fertilisers during Kharif 91 and upto 
31.12.91 during currant Rabi 91-92 is at 
Annaxures II (a) and II (f). 

(c) Tha State-wise stocks of fMilisers 
as on 1.1.92 as reported by manufactures is 
at Statement III (a). The present statutory 
consumer prices of fertilisers is at Statement 
III (b). 

(d) To ensure adequate availability in 
the States the Govemment of l!1dia monitors 
the movement oftertilisers at periodic review 
meetings with State Govemments and 
manufactures. Corrective measures are 
taken whenever the situation so warrants. 
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PHALGUNA 8, 1913 (&AKA) 

STATEIENT 

sratuby Consumer Pdoes of Fertilizers 'III ••• f. 14.8.91 

I 

1. U"(~N) 

2. Muriate of Potash (60% K) 

3. Di-ammonium Phosphate (1~) 

4. NPK(17-17-1'n 

5. NPK {15-15-15) 

6. NPK (19-11l-19) 

7: Ammonium PhaIIphale ~al8 (~) 

8. ~ (20-20-0) 

9. ~(23-23-0) 

Maximum price per tonne (net) 
(in rupees) 

2 

3080 

1700 

4680 

3380 

2740 

3840 

3380 

3120 

3800 

10. AIM; .un PtGephaIa ~ate ('~) 3000 

11. 3e6Q 

12. u.. ~ PhOsphIde (28-28-0) 4880 

13. NPK (1~14) 3NO 

14. NPK (14-85-14, 4420 

15. NPK (1~' 3840 

16. NPKl12-32-1.) 4220 

17. TtfpIe Saper PhaIphII1a (46% p. 0, ) Granular) 3380 

18. T_SuperPfut; ..... (Power) 3120 

19 ....................... (PaMIr) (14%1'.0.) 1080 

20 .............. 41 III. <"-r(,,,p.O.) 1240 

22. Anf¥hus -..-.... 4900 
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light Clubs In DIIII 

FEBRUARV 8, 1992 

__"'-.- _--_- ., .~ 

511. SHRI RAM BADAN: Willhe Minis-
er of HOtEMFAlRS be pleased to state: 

(a) whether the number of nightclwa in 
leIhi is fast increasing; 

(b) if so, the details thereof; 

(c) whether any action is berg taken 10 
:Iose down these clubs; and 

(d) if not. the raasons theralor? 

ntE MINISTER OF STATE IN THE 
.AINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The Delhi Police have reported 
hat there era no night Clubs ragistarad in 
JeIIi. 

(b) to (d). Under the Regulations for 
JcenIing & ConIn6Ig places of public 
WuNment (Olher 1han CInemas) and per-
:mnanceef,orPublc~ 1980 ... 
............ have been iaued ~ 
;) hoIdftoor ...... '1hree have been issued 
; .... calM noIicea for CIUIC8IIaIion d Ii-
.... farviolallirlgthaCOldtiDnsdlicanaes. 
n adcIIIon to the above six 8IlabIishmenIs, 
....... lIbIiItImentis functioning on the basis 
f a_OId«~bytheCourtd ~ 
udge. lit .... Delhi. 

I _,l.? "-{_;,'- t. "" . :....,.. ..... {;.. 

&.- ......... by~ 
~,-.~ 

512. SHRI J. CHOKKA RAe: WIt the 
i ...... d WElFARE be pleased 10 1ItaIe: 

.. , ....... manyStaH T ..... Corpara-
o.._~"""duetolackd 
~of ....... FllNerPlQducedbythe 
~""""':and 

(b) • 10, the ramadial measures tak8nI 
being taken In this ragard? 

THE MINISTER OF WELFARE (SHRI 
SrrARAM KESRI): (a) and (b). The informa-
tion Is baing c:oIIacted. 

Ru ... Md Guldal ..... tor AlIDbMnt of 
PMroIlDlMe' 0utIIIIs 

513. SHRI CHANDRA JEET YADAV: 
Wi. the Minister d PETROlEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have set 
up a Committ .. to formulate new rules and 
guidelines for allotment of patrol pumps and 
LPG agencies; 

(b) if 10. the composition of the Commit-
tee and the tarms of Is nJferances; 

(c) whalMrthe Cornmillae has submit· 
ted its report tID the Gavemmant; 

(d) I so, thesalentfealu .... thereof; and 

(e) if not. when II is Iik8Iy 110 .ubrnIt lis 
raports? 

MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-

ANANO~:t) '3 ~', . ,'" f!-6 
(b) to (e). Do not ..... 
\~ :." ,. ..U< f~ cJ{~ 

[T,..' ,1M) 

... ....,01 .......... 
514. @!U RAJENDBA AGNIHOTRI: 

WIt the ....... d AGRICUl. TURE be 
pleased to .... : 

Ca) the r.-ons for the -.city of mlc 
and buIt8r in the country; 

(b) the ......... by the G&Mmmenl 
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to meat the demand of milt a'Id ball. in the 
COIdIy;and 

.. (c) the places in the ciudry whera cIair-
~1iiJs are proposed 10 be .. up during the 
current year to inc:re.e the produdion of 
milt and buller? 

•. THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAllON IN THE MINISTRY OF 
AGRICULTURE) (SHRI MIJlLAPPAll Y 
RAMACHANDRAN): (8) In 1he cooperative 
~, there has been • decline in milt 
procurement by around 1'% during 1991. 
However. the marketing of liquid milt in-

. craaaed by about n. dwing the same .,.. 

·Ahmedabad 

Trivandrurn 

.... 01 .......... 
. ---

515. sttRI ~ §UM: 
8tH IIUU&.U PATMAIIf· 

• -,.~-"'"..,...!._~.,-:~ ... 

SHRI RATUL VNWA: 
-~-. ...........; 

riod. The pmciuction of butter had to be 
curtailed as priority has been given by publici 
cooperativa sectDr dairy plants to meet the 
raquiramelDofliquid mill in cities andtowns. 

(b) As .,... 01 various developmental 
intiativ88 taken by the Central and State 
GoveminenIs, the milt production is esti-
mated to have increased from 44,0 million 
tonnes in 1985-86 to 53.7 milion lonnes 
(Provisional) in 1990-911hereby increasing 
the pen:apita avaiabilily from 160 gnnto 176 
gmsperday. 

(c) During1hey .. '991-92.1he~ 
ing adcfllional mlkplOC8SSing c:apaci1ies are 
being estMished:-

100 n.PD 

44 TlPD 

40 TlPD 

80 TlPD 

100 TlPD 

100 TlPD 

100 TlPD 

190 TlPD 

to ... up any .............. in th8 counIry; ... 
11E ... BTER OF PETROLEUM 

AND NAlUIW..GAS (SHAI8. stWICAR-
ANAND): (a)'" (b). ,........, PIajecta 
........... KwnIIIka. ~ in 
T .......... ac..linl .. ,...r .. NumaI-
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gam in Assam Stale in at variaualllag880r 
8ppIOV8IIimplamentalion. 

No sites for other grass rooIl8ftneries 
purposed in the Eighth Plan period have Y!'l 
~~~Iised. I', (' , ,,( ,_ / ~ "1 --.-0 (. -'\" '.J A" . 
~ captioned "Bm Bech 
Number Aur Tarlkh Ball ..... KI 

BoIa'81n-

516. S.!;!.RI VOOY KUMAR YAPAY: WI. 
the Minister of HOME AFFAIRS be pleased 
to siam: 

{a} _~ 3l!ention of the Gowm-
ft'?'It tiM been drMrn to the ~ 
~ '"Sir .. S«:h Number Aur Tarim 
Au:! !;G.-aab Ki BotaIein-~ in the 
~a1ta datad Januaty 21. 1992. 

(Ci f so, fi~a ...... '"1ion of thIJ Government 
~cno;.,nd 

(cl the oorredi'ol'e measures being taken 
jn this r~ard? 

TIiE MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS (SHRIM.M. 
JACOB): (a) Ves, Sir. 

(b) Immediately after the captioned 
newa-item cam. to nola ail the inspectorW 
~ posted at the 48 aor.t.d 
wanrhouses we,. directed to check the 
liquor bottIas to ... whether bak:h number 
and manufadUring date were printed on the 
label Reports ragarding non-mentioning of 
batch number and manufauring dale in 
case of certain brands were I'8CI8iwId ftom 
two Bonded Warehouaes. SaIee of these 
brands were Im~ IIaA*I and nee-
eaary proceedings initiated againId the two 
...... for biking lPPfOPIiIIIe action. 

(c) NIrucIIDns have been __ to .. 
lie Bond .......... SIb-It .......... 1D 
ecnenlle .............. 1IId .. to 

• 

mention the Balch numberwlth manufactur-
Ingdat. andthe VehfdeNo.lntIMt T .. ISpOI1. 
PenniL _'" ,." ',~. • t:? q v/"-t) i. ' , .. < 7:"" ~.,,_ .. ~~n __ 

517. OR.' LAXMINARAYAN PAN-' .. -~£ 
OR. A.K._ P~~;_ _ .. 

WiH the MInister or HOME AFFAlRS"'_ 
pIeaed to II .. : 

(a) the safl8nt features of the Punjab 
Action plan; and 

(b; the iIIi1Oi.Int !'IMdionad and the .~ 

amoum cualy I'9Ieaaed to Rajasthan un-
derths Punjab ActIor. plan dunngeach"'the 
iast three Y68fS? 

THE MINISTER OF STATE IN THE 
MINIS!R'i#OFHOME~AIRS(SHRIM.M. 

JACOB): (8) PlH¥b Action plan has thct 
foIIowir1g &aIioot f&oalUraS; 

(i) Fencingonteled8dst ...... iJ8S along 
the Indo-pak border. 

(Ii) FIoodJVhlingan .... ct.tSlnltches 
alangt .. ~ __ • 

(iii) ConstNation 0# ,... ... trades on 
IndotIpIk border. 

("IV) ConstnIction of obstrucliona .tong 
the rWer and boll ~ 

(v) Construction 01 0bIervatiDn Pall 
Towers. 

(vi) ConIIrucliDn or ~ on .... 
DIch-cum-8und . 

(vii) PftMdllIIJ or .-...o.1Icequ1prnen18 
for ........ 
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ralea8ed to the Government of Rajasthan 
under the Punjab Adion plan dlA'ing each of 
the last tina years. )~.. ,'-., i/' " ' 

~o::>, .' I'-~ '-

""_"In CRPF. PSF ..... ITBP -- ........ __.. ----
518.~OKANATHCHQYP_I:t~~ 

WiD the ..... of HOME AFFAIRS be 
'pleased to .... : 

(a) 1he runb8rof Doc:as working in the 
Central Reserve Police foft:e (CRPF). Bor-
der Security foft:e (BSF). and Indo-Tibetan 
. Border Police (fTBP); 

(b) whettwrth8y are being governed by 
the rules and regulations appic'8bIe to the 
Central Police 0IganisaIi0ns; 

(c) i so, whaIher these doctors are 
given the salary in accordance wilhthe ranks 
given to them; and 

(d) if not. the reasons therafor? 

THE MINISTER OF STATE IN THE 
MlNISTRVOFHOMEAFFAIRS(SHRIU.M. 
JACOB): (a) The number of Dockn working 
is 227 in CRPF, 242 in BSF and 97 in ITBP. 

(b) Vea, Sir. 

(c) and (d). The pay acaIes of Medical 
, Officers in CRPF, BSF and ITBP have at-
ready '-' revised on the basil 01 the 4th 
pay Commission's rac:ommendations wIh 
efted flam 1.1.1986. . 
(T~ 

ii'_,... ...... -_ 

" 
) 

C. PIa .... (U.P.) -519. SHRI RAJVEER SINGH; WII the 
MiniIlw of PETROLEUM AND NAlURAL 
GAS .. ,"'" 10 ..... : 

(a) ....... 1he ...... gas plMln 
AanIa (UP.) ..... 1tIrI8d functioning; 

(b) if so, the amount spent on the same 
so far and the further expendituralikely to be 

• incurred thereon; and . 
: (-" ;.:",.~ #!" 

(c) I not, the reasons therefor? 

THE MINISTER OF PETROlEUM AND 
NAlURAL. GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). IFFCO have commis-
sioned a gas t.sedf8ltlliserplant at Aonla at 
a cost of As. 665. 27 CfOI'es. 

(c) Does not arise, 

[Engfsh] 

~InOllT~, 
,:' . • '-.. '_ '?r""" ~ __ C /.... "; _, y_.I/""- ~ ; .! • f 

520.S~Y" 'KJ.I(')f)ADYA't;WII 
the MinisIar of PETROLEUM AND NAlU-
RAL. GAS be pleased to state: 

(al whether the Govamment have any 
project for achieving self-sufficiency in oil 
technology in the near future; 

(b) if so, the details thereof; 

(c) the time by which such technology 
wli be operative; and 

(d) if not, the action takan by the Gov-
ernment in this regard? 

THEMINISTEROFPETROlEUMAND 
NAlURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (d). Advancement of tech-
nology is a continuous process and it is inthe 
__ est of the country to use the best poe-
... technoIagy ~. 

[TIIInSIafionJ 

ExpIrt~on~ 
o..llDpmenl 

521. SHR. SIMON MARANOI: Wdl the 
MinIIIer tI AGRlCUl.lURE be pINMd to ..... : 
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(a) the recommendations made by the 
Expert Group on floriculture Development 
appointed by the Govemment under the 
Chairmanship of Shrimati P.P. Trivedi; 

(b) the follow-up action taken by the 
Union Government on these recommenda-
tions; and 

(c) the steps taken by the Government 
to boost the export of flowers? 

THE MINISTER OF STATE IN ll-IE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN ll-IE MINISTRY OF 
AGRICULTURE ( SHRI MULLAPPALL Y 
RAMACHANDRAN): (a) A Statement indi-
cating the main recommendations made by 
the Expert Group on floriculture Develop-
ment underthe Chairpenonship 01 Shrimati 
P.P. Trivedi is laid on the Table 01 the House. 

(b) An Inter~epartmentaJ Committee 
was constituted to examine the recommen-
dations made by the Expert Group on flori-
culture Development. The Committee has 
drawn up action plan for follow up of the 
recommentions. In pursuance of the same, 
a scheme has been drawn up for fIDm cuI-
turedevelapment to be implemented during 
1992-93 and 8th Plan Pe . 

Cc) Government has taken the following 
steps for boosting the export 01 flowers: 

(i) New seed policy introduced in 1988 
has facilitalad import 01 plariting 
material for export production; 

(ii) The quaraNine procedures have 
been simplified. 

(Ii) According to new policy 01 the 
Government now axporters 01 fIow-
ers get 4O"t. Exim ~ for export 
by air which .'0% higher than the 
general category 01 exports. 

flV) F'mancial assistance from the Agri-
culture and Procassed Food Prod-
ucts Export DevelopmentAuthorily 
(APEDA) is available for feastilily 
studies, publicity material, spacia~ 
ised transport units and packagir\; 
development. 

STATEIENT 

The main trICOmmendations made by tfill 
Expert Group on FIoricuItu,. DtweIopmBnt 

under the Chaitpersonship of Shrimati 
P.P. Trivedi are as under: 

(a) Need for integrated programme of 
strengthening the infrastructure for 
research, training, extension, pro-
duction propagation, post-harvest 
treatment. storage and transporta-
tion in each identified Floriculture 
Development Areas (IFA). 

(b) To import germplasm of important 
commercial flowers and plants and 
develop new and outstanding va... 
riaIies. 

(c) To facilitate clearance of imported 
plant malerials by the customs and 
quarantine at the airport without 
damaging them. 

(d) To provide facilities for storage of 
floriculture products at the airport 
for import and export. 

(e) To relax the import-pollcy and cus-
tom duty with regard to import of 
materials ~ng g .... n houso 
component etc. .. 

(f) To ... up NIIliDnal Councl on Flo-
ricuIIura for fonnullllion of policy at 
National .... 

(9) To ... up Stade 1M! Commlteee 
forformulallon of poIIcv and .... 
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(h) 

(i) 

for implementation of programma 
relating to development of floricul-
ture in the States. 

Unking of floriculture development 
programmes with employment and 
income generation programmes. 

To strengthen and intensify need 
based research at Agricultural 
UniversitieslResearch Institutes. -
To develop improved methods of 
propagation of important flower 
crops and provision of mist and fog 
houses etc. 

(k) Rationalisation of air-freight. 

.'. who come to India during the war of 1971 
have been accorded Indian citizenship; 

(d) if so, the reasons for which Indiar 
citizenship has not been granted to th( 
Chakma refugees living in Arunacha 
Pradesh; and 

(e) the time by which the Chakma refl 
gees living in Arunachal Pradesh arelikelyt' 
be granted Indian citizenship? 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M 
JACOB): (a) The Chakma people living ir 
Assam, Tripura and Mizoram have beer 
recognised as Scheduled Tribes. 

(b) According to State Govt. of Arun· 
(') Reintroduaion of cash mmpensa- achaI Pradesh about 4012 families of 

tory support. Chakma were finaRy settled in Arunachal 
Pradesh from 1964 onwards. 

(m) 

[English] 

Provision of special infrastrudure 
like cold chain for transport and 
storage. 

Grant of Indian CItIzen8hIp to Chakma 
Rafugen In Arun8Cha1 Pradesh 
-, _.,'_ ........... -:-..... ~-....... ~.. . ~ 

522. SHRI KABINDRA PUR-
KAY.ASTHA: 

SHRt-lAUrORAON: 

(c) In terms of the provisions of thi 
Assam Accord, refugees who came to As 
sam from East Pakistan prior to I at January 
1966, are deemed to be, citizens of India 
Those who came to Indiaafter25.3.1971 arl 
nor to be accorded Indian citizenship. 

(d) and (e). The Govt. of Arunacha 
Pradesh has been expressilYll its difficulty in 
this regard on acccMInt of klcal co~dara-
tions. -, 

\ ~ _ ............ 

WiD the Mi~raf HOME AFFAIRS be 7..;.7 ~'~ IIocIMIIaatIon of 
pleased to 8h11e: PolIce FaIce 

(a) whetherthe Chakma people living in 
Asum, T.". and MIzoram have been 
recognized as Scheduled TrIIes; 

(b) the number of Chakmas who mi-
grated to India in the year '964 and living in 
Arunac:haI P ..... and their papulation at 
pMMnt; 

(c) wh8ther the ....... who come to 
AaNm .... ......., 1, '188 and 1haee 

-
523. KUMARI PUSHPA Q.~V .--=---_ .. , .. - -- '-' , .. _, , 

.. SINGH: 
SHRIMATI ' VASUNDHAR.A 

RAJE: 
SHAtMAn .. , BASAVARAJES, 

WAN: 
SHRIMATI CHANDRA 

PAABHAURS: 

Wilthe llniatwal HOME AFFAIRS be 
pleased to ..... : 

'I 
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(a) whetherthe Government have made Yes. Sir. 
any financial provision for modernisation of 
policeforce during the current financial year; (b) Does not arise. -:' (,' /_' 

(b) If so, the amount allocated to Stales 
and Union Territories Stal...wiseAJnion 
ferrltory-wlse for the propose; and 

(c) the various provisions made under 
the modernisation programme? 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) and (b). A provision of As. 20 
crores has been made in the current finan-
cial year for allocation to the State Govern-
ments under the Scheme of modernisation 
of State Police forces. The release of funds 
is made on the basis of specific proposals of 
State Governments keeping in view the 
population, police strength, number of police 
stations and crime situation in the state. 

Cc) The Items for which assistance· is 
given under the Scheme include communi-
cation, transport, forensic science equip-
ment and buildings, sckwtific aids to investi-
gation,n training. \.- .• "". ,f,,/~, ; ... 

.' ' 

indian Republic D!Y function In 
ii> lIDecow 

524. SH.RI " , SHAHKERSINH 
-,,, VAGHELA: 

SHR' ATAL BIHARJ 
VAJPAYEE: 

WiD the Minister of EXTERNAL Af-
FAIRS be pleased to state: 

(a) wtwttt. the usual public meeting or 
func:lion_heldthisy .. tomarkthelndian 
Republic Day In Maecow; and 

(b) If not, the raaons therefor? 

THE MINISlER OF EXTERNAL AF-
FMIS (SHRI MADHAVSINH SOlANKI): (8) 

.;. ..... -

(TtanSIationJ 

Policy on Crude 011 Prlca 
...,;;:;.__. ,- .... -~ 

525. SHRI RAJNlt11+8ONlCARSHAS-
.:a=fl: Win the Minister of PETROLEUM AND 
"NATURAL GAS be pIeaeed 10 state: 

(a) whether an agreement has been 
signed between the Union Government and 
the Oil India Umited in January, 1992; 

(b) if so, the details thereof; and 

Cc) the Iik8Iy Impact of II on the prIcas of 
petrol, diesel and cooking gas produced 
atter refining crude oil? 

THE MINISTER OF PETROLEUM AND 
. NATURAL GAS (SHRI. B. SHANKAR-
ANAND): Ca) Oil India UmilecI has signed a 
Memorandum of Understanding (MOU) for 
the year 1991~ with the Government of 
India on 16.1.1992 . 

, (b) The MOU Indicates the financial and 
phy8icat targets. the reeponsibilities of Oil 

.lndia limited towards achieving these tar-
gets, the assistance it seeks from the Gov-
ernment in this regard etc. 

(c) The MOU by iIseIf is nd likely to have 
any impact on the pricing of patrolaCf~-
UdS. _/,,-11 7Y, f) , 
[English1 

TraIning c.npa lor ....... m.nt 
0uItIIa In ........... 9nP ..... 

~J!.O.K.) 

526. PaQf"eBBl EHtyA,· Wilthe 
Ministerof EXTERNAL AFFAiRs be pleased 
1081_: 
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(8) wh8It.r the Government ~ ." 
InformaIiDn about the number of tI'IIiMIg 
camps for Indian Militant outfi&s in Pakistan 
andPOK;and 

(b) if eo, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADtf,.' VSINH SOlANKI): (a) 
and (b). Gcwemment are aware of the exis-
tence of training camps In both Palcislan 88 
walt as PaJdstan Occupied Kashmir. TII';;r 
number and location howawer, vary from . " .--, tnne to time. -, ~ I _ .. -.. -; ~/. 

~ -' !_., 

ReguIIIrIaIIon of Per8OIn18r Employed 
torc.n.. 

527.SHRlSANlHOSHKUMARGANG-
WAR: Will the MInister of-HOME AfFAIRS 
be pleased to stale: 

(a) the procedure adopted for the re-
cruitment of census personnel; 

(b) whether they are regularised after 
the complellon of census work and if not, the 
reasons therefor; 

(c) the number of employees who were 
empbyed for 1981 census and have not 
been absorbed in permanent service in Uttar 
Pradesh; and 

(d) whether there is any scheme under 
consideration to absorb them and if so, the 
details ther8of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRlM.M. 
JACOB): (a> For conducting the census field 
work, part-time enumeratDra and supervi-
sora .. gener1IIydraftedflom among school 
tea.:hers, GoVernment servants and em-
ploy ... oIlacaIbodi .. .ec. The aupervi80ry 
officers I .. principal c.n.u. OIticers, Dis-
trict Census Offtcers and ChaIge 0IfIcIn 
ale. .. cn.n fJom Ihe respedi¥e S1aIe 

GoftrrnnenIs,tJ.T. AdmlnistratJons for per-
forming thecensua dutiee in addiIion to their 
uaual work. All these appointments are 
made under the eens .. Ad, 1948. 

The,.... staff in the Census Organi-
sation are recruited as per the relevant 
Recruitment Rules. 

To assist the regular stal of the Census 
Organisation in the manual tabulafiDn of 
cel1SU8 records, additional staff are tempo-
rarily recruited on consolidated salary for 
short duration on contract basis from among 
ralir8dG0V8mmentsewants, ex-servicarnen 
and parsons above 35 years of age from 
open market and persons upm 36 years of 
age through Employment Exchangas. 

(b) The question of" regularising the 
Cans .. field personnel and their supervi-
eory offICers does not arise as they are 
already employed in their respectlw organi-
sations. The consolidated salary shorHenn 
staff recruited for manual tabulation work are 
retrenched on completion of their work. 

(c) In the State of Uttar Pradesh, in all, 
5.137 persons were employed on consoli-
dated salary basis for manual tabulation 
work for the 1981 census and they were later 
on retrenched. 

td) There is no sd\eme un6er COM\6-
eration tor absotbing them tn permanent 
seMce in \he Census Prganisation. \ \ :, ' 
[T~ (f .... ' ~., ,'.. . 

"t: .. ;~ .:: .... '-' \ ! 

Gas ...... Pow8r PIarIl at NOIDA -...-.- .... -~ .... '. ~ 

528.SJ1RI~Willthe 
Minisler of PE i RUlEmlAND NATURAl 
GAS be pleased to stat.: 

(a) whether the GcMamment of Uttar 
Pradesh has aought 8IlPf'OV8I of the Union 
GcMrnmMlforsetlingupofthatGas-basad 
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400 MW Power Plant for industrial develop- (b) • so, theaxtantofsoilarosion inaach 
ment of Naida; and Stale; 

(b) if so, the decision taken thereon? 

TIfEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Yes. Sir. 

(b) No ~Iocation of gas has been made. 
~ . ~ ~,., ~~~~1 

529. SHRI ARJUN SINGH YADAV:WiU 
the MirUst8r Ci AGRICUL1J,JRE-be pleased 
to slate: 

Cc) the percentage of land affeded by 
soil erosion; and 

(d) the State-wise details of the effort 
made so far for checking the soil .-usian? 

TIfE MINISTER OF STATE IN TIfE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN TIfE MINISTRY OF 
AGRICULTURE (SHRI MULLAPALLY 
RAMACHANDRAN): <a) Yes, Sir. 

<a) whether there is a large scale soD (b) to Cd). Infonnation is given in the 
8IU8ion in the c:ountry; attached Statement. 
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[EngIsh) -c...., ,~,--•. (". ,;<, ... _ and oIheroUllitsduring this oparaIion; 

Operatfon Rhino'." o?- O·'~ (c) whether the Operation Rhino has 
? bean suspended; , 

530. SHRI ANAND RAINA MAYRr~ 
WiD the Mintstar of HOME AfFAIRS. -be (d) if 80. the reaaona therefor; 
pleased to stale: 

(a) the number of activities of the ~ 
~~gfAAam(ULFA)and ather 
mlaram organisations apprehendedIkiI 
and the details of arms and ammunition 
seized after the launching of the operation 
Rhino; 

(b) the number of militants released in 
exchange of release of ~ ~ ULFA 

Annssiezed 

(It) NIL 

Uta 

5388 

24 

434 

Ak. 47 rifle 
StangunlaUOine 

Rifles 
pistol! 

(c)and (d). In view of ULFA'sdecisionto 
accepttbe Constitution, find a solution wiIhin 
IMd"upvlalence.theopellllb.~ 

(e) whether the,. is any proposal to 
revive the operation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) The desired information is as 
under-

2 

1 

1 
1 

Bodo 

22 
18 

92 

S3 

247 

(e) and (f). There is no popoeaI to 
nwive the op8I1IIIons • preeent. 
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EIda YIIIra 

531. ~~RIYASHWANTRAOPATB.: 
S AI MORESHWAR SAVE: 
SHRIMATI - -- -"CMAlt"BA 

P~Jf.iA UBS·... . 

Wi" the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons killed and 
; injured during EKTA '(atra; 

(b) the details of compensation given to 
the dependents of those kiHecf and to the 
injured; 

(c) the places where there was commu- . 
nal tension during the Yatra; 

(d) whether the Govemment propose to 

...... GfFtlnllwnPnaduclll _'_""'-....- ...... 
533. S!!fU BAY pi LIt .. RAJQ: Will 

the llniater d PETROLEUM AND NATU-
RAl GAS be pIeasad 110 state; 

(a}thaannuaJproduction and consump-
tion of petrol, diesel and LPG in the country; 

(b) the names of the countries from 
which the said Items are being imported to 
meet demand and at what rat .. ; and 

(c):he reasons forthe steeps rise in the 
prices of these items? 

lHEMINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI B. SHANKAR-
AMANO): (a) The annual production and 
consumpion of patJol, diesel and LPG dur-
ing 1990-91 was approximately as follows: 

(figs. 000' toMes) 

ban yatras that lead to communal tension; Patrol 3S45 3S45 

(e) if so, the details thereof, and Diesel 17186 21139 

(I) if not, the reasons therefor? LPG 2144 2415 

THE MINIS·fER OF STATE II lHE 
MINISTRYOF HOME AFFAIRS «SHRI M..M. 
JACOB): (a) to (I). "Public Older" is a State 
subject as it is included in Ust-II-State List 
of seventh Schedule of the Constitution. 
Accordingty the maintenance of law and 
order is the c:oncam of the State Govern-
ments. The Central Government had, how-
8V8P, reviewed t .... situation ...... ing to the 
Ekta Yatra fem tim. to time, and the law and 
order upecis of the Yatra wer8 brought 110 
the notice of the Stale Governments con-
cemed.· The ~rIme Minster had also taken a 
meeting of political .... on 10 December, 
1991110 consider the duIIIion &riling at1hat 
lime out of the prapoeed EkIa YaIIa. 

-------------------------
(b) tnports of petroleum products are 

done both undertenn contracts and through 
apat purchaaea, epot purchaBea are not 
aJways relatable 110 specific countries. The 
... asdprodUdBdapend on the prices intha 
international market and the SOUre8. 

(cl The prices are fixed keeping in view 
supplies, growth in demand and socia ac:o-
-~i;.factor., 

jz_ h,J\...{. ,""', 

(EngIrhJ 

~Ion of CPCRI, VInIII 

, ~: ~_'L..DHANANJAYA KUMAR: 
WiI the Uini8Ier of -AGRCuLlURE be 
pleased _, stale: . 



811 ...." ..... ,. 

(a)whallwrtbeGavernManl ..... to 
upgaade the Centnd PIanIetion CIOp8 fie-
...m InIliluIe at VIItaI in 0tIIcshi .. Ken-
nada 0Islrict of t<amataka into an independ-
ent National Reiean:h Centre for Cocoa; 

(b) if so, the details thereof; and . 
.;; 
Cc) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA1lON IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALLY 
RAMACHANDRAN): (a) No. Sir. 

(c) fi •• lI1m WO!k on Cocod is 'alralldy 
in pagreII8 III QmtraI f".antaIion Cropa-
AI ••• d. fnsttute. Regional Stdion. VltaI 
and also under All india Cc>-oIdihal8d Re-

. I82Id1 PtajC on Palms. 

535. SHRI eRAJA KISHORE TAIPA-
THY: Wi! the Minister of WELFARE be 
.... tostate: 

MtIIn,._ 812 

... peds of the counby during the .... 
monlhs;and 

(b) the remedial maasunlS taken 110 
prevent recurrence of such inc:idants? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Information to 1M 
extent availabfe is given in the sI1iIemOnt. 

(b) There aredetailad guidelines issued 
to the States and Union Territories suggest-
ing various precautionary, preventive, puni-
tive, fehabHitalive and pen;onnel policy 
measures to prevent crimes against Schad- . 
uIed C~tJsISched:Ji8d Tribes. The Sched-
uled Castes and tfwt Scheduted T ribea 
(PnMInlionof AtnieiIie&)Aet. 1 Q99Mst.en 
snacted. The ltd prr:MdAs for s1I in.nt 
punishfnera to thoM c:ommiIltng crimes 
against SOsISTs. 

"!he PrimE; UifIiater has wdttan10alltM 
CNaf Ministe,. ~ {ian to take ef-
fe::Iivo aIeps to pAMInt atr;,ciliis or ~ 
uIad Cast_ and Sc:haduIed Tribes. The 
~""'alscCDnV8l_ aCanferMC8 
of ChW tInistIn in tbe first ... of 0cto-
ber. 1991 In 1hIs ftI{P'd and tiMl4ech bi. 
taken in the ~8I11C8 have baenC»IMRU-

(a) the AUmber of illICliards of,a!IDCiIIes nicaledlDthe Sbda'Union T8PIoriIetor due 
on ScheduIad CaaIM ac:cuned in tM ViIIi- foIIaw up acHon. 

STAtBEllI' 

51 I "........, the ___ oIi1r:idoMfs 01..-, ... Oft St:JIwduad c.r. by 
1DlBdt.,.rllldc....6am ..... 1.UrU. I .f)', ,1IfI2_,.""...", 

the sr... ~ and U. T. .AIilonIJlJI:t ...... 

SLNo. SIafeIU.T. 
4Ifi'WM'I.J 

1. Andhra Prada8h 

2. Assam 

3. ... 
... . Goa 

80 

.. -
5 

Sept. 91 

Oct. 91 
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SLNo. SIateIU.T. No. Of incidents 
atrocities 

~ 5. . Gujarat 751 Dec. 91 

8. Haryana 26 Dec,91 

7. Himachal Pradesh 13 Nov, 91 

8. Jammu & Kahmlr 24 Dec. 91 

9. Karnataka 184- Sept. 91 

10. Kerala 255 Nov,91 

11. Madhya Pradesh 2258 Dec,91 

12. Maharashtra 268 Dec,91 

13. Orissa 172 Dec,91 

1 .. Punjab 6 Oec,91 

15. Rajasthan 748 Oct,91 
~.-

16. SIddm 11 Dec,91 

17. TamlNadu 197 Nov,91 

18. Uttar Pradesh· 2224 Dac. 91 

19. Wast8engal 1 Aug,91 

20. Delhi 1 

21. Pondicharry NU Dec. 91 

TcMI: 7208 

Nate:- Information in respect of other StaiesJUTs is NIL 

NR: Not raportad. 3 \ 3 ... , ~ 
....... of SpurIDue e"""'-InDeld . -

538. SJ:B TARA !1M"> KHMII)EIa. 
WAL: WIll the MinllMrofAGRICUL TUREbe ---tit .... : 

(a)whatherth.Govemment ........ 
that uveralfirms .... marketing mi(1n poly-
packs similar to that of Delhi Mik Schein", 
Delhi; 

.(b) if 80, the details tt.reof; 
_, 
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(c) whether the Government have 
identified the firms; and 

(d) If so, the action taken by the Gov-
ernment against these firms? 

THE MINSTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MUlLAPPALl Y 
RAMACHANDRAN): (a) Yes, Sir. 

(b) and (c). The under-mentionedfirms 
were using polypack similar in design to 
thosa used by Delhi Milk Scheme (DMS):-

1. MIs. Dinsons (India) Pvt. Ltd. Naida, 
Ghaziabad (U.P.) 

2. MIs. Mohit Milk (Rattan Dairy 
Udyog) Gurgaon, Haryana. 

3. MIs. Anand Dairy ltd., Kamal 
(Haryana). 

(d) The three firms mentioned above 
wel'8 sued in Delhi High Court for using 
polypack similar in design and colour to 
those uaeO by Delhi Mi\K Scheme. During 
\he ~umems bemte the Cou1\. it came \0 
notice that MIs. Nanak Food Industries was 
also using polypack similar in design to that 
of OMS. The Honoble Court has directed 
these firms against marketing of their milk in 
polypack similar In design to that of Delhi 
Milk Scheme. 

,..... :-

(b) if so, the details m expanditul'8 in-
curred by Oil India lid, on publicity, Semi-
nars. workshops, posters, debates and quiz 
programmes, advertisements, etc; and 

(c) the quantity of oil conserved during 
"Oil Conservation W~ndicatingthevalue 
thereof? . 

THE YINISTEROF PElrolEUM AND 
NATURAL GAS (SHRI B. SH-
ANKATANANO): (a) The Oil Conservation 
Week was observed from 10th February to 
16th February, 1992. 

(b) The Oil India Ltd. spent about Rs. 
fIVe lakhs tor organising various mass aware-
ness programmes including publicity, pust-
ers, debates, quiz contests etc. 

(c) The principal objective of organising 
the Week was to create mass awareness 
about the need and urgency of conserving 
petroleum products which is an ongoing 
activity. As such the amount of oil saved 
during this Week canno~j)e q~~!ified. 

( '1 
[English) ,-::' 0 

Honey Collection . 

538. SHRI N. DENNIS: Will the Minister 
of AGRm TUREt;;' pleased to state: 

(a) the places in the country whel'8 
honey is collected in large quantity; 

,~ 4....._\ OJ l~,'" 

4:[(:n!'1;n~ ',1 ~ .••... ' ':.iJ~· ~nd ~) ~~er honey is being exported, 

ObMI'Vance of 011 Conservation Week 

537. SHRI VISHWANATH SHASTRI: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a> whether the Oil India Ltd. had organ-
Ised 'Oil Conservation Week' trom January 
27, 1992 0""'; 

(c) if so, the quantity and value of honey 
exported during 1990-91? 

• THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATlON IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPAU Y 
~CHANDRAN): <a) Beekeepitig activi-
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tias of Khadi and Village Industries Col"mJs-
sion (KVIC) are mostly concentrated in Ker-
ala, Tamil Nadu and Kamataka and to some 
extent in Bihar, Jammu and Kashmir III)d 
Punjab. 

(b) and (c). The honey export from the 
country is negligib18 and during the year 
1988-89 only a small quantity of honey 
valued at As. 1987was exported. 

_'. 1-', 

, --
St!tutory Development aO.~ In 

llaharashtra 

539. S~O,M_~AHSQ. 
TOPE: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether any decision has been taken 
by the Union Government regarding the 
setting up of Statutory Development Boards 
for Vidarbha. Marathwada and the rest of 
Maharashtra under the provision of Article 
371 (2) of the Constitution of India. 

(b) if so, when a Bill is likely to be 
introduced in the Parliament in this regard; 
and 

(c) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF: HOME AFFAIRS (SHRIM.M. 
JACOB): (a) to (c). A decision can be takeJ:! 
after the proposals, ent by ,the Government 
of Maharashtra for setting up of Develop-
ment Boards under-article 371 (2) of the 
Constitution have 'been examined in depth 
from different angels, including legal and 
constitutional. . \ n sf },. ~~ 
ExpendIture-on foreign Vie'" of Union .n'"Jit8rs----

540. PROF. ASHOK ANANDRAO 
'DESHWKH: ". 

DR. RAMESH CHAND 
TOMAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the dIittaIls of the v sits by the Union 
Ministers attar the formation of the present 
Government stating the countries visited, 
the propose of their visits and the expendi-
ture incurred in terms of foreign exchange in 
each case; 

(b) whether the expenditure incurred 
on these tours is in line with the austerity 
measures adopted by the Government; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). The information is being 
collected and will be~, T~of the 
House. " /........-: ,:;-'-7 

installation of Cla.ed CIrcuit Te...,laloh 
Network In Tlhar Jail () '.R.,~:'" rV'l -_ ... 

541. SHRI M.V. CHAN-
~A :r;.ruR~ 

my: 
SHRI V. SREENIVASA 

.. ' ·i'RASAili. 

Wi\\ the Minis\8\' at HOME AFfA\RS be 
pleased 10 state: 

(a) whether a closed cilcuit television 
network was inslaIted by the Government in 
the Tlbar Jail, Delhi during March, 1991 to 
helpJaH authorities to keep a close watch on 
the inmates; 

(b) if so, whether the said televisiOn 
network system has been made operational; 

(c} if not. the reasons therefor; and 

(d) when it is likely to start functioning? . 

THE MINISTER OF STATE IN THE 
MINlSTRYOF HOME AFFAIRS (SHRIU.M. 
JACOB): (a) to (d). The work for installation 
of cIo$8d circuit television system in all of the 
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fourjaisoftheCentraiJail, Tlharwasawardad (b) wh8Iher any lnagularlles in utIIIsa-
in Maft:h, 1991. 85% of the installation work tion of funds have been d8tected; . 
has been completed. 

7 I c ... ~ ......... 
/{ f - ~ 

financial AaIsIance ..... AaacIa-
tJOMitSfIiUilOiiei1 eli ............. ad 

s.nthaI . .,.,.... (BIIuIr) ,.._ 
542. SHRI KARIA WNOA: 

SHRfiALri-ORAON: 
Will the Minister of WELFARE be 

pleased to stale: 

(a) the number of recognised welfare 
CTganlsationSiinstitutions in Adivasi domi-
nated arQa of Chhotanagpur and Sanlhal 
Parganas of Bihar and the amount of grant 
pmvidad to them during each of the last 
three years; 

s. No. Name of the VobItaIy 
Organisations 

(c) I so, the details tharaoI _ the 
action taken by the Govemment thereon; 

(d) wha_lherthe GcJ'f8mment prapasetc: 
provide more funds :JI'I priority basis 10 .. ~ 
Chhatanagpur region of.8ih .. ; and 

(e) if so, the datailstheraof and if not, the 
raasons thentfor? 

THE MINISTER OF WELFARE (SHRI 
SrTARAM KESRI): (a) The foIIowinp recog-
nised welar. organisations are working in 
Adivasi dominated area of ChhotaMgpur 
and Santhal Parganas (Bihar). The amount 

- of grant given to them during last three years 
is given baIow:-

1988-89 1989-90 1990-91 

1. 

2. 

Ramakrishna 
Mission Tuberculesis 
Sanatorium Ranchi, 
Sihar- 835221 

Society for Rural 
lndustrial"l88tion 

. . ~riatll_. Ranchi 
D4OO8 ..... 

(b) No, Sir .. 

(c) Does not arise. 

(d) The Govemment does nat have 
any proposal at the momanl. 

(e) The Minislry giv .. the grant to 
~Grgani8ationson,..to 
y ... basis on receipt of their justliable pIO-
posaIs. As such the Government cannot 
pnMd8"~""""forVolunlary 

100121 135963 205560 

(TIiIIISIaIiotJ] . ~ ?O -21 
!uprt!ne~ 

543. SHRI DAU DAYALJOSHI: Withe 
MiniIIter a AGfiIK!Ul1 ORE 6i paiiI8d to ..... : 

(a) the IDr.I ... of land under sugar-
cane culllvation in RajIIthan during ... of 
the lit tine,...; 
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(b)whalharanyprojecthabeanimple- (c) the action taken against such em-
mented ~ the Indiim CouncI ofAgricullure ploy .. ? 
Rasa.eII In tile Stale; -

- , -,-

(c) if so, the assistance provided to 
Rajasthan under the pIOjact; 

(d) whether any assistance has been 
provided to Rajasthan for sugarcane re- . 
search and deveJapment during each of I8st 
three years; and 

(e) if SO, the details thereof? 

THE MINISTER OF- STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE ,MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL V 
RAMAcHANDRAN): (a) The area under 
sugarcane in Rajasthan during 1~, 
1989-90 and 1990-91 was 16.1,15.6, and 
22.8 thousand "'actares raspaclively. 

(b) No, Sir. 

(c) Does nat .... 

(d) No, Sir. 

544. SHRI RAM tW3IN M!SHRA.; 
sAlii CHltlMAVANAND - -sWAMi: - -

.__-- .... --' 
WID the Minister of HOME FFAIRS be 

pleased to st .. : 

(a)whaIhar some Govammanternploy-
88S in Jammu and Kashmirhava beantound 
to have links with anti-nationaI and terrorist 
elements; 

(b) if so, the number of Such cases 
detect8d so far; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFfAIRS (SHRI M.M. 
JACOB): (a) Vas, Sir. . 

(b) and (c). Information i8 waited'from 
the Government of Jammu and Kashmir. -

[Englisl4 

FoodgraIna Production In 011_ -
545.SHRIKARTIKESWARPATRA:WdI 

the Mimstar or AGRICULTURE b8 pr9ased 
to slate: 

(a) the efforts being made by the Union 
Government to raise the production of 
foodgrains, oilseeds and pulses in Orissa, 

(b) the stepS takan by the Government 
to provide good quality of seeds, fertiizers, 
pesticides and additional power to the fann-
ers; 

(c) the places wh.re oilseed Reaearch 
Institutions are located in Orissa; and 

(d) the details of improved variety of 
ollsaeds developed during thalast one year 
by these Institutes for Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATlON IN THE MINISTRY OF 
AGRICULTURE (SHRI MULlAPPALL V 
RAMAalANORAN): (a) To raiSe the pro-
duc:tion of foodgrains, oiIsaeds and pulS8$ in 
Orissa. the Government of India have taken 
up various schemes Foodgrains Production 
Programme - Maize and MiIIals, Oilseeds 
and Pu~ t:trogramme, shallow TubeweIIsI 
DugwaIIs for Small and Marginal farmers 
and MinIcit Programmes for Rice, Maize and 
II .... indudingptapagalionof nawtechnol-
091. Reaaan:h is also baing carried out to 
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d8V8Iap improved varieties of foodgrains, 
oiIsaeds~puIs8sthrough ICAR Research 
Ir)stitutions. 

(b) As per reports availat!le with the 
Government of India the availability of agri-
cultural if1)UtS i.e. seeds fertilisers and pes-
ticides is reported to be satisfactory. Ensur-
ing a check on the quality of the inputs is 
primarily the responsibility of the State 
Government. The efforts of the State Gov-
ernment are being supplemented by Na-
tional Level Otganisations, Apart from peak 

period restridIons adequate supply of power 
is reportedly available to farmers. 

(c) The research institutionslcentres for 
research on ollseeds on Orissa are located 
at Chiplima. Bhubaneswar and Semirlguda. 

(d) Varieties RSHV -1 (Groundnut)Pusa 
. Baharand Pusa Basant (rapeseed mustard) 
suitable for Oriesa were developed during 
the last one year. The details of these 
varieties are given below: . 

Name of the variety Y.1d potential (qIha) Al8a of adaptation 

Groundnut 
RSHV-1 

Rapeseed Afustatd 

.Pusa~ 

PusaBasant 

25 

10-12 

10-12 
-. 

.:.,~ ~ _ .... , ---; "~ . .;,-.::. ."t 
~ of College GIrls In Deihl -- -

548. SHRIMATI OIL KUMARtBHAN- . 
~ .. "",",-........,... .. ,~.,- .. ,,",""- , 

DARI: WiA the Minister of HOME AFFAIRS 
be pleased to state: 

(8) the number of incident of harass-
ment of coRage girts in Delhi reported during 
1991; and 

(b) the steps takentbeing taken tochack 
these incidents? 

niE MIfl4ISTER OF STATE IN THE 
MINISTRVOF HOME AFFAIRS (SHRIM.M. 
JACOB): <a)' The Delhi police have reported 
thai fiwe incidents of harassment of college 
girls in Delhi were reported during the year 
1991_ 

(b) The steps taken to check such inci-

Residuai moisture 
situations 

Rainfed conditions 

lrrIgaied conditions 

dents include organizing vigorous drives 
against eve-teasing, special patroning at 
bus-stands near the colleges, and deveklp-
ment of plain-clothes staff in University 
special buses. ~> ....... t i· ',' f 

Shifting of inWnal ~ AcIIdemy 

547. ~1~~~DES:WiU 
the MinisterOflfOi.tE AFFAIRS be pleased 
10 state: 

(a) whetherther. is any proposal to shift 
Internal Security Academy from Mount Abu 
(Rajasthan) to Bangalore in Kamataka; and 

(b) If 10, the datailt thereof? 

THE MINISTER"OF STATE IN THE 
. MlHISTRV OF HOME AFFAIRS (SHRIM.M. 
JAOOB): (a) and (b). Th.,. is a proposal to 
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shift the Internal Security Academy of Cen-
tral Reserve Police Force from Mount Abu 
(Rajasthan). The final decision regarding 
the new location is yat to be teken. 

"") ~', .r 
~ ;J~~~..) 

World Bank AId to T .... II Nadu 

548. SHRI P.G. NARYANAN: Will the 
Minister of 'AGRICULTURE be pleased to 
state: 

(a) the quantum of aid proposed to be 
sanctioned by the World Bank for a compre-
hens1ve agricultureal development in Tamil 
Nadu; 

(b) the area liKely to be benefited by the 
assistance~ 

(c) whBther any pre-condition has been 
laid by the World Bank in this regard; and 

Cd) if 50, the details thereof and by when 
the fmal pre-appraisal meeting are likely to 
be hold to finalise the agreement? 

THE:. MINISTER OF STATE IN THE 
DEPAfiTMENT OF AGRiCUl.TU,RE AND 
COOPERA1l0N IN THE MINISTRY OF 
AGRICUI.1URE (SHRI MUI..LAPPAlLY 
RAMACHANORAN»: (a) and ib). Agricul-
ture DeV9lopmtlnt Project for Tamil Nadu 
has already been sanctIOned in June, 1991 
to cover the entir9 State. for total cost of $ 
133.3 million out of which the World Bank 
credit it. $ 112,8 milrlOn. 

(c) State was required to do a detailed 
analysis and comprehensive strategy for 
agricuitur&al development prior to formula-
tion and finaliZation of inve~l)'IftN ~rapo-

nents under t~p~~~, .i 1.:,:~ ,>' ~ ",;;...0 

exotic cattle Breeding Farm In ~_ 
, _~!'."gal· 

549, SHRI HANNAN MOlLAH: Will the 
"'. -- -

Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government of West 
Bengal h~ submitted to the Union Govern-
ment several dairy development project and 
a proposal for establishment of a Regional 
Exotic Cattle Breeding Farm in West Bengal. 

(b) if so, the details thereof; and 
(c) the action taken by the Union Gov-

ernment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUl TRUE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): (a) Yes. Sir. 

(b) A proposal for establishment of a 
Contral Cattle Breeding Farm at Haringhata 
t Rn estimated cost of As, 885. 00 lakhs and 
an!)ther proposal tor extensIOn of frozen 
semen technology at an estimated cost of 
Rs 810.90 lakhs have been received. 

(cf A final reply regarding establishment 
otthe Central Cattle Breec:ling Farm t Haring-
"!ita has been sent by the lIiIinlster of Agr_icul-
'ure to the Chief Mlmster. West Bengal, 
"ta!lng that the Umon Government does not 
contemplate opening of any more Central 
Cattle Breecilng Farms. The State Govern-
ment was advised to consider funding such 
proposals under the State Plan or under 
existing Centrally Sponsored Scheme. 

So far as the extension of frozen semen 
technology project 's concerned this will be 
considerec on merit dUring tho; Eighth Plan 

PGrlod( -, -, _/ _ -:2- 7 
" "', " ,'o....-:t, -r-
'ASsiatance to Hindu faml .... fled from '- Atghanlstan 

550. SHSJ PAWA~UM~ BANSAl: 
Wi!! the Minister of HOME AFFAIRS be 
pleased 10 state: 
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(a) whether a large number of Hindu 
families have fled from Afghanistan because 
of adverse conditions there and are staying 
under pitiable conditipns in Delhi and the 
nearby places; and 

(b) If so, the steps taken to provide 
necessary help to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) and (b). Although many Afghan 
families are staying in Delhi and the nearby 
places, no cases of their staying under piti-
able conditions have come to notice. Those 
who are registered as Refugees with the 
office of United Nations High Commissioner 
for Refugees get monthly subsistence allow-

,- _, •• 'OJ ('./ 
ance. '>).... I'" .i- '""6 

Dairy and Po,..!!!.!!:LFarmlng -
551. SHRI K. PRADHANI: Will the 

Minister of AG'FUCill.fURE b~ pleased to 
state: 

(a) whether the Govemment have any 
proposal to promote dairy and poultry farm-
ing in every tribal districts of Oris.sa; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): <a) and (b). '!es, Sir. 
Poultry and dairy farming are being pro-
moted in the tribal districts of Orissa mainly 
through anti-poverty programmes under 
District Rural Development Agency (DRDA) 
nd Integrated Tribal Development Agency 
CITDA). Under these programmes, a total 
number of 1,327 dairy units have been fi-
nanced during 1991-92 in the tribal districts 
of Koraput, Mayurbhanj, Sundergarh, 

Keonjhar and Phulbani. Similarly, SO back-
yard poultry units in each of the districts have . 
also been organised during 1990-91 under 
Central Plan Scheme. Steps are being taken 
to promote backyard poultry farming in the 
tribal districts with the help of DRDA and 
ITDA. A total of 190 veterinary dispensaries 
and 8881IYestock aid centres are functioning 
in the tribal districts to help the dairy and 
~1trr,~~~F:ts;.o controll~vestock diseases. 

...... (c) Does-not arise .. _;: .;.;' .:;,.c.J 
.~ I ' . i· I' I 1).2 (" Ok ( U , .. ~ \."1: l" 'i '1 {/('-

[Translation] 

Allotment of Petrol/Diesel Retail Outlets 
at Salempur 

552. SHRI HARI KEWAL PRASAD: Will 
the Minist';rOflS'E'rROLElnrAmrNA TU-
RAL GAS be pleased to state: 

(a> whether representations from Sa-
lempur Parliamentary C~nstituency of Uttar 
Pradesh have been received for allotment of 
PetrollDiesel retail outlets; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b), Representations are 
received from time to time for opening of 
petrol/diesel retail outlets in different places 
of the country including those in Uttar 
Pradesh. New petrol pumps and LPG agen-
cies are opened in different places depend-
ing upon economic viability. product availa-
bility. etc. ~? ~. __ ~ () 

Grants to Voluntary Orgnlsatlon8 In --.... 11.p:---.------553. SHRI DEV! BUX SJNGH~ Will the 
Minister cii"WElFARE be pleased to state: 

Ca) the particulars ofthe organisations 
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In Uttar Pradesh which have been provide 
financial assistanca during 1990-91 ~the 
amount of grant ~ to them ." 1ha 
Union Govemment during the last thrae 
years, year-wise; 

(b) whether these organisations have 
been submitting th.,,; accounts and reports 
to the Union Government every year: arid 

(c) if so, the details thereof? 

lHE MINISTER OF WELFARE (SHRI 
SrrARAM KESRI): (a) A Stalarnentoffinan-
cia! assistance so far as Ministry of Welfare 
is cancamed is laid on the Table of the 
House. 

(b) and (c). Most of the orgnisalions 
have bean submitting the audited State-
ments of accounts and utilisation certificates 
in raspac:t of ~ grants received by them. 
Future grants are not released unless these 
documents are made availble. 
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[Engfsh) . ~C{ l- '-'\.'"2---
~.ffKtlng~ 

554. SHRI PALA K.M. MATHEW: 
S~~----· 

, 
Win the Minister of AGRICUL lURE be 

pleased to state: 

(a) whether the Union Government are 
aware of the devastation caused by the 
diseases like quickwill, fleabeetle etc. to 
pappervines in Kerala; 

(b) if so, the steps taken to check those 
diseases; and 

(e) the research and other steps taken 
to identify the cause and cure of these dis-
eases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): (a> Vea, Sir. 

(b) and (e). Central Sector Integrated 
Progr~mme for Development of Spices is 
being implemented during 1991-92. Under 
this scheme various steps are being taken to 
check the disease in pepper. These include, 
(i) rehabilitation of old pepper garden in 
Kerala which are senile and disease af-
fected, (ii) supply of input-kits and plant 
protection sprayers with subsidy, (iii) supply 
of disease free planting material to farmers. 
Art aJIocation of As. 3.25 cror .. has bean 
made for papper development in Kerala 
during 1991-92. The problem of quick-will 
disease of pepper was recently reviewed in 
this Ministry and an additional amount of As. 
11.81 lakh has been sanctioned under the 
central sector scheme to Govemment of 
KaralaforexcluslVe utiisation inthequich-wllt 
disease affactad ..... in the State. Spices 

Board under Ministry of Commerce has also 
sanctioned a scheme with an outlay of Rs. 
20.00 Iakh tor protection of disease affected 
areas of pepper in Kerala. 

Researd'lonpepperdiseasesand pests 
in carried out at the Natiorlal R8search Centre 
for Spicas. Calicut under the All India 
Co-ordained Research Project on Spices. 
The cause of quick-wilt has bean found to be 
the fungus Phytophthora CapsicL Improved 
management practices such as "hytosanta-
lion. cultivation practices and chemical con-
trol measures have been evolved to controJ 
the disease and pests. Some cultivars toler-
ant to disease have been identified and 
these are being popularised amongst farm-
ers through development progr~es_ 

\ ..5 \..t ""'. 

[Translation] ~~ 
OffIcIal Language·lmplementatlon _ .. -_ ......... ComnifttM 

555. SWRI VINAV KAllYAR: WiD the 
Minister of HOME AFFAIRS be pJiaSed to 
state: 

(a) the number of offices of various 
Departments of Union Government in Uttar 
Pradesh where the number of offlC8rs and 
staff is 25 or more; 

(b) the number of offices out of them 
where Official Language Implementation 
Committee has been consfduted and regular 
quarterly meeting held; and 

(e) the number of offices out of them 
where inspection has been conducted to 
ensure that the official language policy is 
being followed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB) : Ca) to Ccl. The information is being 
coIected and will be laid on the table of the 
House. 
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.... LPG~ -
556. SHA. RAM ttJ;t()BE.AAI: WiI the 

IInister or PETROlEUM AND NATURAL 
GAS be pIeasad to stat.: 

C~) the number d petrol pumps, LPG 
agatlCias and Katosana daalarshp aIIaaad 
during the periods from Dacambar 1989 to 
Odobar 1990.10 May. 1991 Md June 1991 
to January 1992. separately; 

Cd) and Ce). Aa:onflng to the existing 
policy, 25% d aD dealersh~istrbutor­

..... to be aDottad by the Oil Companies 
lhIDughaMrtisemenls .. f8SIII'Va,fforSCal 
STs. 

No raaervation for SCalSTs .,.. how-
_, made in the allotments of daalarshipsl 
disttbJlorships on compassionate grounds. 

(b) the number of dealerships aIaIted [Engish] 
on compassionate grounds and ort the basis 
01 adlMrtisamants during the said period; Import of Karosena 

(c)thenumbefofpersonswhobl,;bngad 
to Scheduled Castes and Scheduled Tribes 
among those deaIets; 

(d) whether the quota tor Scheduled 
Castes and Scheduled Trilas Ilas been lui-
lied in the allotment of thesP. dealerships; 
ad 

Ce) I not, thatime by which theGavern-
:::c:» v.-...x- to II ..., that quota? 

THE MINISTER OF PETRoLEuM AND 
NAlURAL GAS (SHRI B. SHANKAR-
ANMIO): (al and (b). AIIcIImeI ... 01 ..... -
shipsIdistriJuI under dI8c:NIionaIy 

....... 01 Gav8mmant-

Petiod No. 

Decamber, 89 to Odabar. 90 66 

NoVember, 90 to May 91 128 

June. 91 ID January, 92 24 

Talal 218 

In ........ to the abowe, 413 ..,-
~ .... aIabd br the 
OICUO ..... thIDugh~ 

.. 
557. DR. C. SilVERA: Win the Minister 

of PElROlEUM AND NATURAL GAS be 
pleased 10 stale: 

Cal whather arf'i agreement bas been 
signed wiltt Bahrain for import of Kerosene 
~ , __ . .J,., 

(h) if so, thet8rms and condition theNof; 

Cc) the quantily 10 be'impoI1ed and the 
amount imolvad; 

(d) ...... the monthly aIocIdon of 
. S'IaIaSand Onion TMilDrieswi be increased 
due to inport; and 

(a) if so, the details thInoI? 

THEMINISTEROFPETROlEUUAND 
NAllIW.. GAS CSHRI B. SHANKAR-
ANANO): (a) and (c). Under the ....,...m 
thalmportofSKOduring 1992wouidbe 150 
TMTon·FOBand 5OTMTon C & F Bombay 
baiL 

(d) and (.). The .1IIIocIIIion at SKO tI) 
SIaI8IIUniDn T •• 1ariaa wI·depInd on the liliiii......, oftha pIQChd. 
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OIl.Pa1m CUWVation . I' t. as compared to 2.50 lakh ha. each In Kama-
(~""'Y" ~ . .t. \A.-.a and Andhra Pradesh. . 

558. SHRI K.R. NARAYANAN: Will the 
Minister of AGRICULTURE be Pl8ased to (c) No, Sir. 
state: 

(a) whether tho Union Government have 
. gradrd the Re!learch Centre at P~e, 
Kerala into a National Research Centre; 
~ 

(b) if not, the reasons therefor; 

(c) whether the Govern'1lent have in-
stead deck!~d to shift the centr" out (If !<' <Jr· 
ala; 

(d) if so, the reasons therefor; and 

(6) tile steps taken by the Government 
to promote oil palm cultivation In Kerala by 
upgrading the research centre at Palode? 

THE. MINISTER OF STATE IN THE 
DEPARnAENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): (r) No. Sir. 

(b) OUlofan areaof5.75 lakh ha. having 
potentialities for growing oilpalm in the coun-
try, Kerala has an area of O.05lakh hac. only 

(d) Does not arise. 

(e) Does not arise. 

SugarcaM production 
'1-____ .". " .. ~'.' 

559:~~I'9:P :..M.V.QAI::A_~:-:~PPA'_ 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is a steady In the 
production of sugarcane in the country dur-
ing the last two years, and 

(b) if so, thedetai1sthereof,.StaIe-w .. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL lURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUl TURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): (a) Yes, Sir. 

(b) A statement giving StatewIse pr0-
duction of sugarcane for 1988-89, 1989-QO 
and 1990-91 is enclosed. 

STATEMENT 

(In IIIIch Tonnes) 

1988-89 1989-80 1990-91 

Anethra Pradesh 107.7 111.3 125.3 

Aasarn 18.6 16.7 152 

Bihar 54.8 &6.9 78.1 

Gujarat 79.1 91.6 106.0 
'!o 

Halyana 15.' 87.5 77.5 
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1988-89 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajaslhan 

TamiiNadu 

Uttar Pradesh 

WeetBengaJ 

AI India 
~ e.=+'J -'," tt.J:'.··:Y. 1·-:/ . 
..., - J ; 

II.!!JJ!!III from Kaahmlr V.~1ey 

560. ~~~PATHA.K: 
ISYMARI UMA 8HARTI: 
,§HRI RAM NAlK: 

0.2 

0.2 

187.3 

5.4 

16.4 

255.0 

32.0 

60.0 

6.9 

237.7 

885.2 

11.6 

6.5 

SHRI MANI SHANKARAIVAR: 
SARI RAMESHWAR PATI-

,- DAR: 

WiD the Minster of HOME AFFAIRS be 
. pleased 10 stat.: 

<Ill th~ nt' ',_, of Kashmiri Pandits and 

(In lakh Tonnes) 

19B~90 19~91 

0.3 0.3 

0.2 0.2 

212.1 194.4 

5.3 5.4 

13.7 17.1 

340.1 384.2 

33.3 35.5 

65.0 55.9 

7.2 12.0 

234.4 245.8 

974.2 1035.3 

10.3 8.6 

5.8 6.1 

2255.9 2402.9 
• • 

Kashmiri Muslims who migrated from the 
Kashmir Valley during each of the last three 
years; 

(b) the number of refugees accommo-
dated at Jammu, Delhi and other places 
separately; 

(e) thefinanelal and other facilities made 
available to them; and 

(d) the steps takenIpropoaedto betaken 
to send these refugees back to their homea~ 
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, THE ._IEA OF STATE IN THE 
MlNISlRYOF HOME AFFAIRS (SHRIM.M. 
JACOB):(a)tD Cd). AStaternent Is laid onthe 
table of the HDusa. 

STATEIENT 

Over 150,000 parsons belonging to the 
minorities in the Kashmir Valley have mi-
grated, moaIIy to Jammu and Delhi. Some 
families have aIao mlgraled to other States. 
In Jammu about 40,000 famUies are regis-
tered 88 migrants, whareas in Delhi over 
18,000 fanWes have been registered. 

In Jammu, about, 6,000 famUles have 
been accommodated in tented and built up 
accommodation. OIherfarnilies have made 
their own arrangements for accommoda-
tion. In Jammu, eligible families are paid a 
monthly cash reIiaI of a maximum of Rs. ' 
10001- per family of four or more members 
and a monthly dry iation @ 9 Kgs. Rice 2 
Kgs. of Atta per head and one Kg. Sugar per , 
family. Cots, tabla fans and ground sheats 
have also been provided in the tented ac-
commodation. 

In Delhi, ~ut 1,500 parsons are stay-
Ing in camps WitHe others have made thair 
own arrangemenIS for accommodation. 
n-ltaying In c:amp. are paid • monthly 
cash rallef of a maximum of Rs. 5001- per 
family of tow or more members and are 
provided with monthly ration costing about 
RI. 5001-. They have also been PfOvided 
with one lime kltchen-cum-bedding kit. 

. The eliglHfamlieastaylng out side the 
campa are paid monthly cash relief of maxi-
mum of Fla. 1 oar»-perfamlly of four or more 

, membera. 

Ther8arereporl8of mlgndionof muslim 
tam .. aIIo; ~ traderI from the VaBttt 

du. to 8Xtc'1ons and c.erttlnued terrorist 
vloIence. However, the afteded famiTleS 
have not openly spoken against the militants 
due to fear of terrorists who .may cause harm 
to their relations and PfOperty in the Valley. 

[Tl8IJsIation] -' .:, .... ~f. .. ~ (, ' 
r··"~S ,~.~; 

Union T.rlt~ Statu. to Jammu 
.• nd~ 

561. KUMARI UMA BHARTI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government have any 
proposal to grantthe Union territory status to 
Jammu and Ladakh; and 

(b) if not, the basis on which Buddhist 
Organisations of Ladakh have been granted 
recognition? 

THE MINISTER OF STATE IN THE 
MINISTRYQfHOME AFFAIRS (SHRIM.M. 
JACOB): (a> No, Sir. 

(b) Ladakh Buddhist Asse.;; c" ., • .<iste, 
the question of granting any forma: :taCOgni-
tion to them, therefore, does not arise. 
'/t r--··', 5'/ ' (.,_;.. .::> ..... , -_. -.- , 

ProducIlonof ~ ProcIuct8 

562. S~.!:L.~~>~tLR& 
f')\ l'MI: Will the Minster 01 PETROLEUM 
AND NATI)RAL GAS be pleased to state: . 

(a) the total quantity of peboIeum PlOd-
ucts available in the country at present; 

(b) the total quantity of peboIeum pr0d-
ucts praduced during the last two years and 
total delMnd thereof; and 

(c}the efforts m ... ~theGovemment 
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to incr8ase the production capacity d petro- SnlngofPwlrollumPladuc:la 
~ produets instead of importing them ........ _.ft_....· ---
from abroad? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). The estimated produc-
tion '" petroleum products in the country 
during 1991-92 will be about 50.3 MMT. 
During the years 1989-90 and 1990-91, the 
quantity of petroleum products produced in 
the country was around 49.46 MMT and 
49.49 MMT respectively. Consumption for 

'--4ha above years was around 54.1 OMMT and 
54.80 MMT respectively. 

(c) Measures are being taken to create 
additional refilling capacity by setting up 
new grass root refineries and by expanding 
the existing ones. 

Produc:.1io1'1 of Petroleum products. 

Imports of Petroleum products. 

. 
(b) and (01 . As a Jesuit of various meilS-

ures taken, the growth of consumption of 
peIroIeum products was restricted to 1.3% in 
1~1 and to 2.4% inApril-£l c. 1991-92 
as compared to an average compound 
annual groWth of 6.9% during the VII Plan 
period. 0 ' . "_. i' .~. ';" 

,.--( "( i~ ~. [Eng_h), J .; •. ) ".J...J 
Or\\\lng Opata\\on \n tbe cauvery aas\n 

ofT .... UNadu 

584. SijRI CJ( .<;UPPUSWAMY: 
SHRI SOBHANADREES-
r' . WARA RA6 VAoDE: 

WaD the Minister of PETROlEUM AND 

563. SHRI~. ~RWA: 
"D"R.' Y.S. RAJAS~ 

REDDY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to stlde: 

<a) the total quantity of petroleum prod-
ucts produced inthe country and the quantity 
imported during each d the last three years; 

(b) whether any effective policy was 
adopted for saving the petroleum products; 
and 

(c) if so, the outcome thereof? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): <a) 

(Fig. in WIT) 

1988-89 198!J-90 1990-91~ 

46.425 49.459 49.489 

6.495 6.564 8.660 

NATURAL GAS be pleased to state: 

(a) the number of drifting operations 
done so far in the Cauvery basin of Tamil 
Nadu; . . 

(b) the quantily of crude oil produced 
during each of thelaslthree YNnI and target 
for the next three years, yaar-wise; 

(c) whether there is any proposal to set 
up refineries In the cauvery basin; 

(d) If 80, the d8tails thereof; and 

(e) the time by which there In IiMIy to 
be_up? 



PHALGUNA 8,1913 (SAKA) Wrirten AnSwelS 354 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) 139 

(b) The quantity of crude oil produced in 
the basin during 1989-90, 1990-91 and 
1991-92 (UploJanuary 1992) has been 0.251 
mHlion tonnes, 0.303 million tonnes and 0.250 
million tonnes, respectively. Targets for the 
next three years have not been fixed. 

(c) to (e). A crude distillation unit of 0.5 
million tonnes !apacit.y is being set up at 
Panangudi village near Nagl:!Pattin~m; . 

'-- .... 
_-,' .J 

Special Tribunal for Dealing with 
&minUna. Riots _---

565. stJBLSARA:r,. 9.HANDRA P ~!­! A~ Will the Minister of HOME AF-
FA1RS be pleased to state: 

(a) whether the Govemment propose to 
set up Special T ribunalto deal with offenders 
of communal riots; and 

(b) if SO, the time by which the neces-
sary legislation is likely to be brought before 
the parliament? 

THE MINISTER OF STATE IN THE 
MIN ISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) No, Sir. 

(b) Does not. arise. 

[ Translation] 
) 
< . .-., 

,. 1 
AQ!:1c?!'1tUr.! FIIrm at 8habhua, 8!!!!! 

566. SHAI CHHEDI PASWAN: Wi\\the 
Minister 01 AGRtcliiJURE be pleased to 

. state: 

(a) whether there was a proposal to set 
up an Agrlculural farm at Bhabhua, Bihar; 
and 

(b) if SO, the progress made so far in this 
regard? 

THE MINISTER OF STATE. IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAnON IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLA.PPALLY~ 
RAMACHANDRAN): (a) No, Sir:,._. (--

-~ , .. .) 

(b) Does not arise. 

GIls Plant In Uttar Pradesh 

567. DR. lAl BAHADUR RAWAL: Win 
the MiniSter of PETROLEUM AND NATU-
RAl GAS be pleased to state: 

(a) whether the Govemment have any 
proposal to set upagas plant in Uttar Pradesh; 
and 

(b) if so, the details thereof? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Two gas based fertil-
izer plants and one power plaot in Uttar 
Pradesh are already in operation. One more 
gas based power Plant is under commis-
sioning and gas allocations have also been 
mad. for two additional fertilizer plants, one 
sponge Iron plant and one petro-<:hemicals 
project in Uttar Pradesh. 

[English} 

NatIonal Committee on Sabri 
.... jld-AMn janma··BhocHnr ..... 

568. DR. Y.S. RAJASEKHAA REDDY: 
Will the Minister at HOME AFFA'RS be 
pleased to stat.: 

(a) whether there Is." pIOpD8a1 to ... 
up a NatioMI Committee to find a solution to 
the BIIbri Masjid-Ram Janma 8hoomi is-
sue; and 
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(b) if 80, the details thereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) No, Sir. 

-569. SHRI KO.DJlCI wNII-,.Sl:IRESH: ' 
sjfBLP.C.-1lI6MAS: . 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the number of passport applications 
pending at each Passport OffICe in the coun-
try; 

(a) the number of passport applications 
pending at each Passport Office in the coun-
try; 

(b) the reasons for the delay in Issue of 
passports; 

(c) the atepe taken by the Government 
in the matter; 

(d) whelMrthe GI .. J~Pft1Il •• 1D 
ina_ the stIIIf ....... 1n the various 
passport offices in theawl1hy; ani 

(e)if so,the daIIIiIs thaIaaf? 

THE MINti rEA OF BCJ'ERNJQ.. AF-
FAIRS (SHRIMADHAVSINH SOLANKI): (a) 
A statement showIng:lallll -No •. of _ica- . 
tions under procassiqg cat ..m 'PlIIIIIIPOrt 
0f6ce in the country as on 31.12.1991 is 
enclosed. 

(b) The main reason 1ord8flwo.inissue of '" 
passports is Inadaquaney of staff to cope 

- with the increased number Of _ appbtions 
for passport services. Total number of 
applications received was about 35 Iakh in 
1991 compared to about 24 Iakh applica-
tions received in 1990. 

(c) to (e). Passport procadU18S have 
been simplified will a view"1D Increasing 
productivity. Compared to 1990, about 
n,ooo more passports were issued in 1991. 
In addition aproposaltoaugmenl manpower 
in Passport Officers in underc::aniideratian. 

\ 

'.' 
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[TransiatloQ] ~. b J - .~. ~ (b) ~e irrigated a~ non-irrigated area 
'_)~~"'\ i:..~ ... ,,-~Lc.u..)'l-~4! .. of land In the farm dunng last three years; 

Central state Farm, Suratgarh and 

570. SHRI MANPI:iOQL S'INGH: Will 
the MiniSter -of AGRICULTuRE b8 pleased 
to state: 

(a) the total production of foodgrains 
during the Khanf and Rabi seasons in each 
of the last tl'lrEle years at Central State Farm. 
Suratgarh: 

(c) the profitlloss made by the farm 
during 1991-92? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MUlLAPPALLY 
RAMACHANDRAN): (a) to I.e). A statement 
is annexed. 

STATEMENT 

(a) 

Kharif 

Rabi 

(b) Irrigated 
area (in hect) 

Non-irrigated 
area (in hect) 

1988-89 

26640 

59597 

86237 

3379 

3148 

(c). It may be mentioned that the finan-
cial year of the Corporation will close on 31 st 
March. 1992. Hence. it may not be possible 
to indicate the exact amount of profitJ\oss 
made during 1991-92 by the Farm at Ihis 
stag •. However. as per present indication. 
the Farm is likely to get a profit of Rs. 9O!-
lakhs,..du.~ng ~9Ql-~. /' .; .=: ..... ' 

';':;;"l ~~_ ~,~ . _"> :-" '_'" . 
Corporation for W.I ..... of Backwlllrd 

~7b \_,(~. 
571. ACHAB.YA Y.lSYWANADLDAS.. .. 

SHASTRI:'Willthe Minister of WELFARE be 
pleased to _.: 

(Oty. in guinta) 

1 GS9-90 199CJ..91 

20865 33187 

48321 40895 

·69186 74082 

2993 35n 

3151 2959 

(a) whetherthe Government propose to 
set up a Corporationtor Economic and Social 
Weltare of Backward classes; 

(b) It so, the detai\s thertlDf; and 

(c) the time by which it islil\eIy to be set 
up? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (c). NatIonal 
Backward Classes Finance and Deve1op-
ment Corporation has been incorporated 013 
13.1.1992 under Sectipn 25 of the Copanlos 
Ad. 1956 as a company not for profit INlh an 
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agement of production units; authority share capital of Rs. 200 Crores. 

(b) The objactlves of the Corporation 
are reproduced below: 

(;) to promote economic and 
developmental activities for 
the benefit of Backward 
Classes; 

(ii) to assist, subject to such in-
come and/or economic crite-
ria as may be prescribed by 
the Government from time to 
time, individuals or groups of 
individuals belonging to Back-
ward Classes by way of loans 
and advances for economi-
cally and financially viable 
schemes and projects; 

(iii) to promote .eH.mployment 
and other ventures for the 
benefit of Backward Classes; 

(Iv) to grant concessional fi-
nances in selected cases for 
persons belonging to Back-
ward Classes below the pov-
erty line in the country in col-
laboration with the Govem-
mentlMinistriesIDeptts. at the 
National and State Level \0 
the extent of the budgetary 
assistance granted by the 
Government of India to the 
Company; 

(v) to extend loans for pursuing 
generallprofessionalltechni-
cal education or training at 
graduate and higher leyels; 

(Yi) to assist in the upgradation of 
technical and entrepreneurial 
skills of Backward Classes 
for proper and erficient man-

(vii) to assist the State level or-
ganisations to deal with the 
development of backward 
classes by way of providing 
financial assistance and in 
obtaining commercial fund-
Ing by way of rafinancing; 

(viii) to work as an apex institution 
for coordination and monitor-
ing the work of all Corpora-
tlalls/Boards set up the State 
GovernmentlUT Administra-
tions for SCIST, Backward 
Classes and Minorities in so 
far as it relates to the eco-
nomic deveiopment of the 
backward clas:;es. 

(ix) to help in furthering the Gov-
emment policies and pro-
grammesforthe development 
of the backward dasses. 

The Corporation shall as5ist .he follow-
ing target groups of Ba::kward Ciasses; 

(i) Persons beloN]ing to Socially 
and Educationally Backward 
Classes (SEBCs) below the 
poverty line as defined by the 
Planning Commission from 
time to time May ~)e provided 
financial assistance on 
concessionaJ 'a.-es. 

(ii) Persons belonging to SEBCs 
who are above the poverty 
line bin satisfy the income! 
economic criteria to be pre-
scrIMd by the Govt. of India 
may be assisted for self· 
employment schemes and 
oIherfmancially and economi-
cally viable schemes. 
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[EngHsh] -.. / r 
;; 0 :::, 

Regulations for ~_!!l_Clearance 

572. SHRI V.S. VUAYARAGHAVAN: 
Will the MiniSter Of EXTER~AfiFAlRs be 
pleased to stat.: . 

(a) whether the Government had intro-
duced any regulation for getting Visa clear-
ance I'8C8ntly; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS CSHRI MADHAVSINH SOLANKI): (a) 
and (b). In 1990 the Government of India 
. introduced the liberalisad Visa policy. Under 
this policy the Indian MissionS( Posts have 
baan delegated authority to issue long term 
visas valid upto five years to eligible foreign-
ers without seeking clearance from the 

(b) It is proposed to implement the 
scheme of identity cards in the entire State of 
Tripura. 

[English] 

Credit Card Facilities .. petrol Pumpa 

574. SHRI RUPCHAND PAL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
CICC) has tied up with Citi Bank for credit 
card facilities at petrol pumps; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): Ca) Yes, Sir. 

Government. In a few cases Indian Mis- (b) Selected dealers of ICC in Bombay, 
sionsJPosts require clearance from the Calcutta, Delhi, Mad~ and Bangalore 
Government for Visas. accept Credit Cards of Citi-Bank for supply 

{Translation] '.~ .~ ~. . _.,_ of ~S(~ ~~ ~~ p't~~ _:_l., ~i.: 
~ C~: '".e' "1., . .c ~':, ! . l:""'_ I~ -Sliughte'f Hou.s for Pigs , 

'ldemfty cards to indian elta.n In .. 

573. 

Trlpura 

SHRI RATILAL VERMA: 
'SHRI GOVINDRAO NlKAM: 

575. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of AGRICULTURE be 
pleased to stale: 

la) whether there is any slaughter house 
Will the Minister of HOME AFFAIRS be for Pigs ~ Delhi at present; 

pleased to state: 

(a) whether any decision hasbeentakan 
.to issue identity carda to Indian citizens in 
'Trlpura; and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINlSlRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): <a) Y., Sir. 

(b) if not, the reasons therefor, and 

(c) the steps taken to construct an ex-
clusive slaughter house for Pigs in Delhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRlCOL TURE AND 
COOPERAllON IN THE MINISTRY OF 
AGRICULTURE (SHRI MUUAPPAU. Y 
RAMACHANDRAN): C.) No, Sir. 
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(b) Non-avaDability of suitable land. THE MINISTER OF STATE IN THE 

(c) DelhI Development AuthorIty has 
been approached for aIIotmentof landfor. pig 
slaughter houses in Delhi. f ~ 

~ e· {-
Impact on Gaa Authority with 

DeWIoratIon of foreign 
Exchange PoIaItIon 

576. SHRI MMtII(RAO- HeDLTA 
~ ... 

SHRI BAPU HARI CHAURE: - .. ---~--. 
Win the Minister of PETROLEUM AND 

NATURAl GAS be pleased to state: 

(8) whether there is any impact on the 
Gas Authority of India Umlt!Slwith deteriora-
tiOn iii fOreign exchange posilion in the 
country during 1990-91; 

(b) if so, the details thereof; and 

(c) tt. steps taken in this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAl GAS (SHRI B. SHANKAR-
ANAND): <a> No, Sir. 

(b) and (c). Do not arise}, (, -::; ~ (; <6 
Forum tor Reglonal.AulDnomy In 

........ ndKuhmlr 

sn. SHRI SUDHIR GIRl: Will the Min-
isterof HOME AFFAIRS be pleased to S1ate: 

(a) whether a Forum for Regional AAJ-
tcmamy has bean formed in Jammu and 
Kashmir; 

(b) I so, whether the said Forum has set 
.., ptqI088I for the solution of tt. Jammu 
and K8Ihmir piObIem to the Union Govern-
IIWIt far CIOIIRIeralion; 

(c) • 10, the details tMreof; and 

. (d) the edIon t8Ic8n theNOn? 

MINISTRVOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) V .. , Sir. 

(b) to (d). Among many suggestions 
received for solution of the problem of Jammu 
and Kashmir, some suggestions have also 
been received from this Forum. All practical 
suggestions receive due attention and suit-
able action are taken to the extent possible. 

[Translation] ~ 10 8-)~ 
MlncWlty Organlutlona " ~ 

578. SHRI &.ALII DBAON: Will the 
Minister of WELFARE be pleased to state: 

(a> the criteria for declaring any organi-
sation as minority organisation; 

(b) whether educational organiaations 
being run by Muslims, Buddhists and Chris-
tians in Bihar are being declared as minority 
organisations; and 

(c) If so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) to (c). Govemmentof 
India have not laid down any criteria for 
declaring an organisation as minority organi-
sation, 88 such. However, the Ministry of 
Human Resources DeveloPment (Depart-
ment of Education) have issued guidelines 
for recagnlion of minority managed educa-
tional institutions other than those meant 
exclusively for imparting religious instruc-
tions. A copy of the guidelines Is annexed. 

STATEIENT 

Policy Norm, and Principles forRflcognllJon 
.of Mincriy AfanItQed EducaIIonaIIn8tituIJons 
oth., fhan "".. mNnt Mt:IwNeIy for 1m 

pMIng twI/gIoW 1nsIrut:IIon: 

1. YnorftIes can be bMecI either an 
religion or on language. 
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teaching and non teaching 
staff being consistent· with 
principles of natural justiCe; 

2. Minorities may be in terms of a 
religious or Hnguistic community 
which is numerically .... than 50% 
of the population of the State con-
cerned. 

3. The ~ency managing the educa-
tional institution will have to p0s-
sess some legal status - an Ass0-
ciation of persons registered under 
the Soci8Iies Registration kJ. or a 
body with corporate soul etc. 

14. Admission Into minority managed • 
educational institutions need not 
be confined to membar"J of the 
minority. 

5. Right to administer educational 
institutions shall be subject to rea-
sonable regulations, which may 
include:-

Stipulations regarding c0ndi-
tions of recognition t" rale-
vant authorities (such .. Di-
rectorate' of Education, 
Boards of Secondary educa-
tion, Universities, AlCTE); 

qualifications and conditions 
of service of teachers; 

a requirement 1hat the edu-
cattonallnatltutlons run by a 
minority shal do nothing 
which may coma In the way 

. of communal ancI80CIaI har-
mony; 

arequirementthatthe Institu-
tlonwll not use bprlvlega 
.. mlnorily administered In-
stIlutian for pecuniary berwflt 
of _individual or group; 

d~ rules of the inatl-
tuIIDna in reepect of their 

observance of principles of 
sound administration; 

enforcement of general laws 
of the land pertaining to the 
educational institutions con-
cerned. 

6. The minority managed educalional 
institutions shall have the freedom 
10 appoint any qualified candidate. 
but It would be advisable for them 
to select teachers and other em-
ployees through Employment ex-
change or open advertisement. 

7 . Teachers in minority managed 
educational institutions should 
possess requisite qualif'teations. 

8. The regulations shan not be such 
88to rendertheconstilutional rights 
of the minorities nugatory, for ex-
ampIe:-

conditions that the Govern-
ment shall have the right to 
takeovarthe managamantof 
the institution; 

that the Govermtant shall 
have powers to constitute 
managing committees; 

that the GOvernment Body of 
the instluIion shall include 
pe..onsolharthan members 
of the mlnorily communlly; 

that the Governrnant can 
require the institution to re-, 
serve ..... ; 
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competent authority to grant 
recognition; 

. would not be eligi:Jle to 0p-
portunities in higher educa-
tion; 

that the Government shall 
have the right to insist on use 
of any language as the me-
dium of instructions; 

that the institution shall not 
change fees from students, 
etc. 

The stipulations should be regula-
tory and/or educational character 
and conducive to making the insti-
tutions effective vehicles of educa-
tion for minority communities. 

9. Thera shall be no disaimination 
between minority and non-minority 
educational institutions in the mat-
ter of sanctioning grants-in-aid. 
Such grants-in-aid can be made 
conditional upon appropriate regu-
latory measures to ensure that the 
funds are used for purposes for 
which they are sanctioned. 

10. Minority managed education lnsti-
tutions receiving State aid-

shall not deny admission to 
panIOn8 outside the minority 
on grounds 01 religion, caste, 
etc. 

shall not, without the consent 
of the pupil or his guardian, 
Impart religious instruction or . 
compel students to attend 
religious wors~. 

11. Procedures should be clearly laid 
down in respect of 

•. eligibililyofsocietyltrusttoba 
treated as minority; 

procedure for grant/wlth-
drawal of recognition; 

time limits for making deci-
sion. 

12. Where recognition is not consid-
erad favourably, grounds of rejec-
tion shaD be communicated to the 
educational institution to help it 
overco~e ~. Y'__!.he I,. of 

IOn. ..,:: ~ _) is! vi j. Cr 
;~"?.- . ~ 

Fac 0 SCsISTaln Bihar -
579. SHRI LALIT 0RA0N:..Wi1l the 

Minister ciWELFARE be pleased to state: 

(a) whether the Scheduled Castes and 
ScheduledTrIJes in Bihar who have adopted 
christianity have been provided with the 
facilities meant tor minorities in addition to 
the faciBtias available to them wh8re as the 
others SCaIST. are being provided the fa-
cilities meant for them; 

(b) if eo, the reuon. therefor; and 

(e) whelhertha Government propose to 
allow the ChrIsIIaM to avail of either the 
facility given to SCsISTa or minority? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). Scheduled 
Tribes irraapeclive of religion are entitlad to 
the facililiae meant for them. Scheduled 
Castes who convert to religions other than 
Hindu, SIdI or Buddhist C8U8 to be Sched-
uled Castes and are not erdIad to gel faclll-
ti .. as Scheduled eat .. thereafter. 

(e) Christians ..... minority bIMd on 
religion. 
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[English] f'!~ ~ fv~ p~ I~ Important cattle breeds by 
. '" sel8clive braeding In their hom. ) 7- ). ..::tMl'lk Production tracts and upgrading in other se-

lected areas; 
580. SHRI SYEP SHAljbQUDDIN· Will 

the Minister of AGRICULTURE be pleased 
to refer to reply given to unstarred Question 
No. 4567 on December 19, 1991 and state: 

(a) the estimated average yield of mile 
per head of milch cattle; 

(b) the estimated total milk production 
in the country; 

2) Gross-breeding of non-d~ 
cattle with exotic dairy breeds; 

3) ·Genetic improvement of impor-
tant buffalo breeds by selective 
breeding and upgrading 01 non-
deacl1Jt buffaloes In other areas 
for improvement in milk y.1ds 

4) Development of feed and fodder 
(c) the estimated P.8r capita availability • resources; and 

of milk in the country; and 

(d) the steps taken by the Government 
to increase the per capita availability? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI MULLAPPAU Y 
RAMACHANDRAN): (a) As per the sample 
survey conducted In various States of the 
country, the estimated average yield of milk 
per head of animals in mik forthe year 1987-
88 Is as under:-

I) non-deacrlpt cattle : 1.525 kglday 

il) cross-bred cattle : 5.561 kglday 

(b) The estimated total mik production 
In the country in 1987-88 was 46.67 mOlion 
tonn ... 

(c) The estimated per capita availability 
of milk In the country 1987-88 was 59.3 kg. 
per annum. 

(d) The ~ taken by the government 
to increaN the per capita availability 01 milk 
..... uncler:-

1) Genetic Improvement of naIion-

5) Organisation of effective animal 
heafth services to support the 

'"-).., prod~ramme. 
;> /'-'.-7> 

Per8on. of Indian O[lgin In So_!!!!.. 
Ajdca... 

581. SHRI SYED SHAHABUDDIN: WiD 
the Minister of EX I EANA[ AFFAiRS 158 
pleased to state: 

(a) the estimated number 01 persons of 
Indian Origin in South Africa; 

(b) the proportion they form of the total 
population of that country; 

(c) whether all such persons are recog-
nised as citizens 01 that country; 

(d) whether such persons face any po-
rltical, economic and social problema; and 

. . 
(e) H so, the details thereof and the 

atepa taken by the Government In the mat-
ter? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOLANKI): (a) 
There are approximately on. million per-
so.,. oIlnclian origin In South Africa. 
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(b) They constituta approximately 3% pf 
South Africa's total population. 

(c) Vas, Sir. All persons of Indian origin 
are ci1fzeAs of South Africa. 

(d) and (e). The South African Indian 
Community has faced the same political, 
economic and social problems under apart-
heid as the other non-whites in South Africa. 
The Indian Goverrlment has consistently 
supported the anti-apartheid struggle. India 
was the first country to break-cff trade rela-
tio!1S with South Africa in protest against its 
raclaJ policies and haS been In the forefront 
ofthecampaign for the imposition of interna-
tional sanetions against that country. We 
have also given considerable assistance to 
the African National Congress which we 
racogni&e as the representative of the op-

exploitation of trbaIs by non-tribaJs. TrbaJ 
Development Cooperative Corporations, 
Minor Forest Produce Cooperative Federa-
tions have been set up to provide remunera-
tive prices to trbaIs for thair produce. In 
sectors like health. civil supplies. communi-
cation, etc., general norms were relaxed in 
tribal areas. 

(c) The yardstict<s used for ascertaining 
the changes in living standard of tribals are 
based on various socio-aconomic indica-
tors. the Scheduled Tribe families economi-
cally assistad during different Plan periods 
are as under:· 

Period 

Sixth Plan 

FamH •• aoIsIed 
(No. in /aJchs) 

39.66 
. pressed majority In South Africa because of , 

its multi-racial character and its commitment. /\ G Seventh Plan 
to genuine non racial democracy. ")'1 ';i 

582._$HR~~HAN:Win 
the Minister of • iied to 
state: 

(a) whether the Trilal Sub-Plan strat-
egy has succeeded in raising the living stan-
dard of trilaIs; 

(b) "80, the details thereof and if not. the 
reasons therefor; and 

(c) the yard sticks used for ascertaining 
the changes in living standard of trbals. ? 

ntE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Ves. Sir. 

(b) NtMthe IIdapIion of TrbaJ aub-Plan 
........ IGnIicant infrattucture devel0p-
ment ...... undertaken in trI:taI ....... 
s-III .... 1,.n been enacted to check 

52.89 

1990-91 8.93 

1991-92 5.34 

(Upto Dec. 1991) 

literacy percentage among Scheduled 
Tnbes has incraasedto 16.35% according to 
1981 Census from 8.53% in 1961 Census. 
UpID the end of 1986. 1388 Primary Health 
Centres and 10.540 Sub-Centras have been 
established in tribal ........ In tribal .,.... 
one sub-Centre has been established for 
3.000 population as against 5.000 popula-
tion in plan areas. Similarly, on. Primary 
Health Centre has been established for 
20.000 population in trbII.,... .. against./" 
30.000 population in plain .reas. /")../\ \;' . 

) 1 

NatIonal Policy on 1I!IMdd'1t ....... 01 
Dllps-dTr ....... . 

~ 

583.S~:'WI 
the ..... 01 WELFARE be pIeaIed to .... ; 
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(a) whether the Government propose to 

formulate a comprehensive National Policy 
on RehabUitation of Displaced TribaIs; and 

(b) if so, when it is likely to be formu-
lated? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (b). A National 
Policy forRahabilitation or Project Displaced 
persons belonging to Scheduled Tnbes 
(STPDPs) is under formulation. r') e-- ? 

'l, 'I ,,~ l·-e 
Production of P,!troleurn Producta 

upon the actual matarial~ of additiartal 
refining capacity, avaiIabHity of fo",ign ex· 
chang~ and demand forpetrolaum producIL 

. 3"19 
Revocation of RaJIv~n. • ' 

~;;:..~ ·.;~,C"l,.."'( L 
585. SHRI SANAT KUMAR Mt\N9AI:: 

Win the Minister of EXTERNAL AFfAIRSba 
pleased to state: 

(a) whether attention of the 'Govwn-
ment has baen drawn to the newsitem cap-
tioned "Lanka to ask for revocation of RiIIIv-
Jaya-wardene letters· appearing in "The 
Observer of Business and Politics" dIIIId 584 • .§.HRI F!Hf£Ii¥QQ8M9Hf.N.IfJiIi 

the Minister 01 PETROLEUM AND NATU-
RAL GAS be pleased to state: 

. January 21, 1992; and 

(a> whether there is any likelihood of 
attaining selt-sufficiency in production of 
petroleum products within next-five years; 

(b) if not, the reasons therefor; 

(c) the volume or doinasticproduction of 
petroleum products vis-a-vis the volume of 
imports during 1990-91; and 

(d) the proieclions for the following five 
years? 

THE MINISTER OF PETROLEUM AND 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOLANKI):(a) 
Yes,Sir. 

(b) Govemment have raceiv8d no IUCh 
request from the Sri Lanka Govam~_ ! 
':) q, ~ . S,C ~/S JS.j t 
Pra-EXIImln8t1on Coaching c.ntr. tar' 

SCsIST. In Andhra Pradesh ~, ( 

586.SHRIDHARMABIKSHAM:Wllthe 
Minister of WELFARE be pleased to ..... ~ 

NATURAL GAS (SHRI 8. SHANKAR- (a) the number of pr ... aminilDn 
ANAND): (a) and (b). Though there are plans coaching centres set up for the SchaduIId 
to augmentlha refining CIIpKily, indigenous CasteslScheduled Tribes dunng 1991. 
prOduction wII be lower than the ~ • 
demand. 

(c) During the year 1910-91 around 
49A89 MUla a&.pIIIIOIeum paduds went 
'~our ......... (fnIIIIlndlgenQUS' 
and impaIWd crude 01) ... ....., of 
8IUUnd 8.. WlTa _ tmpoMd. 

Cd) 1he ......... _llInb'llrollndlge-
nous ............. iIporII •• dIpend 

(b) the amount sanctioned for the pur-
pose during the said period; and 

(c)tha number of SClST candidateagal 
admiuion in Medical and Engineering Cal-
leges as a resul of coaching during 1M 
above period? 

THE MINISTER OF WELFARE (SIR 
SlTARAM KESAI): (a) FhM cenns ... 
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continued with cantraI assistance in Andhra 
Prad .. h. 

(b) ~. 23,68,000/-

(c) Coaching of SC and ST candld.ets 
for admission to MedicallEngineering coI-
lagesunderthecoaching and Allied ~me 
has not yet started. 

___ I Courta under proI8cIIon of ClvU 
RlghtaAct fn'AndIn ......... , 

587. SHRI DHARMABIKSHAM: will the 
Minister of WELFARE be pleased to state: 

Ca> the places in Anethra Pradesh where 
special courts.have been set up under pro-
teC:tion of CiviiRights Ad, 1955; 

(b) ~ number of cases se1tled by these 
coul1$ so tar; and 

\ . ' 

(c) the steps takenlbeing taken for ef-
, fective jmplementation of the said Ad? 

THE MINISTER OF WELFARE CSHRI 
SITARAU KESRI): (8) As .per list enclosed 
Stateni8nt. 

(b) 2269. 

(c) Grants .... given to State Govern-
mentsII)T Adminislralionson matching basis 
for implementing vaious measures under' 
the c8nrnitJy SponsQred Scheme for imple-
mentation 01 PCR Ad, 1955, which include, 
legalald, appointment of Officers, Nlting up . 
of c:ommliiees. establishment of special 
coUrts, periodtc surveys and publicity. 

STATEHENT 

LitII of s,.c;.J CoutU In ",. Slate 01 
AndfIta Ptadssh 

t. 

S.No. Name 01 the Plat»s 

2. Cuddappa 

'3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

East GodavarI 

West Godavari 

Srikakulam 

Mehabub Nagar, 

Medak 

Guntru 

Adilabad 

Warrangal 

Karim Nagar 

RangaReddy 

Prakasam 

14. Nagonda 

15. Kammam 

16. Kumool 

17. 

18. Krishna 

19. Vi"J8Y8nagram 

20. Nizamabad . 

21. Anantpur 

22. Nellor. -t6\ 
~ ~fJ< , 

DedI T .... 1n Iura,""'" In ~ 
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[Translation](a) whether attention of the Union Gov-
ernment has been drawn to the news-item
captioned "Authorities misguided Parliament
on issue- appearing in the 'Indian Express'
dated December 19,1991;

(b) if so, the reaction ofthe Government
thereto; and

(c) the number of persons who died in
the recent Sura Tragedy in Delhi?

, ~
~I?'MINISTER OF ST~IN THE

MINISTRYOF HOME AFF1\lRS (SHRIM.M.
JACO~): (a) The news-item has been sesn.

(b) and (c). The Delhi Police have re-
ported that 202 persons died as a result of
he consumption of the spurious, brew. The
Delhi Administration has set u ,a Com_mJs-
sion of Inquiry under the chairmanship of a
, tired Judge of Delhi High Court to inquire
into the incident. The Commission has to
rscord its findings inter-alia, on the number
of persons who died due to the Consumption
of the said spurious brew. - '

Experts' Commltte~ for solution of
Bodo Problem

589.SHRI GEORGE FERNANDES:WiI\
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether any difficulties are being
faced by the Experts' Committee appointed
by the Union Governmentfor evolving a
political solution of the Bodo problem; and

(b) if so, the details thereof?

THE. MINISTER OF STATE IN THE
MINISTRYOF HOME AFFAIRS (SHRI M.M.
JACOB): (a) No, Sir.

. (b) The question does not a rise.

Writt~nAnswers 382

Ban on Issue of New LPG Connections

590. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of~PETROLEUM
AND NATURAL GAS .ge pleased to state:

-:

(a) whether the Indian Oil Corporation .
has imP.;9S-edban on issue of new LPG
connections;
/'

(b) if so, the reasons therefor;

(c) whether any proposal is under con _

sideration of the govern~~rlt ~ ~ ,

(d) if so, by what time; and

(e) if not, the reasons therefor?

~----~--~~~---------~
THE MINISTER OF PETROLEUM AND

NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

,(b) to (e). Do not arise.

[English]

Use of High Speed Diesel

591. SHRI VIJAY NAVAL PATIL: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether the consumption of high
speed diesel has doubled during 1991, as
comparedto 1980;

(b) if so, the steps taken to meet the
demand;

(c) whether the Government have taken
any measures to curtail excessive use of
high speed diesel; and

(d) if so, the details thereof?
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lHEMINISlEROFPETROLEUMAND 
NA1URAl. GAS (SHRJ B. SHANKAR-
ANAND): (8) Ves..Sir. 

~ The demand was mat through in-
cIigenoI.- Proctuction and i.."'fIOIt of dl ..... 

8HRL S ..... :r I«tIMR MiI\N. 
DAk-' ., 

SHRI .. , PAYLUI- 1(' 'MAR 
BANSAL: ... , . 

DR. Q. ,SILlIERA;-". 
KUMARI UMA BHARTI: 

. "~ -~- "-'-~-'''-'''''----.... 

(c) and (d). Government have taken Win the Minister m EXTERNAl AF-
~ measwas including derna1d man- fAIRS be pleased to state: 
agemenI, co. ... "'!UYation etc. to cUitallthe use 
af diesel. ,j . It..., •• y ea> whether the Prime Minister ~rtici-"] r £, t, ,~....__. (.,(, , .' .' pated in the recent Summit meeting of the 
[TI8IJSIaIion) . ,'C'?'''' J. 'UN Security Council; 

~..LRata. outIeIa In 1CHn,.... 
. ..lid 1IavurbIIanJ, ~ _ 

- .. -_ -. - " .. 
592. ~Yl!Q.A CHANDRA 

MlNlA: WiI the Minister of PETROLEUM 
ARI1ffAruRAt GAS be pleased to state: 

(a) WhathertheGavernment propaeeto 
open patlDlldiaaal retail ouIlaIs in Keonjhar 
and Mayurbhanj districts of Orissa; 

(b) if so, the details thereof; and 

(b) if so, the propoaaIs made by him and 
the reaction of the other member countries 
~~rato: 

(c) the main subjects discussed and the 
decisions arrived at the meeting; . 

« 

(d) whether .,." pIOgI88S has been to 
enlarge the strength of the UN Securily 
Councif; 

ee) if so, the details thereof; 

(1) whalher any country has supported 
(c)whenthese ... likelytobeopened? India for pannanent membership in the 

Securly CouncIl; and 

llIEMlNISTEROF PETROlEUM AND 
NATURAl.. GAS (SHRI B. SHAN<AR-
ANAND): (a)'to (c). PaIroIIdieeeI nIlaiI aut-
...... opened III dIferant pi-=- in accar-

. dance wJIh the nwIuding. pIaI~of 01 1ndusIry, product avaiIabiIly .... .,. '. 

.(~ ~~I) . 

(g) If 80, the details thereof? 

THE MINISTER OF EXTERNAL IE· 
FARS (SHRIMADHAVSINH SOlNIKI): (8) 
V..,SIr. 

(b) The Prime IInisIer pr.IlJad In-
dia'. point CJf .. an a number CJf __ 
.such _ the IDle aI the UnIIad NIIIiona .... 
the end of .. Cold __ , the campaeIlion of 
the.Secutya.mcl, human righIa,_alap-

sa. SHI!!_ SHRAV_»I I(JJ~ 'mentaI __ and nucINr~ 
. PA1Eb: ~.--. In .. their ..... HeAlCllledIndia'.AcIiDn 
SHAI CHANDfb\· JEEr planfar ..... cIiarm8ment .......... d 

... ·YADlV:. _ th8t the taIgIt d8ie far • nucIMr •• IP Cln-
SHRISMWIMRMDI: . free world should be advanced to the end of 
SIAIaKn BASAYARAJE8- . the."..,.cantury. HII ... -IIIIPNCi-' 

IfMI: ' . IIItad. 
~. 
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(c) The theme of the meeting was the
responsibility of the Security Council in the
maintenance of international peace and
security. The meeting decided to invite the
UN Secretary General to prepare a report
containing his analysis and recommenda-
tion on strengthening the capacity of the UN
for peace-making and peace-keeping within
the frame work of the Sharter.

(d) and (e). India and Japan stressed
the need to review the composition of the
Security Council.

(f)and (g). The question of any candida-
ture for the permanent membership of the
Security Council did not come up at the
meeting.

Observance of 1992 as 'Sharat Ekta
Varsha'

594. SHRI SHRAVAN KUMAR PATEL:
.. Will the Minister of HOME AFFAIRS be

pleased to stale:

(a) whether the Government are con-
sidering to .observe the year 1992 as the
"Bharat Ekta Varsha": and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRYOF HOMEAFFAIRS (SHRIM.M.

>
JACOB): (a) No, Sir.

(b) Does not arise.

Cold Wave Deaths

595. SHRI SHRAVAN KUMAR PATEL:
Will the Minister of AGRICULTURE be
pleased to staie:

(a)whether a large number of coldwave
deaths have been reported during the last
six months;

(b) if so, the details thereof State-wise;
and how does it compare with the corre-
sponding period during last three years; and

(c) the steps taken by the Government
to reduce the incidenCeof cold wave deaths
in the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c). The informa-
tion is being collected from the State Gov-
ernments and will be laid on the Table of the
House.

Persons Retiring from Lakshadweep
Government Service

596. SHRI P.M. SAYEED: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of persons retired from
Lakshadweep Government service during
1990-1991;

(b) the number of persons expired after
the retirement from service;

(c) whether family pension has been
released after thedeath ofthese employees;

(d) if not, the reasons therefor; and

(e) the time by which the family pension
is likely to be released to the families of the
deceased retired employees?

THE MINISTER OF STATE IN THE
MINISTRYOF HOMEAFFAIRS (SHRIM.M.
JACOB): (a) to (e). Information is being
collected andshall be laid on the Table ofthe
House.
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Statutory Status to Minorities
Commission

597. SHRI E. AHAMED: Will the Minis-
ter of WELFARE be pleased to state:

(a) whether the Union Govemment have.
taken any decision to accord statutory status
to the Minorities Commission;

(b) if so, the details thereof; and

(c) if not, the reasons for delay and the
time by which it is likely to be accorded?

THE MINISTER OF WELFARE (SHRI
SfTARAM KESRI): (a) to (c). The matter is
under consideration.

Welfare Schemes for SCs & STs In
fllmachat Pradash

598. SHRt KRISHAN DUIT SUL-
TANPURI: Will the Minister of WElFARE be
pleased to state the welfare. schemes pro-
posed to be included in the Eighth Plan for
the development of Scheduled Castes and
Scheduled. Tribes and other bacKward
ctasses (OaCs) of Himachal Pradesh?

THE MiNISTER OF WELFARE (SHRl
SlTARAM KESRI): The requisite informa-
tion is being coUected from Government of
Himachal Pradesh.

(
Foodgrain Production Target

599. SHRt GURUDAS KAMAT: Win the
'Minister of AGRJCUL TURE be pleased to
'State:

(a) whether foodgrain production target
would be lower during the current year;

(b) if so, the reasons therefor;

(c) the total percentage that the produc-
lion target would be lowered; and

(d) the steps being taken to achieve the
target?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALL Y
RAMACHANDRAN): (a) No, Sir.

(b) and (c). Do not arise.

. (d) To supplement the efforts of the
State 'Governments to achi~ve the produc-
tion targets fixed for different crops, Central
Sector and Centrally Sponsored Schemes
like Special Foodgrain Production Pro-
gramme (SFPP) of wheat, Maize and Millets
and Pulses; Integrated - Programme of Rice
Development (IPRD), Minikit Programme of
cereals. Intensive Cotton Development
Programme (ICDP) and Assistance to Small
and Marginal Farmers (ASMF) for Shallow
TubeweUs/Ougwells arebeing implemented
in various States.

IT ransla60pl.

lndo-Sri Lanka Joint Commission

600. OR RAMESH CHAND
TOMAR:

SHRI RATtLAL VERMA:
SHRI DEVI BUX SINGH:
SHRl DHARMANNA MON-

OAYYA SADUL:
SHRIMATI BHAVNA

CHIKHLIA:

Win the MiniSter of EXTERNAL AF-
FAIRS be pleased to state:

(a) the issues discussed during the
recent meeting of lndo-Sri Lanka Joint
Commission; and

(b) the outcome thereof?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIMADHAVSINH SOLANKI): (a) 
and (b). The first meeting of the Indo-Sri· 
Lanka Joint· Commission. at the Foreign 
Minister's level was held in Delhi from 5th to 
7th January 1992. 11\e Joint Commission 
reviewed the work of the two Sub-commis-
sions on Trade,lnvestment and Finance and 
on Cultural, SociaJ and Educational matters . 
which had rMI in Colombo in October 1991 
and gave directions for their future work. 
Bath sides IIgI88d to sat up a third Sub-
Commission on Science and Technology in 
order to give impetus to cooperation in this 
sec:tor between the Governments and the 
Scientific communities in the two countries. 

In addition, discussions between the 
two sides centred on cooperation in the field 

. of production and export of tea and the 

. Indian participation in maintenance and 
upgrading of Sri Lankan Railways, and also 
in spheres of Telecommunications. oil ex-
pbration agriculture and small-scale indus-
tries. Suggestions to implement mutually 
agreed items from the cultural Exchange 
Programme signed by the two countries in 
October 1991 were also discussed .. 

The Govamments of India and Sri Lanka 
reiterated their commitment to strengthen 
and diversify biIaln cooperation through 

thelndo-Sri ~~.~~"~~ CJ 
New AgrIcultural Pg'k¥-

601. DR:~~~~~H. .. _CHAND 
I~. 

SH8!MAIL , .. ___ .BHAVNA· 
CHIKHLIA: 

.SNAlI~:,y,t~RA: 
SHRI SOBHANADREES-
"~"RAOVADDE: 

SMAI RATI.Al VARMA: 
SRRr-" \I.S .. 'YIJAYAR-

. AGHAVAN: 

Wit the Minister of AGRICUL TIJRE be 

pleased to stale: 

(a) whether the Govemment propose to 
present a new agricultural· policy during the 
current session of Parliament; 

(b) if so, the salient features thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TUR~ AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALLY 
RAMACHANDRAN): (a) to (c). A draft of an 
Agricultural Policy Resolution for mulated in 
March, 1991 had been circulated to the 
States! UTs and State Agricultural Universi-
ties eliciting their comments. 21 StateslUTs 
and Universities have sent their comments 

. so far. The matter is under consideration. 

602. SHQU?..u. SAYEEO· _ 
SHRI BHUWAN· CWANDBA ' . 

. KHANDURI: 
SHRI KAMLA' MlSHRA 

MADHl!KAR: . 

Will the Minister of HOME AFFAIRS be 
pleased to stale: 

(a) the number or persons who mi-
grated to India from Myanmar due to military 
adion; 

(b) whether any assistance has been 
provided to such migrants; 

(c) if so, the details thereof; 

(d) H not, the reasons therefor; 

(e) whether the Government are aware 
of the frequent armed clashes between the' 
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SHRI SRIBALLAV PANlGRI-
AHI: 

Myanmar Army and tha gUerillas of the out-
IaWed National SocIalist Council of Nagaland; 
and 

Will the Minister of HOME AFFAIRS be • 
,(1) if so, th8 steps beIng taken to contro,l __ pleased to state: 

1he situation? ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) About 1250 Myanmar National 
have migrated to India as result of clashes 
which took place between Myanmar Army 
and the Myanm~ Naga insurgent groups. 

(b) to (d). Food aod shelter have been 
pIOYided to these Myanmar nationals tem-
porarily on purely humanitarian considara~ 
lions. 

(8) Such reports keep on coming from 
tlmetotima. 

(a> the number of security peraonnel 
deployed by the Union Govemment for 
smooth conduct of the Exkta Yatra of the 
Bharatiya Janata Party; 

(b) the expencflture incurred by the Union 
Govemment on arrangements for the Yatra, 
State-wise; 

(c) whether the Govemment propose to 
realise the amount from the Organisers of 
the Yatra; and 

'(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

(1) As the clashes took place in Myan- JACOB): (a) to (d). Public oreIor is a State 
mar between the Myanmar Army and the subject as It is included in Ust-II- State List 

. Insurgent organisation operating from bases of the Seventh Schedule of the Constitution. 
in that country, it is for the. Govemment of However. at the request of the States, the 
Myanmar to take step in regard to clashes Central Govemment makes available para-
which take place in their territory. However, military forces and other assistance as may 
it has been conveyed to the Government of be-possible to the States. The Govemment 
Myanmar that they must make the neces- of Jammu & Kashmirhasinfonnedthatatthe 
eery arrangements to take their nationals request of the Presid8ntofthe BJP, arrange-
bIIck and to ensure that such exodus doe, ments were made for airlifting him aIongwith 
not t.ake Place~. ,th._.t futu~. ~ ~t (V.. 16 associates from Udhampur to Srinagar. 

, .0V'), - \\ r- \-- I The expenses of As. 1,32.716.00 on this 
~ u.. \ . -ExpendIture O? EktII Yair. acoount have since been paid by the B.JP to 

the concemed agencieslorganisations. 
603. SHRI P.M. SAYEED: ~ l:{7_ • .. c, ~ 

SHRI P.C. THOMAS: LPG eom.ct_ ~Iorlly""'" 
SHRIYASHWANTRAOPATIl: ____ 
SHRI KAMlA MISHRA 604. SHRI P.'" SAyeED: WlI the 

MADHUKAR: Minister Of PE i A&iUM AND NATURAl.. 
SHRI M<;)HAMMAD All GAS be pleased to state: 

~\--\RAf f"1't-,A\: 
SHRIMATt CHANDRA . 

PRABHAURS: 
-:-;:-;OF. MAlINI BHATTCHAR-

AYA: 

(a) the number of LPG connections of 
priority basis bot the Indian Oil Corporation 
(JOe) from different types of quotas during 
the last one year; 
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(b) whether any ~nts regarding . (a) the number of civiIian8, MCUrity 
misplacement 01 sanc:tJon Ialters In transit personnel kIIed and Injured by the terrorists 
which were issued against pricfrily basis in Delhi, Punjab and Jammu and Kashmir 
qUCJ1a8 have been received by the Corpora- during the year 1990, 1991 and 1992 so far; 
tion during the said period; and 

(b) the detais of flruU1Cial assisIance 
(c) if so, the steps taken to prevent provided by the Union Government to the 

recurrence 01 such ;ocidents? victims of tarrorist activiIias in these Slates 
during the above period; 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Approximately 68400 LPG 
connections wara ralaased by Indian Oil 
Corporation on priority basis during tha 
calender year 1991. 

(b) and (c). Whenever any complaint is 
racaived, efforts ara mada to attand to it 

(c) the number of terrorists kiIad, in-
jured and arrestadduringtheabove period in 
these States; 

(d) whether there has bean steep in-
eraase in the killings of relatives of security 
personnel in Punjab; and 

promptly:.. G. -1-( '. ~Ji....(_)--'" (..... (e) if so, the staps taken inthisragard? " '0· I . ., '70.. ?.j' ~. Killings by Terrorists (. '~MINIS1ER OF STATE IN THE 

605. ~RIG~E FERNANDES: 
SHfU • RAMESHWAR PATI-

DAR: 
~HRI SIMON M~[)_': 
'SHRl SYED SHAHABUDDIN: 
SHRJ RAJNATH SONKAR 

SHASTRI: 
PROF. PREY DHUMAL: 
StlBLKABTAMU.NP~ 
SHAI RAM N.fPAIN ERWA: 
S~SURYA-NARAINVADAV: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

MINISTRY OF HOMEAFFAIRS(SHRI M.M. 
JACOB): (a) and (c). A statement of details 
Is at Annexure. 

(b) No financial assistance is provided 
by the Union Govemment to the victim of 
terrorists in these states. 

(d) 43 relatives of police parsonnalware 
killad by the terrorists in Punjab during the 
month of September, 1991. 

(a) Adequate steps have bean initiated 
by the Stata Government to protect the p0-
lice parsonnerand their family mambers •. 
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.,Gf. . ., Shorttd '" ~ Product8._. (a) the amount of ~ 
~ given by the Union and State Governments 

8D6.SHRIGEOAGE~:WiI lID Scheduled Caste and Scheduled Trbt 
the ....... of ~pETRot.:E.UU·AND HAllJ- studantsindilfenlntcategoriaslkelll.Medical 
RAL GAS be pleased lID slate: Engineering. Post-Graduate, Graduate and 

Secondary levels; and 
(a)whelhartheGovemmenthavescaled 

down the scope of gas in· bridging the esti-
malad shortfall in the indigenous avaiIabiflly 
of pebOIeum and its products; 

(b) if so, the details thereof; and 

(c) iIs likely impact on industrial and 
power sectors? 

THE MINISTER OF PETROl.EUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) 10 (c). By the end rA the Vllith 
Plan period, the utBieation rA gas in likely to 
go up 10 80 MMSCMD which is approxi-
mahIIy 'Zl mil'lDn IDnn8s of oil equivalent. 
Most of this additional availability of gas has 
be8n aIocated 110 units in the industrial and 
power sedDrs. 

(b) the number of Scheduled Cast. and 
Scheduled Tribe students who have been 
granted stipendIscholarsh~ during each of 
the last three years? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): <a) The maintenance 
allowances is given in Statement. 

(b) The number of Scheduled Caste 
and Scheduled Trmebeneficiaries unc:Ierthe 
Scheme are given beIow:-

Year 

19~89 11,57,728 

1989-90 12,24,772 

1990-91 14,46,977 
.,7. DR ASIM BALA: Win the Minister (anticipated) 

of WELFARE be pleased to state: 

STATEIENT 

V'" of Maintenance Allowance under Central Sponsored Scheme 01 POIIt MaIrit: 
~ for Students EWonging to Schsduled Castes and sch«Iullld ",,_,-

Applicable w.e.f. 1.7.1989 

Gr-.A 
Uedir:.Engg., B.Se. AgricuIlweJ8. V. Sc. Etc. 

... a 
o.g...ln Indian Syat8m of Medicine Homeopathy, 
~ Course in EnggJ MedicaVTechnDIogy lite. 

Rates (Rs. per month) 

280 125 

190 125 
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Groupe 

CertifICate in EnggAMdicaVTechnology 
Post-Graduate Courses in Arts & Science 

GroupD 

General~""" Course (Second year and 
onward) 

GroupE 

Classes 1 0+2 System and 1 st year of 
General Degree Courses. 

The Blind Scholars will be given addi-
tional amount as Readftrs' Chatg&s, as 
mentioned bQIow:-

SIudy taur chaIges ... maximum 01 
As. 10Qf- p.a. limited to 8CIUIII expendllunt 
incurred bf the studM on .... 1If)OrtaItan 
eIc. ....... , ... tD -=hoIars studying In 
ptOf ....... and .... 1icaI~ • . _ 

Rates (Rs. per month) 

190 125 

175 90 

115 

maximum of As. 6001- wiD also be paid 10 
research scholars on the racommendlion Of 
the Head of the InstitutiorL 

.w. . 

Scholars are raimbunled COfI1XJIsory 
non-r.undable f .. payable to the Institu- . 
tion. 

808.S!!!~atANDRAlCHAN-
DUAl: Wil1he ..... Ci EX1!!111tAt: IF 
FAIRS be""", to .... : 

(., ..... 1heGcMrnmert ...... 
upthe ilsueol inIIuxal ........ wlhUran-
mar auIhoriIiIIs; 

(b) I.,. the ouame --.at. and 
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(c) I nat. lie .._.. ...... , KmhI VIgpn ~ 

.lIE MlCEIER OF EXTERNAL IF-
FAR (SHRIIIAOHAVSNi SOI..ANKIt: (a) 
Yas,Sir. 

tit) 1ha~ of"""_' .. 
_aflla ... af u,.-Naga ........ 
gees no India dumg the past six to S8II8Il 
weaks. Theyhallle8SSllRld usc:oaperalion in 
....... iy..., ....... af .. nJIugaas.. We 
hape ............. befulliladwilh-
aut daIay. They ..... agnI8d to taka their 
MIianaIs ba:k.. 1ha RID ....... af rapaIria-

. tiDnand undardiaalS'ian. AIaund 100 ........ 
gees hallie...., I8IUrnad tolh*viIages 
in..,...... 

(c) Does nul .... 

810. .51-11 BHUWM CHANDRA 
~ .1CI:tANDURI: 
HI. GOPI _1M OAMPA- . 

THt 
~1eBI~-

WiI the lInislar af AGRICULTURE be 
pleased to stale: 

(al 1he main objec:tivas cI 1he Krishi 
YaYan Kandras ... up In 1he country; 

(b) whIIIher tft.ara Is any proposal to 
. open I!"'"..A Krishi Vigyan Kendras; 

(c) i so,.the IocaIions theraof, State-
wise; and 

(d) 1he lime by which1healfKendras are 
..., to be opened? 

THE MIfISTER OF STAlE If THE 
DEPARTMENT OF AGRICULTURE AND 

809.stAIHJWMatANDRAICHAN- . COOPERA11ON If THE MlNISlRY OF 
DUAl: ..... Minist8r of EX1ERNAL N- . AGRICULlURE (SHRI MULLAPPALL Y 
FAR .. pIeaIad to ..... : • f'..AMACHANDRAN): (a) Sir, The main ab-

(a) ........... GaINIinmanI .. -
1haI~ had ~ IIusIm Re-

. ~af CenbalAsia:o ........ suppart 
on KasIImir Issue; 

lIE MlulEIBt OF EX1ERNAL. AF-
FARl(SHRIIlADHA~SCLUIKI):(a) 
and (b). GIMlIN._1I ............ ,. 
pods ................. Ihis ...... 1aIDw-
...... aI ...... , 1· ........ afSlllleIDr 
&aDlllic AIIaira to ... CenbaI Asian Re-
publcsflam28 ___ to 14Decam1w, 
1991. 

(c)n-RapMcs ........ apprised 
of .. CIDINd .... Ng8Idllg .... KaIIhrM' ...... 

jedMt af the Krishi V"1JW8ft Kendras is (i) 10 
impart vocaIIonaJ training to farmers, tam 
women, youngfarmens, achooIdrapouIs and 
field level axtansion funcIioI_ies.. (i) Dis-
seminaIion cI agriculunllteclwlOlogies raIe-
vart to the disIrict in which it is IDcaled and 
(Ii) on-fann r •• ach. 
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replygivan to UnsIarrad.. Question No. 3449 
on Dacambar 12, 1991 and SIala: 

(a) the parIicuIars of the faraign oil 
compani8swlhwhomdiaCllSSions_haId 
for oil expIoraIIon in India; 

(b) th8 oW:ome of the tab held; 

(c) the companies wiIh whom ..... 
rnant has been concIudecr; and 

(d) the terms and conditions tharaar? 
. 

THE MINISTER OF PETROLEUM AND 
NAllJRAL GAS (SHRI' B. SHANKAR-
ANAND): (a) to (d). WIlle cIiIc:I..ans __ 
held wilt various fcnign 01 COIIIfBIias, the 
last dabt for submIting bids for the Foudh 
Round of bidclng Is 15th AprI. 199.2. 

\A.OS-()~ 
Shortfall In crude 011 PraducIIan 

612. SHBLQATTATRA"(A BAN-,.,.- DARU~'--'''--'' _'" -

SHt:tI, OEVENDRA ~ 
" YNJAY: 
SHRI.~~~ 
$HRI NDJSH.KUUAR: 
SI:H ~SItIGH: 
SliAJ MUMTAZ ANsARI: 
SttRI M.Y. CHAN-.. ~Ui.iRtHY: 

SHa~llR«AVERMA: .. 
SHRl ANNA.IlSHI: _ 
SHAI Y. SREENIYASA_ PRAsAD: ...... . 
SHRlMAtl MAHENDRA 

KUIMRt······· 
SHRrVLIAY NAYAL PAlL: 

4. _ ...••• ,. _____ •.•• - •. ---•. ~ 

WiI the M''''''' of PETROLEUM AND 
, NAllJRAL GAS be pIaaaed to stabt: 

(a) whether .... has been a sI8ap fBI 
in crude 01 pIOdudIan cUIng 1991-92; 

(b) if so, the dItaiII ther8af and ~ 

(c) ........ subslantialfalisfll1liL1l8lad 
during 1992-93 also; 

(d) H so, the debiIs ttaaaf; 

(e) the estimaled qIB'IIiy of crude oil 
poposed1obeimportedduring 1992-93and 
1he cost theraaf; and 

(f) the steps baing taken to iaaasethe 
crude 01 pmduction? 

THE M1NlSlEROF PETROLEUM AND 
NAllJRAL GAS, (SHRI B. SHANKAR-
ANAND): (a) to (d). 1laa has ...... dacIne 
in ~ 01 production during 1991-92.. The 
main ....... include I'8S8I'Vair consIraints, 
...... , law and Older pcblems. slippage d 
pujects etc. The production is IceIy to de-
cline furtta during 1992-93. 

(e) As per estimateS appraxirnataIJ 'Z1 
UT of crude oil would require to be imported 
cIIJrq 1992-93. lis cost would depend upon 
1he prices in ~ international mark8t.. 

(f) A number of 01 field devaIopment 
, pojects hava been taken up to augment 

crude 01 poduc:tion in ~ country. 6 _ 
cm.1n· DelhI Y (J -

613. SHRI DATTA~YA._BAN­
DARU: 

SHRIlAff' KRISHNENDRA 
·'·'~~A.l:" '---

Sffi! RAM llJ.ASP~_ 
_!?IiRI_~~nL.,SONKAR 

'~1!t.I~ • 
..SHftJ,BMlUGN'MSH8A: 
~~,,K)SHI:.. 
SHRIMATI MAHENDRA .. --KUMARl: ,--,-""'_ ....... 
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(a)whethartharehasbeenanincraase THE MINISTER OF STAlE IN THE 
in the rate of aime in Delhi during 1991; MINISTRVOF HOME AFFAIRS (SHRIM.M. 

JACOB): (a) There has been an Increase in 
(b) if so, the reasons therefor; the overall crime during as compared 10 the 

corresponding period last year. 
(c) the number of cases of kidnappings, 

murders, ait8mpted murders, rabbelies. 
dacoIlies Ini riots Which took place in Delhi 
during 1991 andhowthesecompantwiththe 
figures for the praceding two years; 

(d) the number of cases in which action 
has been taken against the guilty persons; 

(e) the number of casas in which the 
culprits have nat been apprehended so far; 
and 

(f) the CDIf8Ctive measures being taken 
10 check the aime in Delhi'? 

(b) The mainNuons tortha increase in 
the crime are rapid urbanisation and in-
craase in population. 

(C)IO Ce). The information is contained in 
the enclosed statement 

(f) The steps taken by the Govt. to curb 
crime include increased patlOlling; posting 
of pickets at strategic points; strengthening 
'Of intelligence; frequent raids at the hideouts 
of criminals; increased surveillance; coordi-
nationmeetingswiththeolficialsoftheneigh-
bouring States; training of police offlC8rS in 
handling modem weapons; and modemisa-
tion of communication not work 
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~on ~ and Natural Gas 

614. S~ATRAYA BAN-DARU: -- ....... _ ..... . 
.----,... .' 

SHI3JUAll KRlSHNENDRA 
KAl:ft(DEEPA): 

S!:!BIYATIRITAVEfU.4A: . 
SHRIMATI MAHENDRA 

·"KuMARI: 

Win the Minister of PETROLEUM AND 
.NATURAl GAS be pleaSed to state: 

(a) whether any decision hasbeentaken 
on the recommendations of the Easwaran 
Committee regarding fIXation ~ rate of roy-
alty on crude oil and natural gas; 

(b) if SO, the details thereof; and 

(c) if not, the time by which the decisioJl 
is likely to be taken? 

THE MINISTER OF J'F.TROLEU.M AND 
NATURAl GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The report of the Com- . 
mlltee Is under examination of the Govern-

ment. \.A ! ~ ..J d.P 
(TtanSJaIjon) 

Supply of K:!!:!!!!!. to States 

615. SHRI GIRIDHARI LAL BHAR-
GAVA: Wililns-1t1hisbi -Of PETROLEUM 
AND NATURAl GAS be pleased to state: 

the quantity of kerosene demanded by 
and supplied to State. during each of the last 
three years, State-wise and year-wise? 

THE MINISTER OF PE1ROLEUM AND 
NATURAl GAS (SHRI B. SHANKAR-
ANAND): A statement showing the supply of 
kerosene to StatesJUTs for the years 1988-
89, 1989-90, 1990-91, is annexed. 
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Pilferage of Gas from LPG Cylinders

PHALGUNA 8, 1913 (SAKA) WrittenAnswers 422. ' ,

(a)' whether several starvatio'n' deaths
havo b~en reporteo in 1~,ecountry c::luringthe
lastthree months;' " . '. '

421 WrittenAnswers

'616. SHRI RAM1AHAL CHOUDHARY:
Will' th~Minister ot PETROLEUM ANO,
NATURAL GAS be pleased to state:

, (alw.het'her the Governmel\t are awar~"
of the pilferage of gas from the LPG cylinders"
during transportation; . ,

. ~(6) if so, the 'places where such inci-
dents have been detected during 1991 ; ;State-
wise; and ' "

, .
(c) the steps taken to check 'such inci-

dents? '

, THE:MINIST,EFl9FPSTROLEUtvL~ND
NATURAL' 'GAS' (SHRf B. SHANKAR-
ANAND): (a) Yes, Sir.' '" •

" (~)Details ofc~s~s,(ipilfei-~ge of I,.PG
during'19lH; ara a~under:- ' '0, ' .
---,,...,..,------..,---:--------

r ~'-.;

Place State

Bakriarpur ,,' Bihar

,Manglia

Sardar
Police Station

Punjab

---------------------, "
(c) AHthe PG transpcrtersars rsquirsd

to obtain 'end rsement from he distributor .
In the svont of any shortage of cylinders or
products, the transporter i penalised.

[English]

Starvation Dtlaths

517. SHRI 'RAM' TAHAl
,,', i . "OUDHARV:

SHRI rllTISH KUMAR:
" '

CH-

Will the Mini ter of AGRICUL TUr t: be
pl~ased to state:

~,~.. .
,(b) if so, the details thereof, Statewise;

and

.\) !~ ·(t(( .) .' " '" .

(c) the measures taken by th~,Govern-
ment 0'prevent recurrence of such deaths?

i

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN'THE MINISTRY OF:
AGHICULTURE' (SHRt MULLAPPAlL Y
RAMACHANDRAN): (a) No, Sir.

(b) and ,(c), Do, not arise"
" ',' .... '.' '

.," lPG Agen~.iesin Ranchl

618. SHRI RAM TAHAL CHOUDHARY:
WlH theJ.1injst~r,,~f \PETROLE~M AND
Nf-\TURAL GAS.be pleased to state:

,'" ,.: ., ,,-,: ,

.(a) the number of LPG agencies at
present in R nchl District, Bihar;

. (b) the number of LPG connections
sanctioned during each of the fast two years
in the said di trict;

(c) whether the Government propose to ,
op n more lPG agoncies in th~ di;trict; a~d

Cd)if so, th~ details thereof?

T EMiNISTEROFPETROLEUMAND
NAiUt=:lAL "JAS (SHRi B., SHANKAR-
ANAND): (a) 13

(b) 1985-91 - 1346

1991-92 - 1148 (Upto December,
1991)

(c) and (d) New LPG agencies are
opened in different places depending upon
economic viability, product availability, etc.
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Supply of Gas from Bombay High 

619. PROF. RAM KAPSE: Will the 
Minister of PETROlEUM AND NATURAL 
GAS be pleased to state: 

<a> whether the principle of not sending 
oU to St~es other than the parent State is 
being followed In case of Bombay High; 

(b) if not, the reasons therefor; and 

(c) the details of fertilizer plants which 
are being supplied gas from the Bombay 
High? 

<e) if so, the details thereof? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) From 1976. 

(b) As per ONGC's estimates, the 
Bombay High field will continue to produce 
till at least 2010 A.D. 

(c) Exploration efforts are made on a 
continuous basis for establishment of more 
reserves of oil and gas. 

(d) and (e). Firm and -in principle- gas 
linkages have so far been provided to 31 
power stations in the country. ~~k .. 5"l"'NJ 

THE MINISTER OF PETROLEUM AND : J ~ •. - '-1 
NATURAL GAS (SHRI B. SHANKAR- .g~enshle to Pakistani Migrant 
ANAND): <a) and (b). There is no such prin- Doctora.: '''-' r ' , r 
clple. ' - • f' .. ~'r\- ,- ,,' ,.-Vo"~ 

___ ... "1. 621. PROF RAM KAPSE: Will the Min-
" (c) Gasfrom the Western Offshore being isterof AOME"AF'FAIRSbe pleased to state: 
'7 supplied to kribhco, Hazira; RCF, thai; RCF, 

Trombay;DeepakFertilizers, Taloja;IFFCO, (a) whether the Government have re-
Aonla; Nfl, Bijaipur and Indo~ulf, Jagdish- ceived any representation regarding grant of 
pur. (J; L tv" ~C( (.:_ f ; > (c ;r;;. C .)ndian Citizenship to Pakistani migrant doc-
. .' , tors; and 

Production of Gas from Bombay High 
-----~ 

620.- PROF. RAM KAPSE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state:' 

(a) when the production of gas com-
menced from Bombay High; 

(b) the time up to which the Bombay 
High will be active; 

<c) the arrangements made or proposed 
to be made when the Bombay High fields will 
go dry; 

(d) whether any organisation were per-
miUed to run gas turbines for production of 
eIectricily; and 

(b) if so, the details thereof and the 
action taken thereon. 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): Ca> Yes, Sir. 

(b) The Sindhi doctors migrated to India 
following ethnic disturbances in Pakistan 
and sought Indian Citizenship certification 
Section 6 (1) of the Citizenship Act, 1955 
prescribes inter-alia 10 years continuous 
residential stay. Proviso to this section does 
not provide for the general relaxation. How-
ever, these cases were considered on merit 
and seven of them have been issue Indian 
citizenship certificates. 
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\.A 0' Sri Lankan Refua!!t.. THE MINISTER OF STATE IN THE 

622. SHRI R. JEEVARATHINAM: 
StlBI iULUUNlYAPPA: 
SH..Bl.c.K..KUPPUSWAMY: 
SHRI ARVIND TRIVEDI: .. _"_-.,,.,..._... ,. 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Sri Lankan refugees 
living in various States, particularly in Tamil 
Nadu at Present; 

(b) the places where they have been 
given camp facilities; and 

(c) the expenditure incurred by the Union 
Govemment on them so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI M.M. 
JACOB): (a) At present, 2,06,909 Sri Lankan 
refugees are estimated to be residing in 
India, of which 218 are at Malkangiri, District 
Koraput in Orissa and the remaining are 
mainly in Tamil Nadu. 

(b) The camp facilities have been pro-
vided to these refugees in various districts of 
Tamil Nadu and district Koraput in Orissa, 

(c) So far, the Union Govt. has incurred 
an expenditure of about As. 68.00 crores on 
providing relief assistance and accommoda-
tion :' th:s~refug~~8 in Indi; \'., 
v.. '"~~ Ie t·· '.' ." - ProducDon of Lamon ' 

,\' 

623.S~~~1I 
the Minister of AGAICUL TURE be pleased 
to state: 

(a) the quantity of lemon produced dur-
ing 1990-91, State-wise; and 

(b) the quantity of lemon exported dur-
ing the above period. country-wlse? 

DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALL Y 
RAMACHANDRAN): (a) Official estimates 
on production of lemon during 1990-91 are 
not available. 

(b) Export of citrus fruits including lemon 
during 1990-91 country-wise is given below 
as separate statistics on lemon export is not 
available:-

Country Quantity in Kg. 

Bangladesh 1865927 

U.A.E. 126812 

Saudi Arabia 18219 

Bahrain 14010 

Maldives 8007 

Qatar 5335 

Muscat 710 

Malaysia . _200 ').."1-\..-~ 
, . .-v 

r-
Total: h s !, <; .:"1 2039220, . 

.'..:_~, ~ .. j'''' '. '. \_" :·"t,·.-\-! ~ . .' .. ~ r ··.t?'l~ 
Fisheries R .... rch Institute at 

TutIcorln, Tamil Had .. 
. i . 

:'. ; •. 624. Sl;IBIlil J •• \,ARATHlNAM: Wi" 
\e Minister of AGRICULTURE be pleased 
.to state: 

(a) whether the Gov.rnment propose to 
set up a Fisheries Research Institute at 
Tutioorin in Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the apedes of fish found along the 
coast of Tuticorin? 
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THE MINISTER OF STATE IN lHE 
DEPARTMENT·OF AGRICULlURE AND 
cooPERATION IN lHE MINISTRY OF 
AGRICUL TURE(SHRI MULLAPPALLY 
RAMANCHANDRAN): Ca) ",0, Sir. 

ficatlon in this.ragan:I issued. 

Aa for other cases of violence in Febru-
ary, 1990, the State Government'. con .. nt 
under the DeIhl Special Police Establish-
ment Ad~' awaited, " .,j" . ,or ~.f It!.. 

(b) I"\.·_ .... -n does not ansa' • . It". . r. _, _,., (. 'J(. w, - • ....,_uu ._, .• '. -. '. - '._ I 
e [English) . (;J(JJ "i1c >~c ... 
. Cc) The Pelagic ~ery resources com- I, . .(' 't:.;., ~>.~, J. '. 

prise or IesserSanfll1es. Bartacudas. Coastal Jndo-Nepal talks on Corridor through 
Tuna. SeerflSh. Anchovies and Carangids. '-1 .>~ . North Bengal 

The Important Demersal resources are 
Peaches, Silver benies, Nemeptirids, Sci-
aenids, Catfish. Goat fish, Liz8fd fish and 
Elasmobranchs. 

Among Crustaceans, the Penaeid 
Prawns and Lobsters ara common. among 
moRuscan resoUrces, Squids and Cuttlefish 
are dominant. Pearl and -Edible Oysters. 
Chanica, Clams, Mud Crab. Sea Cucumber 
and Seaweed are th!, fUllCillary margin re-
sources. 'lr ....., ...- ,. Vf) 

.'.) f:' .l.t... etA'''''' [TI1IIJSIeIionJ .". ...... --' ___ ... 
c.BJ.1nqu1ry Into IIeham Bye-EIectJon 

625. SHRI MRUTYUNJAYA tAA~: 
WiD the Mfn"'ister of HOME AFFAIRS be 
pleased 10 state: 

(a)whetherthaGovemmentof Haryana 
have raquastadthaUnlon Govammentfor a 
CSi Inquiry into the Bye-elactlon of Meham 
held. In February, 1991; and 

(b) i so, the reaction of the Sovemment 
Ih8r8lo? . 

1ltE MINISTER OF STATE IN THE 
MlNISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): ta, and '(b). The consent or the 
Government of ,H.,.ana for CSt inquiry on 
the murder of Shri Amir Singh on 16117th 
_.1810, on ..... or Meham bve-elec-
lion has bMn receMld a."Id n8Cn8ary noli-

626...m:1BI UR' rp ''''IAY~NA¥:~:WiIl 
the Minister of EXTERNAL A~FAIRS be 
pleased to state: 

<a' wliether the prime Minister of India 
and Nepal recently held any talks on opening 
another corridor. through, North Bengal for 
the transportation of goods, between Nepal 
and Bangladesh; and 

(b) if so, the outcome thereof? 

THE MINISTER OF EXTERNAl AF-
FAIRS (SHRI MADHAVSINH SOLANKJ): (a> 
and (b). Yes, Sir. The matter was discussed 
in a general way during the Nepalese Prima 
Minister's recent visit to India. However, no 
specific suggestions were discussed, nor 
any decisions taken on this matter. " "') ~ .. Vt-vs-.- \ 
(TtanSIationj -rL''''~/'ril ... _' 

Fake Paupom(u,eeci by TerrOl'ltQ 

627.SHRI MRUlUNJAYANA¥AK:Wili 
the Minister ot bCiERNAt AFFAIRS be 
pklased to state: 

<a, whether attention of the Govem-
ment has bean drawn 10 the news item 
captioned "farzi Passports per Bhag Rahen 
Hain Khunkhar Atankvadr appearing in 
'Sunday Obsawr' (Hindi) dated December 
15,1991; . 

(b' if so. the ·details thereof; 
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. (c) ,wh~r any 8rtq~lry .has bINm con-
ducted into the matter; and . . 

(d) if SO, the outcome thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVISINH SOLANKI): 
(a> Yas, Sir. 

(b) to (d). Some cases where passports 
are suspected to have been issued on 
strength of dubious documents have come 
to notice which have been referred to the 
police for investigation. R,esUlts of,~~V8S\i9!­
tion are awaited.. - a .. , ~ U \.'\ V' " 

Natlonallnat"" to MonItorICheck 
~ICaImJtW-

628. St!RI' MRUlYUNJ~\.'A NAYAK: 
Will the Minister Of, XG..,l:Il"R:JRE ,-be 

. pleased to state: . \ ' , 
(a) whether the Govemment propose to 

set up a national institute to monltorlcheck 
natural calamities; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govern, 
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
OOOPERAT1ON IN THE MINISTRY OF 
AGRICULTURE (SHRJ MULLAPPALLY 
RAMACHAN~):(a)to(c).AProposalto 

set up a NatIonal4nstitute for Disaster Man-
agement is under the consideration d the 
Government. The proposed functions of the 
~ ... , inter~ .. 

a) 'documentation In respect d 
d .... nt . f8C8ls .. of cllulter 
maMgem.nt; 

'b) ,....-c:h; 

d) 

programmes; and 

~ionofpWlicawaraness 
about disasters anet' of com-
munity response and partici-
pation- in relief and disaster 
reduction. 

, ~ ,._.,._ 1"~""'\' 

[English) ":';; :._) 

Contempt of NatIOnal FI!i 

629. SH!'L~2RASAD 
YNJAV~ 

_SlfRLHARl "lSI lORE SfNQH: 
SH.BI~TlGIRl.IA.DEVI: 
SHRi PARASRAM SHARI>--_._-W1fJ:'_ ",'~ ,~ .. ' . ' .. 

Will the ~li::)ME AFFAIRS be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
regarding contempt of the National Flag by 
the Delhi Administration by Using itforcariy-
ing outdated records and waste papers as 
reported' in the Indian Express dated Janu-
ary 21, 1992; 

(b) if so,whether any inquiry has been 
ordered into the matter; and 

(c) if so,the outcome thereof and the 
actic,n taken against the erring persons? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF HOME AFFAIRS: (SHRI U. 
M. JACOB): (a> Ves, Sir. 

(b) and (c). A preliminary inquiry into the 
matter was conducted by AddI. District 
Mllgistrate(HQ),Delhi. On the basis of the 
Inquiry NpOrt. the Stont-Keeper and, two 
LDCaoiOeputyComrniMiDner'aOlllae ... 
placed under suspension. The Caretaker of 
that office has been 1IamIfClmld and It ... 
been deCided·to lnIiatac:I is dIscipiinary 
praceedings against hill. 
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Aid Package by France to Paklatan 
---;'" 

630. SHRI DEVENDRA PRASAD _ 
YADAV: -

SHIRIMA TI GIRLJA DEVI: ......-
SHRI M.V. CHAN~/ 

DRASHEKARA MUR-
THY: " 

SHIR V. SREENIVASA,./ 
PRASAD: 

SHRI PARASRAM BHARD-.' 
WAJ: 

SIiRIARJUNCHAR~NSETHI: ",-
SHRI B. DEVARAJAN: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether an aid package including 
two squadrons of Mirage 2000s and a nu-
clear plant has been offered recently by 
France to Pakistan; 

(b) if so, the reaction of the Government 
thereto; 

(c) whether any security implication is 
involved for India; and 

(d) if so, the steps taken in the malter? 

THE MINISTER OF EXTERNAL AF· 
FAIRS (SHRI MADHAVSINH SOLANKI): (a) 
Govemment is aware that some discussions 
on the possible supply of a nuclear power 
plant and two squadrons of Mirage 2000 
aircraft took place during Pakistan Prime 
\A\n\!I\Cll ~a ... n S'rtanh visit \0 france in 
January 1992; however, no agreement has 
been concluded so far. 

(b) to (d). Government is keeping a 
watch on developments in this regard, and 
will take appropriate steps to ensure India's 
security. Our concerns about any arms sales 
to Pakistan displOportionate to Pakistan's 
legitimate defence needs have been con-
veyed to the French Government. 

Detection of Tunnel In Tlhar Jail 

631. SHRI DEVENDRA PRASAD 
-'Y~PAV: ... __ .. _ . .-_ .. -.. 

SHRI MV. CHAN-
.' DRASHEKARA· MUR-

THY: 
SHIR KAMLA MISHRA . 

MADHUKAR: 
SijRI V. SREENIVASA 

PRASAD: 
SHtR VISHWANATH SHAS-

TRI: 
SHRI GURUDAS KAMAT: 
SHRi SHRIBALLAV PANI-

GRAHl: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a tunnel dug by the prison-
ers has recently been detected in Tihar Jail; 

(b) if so, the details thereof; 

(c) whether the Government have or-
dered any inquiry in this regard: 

(d) if so, the outcome thereof and the 
action taken against concerned prisoners 
and officials; and 

(e) the steps taken to check recurrence 
of such incidents? 

THE MINISTER OF STATE IN THE 
M1N1STRV OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 

(b) On 28th January, 1992, two Con-
stables of Tamil Nadu Special Police While 
on patrol duty in the Tihar Jail Complex, 
detected an opening of a tunnel between 
barbed wire fence and the perimeter wall of 
Jail No. 1 of Tihar Jail complex. The tunnel 
had been dug out from Cell No.6 of Under-
Trial Ward. 
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(c) Yes, Sir.The Delhi Administration 
had appointed an Enquiry Committee com-
prising Add!. Dist. Magistrate (Hqrs.), Dy. 
Inspedion General (Prisons) and Asstt. 
Commissioner of police (IIIrd Bn.) D.A.P. 
The Committee submitted the Enquiry Re-
port on 23.2.1992 to the Delhi Administra-
tion. 

(d) and (e). The report of the Enquiry 
Committee is under detailed examination of 
the Delhi Administration. The Inspedor 
General of prisons has issued orders sus-
pending 1 Asstt. Superintendent, 4 Head 
Warders and 5 Warders. He has also taken 
the following steps to stop re-occulTsnce of 
such incidents. 

(i) 

(ii) 

Instructions have been issued 
to each Jail Superintendent to 
personally inspect each bar-
rack/ceil and ward in respect 
of his jail at least once every 
day and as a surprise check at 
least in the night every week 
and submit the report of dailyl 
weekly inspections in a pre-
scribed proforma. 

Frequency of searches at all 
levels in each jail has been 
increased. 

(iii) Steps are under way to make 
the security ring on all points 

Ekta Yatra including the BJP President were 
flown in Government helicopters and planes 
from Jammuto Srinagarfortheir programme 
at Sri nagar on January 26, 1992; 

(b) if so, the expenditure incurred thereon 
and the number of participants thus taken to 
Srinagar; 

(c) whether the Government transport 
facilities were provided at the request of the 
Ekta Yatra participants; and 

(d) if not, the circumstances under which 
the Government transport including helicop-
ters/planes was provided to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) to (c). The Government of J & K 
has informed that at the request of President 
of BJP, arrangements were made for airlift-
ing him alongwith 16 associates from Udham-
pur to Srinagar. The expenses of Rs. 
1,32,716.00 on this account have since been 
paid by the BJP, to the concemed agencies! 
organisations. 

(d) Does not arise. 

'*. l.tO I," " .... ~ , 

Increase In ·Surcharge of p!trolaym 
,,".!~~g., ' 

633. §t\R\ R"M V\LAS P"SW"N: 
SHB!~:L~HARM" PRE.M: 

more eflective. j .-:~ '-.. ~ J SHatS" 'TY NXlP Pt.L N\Sf\It.: .. 
Govemment T@n8fK!!1 for Ekta Yatr. 

Participants 

632. SHRI RAM VILAS PASW~N; 
~J:iJ~_gHAJII_PRA'jEET YAD.v.~ 
SHRI MOHAN SINGH: _.- -----_ .. -----.,--

SHRI UOHAN SINGH: 
. SHR. MUAfTAZ ANSARI: 

SHRIPHOOLCHANDVERMA: 

Will the Minister of PETROLEUM AND 
NATUAL GAS be pleased to state: 

(a) whether the surcharge on petroleum 
Will the Minister of HOME AFFAIRS be products was recently increased by the 

pleased to stale: Government in certain State; 

Ca) whether some of the participants in (b) if so, the names of those States and 



·u. p8rCantage c:I increase affected; . 

(c) the raasons 1herefor; and 

(d) itsoveraJl impact on the consumers? 

THE MINISTER OF PETROLEUM AND 
NAllIRALGAS(SHRIB.SHANKARANAD): 
(8) Yes, Sir. 

" . 

. ".' 

(b) AStlitementshoyling the Changes in 
the surcharge rates ~rsome niajorproducts 
Is enclotfd. . 

(c) and (d). Some states have levied 
Irrecoverable taxes from time to time. c;e~ing 
prices have therefore, been revised in the 
concerned StateslUnion Territoriasllocal 
bodies by levy of suitable surcharges w.e.f. 
1.1.1992. 
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[Translation] 0 i t ~ ~[r"uttJ~Committ"forEconOmicandTechni­
cal Cooperation with. also ~eaIs with matters 

In~France Joint Cornml88lon for relating to cooperation in the on and natural 
Development of 011 and gas sector. \.A... V\)... 

Natural Gas . 

634. SHRIMATI SHEELA 
GAUTAM: 

SHRI RAlIESH KUMAR: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government propose to 
set up Indo-France Joint Commission or 
development of Oil and natural gas; 

(b) if so, whether any decision has been 
taken in this regard; and 

(c) if so, when it is likely to be set up? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). There is an Indo-French 

51. No. Location 

1. Calcutta 

2. Bhavnagar 

3. Madras 

4. Pondicherry 

5. Pun. 

8. Kumool 

7. Udaipur 

8. Palghat 

9. Central KeraIa 

New LPG Bottling PI~ .._ 
635. ~~~I.~·:nSHEELAGAUTAM: 

SHRI RAJESH KUMAR: 

Will the Minister of PETROLEUM AND 
NATURAl GAS be pleased to state: 

. (a) whether the Gov.ernment propoHio 
set up new LPG bottling piants in the coun-
try; and 

(b) If so, the locations thereof, S18-
wise? 

THEMINISTEROFPETROl.EUMAND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a> and (b). New LPG Pl8nts PIO-
posed to be set up are as under:-

West Bengal 

Gujarat 

TamiiNadu 

Pondicherry 

Maharashtra 

Andhra Pradesh 

Rajasthan 

Kerala 

K8I'8Ia 
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IEnglish]' .' '-"\ L.( ~ 

Anomaly In pay ecal_ of Doctors of 
~ ,Pol_ QrjIanlaa__!!gD. 

637. SHft~~~ G;gQA MI,JJiliEBr.lEE~_ • 
\Vill the--Gii E AFFAIRS be 
pleased to state: 

(a) whether any anomalies in the pay 
I cales of doctors working in the three Cen-
t'al police Organisations like Central Re-
serve Police Foice. Border Security Force 
and Indo-Tibetan Border Police have been 
brought to thO!.' notica ofthe Government; and 

(b) if so, the steps taken to remove the 
anomaly? 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The pay scales of 
Medical OIficers in CRPF. BSF and ITBP 
have already been revised on the basis of 
the 4th Pay Commission's recommenda; . 
tlons~~from 1.1·W86. l-- ," f 

\.A ') ..,. H (~" .'. 
Support Price for Agricultural 

Commodities 

'. 
.638. $HRI ~;~H.~MEO;Will the Minis-

ter of ~ICUL TURE be pleased to state: 
1. 

(a) wm,ther the Govemment proposes 
10 include more crops under Minimum Sup--
port Price Scheme; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

11iE MINISTER OF STATE IN THE 
IIEPARTMENT OF AGRICULTURE AND 
I OOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALLY 
RAMACHANDRAN): (a) to (c). The Govem-
mlJf\ta Price Policy at present covers 22 , -

major agricuftural commodities. The agricul-
tural commodities not covered under the 
Price Support Scheme are considered for 
coverage under Market Intervention Scheme 
on the specific request of a State Govern-
ment on agreed terms and conditions for a 
certain period~ U r- . v'-\ ".) 

Consumption f Petroleum Products 

639. ~m,_AH~~EiJ1.. 
SHRI SATYANARAltlXAPAV: ----_ ..... .,.,.'----..... ~-

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the average quantity of petrol, diesel 
and kerosene required in the country every 
month; 

(b) the average quantity made available 
per moth; 

(c) whether there is any gap between 
supply and demand; 

. '.: (d) if so, the steps proposed to be taken 
to bridge the gap; 

(e) whether hike in prices of petroleum 
products reduced the consumption of these 
products; and 

(f) if so, to what extent? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-. 
ANAND): (a> and (b). As given in the en-
closed statement. 

(c) and (d). To the extent possible th8 
gap between demand and availability is 
bridged by imports. 

(e) and (f). The consumption of petro-
leum products is dependent on a large 
number of factors including pFice of these 
products; 
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STATEMENT 
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The average monthly consumption of . 
Petrol, Diesel and Kerosene is as under: 

(1OOO'MTs) 

Ptoducts 1988-89 1989-90 1990-91* 

Petrol 254.33 290.91 295 

Diesel 1566.25 1725.50 1756.58. 

Kerosene 644.25 686.58 698.75 

ldentlflcatlon Of MIlK. rlty DIstrIcts -
640. S!"RI E. AHM!E!2: Will the Minis-

ter of WELFARE be pleased to state the 
number of districts identified as minority 
districts, State-wise? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): The Programme of 
Action drawn up under the National policy on 
Education, 1986 and placed before the 
Parliament contains a list of 40 (now 41) 
minority concentration districts. A copy of 
the list is enclosed. 

STATEMENT 

States Districts 

Uttar Pradesh 1. Rampur 

2. Bijnor 

3. Moradabad 

4. Saharanpur 

5. Muzaffarnagar 

6. Meerut 

7. Baharaich 

8. Gonda 

9. Ghaziabad 

10. Pilibhit 

11. Dearia 

12. Barabanki 

13. Basti 

West Bengal 14. . Murshidabad 

15. Matda 



447'. Whlten AnSMNS FEBRUARY ZT, 1992 M6ftNJ AnsINlS 448 

Slates Disttit:ts 

16. West Dinajpur 

17. Birbhoom 

18. Nadia 

19. 24-Parganas - North 

20. 24-Parganas - South 

21. CoochBihar 

22. Howrah 

Karala 23. Malappuram 

24. Kozhikoda 

25. Cannanora 

26. Palghat 

27. Wyanad 

Bihar 28. Pumaa 

29. Katihar 

30. Darbhanga 

\(.am .... 31. BlSar 

32. Gulbarga 

33. Rajapur 

Maharasiltia 34. Great., Bombay 

35. Auranpb8d 

Anethra Pradesh 36. Hydenlbad 

37. KumooI 

.wy.. 38. 0 .... . : -'!' ',.): .... " " · 
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States Districts

Madhya Pradesh

Rajasthan

Gujarat

39. Bhopal

40. Jaisalmer

Gas based Plants In Maharashtr.

41. Kachch

641. SHRI MOHAN RAWLE: Will the
Ministerof PETROLEUM AND NATUAL GAS
be pleased to state:

(a) whether the Government of Mahar-
-ashtra have submitted proposals for the
setting up of gas-based plants in the State;

(b) if so, the details thereof;

(c) whetherthe Union Government have
cleared the proposals; and

(d) if not, the reasons theretor?

THE MINISTER OF PETROLEUM AND
NATURAL CAS (SHRI B. SHANKAR-
ANAND): (a) to (d). Proposals are received
from time to time. Over 18 million cubic
meters of gas has been allotted to various
gas-based units in Maharashtra.

AcUvltl8S of Infiltrator.

642. SHRI MOHAN RAWLE:
SHRI DWARKA NATH DAS:
SHR NITISH KUMAR:
SHR KASHIRAM RANA:
SHAIMATI GIRIJA DEVI:
SHRI N. DENNIS:
SHR VINAY KATIYAR:
SHIR GURUDAS KAMAT:
StiRI PARASRAM BHARD-

WAJ:
SI-!RI ARJUN CHARAN

SETH~::

SHRI VISHWANATH SHAS-
TRI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government are aware
of the large scale infiltration alognwith smug-
gling, theft and other anti-social activities by
Bangladeshi, Nepali and other foreign na-
tionals in the border districts of Bihar, As-
sam, West Bengal and other parts of the
country;

(b) if so, the number of such infiltrators
suspected to have crossed into the Indian
territory during the last three years, year-
wise and nationality-wise;

(c) the number of Infiltrators appre-
hended along the international border during
1991 and 1992 so far; and

(d) the seps taken to send back these
infiltrators to their respective countries and
effectively check infiltration?

THE MINISTER OF STATE IN THE
MINISTRYOFHOMEAFFAIRS{SHRIM.M.
JACOB): (a) The Government are aware of
trans-border crimes and of infiltration of
Bangladesh nationals into India.

(b) Visa is not required for Nepa/i and
Bhutanese citizens visiting India. Precise
figures of infiltrators from other countries are
not available.
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pleased to state:(c) The number of Bangladeshi infiltra-
tors apprehended by the Border Security
Force during the year 1991 and in the month
of January 1992 is 58,534 and 2216 respec-

, tively.

(d) The infiltrators are pushed back as
and when intercepted. Measures taken to
check infiltration include patrolling by the
Border Security Force, construction of bor-

, .der roads and fencing, setting up of mobile
task force, advising the State Governments
and Uniori Territory Administrations to en-
force the provisions of the Foreigners Act,
1946 and to launch a special drive to detect
and deport illegal ontrants.

. Fencing afol1g Borders

643. SHIR SUDHIR GIRl:
SHRI MOHAN RAWLE:
SHRI PlUS TIRKEY;
sAfR VI{)HWANATH SI:lAS-

TRI:

Will the Minister of HOME AFFAIRS be

Fencing completed
(in Kms.)

Indo-Bangladesh Border

Assam 3657

Meghalaya

Indo-Pak Border

Punjab 356.20

Rajasthan .171.50 84.85

(b) Expenditure incurred
upto Dec., 1991

(inlakhs)

(a) the details of the fer.rcing along bor-
ders with different countries in different
sectors which has so far been completed
and that which is still to be.completed;

(b) the expenditure so far incurred and,
the provision' being made for 1he ensuing
year for this purpose;

(c) whether any decision has been taken
on the fencing of the Indian border with
Pakistan from .Jammu and Kashmir to Ra-
jasthan;

(d) if so, the time schedule thereof and
the expenditure likely to be incurred thereon;
and

(e) the reaction of Pakistan thereto?

THE MINISTER OF \SIATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.M.,
JACOB): (a)

Fencing ,yet tohe
completed
(in Kms.)

165.43

.135

77.30

Provision made
for 199-2-9:-3

(in lakhs)

Indo.Pak Border Rs:9943.00

lndo-Bangladesh Border Rs. 605,24

Rs.3782.00

Rs.706.00
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(c) No decision has been taken to put
fencing on the Line of Control in Jammu and
Kashmir.

(d) and (e). Question does notarise.

Relation with Independent Republic.s of
Erstwhile Soviet Union

644. SHRI SRIKANTA JENA:
SHIR HARI KISHORE SINGI·t
SHRI MOHAN S!NGH:
SHRIMATI VASUNDHARA

RAJE:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Russia had offered a new
draft Treaty for strengthening Indo-Russia
relationship;

(b) if so, the salient features thereof;

(c) whether it differs from the Indo-USSR
Treaty; 1971; and

(d) if ~C, the reaction ofthe Government
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOLANKI): (a)
Yes. Sir.

(b) to (d). The proposed Treaty is still
under negotiation with the Government of
the Russian Federation.

Veterinary Hospitals

645. SHRI SRIKANTA JENA:
OR. KARTIKESWAr~ PAT8A:
SI·IIR Rt\MCHANDRA VEER-

AF'PA:

Will tho Minister of AGRICULTURE be
pleased 10 state:

(a) the number of veterinary hospitals
functioning at present in each State, distri~t
wise;

(b) whether there is any proposal to
open more veterinary Hospitals in the coun-
try;

(c) if so, the locations identified so far;
and

(d) the time by which these hospitals ale
likely to be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALL Y
RAMACHANDRAN): (a) to (d). The informa-
tion is being gathered and will be placed on
the Table of the Sabha.

[ Translation)

EEC A,sslstance for AgricUltural
Projects In Orlssa

646 SHRI SRIKAN-r:-A JENA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the agricultural projects in Orissa
funded by the European Economic Commu-
nity during the last three years; and

(b) the targets fixed and achievements
made under these projects during the last
three years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGR1CUL TUHE (SHRI MULLAPPALL Y
RAMACHANDRAN): (a) and (b). The intor-
mation IS ooing gathered and V'Jillbe placed
on the Table of the Sabha.
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[English]

, FEBRUARY 27, 1992
!

, (b) and (c), Does not arise,

Utilisation of Natural Gas to reduce
Dependence on LIqUid Fuels '

647. SHRI R. SURENDER REDDY:WiII
the Minister of PETROLEUM-AND NATU-

I

RAL GAS be pleased to state:

(a) whether the Government have for-
mulated any plan for the utilisation of natural
gas in order to reduce dependence on liquid
fuels;

(b) if so, the details thereof; and

(c) the measure taken by the Govern-
ment in this regard?

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). By the end of the 8th Five

_ Year Plan, gas utilisation in the country is
expected to go up to about 80 MMSCMD,
which is approximately 27 million tonnes of
oil equivalent.

National Convention on Human Rights

648. SHRI R. SURENDER REDDY: Will
the Minister of WELFARE be pleased to
state:

(a) whether a six-day National Conven-
tion.on Human Rights was held in New Delhi
in January, 1992;

(b) if so, the issues discussed and sug-
gestions made in the convention; and

(c) the reaction of the Government to
the suggestions?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No National Conven-
tion on Human Rights was held by this Min-
iktry in New Delhi in January, 1992;

Organisations Receiving Foreign
Contribution

649. SHRI R. SURENDER REDDY:Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of organisations receiv-
ing foreign contributions, State-wise;

(b) the amount alongwith the countries
from which these contributions have been
received during the each of last three years;

(c) whether misuse of the funds by the
organisations has come to the notice of!' le,
Government;

(d) if so, the-action taken against the
concerned organisation and

(e) the number of recipients dsreqis-
tered or degraded during each of the last
three years?

THE MINISTER OF STATE IN THE
MI~JISTRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) 9132 associations have re-
ported receipts of foreign contr·ibution in the
year 1989. State-wise list is at Statement-A.

(b) Country-wise details of receipt of
foreign contribution during the last three
years for which computerised data is avail-
able is at Statement-B.

(c) and (d). Cases of violation of the
provisions of the Act have come to the notice
and such defaulting associations have either
been prohibited from dealing with the foreign
contribution accepted in contravention ofthe
Act or required to obtin prior permission for
accepting foreign contribution.

(e) There is no provision in the Act for
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cancellation of registration of any associa-
, tion but Central Government has the powers

to prohibit any association or person from
accepting foreign contribution.

STATEMENT

Statewise list of recipient organisations in 1989

.Name of State Name of Organisations

Andaman & Nicobar 6

Andhra Pradesh 935

Arunachal Pradesh 3

Assam 122 .

Bihar 302

Chandigarh 8

Dadra & Nagar Haveli 13

Delhi 326

Goa, Daman & Diu 103

Gujarat 425

Haryana 49

Himachal Pradesh 37

Jammu & Kashmir 20

Karnataka 840

Kerala 1469

Madhya Pradesh 309

Maharashtra 870

Manipur 75

Meghalaya 89

Mizoram 7
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Name of State Name of Organisations

Nagaland

Orissa

Pondicherry

Punjab

Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttar Pradesh

West Benga!

1468

29

240

46

67

86

3

5

444

COUNTRY WISE DETAILS OF RECEIPT IN

------------------------------_ .._-----
736

Country Name 1988

(Rupees in thousands)

19891987

Afganisthan 6

Algeria 15

Antigua and Barbuda

Argentina 44 113

Austalia 114118

Austria 5710-9 59938

Bahamas 30 109

Bahrain 1948 2719

Bangladesh t037 585

Barbados 95 202

89

8

41

74

29

54

145527

98335

44

2918

365

155
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(Rupees in thousands)

Country Name 1987 1988 1989

Belgium 98737 129686 116718

Benin (Republic of) 96 121

Bhutan 525 668 1273

Botswana 95 85

Brazil 1821 ~2 195

Brunei 12 2 15

Bulgaria 2

Burma 49

Cameroon 360

Canada 200053 264222 300199

Gape Verde Islands 15

Chile 641 72 153

China 110

Columbia 453 62 98

Cyprus (Republic of) 37 16 43

Czechoslovakia 63 3

Denmark 36387 30086 46470

. Dominica 3 2

Egypt 161 404 546

Ethiopia 22 130 377

Fiji 22 130 377
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(Rupees in thousands)

Country Name 1987 1988 1989

Finland 61132 8289 10796

France 116421 155529 176793

Germany-GDR 1041 299

Germany-FRG 1229020 1610211 1930220

Ghana 171 1211 56

Greece 91 97 23

Guatemala 85 396

Guyana 2 5

Holy see 111 1479 1218

Hongkong 8557 16542 18012

Hungary 850 3 50

Iceland 145 - 204 837

Indonesia 2611 2059 3620

Iran 18 118

Iraq 24 2247 31

Ireland 22850 20842 30320

Israel 82 198 67

Italy 367794 449928 570146

Ivory Coast 631 21

Jamaica 39 3 116

Japan 15734 31692 32794

Jordan 30 6 177
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(Rupees in thousands)

pountry Name 1987 1988 1989

Kenya 627 547 902

Korea-North (OPR) 54 64 70

Korea-South (Republic of) 336 1167 1856

Kuwait 17528 39209 39412

Lebanon 143 3 6

Lesotho 541 75

Liberia 8 12 189

Libya 2 19

Luxembourg 5129 5810 9495

Macau 43 52 5

MalagasyRep (Madagascar) -103

Malawi 408 25

Malaysia 1626 4901 3342

Maldives 21 44

Malta 5988 9215 8352

Mauritius 83 63 63

Mexico 144 267 213

Mongolia (Peoples Rep.) 30 2

Morocco 2063 46 74

Mozambique 142

Nepal 2890 2468 1759

. ,. .Nilltwla"ds 368315 499575 460610
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(Rupees in thousands)

Country Name 1987 1988 1989

New Caledonia 64 136 166

New Zealand 9382 24382 19954

Nigeria 259 2643 287

Norway 109011 51836 58025

Oman (Sultanate of) 1688 1888 2971

Pakistan 171 34 128

Panama. 93 227 408

Papua New Guinea 2 28 26

Peeru 2

Phillipnes 5560 7035 10141

Poland 75 5 9

Portugal 106 273 928

Qatar 3413 3912 3979

Rwanda 32

Saudi Arabia 8486 18924 30989

Schleswig lIolstein 42

Sierra Leones 9010

Singapore 3368 9091 8107

Somalia 19 275 50

Spain 73176 109345 113737

Sri Lanka 1420 508 538

St. Lucia 14 14 .21'
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(Rupees in thousands)

Country Name 1987 1988 1989

Sudan 13 6 129

Swaziland 648 156

Sweden 77390 140981 151635

Switzerland 330474 4215092 426542

Taiwan 721 459 161

Tanzania 780 38

Thailand 314 1289 853

Togo 71352 131

Trinidad &Tobago 72 457 150

Turkey 197 19

Uganda 6 306 12

United Arab Emirates 15785 19598 18127

United Kingdom 471838 708445 688652

U.SA 1179319 1574260 1808080

U.S.S.R. 587 542 73

Uruguay 75

Venezuela 369 277 6255

Vietnam (Socialist Rep. of) 65

Western Somoa 56 24

Ymen Arab Republic 75 53 30

Yogoslavia 93 2195 6
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(Rupees in thousands)

Country Name 1987 1988 1989

Zaire 62 26

Zambia 25 25 64

Zimbabwe 21

Small Donors 194214 202520 240061

Anguilla 146 18

Bolivia 61 223

Guinea 10

Djibouti 29

Hewaji

Laos 37 7

Montserrat 11

Netehrlands Antilies 350-

Niger 43 94

Paraguary 31 453

Senegal 94

Seycmelles 71

Surinam 1444

Syria 98 21

Society Island 5 4

El Ecuador 13

Gampia

Mauritiana

1.' , ~

.~.~~;. ,7~:::;ro/;' '.
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Induction of Personnel from Corporate
.Sector. In Commercial Wings

650.SH in. C;URENDERRED Y:WiII
the Minster of EXTERNAL AFFAIRS be'

.pleased to state:

(a) whether the Government are con-
sidering any. proposal to induct personnel
from the Corporate Sector in the.commercial
wing of India's diplomatic missions abroad;.

(b) if so, the reasons therefor;

(c) whethert e Government propose to'
improve the working of Indian- Embassies
and Missions abroad; and

(d) if so, details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS ( Ri MADHVSINH SOLANKI): (a)
to (d). The Governmen constantly monitors
the working f In ian Mi, sions abroad a.nd is
engaged in improving their functioning as
required.

[Translati n]

Ayraiya Gas CraCK r Project

652. SHR RAMKR1SHNA
KUSMARIA:

SHRI PRABHU DA YAL KATH-
EI31A:

SHR RAJVEER SINGH:
SHRI BALRAJ PASSI:
SHRI BHAGWAN SHANKAR

RAWAT:
SHRI LAKSHMI NARAIN MANI

TRIPATHI:
SHIR PANKAJ CHOWDHRY:
SHRI CHINMAYANAND

SWAMI:

Will the Minister of P.ETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Union Government have
closed the Auraiya Gas Cracker Project:

(b) if so, the funds allocated for the
purpose and the amount to be released
during the current financial year; and

(c) if so, the reasons therefor and when
it is like!y t be cleared?

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) and (c). Do not arise.

LPG Agencies In Maharashtra

653. SHRI VILASRAO NAGNATHAAO .
GUNDEWAR: Will the Minister o{PETRO-
LEUM AND NATURAL -GAS be pleased to
state:

(a) whether the Government have F9-
ceived any representation for opening of
more LPG agencies and Petrol/Diesel retail
outlets in Parbhani and Nanded district of
Maharashtra;

(b) if so, the details thereof and the
places where these are to be opened; and

(c) the time by which these are likely to
be opened?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKARo'
ANAND): (a) to (c). Representations are
received from time to time for opening of
petrol/diesel retail outlets and LPG agencies
in different places of the country inclildll'!g
those in Maharashtra. New LPG agencies
and petrol pumps are opened in different
places depending upon economic viability,
product availability, etc.
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Grwda to VQ!!.Intary Organ_lone of 
Jamnapr and Junagarh (Gujarat) 

654. SHIRMATI BHAVNA 
~IA:··-~·-- . 

SHRI RATILAl VERMA: 

Win the Minister of WELFARE be 
pleased 10 state: 

(a) the voluntary organisations of Jam-
• nagarandJunagarhdistrictsofGujaratwhich 

haV8'been provided financial assistance and 
the amount of assistance provided to each of 

, th~m by the Government during 1990-91 
and 1991-92; 

(b) whether these organisations have 
been submitting their accounts and report 10 
the Government every year; and 

(c) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) A statement of finan-
cial assistance provided by the Ministry of 
Welfare is laid on the Table of the house . 

(b) and (c). Grants are not released 
unless audited statements of accounts/utili-
sation certificate are made available. 

STATEMENT 

S. No. 

1. 

NatII!' of the Organisation 

Adhjan, 
VlYidhlaxi Talim Kendra 
Jamnagar 

2. Shri Kasturba Stri 
VkasGriha, '; ,tf(Jam-

, 3. Jamnagar JUIa 
Sarna; Kalyan Sangh, 

Amount sanctioned 
(Rupees) 

1990-91 

3,35,7931-

50,000/-
(full) 

49,4521-
(fuD) 

1991-92 

1,89,182/-
(ad-hoc) 

25,000/-
(1 st instalm.n) 

50,0001-
(fuft) 

Jamnagar. , 
~}'? \) 0:('. {} t;)"; ? Vl;p7' ,,\ 

Penona Killed by Spurious ~.. (a) the number of persons who died 
. after consuming spurious liquor during each 

.. 855. ~IMATI BHAVNA of th.last three years, State-wlse; 
-CHIKlfi:iA;-~~ ,._-,-_. -, 

. SHIR i< . .,r"'lJ"JYAPPA: 
SH~lV, KFI~fiN~ ~ 
SHRt HARt KEWAL PRASAD: 

. SJJBt.~TI(ACVERMA:--· 
SHIR DEViSU)(SINGH: .. ---~ _. -_.,",,;_---__.__..__ 

Will the MinIster of HOME AFFAIRS be 
pIeued to stale: 

(b) the number of err ... made in this 
connection and the action taken against the 
guilty persons; 

(c) the details of compensation pr0-
vided 10 the families of the victims; and 

(d) the st .. taken to cheqk the recur-
rence of such 1ncIdenIs? 
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THE MINISTER OF STATE IN THE 
MINtsTRYOFHOMEAFFAlRS(SHRlM.M. 
JACOB): (8) A stalement showing the avail-
able State-wise number of deaths due to 
consumption of spurious liquor during the 
years 1989, 1990 and 1991 is enclosed. 

(b) to (d). The registration, investiga-
tion, detection and prevention of crimes, 
including crimes referred to in th Question is 
the responsibility of the State Govemments! 
Union Territory Administrations. The infor-
mation regarding the numberof arrests made 
under this category is not compiled and 
monitored by the Central GovemmentAgen-
cies. 

• 

The coPlp8f188llon 1: the famBies of 
affected persons is also paid by the Stale 
GovemmentslUnion Terrjlory Administra-
tions. The Government of India have, h0w-
ever, issued Instructions on 14th November, 
1991 to all State Drug Controllers 10 carry out 
in-depth Inspections of all manufacturing 
firms on a priority basis. The permission for 
use of rectified spirit in place of 'Parsanna' 
has also been withdrawn by conacIing the 
Ayurvedic Formulary of India-{Part-I). It is 
further proposed to I'8Strict the size of pack-
ing and alcoholic content in such of those 
drugs that are Ikely to be misused as aiel>-
holic beverages. 



479 MiIM:AnswaIs FEBRUARY Zl. 1992 WhIten AnstMs 480 

... ... ... .. ... ... 11 ... ... ... ..; ... .. 
j I I :J J f :J f J f f J f - I E at E E a 10 8 8 I I. ~ I ! j j I l - CIt CD .... N 0 ! w (:I ...... 

0 l'8 ..- w at CD w i ..- .... 

-i -i 
I a CD ~ a: 0 l') w l'8 ." .... : : ... 0 z ..... .... .... ....... - .... 
( --.~ 
"§ 
~ 

~ 
~ 

'.! 
·15 t 
! i-

!' - CD W 0 l') N <') t!) .... ! ." R CD 

I CD ...... ..- ..- .... .... l') 

E ~ C") .... 
! -·8. 
~ 
III 

i a -.!! c: 

I 
~ 
'Cs 

j 
&. • ii i &. &. • • I l- I ] &. 

Q,; A. a .] ! ... ... ~ ii III i A. 

j A. 1 • • I ~ l! I I 1 :J i E • ~ &. ... 'I I c a • .§ s J . ~ ~ 8 CJ % ., ~ 

i - .:. W tIS .. 1ft ai ,.: tIi CIi d .:. N tIS .. - ..- - ..... 



481 W,.,." ...... 

i 10 -

i ... 
Q) -

1-,: I C') -

.... 

I t\I. 

i ._' • 

I N 

• i .. I .i .I:! 

j I 
.. .,; • 

' - .... .-

PHALGUNA 8, 1913 (&AKA) 

I ~ 

I ~.f I 
,.: iii at - - -

Ii ' 

1'1 
2 .,; 

N 

..... .... .... 

:::lI 
'i z 

! 
! 

! 
gj, m 

I J 
cI .. I ! 

" = 

I·· 
"C 

f 
{! 
c 
.Sil c: 
j 

! 
R 
o· 

• I z • c 

Ii 



483 WiI1f8n AnnIars FEBRUARY Zl. 1992 WiI1f8n .... ' 484 

~ 

~ j f a 8 ..: • - ..D • i I 10 E E (I) 

J • ~ - > ~ j .8 0 z ~ i e 0 • 0 0 ..D & E· 
I c z 

~ 
0 c 

0 N 

"iii. c:: -a 
~ .Q. 

• • - II) N I I eo) ! - .8 
~ 
E' 
~ • 
~ .... 
ii 
11 

·e 
~ = c:: 
2 
i 
"i 

== .:2 I J ._ .. I c ~ ; 

J 
.. I '" f % c:: I z • & ~ 

l .. E ~ 
~ a c c! c! ~ 

i - ...: IS Ii g ...: ~ I .. w '" 



~ Wti'tenAnswets PHALGUNA81913(SAKA)' WrlltenAnswnr 486 

[English] ~ et1 (;.....Ad ~~; ~~~): (a) to (d), The qUestion of setting 
, up a Southern Gas Grid is being examined 

SpecIal AaImnce to I5!!!IJ for f!!!!e. by an Inter-miptsterial G~. . (} , c:z""'- Training I " 'C I .... -c.'\-tr~~ ~. .' \) _::) . ' '-'I: 6__"- N <'« t <.t • 
exploration of Petroleum ana GM In ",,,,' 

656. PROF. K.V. THOMAS: Will the 
Minister of HOME AFfAIRS be pleased to 
state: 

(a) whether the Union Govemment have 
given any special assistance to the Govem-
ment of Kerala for providing better training to 
policemen in the State during the current 
financial year; and 

(b) if so, the details thereof? 

THE MINISlER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). A sum of Rs. 761akhs 
has been released to the Government of 
Kerala in the current financial year under the 
Scheme of Modernisation of State Police 
Forces on the basis of the proposals re-
ceived from them. The proposals included 
items such as vehicles, forensic acience 
equipment, but not training.. " / 

\'·1 ~ -';', ~ 
Southern On Grid 

657. e89F.;~Y! TIiQM!§; 
S~..!Y .. Y .. s...MlJRTHY: 

Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there Is any proposal to 
establish a southern gas grid; 

(b) if so, the ..... thereof; 

(c) whether such grid is to be connected 
with Bombay High Gas; and 

(d) if so, the datails thereof? 

THE MlNISTEROF PETROLEUM AND 
NAlURAL GAS (SHRI B. SHANKAR-

, Cochln High Ana ' ... 

65~..F.JROF . ..ISJl.JHOMAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state the future pro-
gramme for exploration of petroleum and 
gas in the Cochin high area? 

THE MINISTER OF PETROLEUM AND 
NATURAL gAS (SHRI B. SHANKAR-
ANAND): The entire off shore area in the 
Kerala-Konkan basin within the exclusive 
economic Zone has been offered in the 
Fourth Round of Bidding, except for a small 
block west of AJleppey, including the Cochin 
High structure. Seismic and drilling work 
would be carried out in this block by ONGC 
during the 8th FIVe Year plan period. 

(TlMSlatIon) 

Pakistani 8ttygw 

659. SHRI BARE LAL JATAV: Will the 
Minister of HOME AFFAIRS be Pl8ased to 
state: 

(a) the number of refugees who have 
come to India from Pakistan during the last 
three years; 

(b) the steps being taken for providing 
food, accommodation and employment to 
them; 

(c) the reasons for which the ...rug ... 
are coming to India from Pakistan; • 

(d) whether the matte, has been taken 
up with Pakistan; and 

(e) If 10, the d ..... and the ouIIcome 
.....,.? 
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THE MiNlSTJ;R OF STAlE IN THE (a) whether the Govemment propose to 
MINISTRY OF HOME AFFAIRS (SHAIM.N. ' increase the amount of compensation to be 
JACOB): (a) kGordlng to available informa-· paid to the relatives of people who are kiUad 
tion, ttMlre Is no problem of any aignlfacant either in comm\Jnal riots or by the terrorists 
mt9ratlOnofHindusfrom Pakistan. Like other or in police firing; and 
Pakistani nationals Hindus also visit India on 
vaJid passports and visas to see their rela- (b) if so, the details thereot? 
ti¥asllriends. 

(1,) to (a). Since Hindus coming from 
Pakistan ara not refugees, question of taking 
up this mattar with tha Govemment of Paki-
aIan,OI' ~ing them ralief JUld rehabilita-
tion fp;iJ~ not arise. 
\,,{ R ' 

, ............ by AntI-IIandal 
~ ..... AgItatiOn 

660. SHRI BARE LAL JATAV: Wdl tha 
.. nister of ~AfFAIRS 68 Pleased to 
1Iate: 

(a) the extant of loss of life and property 
during the country wida agitation in the wake 
of the issuance of tha notification in respect 
at Mandai Commission Report; 

(b)wheIher any compensation has been 
paid to !he families of the victims; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Public Order is a State subject. 
Thera is no provi$ion for payment of com-
pensation by the Central Government in 
such cases. 

N ...e-t;,~··t 
(b) Does not arise. , 

~ of r=or.t LIDd by 
......... Natlona .. 

662. SHRI BARE LALJATAV: Will the 
Minister of EXTERNALAFF~ be pleased 
to state: 

(a) whether the Govemment are aware 
of the encroachment of Indian forest Land in 
Bihar by Nepalese nationals; 

(D) if so, tna details thereof and the 
steps taken in the matter; 

(c) whether tha Government had r. 
ceived any Intormation from the Govern-
ment of Bihar in this regard; and 

MINISTRYOFHOMEAFFAlRS(SHRlM.M. (d) if so, th~ details thereof'? 
JACOB): (a) to (d). The information is being 
abtaInad from all State governmentslUnlon THE MINISTER OF EXTERNAL AF-
Territories and will be laid on the Table of the FAIRS (SHRI MADHVSINH SOLANKI): (a> 

(~. ~ ~ ""'--e...l"v)'Al'Y) k and (b). Ve~, Sir. This Is a 1o~~1ng 
~ .. \....--probiem dating back to the pre·independ-

to Relatives of Pereons enee period. Government of india h. had 
ICIIIId In Communal R!21f'T.rorlst this matter under discussion with the Gov-

Inclct.nbi emment of Nepal. 

-.1. SHRI~JATAV; WIll the 
IIniIter onI5ii: AFFAIRS be pleaNd to 
1Iate: 

(e) and (d). V ... Sir. The~at 
Bihar have atarl8d ~ the ... irwolved .. 
over 6 thousand acne Md that theN Is now 
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need for conducting a sulV8Y for wihch be pleased to state the number of hendi-
suitable foUow up action wID la! con~r~ capped persons who haVe been. allotted 
and taken. . ~ ~. ~ - t (/ L.P.G. agencies .. petroIfdIesel retail out· 

. , .., 1 I '.'!II '" \/ ,_ . ..J,.»," {lets in Uttar Pradesh during each of the last 
[English] U l~'''''''' ~ .i. ~ ~"'~'-,s.. .,;,. ~reeyearsdistrict-wise? 

AUotmel1t of PetrollDJlllLRetal1 0utIeta 
and LPG ~to .... 1cIIpped 

- fIiii'8O:181n U.P. 

663. stlRI ~ BADAMi WiD the Min-
ister of PETROLEUM AND NATURAL GAS 

Year 

1988-89 

1989-90 . 

1990-91 

No LPG diltrlMlcm8hip was awarded 
to handicapped pereona in U.P. during the 
last th .... years. .'-\_ ~ '1 _ ~ 

. Export of NIger Seed. by TRIFED .-
a 

684~ $HRI J. CHOKKA RAO: Wdl the 
IIIInitter oT91EiJfAtI! bit PIMHd illI"': 

(a) whether NIprSeed purchaedflom 

1. 

2. 

3. 

4. 

1. 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR· 
ANAND): 10 petroIIdiesef retail outlets wee 
awarded to handicapped peraona in U. 
during the last three ~ as deIaiIe4 
beIow:-

Distric:I 

Agra 

Azamgarh 

BaNiIly 

Gonda 

Nil 

Varanasi 

2. Gaziabad 

3. 

4. 

5. 

6. 

Mathura 

Etah 

Basti 

Saharanpur 

State Tribal Corporation of various StIIles Ia 
being exported by the TrbII Cooperativ8 
Marketing Development F«ieration 01 India 
Ud. (TRIFEO) 

(b) • 10, whiIIher the ·fIDtaI exported 
q..-.,ofNfger Seed ... been purchaMd 
form the Stale TIbII CorpandIons; and 

(c) if not, whether any privIIM tMde Is 
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To strive to ensure higher 
earning and larger employ-
mentopportunitiesforthetribal 
population by formulation of 
suitable economic schemes 
based on natural products; 

involved therein and the reasons theralor? (ii) 

THE MlNlSlER OF WELFARE (SHRI 
SrrARAM KESRI): (a) Yas, Sir. 

(b) No, sir. 

(c) TRFED has purchased minimal CHi) To ensure full utilisatien of 
natural products available iii 
the tribal areas Including farm 
and forest product by explor-
ing new uses for the products 
and by improving their 
marketablility through organ-
ised efforts; 

quardias of Niger Seed from private trades 
10 meat specific export deadline when either 
SIocks weeechausted or processi~ 
portation has been cflSl'Upled due to reasons 
beyond TRIFEO's control and to discharge 
TRlFED's obfJgations as canaflsing agency 
by ~ucing costs 10 met international ~:tn r j 
pelillOf1. \.A t\ \ ,... I .f../ V .. '? (iv) To boost up the economic and 

commercial viability of the 
FOes and other state level 
agencies deaflng with the 
tribals; 

Ob)ectlvea of lJIffD 
665. SHRI J. CHOISKAJt',..O: Wdl the 

Minister of WELFARE be pleased to state: 

(a) the objactiwas of Trilal Cooperative (v) To arrange finances for itself 
and its supported activities with 
the above and in view, and 

Marketing Federation of India Umited 
(TRIFEO); 

(b) whathar such objacIives have ben 
achievad by TRFED; 

(c) if 80, the details thereof; and 

(d) if not, the reasons therefor; and 

(8) the staps taken to aq.ieve the obiec-
tivas? • 

THE MINISTER OF WELFARE (SHRI 
SrrARAM KESRI): (al TRFED has the foI-
bwIng bluM objacIivas:-

To organiIe end plan the 
growth and deveIopmera 01 
nIIlunIipiOduc:laandthairtrade 
on ndionIII, scientiIIc ... 
CIDIIP8fciaI bail in the inIer-
... 01 .... tribal papldIIIiDn in 
the CDUiIIIy; 

(vi)To identify items of Minor Forest 
Produce (MFP) in different 
states to be brought under the 
ambit of th .. cooperative mar-
keting for fixation of minimum 
prices of such MFP in thetrbal 
areas by each state. 

(b) Yes, Sir. To some extenllhe objec-
tiwts have been achieved·by TRIFED. 

(c) and (e). (I) The procurement rates of 
matD' tfbaI produce have in-
crusecI _ shown in the en-

(i) 

cIoHd 1IallIment. 

TRFED h_ ensured better 
.. npIormenl ~ .. 
opeNng I<ou reeling CenlN 
at EhIgaIour where "'" kola 
~flDmthG"". 
being ClOftV8rtea inID y.., and 
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fabric. The value addition add value to the trbaI prod-
brings better prices to tribaIs. ucla:-

(iU) TRIFED hasencouraged plan- Tnbal Industrial complex. Jagdal Pur, 
talion of Java Grass in Karbi An' lnegratd trbaI industria; complex based 
Angling Autonomous Hills on Minor Forest Produce, Surplus AgriaJI-
District and Autonomous Dis- ture Produce and Medicinal Herbs, is being 
trict of Assam by providing established at JagdaJpur, Baster .District, 
financialass~tot~ Madhya Pradesh. 
for such cultivation 01 my en- Taloja Industrial Complex: TRIFED has 
suring re-pun:hasaafthegrass been allotted 29662 square meters of land at 
from the for subsequent distil- Taloja near Bombay where export-oriental 
lation 01 oil by TRIFED's proc- processing units are proposed to be &Stab-
essing Units. This ventura has lished so that TRIFED may be able to meet 
sofar weaned awilf morethan its export commitments of tribal products. 
300 families form the practice 
of Jhum cultivation. Money Processing unit: At new Okhla 

Industrial Development Authority (NOIDA) 
(iv) TRIFED has also undertaken 

the following project in orderto (d) Does not arise. 
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Schemes for allotment of I;!!!!! to 
r" , Sch~UI8d castes (.' .... 
--.' .......... / ,OJ"'" ,..,,1.. 
.~. . - .{ 

666. SHRI J. CHOKKA RAO: Will the 
Minister ofWi:LFAltl:oe pleased to state: 

(a) whether the National Scheduled 
Castes and Scheduled Tribes Finance 
Development Corporation has sanctioned 
any schemes for purchase of land for allot-
ment of Scheduled Castes; 

(b) if so, the details thereof alongwith 
the names of places; 

(c~ whether any evaluation has been 
carrie( out regarding the usefulness of 
S-:"'o,lle5 to the beneficiaries; and 

(d) whether there is any proposal to 
increase the quantum of assistance under 
the scheme for rural poor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) The details are given in Statement 
(FIlt.g'A'). 

(c) Yes, Sir. Evaluation is done through 
State level Corporations. NSFDC Officers 
also visit the project sites on sample basis 
and evaluate the effectiveness of the 
schemes. 

(d) An increase wherever considered 
necessary is to be given after establishing 
the viability of the schemes. 
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667. SHRCHANDRAJFETX6PAV: 
dR. y S----f3AdAS£1CHAR 

!!!?P~,-, 

Will the Ministtr of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the Government have offi-
cially invited the Heads of the newly formed 
Sovereign Republics of the Commonwealth 
of Independent States; 

(b) if so, the details thereof and the 
response received from those Heads; 

(c) whether any agreement is to be 
signed dUJing such visits; and 

(d) if so, the details thereof? 

668. SHRI KASHIRAM RANA;._ 
SH~ .. DtfARAM' pAt' . SiNGH 

~,~., 

WiD the Minister of AGRICULTURE be 
pleased to state the target fixed for produc-
tion of wheat during each of last three years 
and the target achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPALLY 
RAMACHANDRAN): The target of wheat 
producliQn as well as the achievements 
during the last three years have been as 
under: 

(MiIion ton"..) 

1HE MINISTER OF EXTERNAL AF- Y..,. 
FAIRS (SHRI MADHVSINH SOLANKI): (a) 
Yes, Sir. The Heads of State of Russia, 1988-89 52.32 54.11 
Ukraine, Belarus, Kazakhstan, 1\Jrkmenis-
tan, Tadjikistan and Kirghystan have 80 far 1989-90 54.00 49.85* 

• been invited. 

(b) The Presidents of Uzbekistan and 
Kazakhastan visited India in August, 1991 
and February, 1992 respectively. The Presi-
dents of Russia, Ukraine, Kwghystan, Tn-
menisten and T adjikistan haYe already con-
veyed acceptance 01 the invitations. Oat_ 
for their visits are being finalised through 
diplomatic channels. 

(c) Yes, Sir. 

(d) The nature of agreements to be 
enteI8d inU) with each individual country 
would befln8lised afterbilaleral discussions, 
t8ki1g inID account the requirement for de-
veIDping multi-faceted cooperation for mu-tual..., .. 

1990-91 54.52 

*Dua to adverse weather condition at 
the time of harvest production of wheat have 
gone down during the year 1j89-90. , ...... bh _. t) "\. :> , ... ""'!;:;" '(:~. (Englsh) ~t-t .... ( .c,.. 

t.~. 

ChIInge In Pattern of CUltivation 

669. SHRI NURI" 8 1 A"'~ Will the 
M1nis1er df AGRICULTURE be pIeaHd to 
state: 

(a) whether the Government are con-
I8mpIaIIng 10 ch.nge the pattern of culllva-
lion in·various States; , 
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(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND.
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c). The Govern-
ment do not contemplate any major change
in the pattern of crop cultivation in different
States of the country. However, the-factors
like market price of the crop, availability of
irrigation/rain water and efficient transfer of
technology advances do bring about some
changes in the cropping Pattern.

For example, in the Past, the area under
oilseeds crops in the country has increased
form 17.60 Million hectares in 1980-81 to .
22.97 Million hectares in 1989-90. Whereas
in coarse cereals it has come down from
41.78 Million hectares (1980-81) to 37.66
(1989·90) Million hectares. Taking States, in
particular, it is observed that there has been
a tremendous 'increase in area coverage
under Rapeseed and Mustard and Soyabean
in Rajasthan and Soyabean in Madhya

.Pradesh in the recent Past.

Sura Tragedy in Delhi

670. OR lAXMINARAYAN PAN-
DEYA:

OR A.K PATEL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the findings of the investigation or-
dered into the recent Sura tragedy in Delhi;
and

(b) the details of fonOw-tp adion taken
1hereon?

lltE MINISTER OF STATE IN lHE
ISTRYOFHQMEAFFAIRS(SHRlM.M..

JACOB): (a) and (b). A 'Ammission of In-
quiry under Ihe chairmanship of a retired
Judge of Delhi High Court has been set up to
inquire into the incident. The tollcw-up action
can be taken only after the Commission's
findings are submitted.

Seed Development Project

671. SHR KH. MUNIYAPPA:
SHRI C.P. MUDALA GIRl·

YAPPA:

Will the Minister of AGRICULTUR.E be
pleased to state:

(a) whether the Planning Commission
has sanctioned a Research and Develop-
ment project for the West Bengal State Seed
Corporation Ltd.

(b) if so, the details thereof;

(c) whether similar projects from other
State Seed Corporations are also pending;
and

(d) if so, the details thereof and when
these are likely to be cleared?

THE MINISTER OF STATE IN ,THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MUllAPPALl Y
RAMACHANDRAN): (a) No. Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

Gas Unkage Committee

612. SHRI SANAT KUMAR MANDAl:
WiU tha M'mister of PElROLEUM AND
NATURAl.. GAS be pJsased to ~:
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(a) whe1her attention of the Govern: 
ment has been drawn to the news item 
captioned "Natural Gas Suppty estimates go 
away- appearing in the 'Economic Times', 
New Delhi dated January 12, 1992; 

(b) if so, the salient featu.... of the 
recommandalions mad. by thaGas linkage 
Committee set up to revieW the progress of 
the natural gas aided projects; and 

(c) the present commitments for gas 
supplyforvarious projecIs both in the private 
and pubfic sedor and how it is proposed to 
meet1hem? 

, THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. SHANKAR-
.ANAND): Ca) Yes, Sir. 

(b) The Gas linkage Committee looks 
into various aspects including gas linkages, 
progress fa projects, ate. within Its terms of 
reference. 

(c) Commlrnents to the extent of about 
92.5 MMSCMD hava Been made. Various 
projec:Is'8rB being implemented to develop 
additional resources of associated and non-
associated gas and to incntaae the prOC888-
Ing and transportaIion c:apacily of gas to 
meat these commitments • 

. ·t:I/-''_ 
!~~In~ 

Pnde8h 

673. PROF. UMMAREDOY VE-
NKATESWAFi'W: wiih9 Minl8t8, of WEL-
FARE be pleased ~ state: 

(a) whaIher uveraI voluntary organisa-
tions ..,. come up in the country and per-
ticuIarIy in Andhra Pradesh In the racent 
pall; 

,,) ..... such organiIIIIona are 
rrgl.crM; 

(c) if so, whether the Govemment have 
any check on their ~ utilisation of funds 
and other activities; and 

(d) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a> This information is 
being COllected. 

(b) A voluntary organisaticJns has to be 
reglstel'8d to be eligble for recaivlng grants-
in-aid from the CeMral Government. 

(c) and (d). Apart from periodical in-
spections, a utilisation certificate has to be 
produced by the voluntary organisation be-
fore ntleB88 of the next instalment of grant-
in-aid. An audited statement of accounts has 
also to be produced by a voluntary organislia-
lions in respect of the grants received by it in 

the previous year. ~. I 1. -'1~ 
Denlopment of Tribal areas In Andhr. Pr2iK c __ 

674. PROF. UMMAREDOY VE-
NKATESW~;YlilnMgihister of WEl-
F'Af£b8 Pleased to state: 

(a)whetharthe Union GlIvemment have 
formulated any a.mes for the develop-
me!'d of tribaf ar ... in Andhra Pradesh; . 

(b) if so, the details thereof; 

(c) the CentraI_sistanee provided to 
Andhra Pradeah and the amountspenl uncler 
each chem during the Seventh Plan. year-
wise; 

(d) wh8lher the amol,lnt sanctioned has 
bean fully utiiud; and 

(e) If not, the ,...,.. theNfor? 

1ltE MINISTER OF WELFARE (SHRI 
SrrAAAM KESRI): (a) y ... SIr. CenIraII 
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(Rs. in /akhs) Centrally Sponsored Schemes are being 
implemented. 

(b) The schemes of Girls' Hostels, Boys' 
Hostels and Ashram Schools are primarily 
for promoting literacy amongst tribaIs. 

f' I, 

(Ii) 

(in1 

(iv) 

(v) 

The voluntary organisations are 
aided to implement different 
programmes for development 
and weltareof Scheduled Tribes. 

The objective of the schema 
entitled 'Oevelopment of Oil 
seeds and oils of tree and Forest 
origin' in tribal areas is the pr0-
motion and collection of the oil 
seed~ of trees and forest origin 
especially the Sal seed. 

Under Research and Training 
scheme grant is released to the 
State Govemments for:-

Research and Evaluation Stud--, 
Seminars and Conferences, 

PubflCations, 

Tnbal Museums, and 

Training Programmes. 

(c) and (d). SpecIal CentJ:81 Asslstance 
is provided primarily for family-oriented in· 
come generation echeme with giving ade-
quate weightllge to Infrastructure incidental 
there undertheachemes formulated by State 
Government. The .... Cenb1IIIAaMtance 
released to Governmenl of Andhra Pradesh 
is glwn below year-wise aIongwiIh the 
ExpendIture during the Seventh Five Year 
Plan. 

Amounr released Utilisation 

1985-86 740.00 772.70 

1986-87 850.38 972.n 

1987.88 1063.23 1190.43 

1988-89 1165.12 930.56 

1989-90 1347.45 1412.78 

5166.18 5279.33 

(e) Ooes not arise. 
' _, 

t ~ 

~ '..J ,. 
~ ',. 

[ Ttanslation] 
\ ..... .." , .,> . 

675. SHRI SIMON MARANOt: Will th9 
Ministerof EXTERNAl AFFAIRS bepleased 
to state: 

<a, wh8therthe Govamment pIoposeto 
weltgthe" political. economic and trade ties 
with South and East Asia; and 

(bj if so, the steps takenlproposed 0 be 
taken by the Government in this regard since 
January 1991? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHVSINH SOlANkI): <a) 
and (b). Yes, Sir. Tofw1henlrengthenpo!iti-
cal,economicandtradetleswithc:ountriMoi 
South and E81It A8ia, • number d high I4MII 
visits have been exchanged. Tab ... 
also been held with ct.Iegations of VIIt'icuIt 
countries to review biIeleraI, economic and 
trade coaparat1an. WIIh various countries 10 
review biIaI8raI, economic and trade c0op-
eration.. wah verious coun1riH meetings at 
Joint Commissions have also been held to 
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further expand cooperation in trade, com- Drug Add~=:~1 
merce, industry, investment and otharfialds. and BambIy --:-

\,," f r' 
) '.; 

[English] 6n. SHRI MANIKRAO HODLVA 
GAVIT: Will the Minister of WELFARE be 

Review of Agricultural Programme. pleased to state: 
Impiemem.d by leAR 

(a) whether there is inaeasing trend of 
676. KUMARI PUSHPA DEVI SINGH: drug users particularly among youth in Delhi 

;WiII the Minister of AGRICULTURE be and Bombay; 
! pleased to stale: 

(a) whether the Government had con-
: dueled a reivew of the Pl'09raJnme.· impla-
, mentedby the lrIdian-cauncil of Agricultural.", 
~ in Sev-.ml'r1'1an:·-'-"---·- ,,' 

(b) if so, the details thereof; 

(c) whether review would be under-
taken in case it has not been done so far; and 

(d) if so, by which time the review is 
expected to be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI MULLAPPAU V 
RAMACHANDRAN): (a) V. Medarn, The 
Wortdng Group on AgricuIIural Research 
and EducIIlion for the formulation of Eighth 
Five year Plan CDnItIIuted by the Planning 
Commission, GeM. of Incia ~ the 
Seventh Plan Programmes implemented by 
the Indian CouncIl of AgricuIlural Reeean:h. 

(b) The Working GIDup underthe Chair-
manshf»01 Dr U.S. Swaminathan reviewed 
the s-nth Plan Piagramrnes and recom-
mended the .-.gy for ImplemerUtion 
...... the Eighth F"w Year Plan. The report 
01 the WadckIg Group has been pubIiahed. 

fc) R8view has been condud8d. 

Cd) 0ueIti0n does nat ..... 

(b) if so, wh8lher any aulWJ has been 
conducted in this regard; and 

(c) if so, tM details th8raof and the 
remedial measures taken in this ragard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No definite informa-
tion is available. 

(b) and (c). Studies_conducted in 33 
cities including Delhi and Bombay. These 
studies have brought out that the most at-
fed8d age gRq) is 16-35 years. A IaIge 
proportion of drug addicts are either 
unemployad;labourar8, traMport workaIs or 
.stud."... Pear prasaure and curiosity ap-
pearl to be contributing factors toward drug 
..... PacIdhn operating through smaD 
shapkMpars, Kabadis and PanwaIas are 
the moIfDommanlOUrCUcfeupplyCJfdrugs. 
The llniltry 01 WeIfant ,_ through volun-
tary organIulione .. up 13 CounIeIIing, 8 
De addiction and 2 AItM ear. Centra in 
Daltiand 11 ~and2o..ddiclion 
CantreI in BarnbIIr • .-... ... II gener-
ated thIaugh electlOnic and print media, 
hoanInpon illllr.ctscfdrugabule.,.aIso 
cIiIpII¥ed. 

[ TtanrIadan) 

878. SHRI PIJS TR<EY: M the Min-
... ~HiiiEIRNftS ....... _: 
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tinians by Israel; and(a) the number of persons found guilty
by the Ranganath Mishra Commission for
flaring up riots in 1984, State-wise;

(b) the number of persons prosecuted
sotar: and

(c) the time by which the remaining
persons are likely to prosecuted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). Ranganath Mishra
Commission of Inquiry observed that a
number of grave offences were committed
during the riots and it was necessary that the
allegations should be properly looked into
and investigations suitably monitored. For
thispurpose, the Commission recommended
the appointment of at least 2 officers one
judicial and one administrative-preferably a
high ranking police officers from outside
Delhi with full authority to look into the pa-
pers nd give such direction to the prosecut-
.ing agency as .the facts of each ease would
warrant. In pursuance of this recommenda-
tion, the Delhi Administration appointed a
Committee on 23.2.87. The number ef per-
sons prosecuted on the basis of cases reg-
istered on the recommendations of the
Committee and on the basis of action taken
by the Delhi Police on its own, is 2341.
Efforts are afoot for expeditious finalisation
pf cases pending investigation.

[English]

Middle East Problem

679. SHRI SUDHIR GIRl: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) steps taken by the GOl/ernm§nt to
case the tension in the Middle East;

(b) whether the Government are aware
of the racent deportation of several Pales-

'Written Answers 518

(c) if so, the reaction of the Gover.,ent
in the matter?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHVSINH SOLANKI): (a)
India supports the recommended Middle East
peace talks. If called upon by the co-spon-
sors and the participants, India would be
happy to play a role in the ongoing parleys.

(b) Yes, Sir.

(c) The Government has always had a
principled and consistent stand on Israeli
policies. The UN SecjJrity Council recently.
unanimously. adopted a Resolution (No.
725), condemning Israeli policies of deporta-
tion of Palestineians and called upon Israel
to desist form such actions in future and
rescind the orders in question. India sup-
ported this Resolution.

,.Translation]

'NeW3Item: "Garlb HarlJano Ko Phlr
Khadera Ja Raha Hal Jangal KI Ore"

680. SHRI VISHWANATH SHASTRI:
Will the Minister of WELFARE be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the .news item
appearing in Jan Satta dated January 29.
1992 captioned "Garib Harijano Ko Phir
Khadera Ja Raha Hai Jangal Ki Oa"; and

(b) if so, the reaction of the Government
thereto; and

(c) the steps taken by the Govsrnrnent
to protect them?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The matter has
baen taken up with the State Government of
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Uttar Pradesh and the information wi!1be laid
on the Table of the House.

[English]

Pakistan's Nuclear Capability

681. SHR PRITHIVIRAJ D.
CHAVAN:

SHRISRITALLAV PAN1GRAHI:
SHRI VILAS MUTBEMWAR:
SHRI SANKERSINH

VAGHELA:
SHRI ATAL BIHARI VAJPAI:
SHRI RAJNATH SONKAR

~HASTRI:
OR. (SMT) K.S. SOUNOARAM:

Will the 'Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whetherthe Government have taken
note of the recent reports regarding Paki-
stan's nuclear capability and progress in the
delivery system:

(b) if so, the details thereof and the
reaction of the Government in the matter:

(c) whether the Government are aware
of Pakistan's reaction to US suggost;cn to
roll back its weapon~riented nuclear pro-
gramme; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
'FAIRS (SHRI MAOHVSINH SOLANKl): (a)
and (b). In a meeting with the editors of
"Washington Post" on 7th February, 1992,
Pakistan's Foreign Secretary, Mr. Shahar-
yar Khan, was reported :0 have stated that
Pakistan had the components and know
how to assemble a nuclear explostve devjce.
Earlier, there were reports of Pakrstm's at-
tempts to modify its aircraft for delivery of
nuclear weapons and efforts to obtain mis-
sile technology.

Government constantly monitor all
developments having a baaring on India's
security and take n9Ca8Sclry measures te
safeguard It.

(c) and (~1). 'Nhite GC\iarnm.,r.t have
seen press reports to t'1l$ pff9Ct. this is a

bilateral matter betwoon thrl us and Paki-
stan. Govt. d India has been totd by U.S.
officials that the GO\l1. of USA df:~;re$ both
Pakistan anrj lr1dia to des;,~t ~~Cf"!i'lo:;uiring
nuclear weapons capacity.

Dale' Lama's '!"tor/law on Tibet

682. PROF. RAM KAPSE: wm the
Ministerof EXTERNAL AFFA:H:';; be pteasoo
to state:

(a) wheth"r the GO\f~mmf.'nt aTe aware
of the recent intf.lr"iewgiv&n ~,y0,)\:11 Lam on
Tibet; and

(b) i1so, the reaction ef the GovE:rnment
thereto?

THE MINISTER OF EXTEHNAL AF·
FAIRS (SHRI MAOHVSlNH SOlANKi): (a)
v ~'. os. ",lr.

(b) Government have a long standing
and consistent position on '\he Issue of Tibet.
Tibet is recognised as an autonomous re-
sicn of China. Gcv"'ff1~ent' \ rospec. tor the
Datal Lama as a i91igicus and spintualleader
remalOs constant. Gov9mment do not allow
th", Tibet.3.p. r~fugee communi!;' to er-gagG in
anti-Cmna political adivii~(;s in lndn.

[ Translation]

Production ot Crude 011during Eighth
Five YOB' Plan

683. SHRl NITISH KUMAR: Wi:l the
Minister of PETROLEUM AND NATURAL
GAS be plaased to state:



521 Wnbn AIrs ..... PHALGUNA 8, 1913 (SAKA) Wrlrten AnswelS 522 

(a) whethertaJget tor the ptDdUdion of 
crude oR during the Eighth Five Year Plan 
has been fixed; 

(b) if so, the quantum thereof; 

(e) whether any time bounJ oraduction 
plan has been prepared to achieve this tar-
get; 

(d) if SO, the quantity of annual produc-
tion fIXed accordingly; and 

(e) the estimated annual demand for 
petrol, di~1 and other petroleum pmdUds 
by the end "If the Eighth Fi". Yea! Plan? 

THE MINiSTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKAR-
ANAND}: (a) No. Sir. 

(b) to (d). 00 no. a~ise. 

(e) The total demand tor petroleum 
products in 1996-97 is estimated at about 79 
million Ionnes. 

'r .., 1 '" .-; 
[English) 'S.,: .. - ;__) 

_."--.,.,1ometIc Relldloni wllfo ~I 

684. StjB! LA'!::_!5:_~y.~t 
KUMARI, . PUSHPA DEVI 

SIN.GH: 
SHRL9H.f1TA BASU: 
!?HFH. DHARMAIiNA MAN-

.D~YY"'_ SADU,L: 
SHF.\1. __ KAM.LA ' . " M1Sl:lRA 

MAPHlI~' 
SH~.~ .,.~,U[)A.RSAN. RAY 

. 9tI",-V,ptiURI: 
St:IBlGOPI~AJl::lGAJAf.AlHl: 

SHIItt .,. PRATAPRAO B. 
- BHONSLE: 

".,-.~'--

Will the Minister of EXTERNAL /11=-
FAIRS be pleueG to stale: 

(a> whether the Gcwemment have de-
cidect to establish tun diplomatic tias with 
Israel; 

(b) if SO, the factors cor:sidered for and 
thestaps taken in pursuance of this dacision; 

(e) whether the Govemment have taken 
into CIO!tSideration the views of the P.LO. 
and other Middle East countries bekire 
ar:iving at ttls decision; 

(d) whether there is ar.y change in In-
dia's stand on Paiflstine problem and the 
Middle East; 

(8)' whether the Govemment have 
reached any agrllMtment with Israel in social. 
trade llIId economic spheres; and 

(I) ~ so, the details therecf ? 

THE MINISTER OF f:XTERNAL AF· 
FAIAS (SHRIMADHAV~INH SOlANKI): <a> 
Yes, Sir. 

(b) i) 

ii) 

The fac.ols that weigtt&ld 
in favour of t"'is dacisicn 
wee the changed :mema-
lional situation and the 
start of the Arab-lt.raeI 
dialogue on a West /.sian 
settletl18nt. India wishes 
to encourage the ongoing 
peace talks "'.ltd beI.eves 
that it will be in a better 
positionto JIIa'I aconstruc-
tive role in Plomoling the 
peace process if it has 
relations with all con-
cerned parties. 

Necessary steps are 
being Initiated br the two 
oounlrIIs klestaDlllh1heil 
respective diplomatic 
~ns. 
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(c) The decision was takan in the light of 
our own ... policy percepIiona and n. 
tionaJ intenIets. All relevant facters wera 
carafuIIy ••••• d. Our decision has bien 
undllalaod by d our friends including the 
PLO and other Anb States. 

(d) No. sr. ttwe is no change in tradi-
ttonaIlndian stand on the Palestinian pr0b-
lem and the Arab-..... issues. 

(e) No, Sir; no agreement has been 
I88ched so far with IsnIeI in social, trade and 
economic 8pheres; 

(f) Nat applicable. 

...... DI ..... by Terrorists 
AcII¥II"'1n l!ID!eb _ 

685. SHIR RAMeSHWAR PATIDAR: 
WiI the Miniitar of HOME AFFAIRS be 
pIeaIad D l1li8: 

(a) the number of parsons displaced 
due to lBnOrists' activIies in Punjab who 
havabeenrtlhabiillled intheStaleor settled 
............... IIIIr;and 

(b) the details of ...... made avaI-
able to tt.m1 

ntE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) According to the avaiIIIbIe infor-
mation fan the Gi:Mmmenl of Punjab 
27.410""" have migrlll8d with dIfenInt 
tIMnI of the ...... on 31.5.91 and 20.673 
....... haw rnIgnded to o.Ih~ Hatyana, 
~ t6nachaI Pradesh. Jammu & 
KashmIr ... UItar Pradesh as on 15.1.91. 

(b) The 0cMrnmInI of Pwt;Ib is pro-
...... falawillg f .... to inIMnaI mi-
..._ M _ ...... grMl of As. 2.0001- D 
.......... I'f ••. As. SOQf- .... famIy 
_ .... .,., ...... ~ AL 300f- per 

month as ... atal allowance: Sank loan facility 
under th priority sedor scheme upto AS.' 
25.0001-without security. The children of the 
internal migrants are eligible for free educa-
tion and allotment of LIG houses/residential 
-pIoIsIcommercial sites on rase ...... price. They 
are also issued yellow cards for grant of 
concessions. Permits are also granted to 
them for playing minibuses and allotment of 
Fair Price shops. 

~ .i"''; 

[English) 
"; \_! ~." ~"'-.~ 
~~" .. 

Nucllar Non-Prolelfenltlon Treaty 

686. SHRIINDRAJII9YP.IA:-
SRlA'HARi'KISHORE SINGH: 
SHIFlLOKNAT CHOODtiVlly: 
SHIRl ANAND RATNA 

,. 'MAURYA:-~'"---'~-----:' 
SHRIMATI GIRLJA DEVI: 
SHRISIVAJI PATNAIK: 
KUMARrUMA SHARTI: 
SHRI CHITTA BASU: 

WiD the Minister of EXTERNAl AF-
FAIRS be pleased to stale: 

(8) whether the Government .e con-
templating to review India's stand on Nu-
clear Non-polhrtion Treaty (NPT) and 
Nuclear Weapons Free Zone (NWFZ) in 
South Asia 

(b) if so, the reasons therefor. 

(c) whether these issues figures in the 
recent tab between the US Pr ...... Md 
the Indian Pria'ite Minister at New Your; 

(d) If 10, the outcome thereof; 

(.) whether Japan hIS IirUd .. ec0-
nomic _istance 10 India with ths counIry'. 
lignq of NPT; 

(f).IID. the NKtIon of theo..nwn.nt 
ther";_ 
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(9) the outcome of the re:ent meetings 
between him and the Japar.e Foreign 
Minister on the Issue? 

lHE MINISTER OF EXTERNAl AF-
FAIRS (SHR MADHAVSJlH SOlANKI): <a) 
No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The m88IIng povided an opportu-
nity 10 the two leaders have geNtrai ax-
change of veiws on a number of issueS 
including disarmament and nuclear non-
proIiferalion questions. 

In response to the US President's re-
quest that India consider signing the NPT, 
the Prime Minister conveyed India's prin-
cipled opposiIion 10 the NPT as well as the 
proposal for a Nuclaar-Weapon-Frea-Zone 
in South Asia. 

(e) No,Sir. 

(f) Does nat arise. 

(g) The question of Nuclear Non-Prolif-
eration did fig," in my tab wiIh the Japa-
nese Foreign Minister, aIangwith • number 

<a) whether the Prime .Minister held any 
talks will the PresidenIB of the USA and 
RuasIa and the Premlar of China and 0Iher 
Huda of the Government during hil..-d 
visit to New York; and 

(b) I so, the outcome oftha tales held by 
him with each of them? 

lHE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINHSOl.ANKI): (a) 
Yes, Sir. 

(b) These talks covered both multilat-
eral and bilateral issues. In the cont8Xt ofth. 
UN Security Council Summit, a number of 
ideas and proposals, specially those relating 
10 the UN's role in maintenance of interna-
tional peace and security were disCI.sed. 
VIeWS were also exchanged on specl'1C Ii-
lateral issues of mutual inlerest with -=h of 
the 1eaders,1'8Ip8diveIy. Thesedisa-ans 
contl'itUed to these foreign H~ of GoY-
emment.4-leads of State uncter.tandlng In-
dia's policies, concerns. and interesIs n 

reate detail .• ,.,! "' ... , 
9 .. r . < ' .' l;" ,,; f 

·...-t .4"~. "'''" '7 ... (~......,~ )~:'"'\~ • : . .,.,-
Nuu. be.a ... KMI ...... I ... 1C.uhmIrI 

SepMda.t Graupa 

688. SHRI SAMAT KUMAR MANDAL.: 
of other issues. 1beJapaneseFUexpressed WiUthe Minister of EXTERNAl AFF~ be 
his desire thai india should baoome a party pleased to state: 
10 the NPT in reepon88 10 which explained 
10 him our dIIk:uIIas and our ~ (a) whether attention of the GcMm-
oppoeIion to the NPT. I also l8i1arated the men! has been drawn 10 the news-item 
need tor gIobII eIiminatian cI nucIHr we.. captioned ·Khalistani and Kahmiri groups 
ons and India'. conIInuing commillment to join forces in US-IIPPMr!ng In The Pioneer 
use the nucIMr ..,.. for p88C1ful pur- dlled Janu.ry 22, 1_: 

. poleS. : "I I LI,) N idS l.t.0" .. ," .... .A ! _ ?-- t, • J,..-b (b) Iso, the ruction oftheGowmment 
..., PrIme II1II111 I r', TIdka wIIh World therIlo; Md 

........ at ... Vartl 
(c) the .. tIken Of pqIOMd to be 

.7. SHRI CHANDRAJEET VNJAV: 
WII ......... EX iEMALOAFFAIAS be 

tIIken tocounf8r PftIPIIPIIdabeing .... in 
the US, OKandalherClOllnllW ....... 1ndia ..... "' ..... : by ....... gnNPI? 
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI MADHAVSINH SOlANKI): <a) 
Yas, Sir. 

Cltlzenaof :ndla Those who have come and 
settled between 1.1.66 to 24.3.71 are to 
enjoy all the rights and previlages of a Citi-
zen of India except the right of voting for 10 

(b) and (c). Government are fully aware years from the dale·of their registration after 
of the secessionist and violent activities of detection as a foreigner by Foreigners Tribu-
these groups in and from foreign countries. nal. Those who have come to Assam after 
Government are in continuous touch with 25.3.71 are 61etected and expelled as illegal 
foreign Government concerned, legislators, migrants aft.er they have been determined 
officials, media, Indian communities and as such by lIIegai Migrants (Determination) 
others to project the correct position on Tribunals. 
P ;~ .... and~ ~Itm· _.,...,. . , -, -un,.... ~ Ir. Co ..... If ., , t',· . .....,__..-

,...-- j r' ~ , (b) and (c). No, Sir, in view of the oppo-
') facilities to Chalona. sition of the State Government 

689. SHR KABINOAAPURKAYASTHA: 
Wi!! the Minister -of H~E AFFAII=lS-b; 
pleased to stale: 

(a) the details of the facilities being 
provided to migrants who settled in Assam 
b.afore Ja."lua"Y 1. 1966 and after January " 
196£; 

(b) whether simila! facilities are pr0-
vided to Chakmas who migrated to India 
from the el'Shvhile East Pakistan and were 
settloJd in Arunachai Pradesh priol to 1971· 
72; 

(c) if so. thedetailtth .. reof&nd :foot, the 
r88llOM therefor; 

(d)wh't.~8:'theUnionGovemmenthave 

rACeived any representations from certain 
organisations r8i)resert.ing the Chakma 
families living in India ventilating their griev-
8n;;es; 

(e) if SO, the details thereof; and 

(f) the actiGn taken thereon? 

ntE MINISTER OF STATE IN THE 
MlHlSTRYOF HOME AFFAIAS (SHRIM.M. 
JACOB): (a) In ...... of tNt Assam A~ 
.. .,.... who came and..aled In Auam 
priGr tD 1.1.1918 have been regulariHd .. 

(d) to (f). The Chakma refugees have 
teen allowed to carry on trade aOd com-
merce atJd some educational facilities have 
also been pro~!ded ~tht"7. '?:?t 

....... ',._, ....... / ~ : 

Sale of Nuclear Powe, Plant by China to 
Pakistan ....... -... 

690. DR. LAXMINARJi.YAN PAN· 
DEY",: 

SHRIMATI DIPIK.~ H. 
TOPIWALA: 

SHRI ANNA JOSHI: 

Wir. the Minister of EXTERNAL AF· 
FAIRS be 'pleased to state: 

<a> whe!hI'. Chinq ilad recentl~' decided 
tl) SlJppiy nuclear power plant to P ... ;istan; 

(b) if so, the d.,taik. thereof; ana 

(c) the ,eaction of thol Union Govern-
ment thereto? 

THE MINISTER OF EXTERNAl. AF, 
FAIRS (SHRI MAOHVSIN~I SOLANKI): Cal 
and (b).China and Paidstan have .. igned an 
agreement on 31.12.91 for the supply of a 
300 tIN nudear power plant by China to 
Pakistan to be installed at Chuhma near 
MIanwaIi. Bath countries ha". said thal the 
AG""""" Itipu .... thatth. nuclearpow!' 
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plant will be fully covered under the safe-
guard& of the Intemation31 Atomic Energy 
agency (IAEA). The two sides have further 
stated that the plant is to be used tor "peace-
ful purposes". 

(c) Government h ave taken note atthese 
statements. China and Pakisfan have been 
made fully aware of GovomOlont's concem 
regarding Pakistan's clan!l&stine nuclear 

programme. ~l 01 ~\d·Nj~ 
Massacre of Train P .... nger. In 

PunJab .... "':_ ... ..." 

691. SI:!R!..I8BA CMAND I<MANDEI -
WAl: \'(Ilithe Minster of HOME AFFAIRS be 
pleased to state: 

(a) whether some suspected terrorists 
in Punjab gunned down a number of trair. 
passengers at Sohian railway crossing near 
jragron on December 26, 1991; 

(b) H so, the details thereGf: 

(c) the details of compensation pad to 
the families of the victims; 

(d) whether the culprits have since been 
apprehended; 

(e) H not, the reasons therefor; and 

(f) the steps being taken to provide 
saney to railway commuters in Punjab? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Ca) and (b). According to aveHabie 
InformatIOn from the Government of PunJ8b 
52 passengers were kiUed and 18 were 
injured on 26.12.92 at $ohian railway CfOSS-

ing near Jagraon. 

(c) The Government of Punjab have 
formulated aacheme and a:xlOrdlnglo wh!ch 
an e"-gratla grant d As. 50,0001- to the next 

of kin of persons killed in terrorists violence 
s paid. Widows of the deceased persons are 
also allowed subsistence aIJowance of As. 
1,000/- per month till one member f the 
family is absorbed in Government Service. 
Injured persons are paid an ex-gratia grant 
of As. 5,000/- plus fotaJ reimbursement of 
expenditure on indoor treatment. A lump 
sum grant of As. 50,0001- is paid in case af 
100% disability. A compensation upto As. 
One lakh is paid for the ·Ioss of property. 
Marriage grant of As. 10,0001- is paid for the 
marriage of daughter and sister of person 
Killed. Facility of loan at concessionaJ rates 
and free education to the children of victifYls 
of terrorist violence are also extended. 

(d) and (e). A case has been registered 
against the culprits and State Govemm3llt 
has been making all efforts to nab the cul-
Po·its. 

(f) The security agencies are taking 
appropriate action incIudir.g patrolling rail 
tracks etc. ( 1. 0 
[Translation) j () 'v"·'lj.'L~ ~, \'\.-, 

SecurIty to Journeliata In Punjab end 
Jammu & Kuhm.r-

6~ . .§.HR MUMTAZ ANSARI: WiD the 
Minister of HOME Ai+AR1S be p18ased to 
state: 

(a) whether the Govemment are awara 
of the atrocities committed on journalists n 
Punjab and Jammu & Kashmir; and 

(b) f 10, the steps being taken to provide 
MQ,IrIly to th ... ? 

THE MINISTER OF STAE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.N. 
JACOB): (a) and (b). Such Instance have 
come 10 notice and eecurIly forC8I in the 
__ tIIke appropriIIl. action _ and when 
NqUhd. 
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L£v.,,-~ c"' .... _.e1 \j 'L.-~ -r luIget pIOpOsals -=. 
[EngIsh) , ~ \, '? /' c:ortinuing to set up in the yaley Distritt 

'> '7 Advisory Groups which ... alreadyfundion-
R.I-.uan' of ttann.Icy In ...... L- ing in Jammu region. 

693. 

KuIunIr _ 

SHR CHITTA BASU: 
~I: 
SijlR Y.- DHANANJAYA 
. KUMAR: 

WiI the Minister d HOME AFFAIRS be 
pleased to stale: 

(al the frash initiatives taken bot the 
Union Government for restoration of nor-
malcy in Jammu C Kashmir. 

(b) the outcome thereof; and 

(c) the time bot which normalcy is likely 
to be brought back there? 

THE MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) to (c). A Statement is laid on the 
Table of the House. . 

STATEIENT 

The Gowernment propoeee to continue 
the strong and ooncerted 8Ifortsbythe secu-
RIy foIc.agantthe t8noriaIs and a strong 
vigI on the border to c:ontaIn the itiiIbalioN 
exfiIbation. A meeting of the laadersof p0liti-
cal partiIs and prominent personalities of 
the State was haldcM 131h November. 1991. 
The COfIIUIIaIive Comminae of the Home 
YniItry also excIuaiveIy dilcllI8ed the stu-
aIion in Jammu and Kashmi' in iIs meaIing 
held on 131h o.c:.n.-, 1991. The NatianaI 
....... aliDnCaunclon31stOecambar. 1991 
and an .. party conr ...... on 101h febru.. 
8IJ. 1912., ... aled onthesilualion in 
........ and Kashmir. 

Farila •• 1ng .... 8CIb'wlhthepaapla M" ......... AdviIDI'I QouncI_ 
..... ,_., ............ Efbts .... 

. 
II is difficult to indicate a finn time frame 

for restoration of normalcy In the Slate. 

12.OOh .... 

RE. AUEGED lEAKAGE OF BUDGET 
PROPOSALS FOR 1992-93 TO THE 
WORLD BANK BY THE GOVERNMENT 

(Intem.ptions) 

[Englsh) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir. in the letter wriltan bot the 
Finance Minister to the World Bank Presi-
dent. it is stated that the Government pr0-
poses to take action. on the basis of the 
Committee·s recommendliliDns. in the 1992-
93 Budget. This is a specific rafrnnce to this 
year'. Budget in the I8aar of Dr. Manmohan 
Singh to the Pf8Iident of the World Bank. 
Sir. this Is a maltiIr which has not been 
mentioned to us but has been mentioned to 
the World Bank thIiI this is being included in 
the Budg8L lithia Is nat a 1aakage.1hen what 
can be a leakage ? 

Secondly Sir •• has been raported in the 
Pr88S that this leiter Is only a part of the total 
c:omponanl of a raport and other annaxuras. 
ale. have not been laid on the Table of the 
Housa.(1ntem.ptions) 

MR. SPEAKER:.the MernbanI wanlto 
..... the han. 1IniIIar" can mMt hin 
0IDida the Chamber. ". II not oorrect. 
PluM. not .. thia. 

(Intem.ptions) 

SHRI NHML KAN11 CHATTERJEE: 
SIr. t am drawing,.. ... 1IIon 10 one ... 
tinea of the ..... On ..... ,8 ........ 
21. the .... ..,.: 
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"The Government pIOpOM8 10 taU 
action on the basI8 of the Commlttaa's 
recommendations In the 1992-93 
Budg •. • 

Now, does it not mean thal ana compo-
nent of the Budget has been indicated to the 
World Bank white that Budget remains se-
cret to us? (Interruptions) 

SHRI SUDARSAN RAY CHAUDHURI 
(Serampore): There is a reference inthelast 
sentenee of Paragraph 14. (1nttHruptions) 

SHRI A. CHARLES (TrivarlClrum): Sir, 
under what procedure is he raising this is-
sue? 

MR SPEAKER: This is an hour when 
nobody follows the procedure. 

~t.rruptbns) 

SHRI NIRMAl KAHn CHATTERJEE: 
Sir, on page11, it is said that the recommen-
damns of the Committee will be Introduced 
I" the 1992-93 Union Government Budget • 
Sir, there are two parts in the Budget, that is, 
Part A and Part B. Is It true or not that both 
Parts A and B are kept confidential for the 
Members? Had it not been so, Part A of the 
Budgetcould have been circulated aIongwith 
the Economic Survey. That is not done and 
the policy statements that are made. therein 
are already included in theletterlOthe World 
Bank. H this is not a maltar of privilege, then 
what else can be a matter of 
prlvllege?(lnterruptions) 

SHRI MANI SHANKAR AIYAR 
(Maylladutural): Move it. We are iudy 10 
face It. . 

SHRI NIRMAL. KANTI CHATTERJEE: I 
am not addressing you. I am addressing the 
Speaker. Sir, there are several references 10 
that affect. And apart from that. It has been 
brought by the Prell thatthls letter Is only an 
annexure 10 the total volume of the report 
which II In the handa of the World Bank as 
well .. the finance MInIItry. This is borne by 
the tid that the pipers In the hands of Mr. 

MRSPEAKER:WavwymuchaPP*l-
ate your 'enthuslasm to diecusa ttMt" Budget 
before the Budget Is prasented. . " 

SHRI NIRMAl KANT1 CHATTERJEE: 
No Sir, it is not the question of Budget. This 
is a question of privilege. This is contempt of 
Parliament. 

MR. SPEAKER: How do you come to a 
particular conclusion without seeing the 
Budget? 

SHRI NIRMAl KANn CHATTERJEE: 
This is a promise made to the President of 
the World Bank. I am quoting his own letter. 
The latter promises certainthingsto be done. 

MR. SPEAKER: That is exactly why the 
Finance Minister was sayil'Vd yesterday that 
he would put the letter on the Table of the 
House along with the Budget. In the light of 
these two documents together, you can ........ 

SHRI NIRMAl KAHTI CHATTERJEE: 
You are right. That is why we say that this 
letter is related to the Budget. 

MR. SPEAKER: No, no. Don' come to 
that conclusion now. You can come 10 a 
conclusion on the 29th ~ February. 

(/ntem.pi)ns) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Take a copy of this IeIer Sir. I am 
aul'8 you will feel disturbed when you read it. 

MR SPEAKER: I wi! go through the 
letter. I will read it. 

(1ntetn.fJtbns) 

MR. SPEAKER: NJrm4, just one min-
ute pIaae. Yesterday, the finance Mlnistar 
was saying that he was not hidIIV the d0cu-
ment and that he was going 10 .., • on the 
TIIbIa of the to. along with the Budget. 
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But when the han. Members insisted, he laid 
it on the Table of the House. Now, can we 
have the cake and eat it 1001 H you have 
insisted on laying. down, you IdIowfor wme 
time. When the Budget is praeented, you 
campa,. the &dget with it and then argue. 
Theta is alDt of time. If you need more time, 
more time Wli: be given. 

(InterruptIOns) 

MR. SPEAKER: I wiH allow you. I am 
going to allow you one by one. V'ajpaY..e.Ii • I 
have allowed Shri Nirmal Chatterjee. I will 
allow you later. 

SHRI NIRMAL KANTI CHATTERJEE: I 
do nor know what the BudgM contains. But 
the World Bank k!1OWS this mtrlJ' Tell me 
wfNIther lam right or wrong. The World Bank 
knows this much that the Government pro-
paees to take action on the basis " the 
CornmI8ee'!: recD",rnendations in 1992-93 
Budgat. While the World Bark knows this 
much. I am no! evan aware of it. 

MAo SPEAKER: The policies of the 
Govemmenlollndla are known !o ,hewhole 
world. 

SHRI NIRMAl KANTI CHATTERJEE: I 
am nottaldng about the poIic.ies. I !1m taldnc 
about a specifIC reference to the 1992-93 
Budget. The policies may be. known to 
everybody under the Sun. But when you say 
that in the ,.-93 Budget, certain things 
are going to be included and when the World 
Bank knows that those things are going to be 
included, we aN not awara 01 it. II is this 
aspect to which I am trying to draw you 
aIt.ntion. 

MR. SPEAKER: Okay. Mr.1nder JiIIi. •. 

SHRI NHW.. KANT1 CHATTERJEE: 
There Ia.a MCOnd Part 1oo ... (~ 
The' ...... Report includes theM ~ 
0Iher,.om"" dir8c:tivesand eo manyOlher 
thinga. You may ~ that when _ 
_ • tIIking Ibaut 12 November'. NpOrt 
... ~ .... denied thai 
lUCha ........ ......"tabn. ThePrellon 

Report, in its totality, is available In the Fi-
nance Ministry and that contains the '12th 
November's report, indicating the condition-
allies. 

MR. SPEAKER: What pr .... nted you 
from _ing this thing yesterday? 

SHRI NIRMAL KANTI CHA TIERJEE 
(OL":'n Cum): M;I ignorance. Sir. I c<tme to 
know about it only today. 

MR. SPEAKER: You cannot ask for 
information in bits. 

SHRI NIRMAl. KANTI CHATTERJEE: 
lei him aeny Inat the PresidAnt's report !s 
not there. 

MR. SPEAKER: Mr. Chatterjee, you 
have :naae your point. 

SHAI INDER J:T (Oarjeeling): Mr. 
Speaker, Sir, the hon. Finance Minister 
yesterday honourably ~ t,is letter to the 
WorlJ Bank President on the Table of the 
House. Today. there is a demand for other 
document. I gather, an these docum.nts are 
World Bank reports and they are not the 
lett ..... which were communicated IJy our 
Finance Minister to the World Bank. I know, 
Sir, that a mountain is being made out of !he 
mole hOI but I am not going il'1to :hat question 
now. Yesterday the Finance Minister laid on 
the Table of the House his own latter to the 
World Sank President. I would ask him 
whether he would be vlilUng to lay on the 
Table of the House the letter written by the 
forrnerFmanceMinisterSnriYashwantSinha 
- the Fmance Minister in the Government 
headed by Shri Chand.a Shekh,u- his letter 
01 intent to the World Bank President in 
which I believe oeftaIn commitments and 
pIOmiIes weri made in regard to foreign 
invatmenIs which Ie now being denounced 
by the former ~. Minilter. CertaIn com-
miImenIa we" liiio being made in Ngard to 
cutting down the d.tIcit. The finance Min.· 
.... may klndIr 18IpOnd. (~s) 

MFl SPEAKER: I wllglveyou aclwa 
to .... 
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SHRI MUKUl BAlKRISHNA WASNIK 
• (BULDANA): Shri Dandavate's letter to the 
World Bank may also be laid on the Table of 
the House. 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): Mr. Speaker, Sir, I would not 
have taken part in this discussion, had sar-
caslic remarks not been passed against me 
through a caricatur. on the front page of a 
Hindi daily today that a "Save Dr. Manmohan 
Committee- has been constituted and Atal 
Bihari Vajpayee is the lone member of that 
committee. 

Mr. Speaker, Sir, the Finance Minister 
does nat need anyone to save him. He is 
accountable to this House, as he is the' 
representative 01 the Government I am not 
in fawur 01 treating the Government and the 
Finance Minister separately. I do not think 
thatthe Finance Minister is formulating these 
policies or taking these steps without the 
support or consent of the Government. H he 
does not have the support, then he is being 
made a scapegoat and then I will have to 
form a "Save Manmohan Committee-. 

Mr. Speaker, Sir, we have be.n de-
manding for y.ars now that there should be 
some openness in the Budget. What is the 
need of such secracy? The proposals of the 
Budget ar ••..• (lntemptJons) 

MR. SPEAKER: Only the taxation part 
of the Budget is a secret and not the policies. 
For years, we have held discussion on the 
policies. 

SHRI ATAl BIHARI VAJPAYEE: It has 
been said just now that the Budget has two 
parts and not only the World Bank, but any 
intelligent peraon can make a guess about 
the direclion of the B~ It is a serious 
matter • the Finance MInister has given out 
any'lndlcations Ibout the tu proposals or 
such prapouIs, which may comprornisethe 
IndIpendence of country. The Budget will bt 
..... nted day after tomonow and we will 
compar8 both I.e. the letter written by the 
hon. Ananae ....... and the Budget pro-
poIIIs. I also want as Shri Inder Jit has said, 

if there is openness, let everything be made 
public. (Interruptions) I am not saying it about 
ChandraShakharGovern",entonly, but also 
about the Government preceding it. After an. 
heavy foreign debt was taken and passed on 
to the successive Government. (Intef'ItIP-
lions) There Is no doubt that this debt W8I 
taken by the Congress Government. What 
was the attitude of those Governments and 
had they adopted a rational attitude, ... 
House would have been given an 0pportu-
nity to decld. about it. Yesterday, we forced 
the Finance Minister to lay on the Table of 
the House the letter written to the President 
of the World Bank. We would like that III 
correspondence in this connection by the 
iormer Finance Minister ... ('ntenuptiont) 
should also be laid on the Table of the House 
because the House should be taken into 
confidence. We would 'ike to compare the 
Budget. Now it is a different matter if the 
Finance Minister makes some changes In 
the Budget~ 

[English] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I assure you, Sir, thai 
I am not going to make any changes from the 
date you have started discussing. 

SHRI SOMNATH CHATTERJEE: SIr, 
are we fr .. to chang.? 

( TnmsIation) 

SHRI ATAI.. BIHARI VAJPAYEE: Mr. 
Speaker, Sir, he is saying that he is not going 
to make any changes. We have given ,him 
some good suggestions and he should .. 
capt them. (In~) We have sug-
gested that the limit for exemption flam 
Income tax should be raised ••. 

MR. SPEAKER: This is why the Fl-
nance Minister does not WIld to speak. He 
wHI be In trouble awn if tNt replies to 0ftII 
query • 

SHRI ATAI.. BIHARI VAJPAYEE: If he 
replies, he is In trouble. JM • he rerMlns 
silent, he Is In ... ttourM. 



539 Re. Alleged leakage of FEBRUARY 27, 1992 

MR. SPEAKER: It is true. He is in trouble 
tin the presentation of the Budget. 

[English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, there is no doubt that we have 
referred to two letters. One was of the 11th 
Novemberfrom the Finance Minister and ttle 
other was from the World Bank of 12th 
November. We were told that there is no 
letter to the Finance Minister dated 12th 
November, 1991. Therefore, to that extent, 
we found, our information was not correct. 

He said that the letter of 11th Novem-
ber"aIong with i1s enclosure is being laid on 
the Table of the House. He has done it. But, 
Sir, since then, we have been _ able to go 
through that very letter of 11th November. 

There are two things that we have been 
stressing in our own w9. We were trying to 
impress upon these tWo QlJ8!ltions. Firstly, 
thefe may be a Budget leakage and sec-
ondly, how much information we afe giving 
to the foreign financial agencies and how 
much commitment we are making to them 
and whether it impinges upon our economic 
sovereignty. This is another important point 
on which we ,eel disturbed. 

Sir, this letter has disclosed very disqui-
etingfeatures. There was a Committee which 
was appointed to make recommendations 
on tax reform. I am not singling our Dr. 
Manmohan Singh, theenrtireGovernment is 
involved. The Prime Minister is involved. I 
am not trying to pinpoint Dr. Manmohan 
Singh only . That is not acorrect assessment. 
Weflllll that the Prime Minister knows every-
thing about it. 

SHRI MANMOHAN SINGH: I acceptfull 
responsibility. 

SHRI SOMNATH CHATTERJEE: Sir, it 
says: 

"Wllh a view towards enhancing 
~nalcompetitive"...-this 
II FiMnce Minister's language -

the Committee has been mandated 
to recommend ways and means for 
the following:-

What are the mandates that are pro-
vided? "The average level of tariff would be 
reduced substantially. The maximum level 
of tariff would be progressively reduced.-
FIVe mandates have been mentioned here. 
"The Committee has to give recommenda-
tions on these matters for redudion. - How is 
itto be done? ·Use of specific tariff etc. will be 
minimised.-

Then, the letter goes on to say that: 

"ThatGovemment proposes to take 
adion on the basis of the Commit-
tee's recommendations which have 
been mandated to do in the 1992-
93 Budget.-

Therefore, there is a commitment by 
this Government, by the Finance Minister, 
that on these issues, provisions will be made 
in the Budget on the lines indicated in that. 

SHRI MAN MOHAN SINGH: 
No.( intenuptions} 

SHRI SOMNATH CHATTERJEE: He 
can look after himself. You have to be be-
ware of your friends who are behind you. 
Therefore, this is one matter. 

SHRI MANMOHAN SINGH: You are 
reading too much into it. 

SHRI SOMNATH CHATTERJEE:Very 
well, Sir. H your Ietier' is not meant to mean 
anything that is different. (InlerrupOOns) 

SHRI MANI SHANKAR AIYAR: It does 
mean something. 

SHRI SOMNATH CHATTERJEE: If it is 
intended to signify anything. that is impor-
tant. If Ills not. that Is different .• he says thal 
it is jUst to give a misleading impression to 
the World Bank, that is different. But. Sir, this 
is there. TheN are ather portiona that .... 
there. 
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But this is not Just to score a point over 
Shri Manmohan Singh. 

MR. SPEAKER: He cannot reply at this 
point of time. 

(lntetrUptlons) 

SHRI SOMNATH CHATTERJEE: They 
will sacrifice you at any moment. You do not 
understand. You win be sacrificed at any 
moment by them. Therefore, this Govern-
ment is on the top. They have to take the 
responsibility of this. 

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): This is your wishful thinking. 

SHRI SOMNATH CHATTERJEE: You 
are hoping to be a Minister. 

SHRI MUKULBALKRISHNA WASNIK: 
No. (/ntetrUptions) 

SHRI SOMNATH CHATTERJEE: I do 
not want to be a Minister there. (/ntemJp-
tions) That is why I am sorry. A good man is 
now in a bad company and he is in trouble. 
(Interruptions) 

DR. R. MALLU (Nagar Kurnool): 00 not 
try to ten us about patriotism. 

SHRt SOMNATH CHATIERJEE: 
Newspaper has come out again with very 
sensational disclosures; sensational from 
the country's point of view. We are disturbed. 
It is said that this letter, a few pages of Shri 
Manmohan Singh's letter form part of bigger 
document. These are mentioned here. 

MR. SP~KER: No, no. You cannot 
read from the newspaper. . 

SHRt SOMNAlH CHATTltRJEE: Only 
• page. can I not rat. to pages? They are 
part, an Integral part of the World Bank's 
document; and there Is • raterence to the 
encIoIures. I am not reading that from the 
newapaper. t have goI that Annexure hera 
wth me which showl • commitment made 
bit this Government. They say, "Measures 

we have alroady taken. Adions to be taken 
priorto seconc:! tranche release. -This is very 
important. This is part of the World Bank's 
document which says what the Government 
of India is going to do with regard to industrial 
porlCY, with regard to their fiscal policy; eve-
rything is being said; trade policy; tariff re-
form, financial markets and institutions; public 
enterprise reforms; everything is provided 
what they are going to do. This is known to 
the World Bank. This is not just a policy 
announcement; these details have been 
giv~n. Therefore, if it is in the name of the 
policy announcement, if everybody is en· 
titeld to know • Shri Atal Bihari Bajpayee 
gave him an idea how to wriggle out of it - if 
somebody gives a good suggestion. wh'j 
should a~ mind? I!; thiD not a good 
suggestion from the World Bank to our Fi-
nanee Minister? This is acommitment byour 
F"manee Minister to the World Bank; he has 
made. He said, we are going to do this. What 
else does remain of this Budget? Therefore, 
this Budget must not be presented here. 

MR. SPEAKER: No. no. 

SHRI SOMNATH ~HATTERJEE: Let 
them have a Vote on Account. We do not 
mind. We want to see what is there? (lnter-
tupIions) . 

MR SPEAKER: You are a very kn0wl-
edgeable person. 

(/ntetrUptions) 

SHRI SOMNATH CHATTERJEE: This 
very party did not allow Mr. Jaswant Sinha to 
present the Budget. You did not allow. I do 
not know what was the role of Mr. Inder JIt at 
that time. Whom was he supporting then, I 
do notknow? He was thentrying to come Into 
this. You did not allow. But so far as this is 
concerned, when 10 much disclosure has 
come out already, everybody Is feeling dis-
turbed about It. 

MR. SPEAKER: This is exactly why we 
wanted you to wait for two clays. 

SHRt SOMNATH CHATTERJEE: In the 
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interest of this counlry, .. want 10 know 
whelher1hesecommlmentshaMtbeenmade 
or not. This Annexure Is partofthedocumenl 
10 which our FIn8nC8 Minister is !l party; and 
the whole Report has not baengiven 110 him; 
thai Is what it rightly appears. Bul1he 121h 
November doCument was gMIn to the Ex-
ecWve Director in the World Bank, who Is 
also India's raprasentaIiva. TtaeraIora. they 
know that it was given 110 the Indian Govern-
ment. • the Govemrnent it, can the FIMIlC8 
Minister say, well, it was not senllD me; 
therafore, I am not going to discIosa this? 
This is a very serious mailer. Don' taka it as 
a casual thing? This is not a casual matter. 
First time we haw been mid thal8V8rything, 
aI the entire policy decisions have been 
CO"il;;:'~ to them wiIh a commitment 
. ~ include certain ~,!,es in the Budget. 

MR. SPEAKER: Would you Ilea ID en-
&ghten this House on one point please? In 
the Q)nstiIution, the philosophy ismenlionad. 
In the manifes1D, policies are mentioned. U 
they are reflactad in the Budget. would you 
like to say that it is disclosed? 

SHRI SOMNATH CHATTERJEE: If I 
may say 10, kindly consider wheIIa' this 
analogy hold good at all. There I am going to 
the peopIf giving general indications of my 
policy on which the people will support me .• 
isfor1he ullimalemasl8rs, nameIy.1hepeapie 
of the country. Now they 818 going to the 
World Bank and makingcommilmenls which 
818 not made to the people of this country, 
which are not made to the ParIament of 
India. Why did they not come to ParIamenI 
and maIc8 this diIcIosure first? (."."..,. 
tbJs) A question has been put to me. about 
the CongnIss mainfestowhelh8rl .... read 
it. UnfQrlun."', I have read II. (I~ 
fioIIs) 

QR. R. MALLU: We are negoIiaIIng with 
the Wortd BaM and in that pnx:8II the 
FnanceMinilter has wriltenthe ..... (Her-
,."".",., 

SHRI SOMNATH CHATTERJEE: ThII 
II your manteato. ThII II the ruing party'. 
pan ... 

"We wi! &mISt price rise In ...... 
tialcomrnQdjies and in particuIaraII 
back prices to levels obIaining in 
JuIy,1990" 

This is Ilcommilled policy. Where is this 
policy of privatisation? Where is this policy of 
going to the World Bank on bended knees? 
Were Is it? Kindty see. 

"The Congress shaft create ten 
million new jobs every year". 

Where are these new jolla? Mr. Say-
&ed, you are going to move the Motion of 
Thanks. Where is this? How many jobs have 
come since your Government has come· 
This is your policy. You are taking 01 porleY . 
Therefore. let us not go into the manifesto. 
We know what relevancy the maifesto has. 
The FtnanC8 Minister has said that during 
elections so many things are said, who both-
ers? He never faced an election. Therefore, 
he does not bother about this. 

Therefore, the political party today is 
openly jatisoning and denigrating its own 
manlasto for the purpose of remail~ng in 
powerwilh the good wishes and good oIIk:8s 
of the World Bank and . the International 
Monetary Fund. 

This is my objection. Sir. and .. must· 
go on apposing and in the context that the 
Budget hasalrudybMnchcloud. it should 
not be pr888tUd. 

(TtatrSIafbnJ 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker, Sir, the maIhIr Is 
ge1ting complicated day by day. As such a 
cleardiscussion on the isIue should be held. 
Shri Bajpayeefi has pointed out that the 
FNnC8 ...... has laid !ton the table of the 
House "'* 101M prauure. However, we 
818 not in favour on milking the FIft8nCIt 
Ministerworkunder."...."..lhoIdthePJtme 
IIniIter and not the finance MinIIIer ,.. 
&pOI'" for making the Gonmmert work "'* ......... The wtr .... bowing to 
the paIIciea of World ... and Ina.1n.IIonaI 
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MonaIary Fund, I thif* the Government is 
f88ponsibIe for all this. 11w former PrIme 
Minister Shri Chandra Shakhar pointed out 
that he was neither given any information is 
this regard nor any of the documents was 
st".own to him. In this regard, he wrote a letter 
to the present Prime Minister and that letter 
is awaiting reply tor the last eight months. 
Why an atrnoapher8 of suspicion is being 
created. What Is the reil8Dfl behind it? Why 
the Finance Minister and the Government 
were compelled to lay this paperon the table 
of the House. Why the valuable time otthis 
august House was wasted and why was this 
document produced before us in the shape 
of annexure whereas the entire wortd knows 
about it. It is ironical that the Government 
intends to conceal it from this House? What 
is the reason behind this suspicious action? 

If such a move continues and the coun-
try's ftnanical autonomy is surrendered ba-
tore the World Bank and International Mone-
tary Fund. then we wi be forced to raise the 
qu8stion of privilege against the Finance 
Minister and for this you should grant us 
permission. 

SHRI RABI RAY (Kendrapacia): Mr. 
Speaker, Sir, we have been discussing this 
matter tor the last two days. My first point is 
that this Is the first time after framing the 
republican Constitution that we are faced 
with the question of Parliamenfs sovel'8ignty. 
Mr. Speaker, Sir, such an issue has never 
appeared befo,. you or any other former 
Speaker. As IUC:t'I it is an extraordinary situ-
ation. I would liM to raise a basic question 
and the question relates not only to Stvi 
Manmohan Singhjl but the entire Narsimha 
RaoGovemmentbeeal ... ilkIokfourmonths 
and .. the newapap8IS had to paater them. 
Ala the Ieaer was wrilten four months back 
the Govamment should have produc:ed it 
suo-moIU. There ... many 0IIher docu-
mns ablgWilh ...... The entire report 
consiIts of MV8I1ly-two pages but we haw 
got onIr 115Ch' 01 the NpOIt. I ware to say 
that--< 

It is .. dulJtotabthe Indian Parliament into 
canfidence and give the entire report? 

[ TtanSIaIion) 

We have golonly one part of that report. 
Mr. Speaker, Sir, as Speaker of this House 
you wi be sorry 10 learn that Mr. Preston 
who is the President of Wortd Bank told the 
Members of the Executive that the Govern-
ment of India headed by Shri Narasimha 
Rao had accaptecI our c:onditIoJ IS. I want 10 
ask whether It is not an attack on our sover-
eignty. Preston says that the conditions laid 
do un by them have been accaptecI by the 
indian Government. This makes us feel that 
this has happened tor the first tim. in the 
hisDy ofOUl republic. • is a burning issue in 
the context of this nation and its Pariamen-
tary democracy. This is not an ordinary is-
sue. Anybody can ask us astowhy we asked 
solely for the latter and nat tor the entire 72 
page report. I want to paint out that way-
thing wold be aystaI clear if we see it from 
the views of Constitution. I urge that if such 
a thing had happened in a developed de-
mocracy and the Government was honest it 
woutd have certainly resigned. I ask the 
Government to resign. The Government 
should nat remain in powar8V8n for a minute 
as it has betrayed this august House by not 
taking it Into confidence. It has become an 
extra terriloriaI 10pIty Government as it is 
giving information to the World Bank but not 
to us. I do not know the contents of the 72 
page raport. The newspapers are saying so 
and tha'e may be other reports too in this 
connec:tion. I want to tel the Government 
thai it has no right tD be in ofIice for a single 
moment, •• does noIlay the anlire raport on 
the table of this Houle. 

MR. SPEAKER: The entire file should 
be laid on the table? 

SHRI RABI RAY: Mr. Speaker, Sir, I 
wanttopointcMthalaacanlingtDMr.PI8stDn, 
the President of Wortd Bank. the condlions 
laid down b8kn the Direc:mr hava been 
8OCIJ*d by the Nwaaimha Rao GcMIm-
ment. Is .. noIenough. Ourbudgelsecnts 
hwabeendiscloledtotheOUlsideworidbui 
noI to us. I .... that I the Government has 
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lillie bit of faith in the Constitution It should 
resign immediately. There is no other alar-
native. The only option left with the Govem-
ment is to resign. 

(EngIsh] 

DR DEBIPROSAD PAL (Calcutta North 
West): Mr. Speaker, Sir, I find that the ghost 
of the alleged surrender of economic sover-
eignty to the outside world is haunting some 
of the Members in th~ Hause. 

let us examine what really has to be 
done. There are two aspects in a Budget. 
One is the Budgetary policy and the other is 
the budgetary measures. If the budgetary 
measures are disclosed before the presen-
tation of the Budget, the Anance Minister is 
C8ItainIy responsible because if the leakage 
of the ~ measures is made,there 
may be rack8ltlng to take am example then 
today import dWy may be increased down 
and export duty may be tightened. If this 
information is given earlier, before the pres-
entation of the Budget. ........ rs may take 
undve advantage. And that is why, the oon-
vention both in the English Parliament and 
also in our country is thai the bdgetary 
measures cannaI be disclosed before the 
prasentation of the Budget; 

But, what about the budg8tary policy? 
The Fmance Minist8J has to inviIe the opin-
ion, eIiciI the views of the Chambers of 
Commerce. He has to invle the views flOm 
dIferent organisations. He has to discuss 
whathertarilf measures should be tigttened 
or riot. For example, whether certain relief is 
to be given to the industry or not. W. have to 
function an apen democracy.The FIn8nC8 
Minister bas got to di8cuss the budgetary 
policy with fMK'/ section of the people, par-
IicuIarty with trade and other OIg8fIisatlons. 
Now, whal is wrong if the policy is disclosed 
anddisa_ad with the various orgnisationa? 
The whole aIempt is, it seems to me, that 
... 01 ... Members are trying to foreIlaI 
the btldglllary process and press for the 
pI8IftIIhn di8dDsure 01 budgetary meu-
....... lhe Budget II ""a anted. Ut us 
.... When ... 8udg8I and the ............. 

by the finance Minister are placed, then only 
we can find out whether the budgetary 
measures, the fiscal measures have been 
disclosed before they are presented to this 
House. The privilege is only regarding the 
disposure of the budgetary measures. One 
has got to make this distinction. Otherwise 
no discussion can take place outside this 
House regarding the budgetary policies. 

We have to eficitthe viewsfrom different 
quarters and chambers of oommerce. We 
have to elicit the views of the industry. If the 
Finance Minister discloses that the industry 
is going to be given certain amount of relief, 
then that is not a disclosure of the budgetary 
measures. 

Therefore. if this thing is kept in mind, 
the ghost that is obsessing some of the Hon. 
Members will not haunt them any more. This 
is my submission. 

SHRIPAWANKUMARBANSAL(Chan· 
digarh): Mr. Speaker, Sir, it is with all humility 
that I feel that the Opposition is flabber-
gasted on the success of the Government 
about the different measures that the Gov-
emment have taken from time to time. It is 
not the first time that a controversy has been 
raised over some document purported to be 
wriIlen by theGcMmmantwhich might hava 
fallen inIo the hands of some newspaper 
agencies or any of our Han. Members. 

I was three days back that a serious 
allegation was levelled against the Han. 
Finance Minister about the leakage of the 
budgetary proposals. FII'StIy, that is a very 
serious aIIegalion. I feel that when the 
members of the Fourth Estate or the Han. 
Members in the House here level allega-
tions.they would do It with asenaeol respon-
stilly. What the han. Members lay has not 
been ... 1btiIhad - that is prec:ilelv what I 
want to submit, thIIt they ruahto ooncIusions 
on meresurrniHe and conject ...... A rum-
pus is cr .... In the House. When it tran-
spires that after aU the hula". that we 
find here in the House (~I UI8d 
• with all .... of ~ - fln.a, 
naching turns out 0I1hiIdocument, whenthe 
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people making those allegations are ex-
posed in the eye of the public, then they tend 
to camouflage their faDlngs and atl sorts of 
allegations are levelled. 

I, with all sincerity, feel that there are 
many serious Items on the List of Business 
before the House. As you said the other day, 
this could be put off till the time of discussion 
on the General Budget because the Budget 
will be before the people soon. They would 
know whether it Is only the policies - as my 
han. friend was saying -andWhether it is only 
the macro items or whether it was the details 
of the Budget which people are concerned 
with are disclosed. People will know whether 
we are interested in knowing the truth or not 
You cannot float all sorts of stories to elicit 
the details from the Government in one form 
or the other. 

I compliment the Finance Minister for 
that. He is aware of what is happening. He 
has to face all the baseless allegations, all 
sorts of mendacious allegations. He is main-
taining a stoic silence over that. That is what 
we have to appreciate at this moment be-
cause, I am sure, that the cat would be out of 
the bag after two days. When the Budget it 
would be before the hon. Members. (Inter-
ruptions) It would then be known to the public 
that. You are not interested in running the 
aftairsafthe country. You are not concemed. 
You are no serious as to what business has 
to be transacted by this House. We have 
iInportant business before us. It is only to 
hoodwink. to mislead the public that all these 
issues are being raised. 

Sir, I, with all humility, plead that they 
could wail only for two days to see what is 
there in the Budget. With whatever little 
knowledge I have, I tried to go through the 
doaIment. There is nothing whatsoever -not 
an iota 01 evidence; and there Is no reason to 
come to a conclusion that there has been 
any leakage of the Budget. All that is con-
tained in the .... has been the consistent 
poley CJf the Gowmment ever since it took 
office. And .. can.r.ind on thill, Sir. It Is a 
CDnICious dedIlor .. to Nj&Mnate the econ-
omy. NoIhIng being done behind the back of 

this House. We respect the sovereignty of 
this House and that is why bowing to the 
wishes of the House, Sir, this document was 
placed now on the Table. I would only finally 
appeal: Let us proceed with the business of 
the House, Sir. 

SHRI INDRAJIT GUPTA (M"ldnapore): 
Sir, yesterday you had 'expressed the hope 
that after this meeting that was held in your 
Chamber ... 

MR. SPEAKER: No discussion will take 
place. 

SHRI INDRAJIT GUPTA: ... this matter 
would not be taken up again on the floor. 
Fortunately or unfortunately, every day naw 
developments, new facts, are coming to 
light. So. we are under some constraint, 
some compulsion. Thera is a new angle 
being soughtto be given to this mattertoday, 
that is, by implication that Part A of the 
Finance Minster's budget speech arid Part B 
have no nexus between them. Part A con-
cerns policy matter. budgetary policy, that 
can be disclosed. In fact, the Finance Minis-
ter said that much of that portion has already 
been put before the country last year and 
Part B contains specific, conc:rete budgetary 
measures. First, I want to know from you 
whethor henceforth we are to consider Part 
A and Part B of the Budget as two separate 
matters. (Interruptions). I am asking this 
question because this has never been done 
before arid all the talk about the confidential-
ity 01 the Budget and all that does not pertain 
onlytoPartB.PartAarldPartBcomprIMth. 
Budget as a whole. Part A is the part which 
contains aD the isgnals that 'this is the direc-
tion in which we want to go and we .. going' 
, They are signals to everybody who Is inter-
ested. And then the signals .. tranalated 
into concrete budgetary terms in Part B. 

Now, I think that up to now the practice, 
the traditions or conventions or whatever 
you Ike to call It, which have been followed 
have been that both Part A and Part B are to 
be treated a confidential untithey ... pIaced 
baIoN the Parliament on the day when the 
BudgaI is preunted. 
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SHRI MANMOHAN SINGH: They are 

confidential. 

SHRI INDRAJIT GUPTA: they are 
confidential. very good. Sir. my submission' 
as to why we are getting so worried' about 
this whole matter is that many matters which 
are contained in Part A. I agree they are not 
things which were not known to us. They are 
policy matters. as you say. public policy and 
all that. One may agree or may not agree 
with those matters. that is a different matter. 
But those things. this time. have been com-
municated through the letter of November. 
the 11th. to the World Bank as a certain 
assurance that these are the policies which-
we are going to follow and it is not so inno-
cent. I don't like to go on harping on this. The 
fact is that in the background of this time we 
cannot forget the fad that the World Bank is 
not some sort of a neutral. impartial agency 
sitting there. We are involved in a mess now 
because we are having to go to them for 
loans running into miHions and millions of 
dollars. Thatis,thewholetrouble. The trouble 
•• -we are to go to them and they are the onry 
people who are in a position to give us those 
loans. Therefore. why we should go and 
reveal the buk of Part A of the Budget to that 
World Bank who is our pay master? That is 
the question which arises. They are our pay 
master. 

MAo SPEAKER: On this. is Part A di-
vulged? Is that Part divulged in this letter? 

SHRIINDRAJIT GUPTA: Divulged. 

MAo SPEAKER: How do you know ba-
fore PM A has come to you? 

SHRIINDRAJIT GUPTA: Please listen. 
Later on it is being suggested. 'Wait for two 
days more and compare the two -compare 
this with the actual Budget proposata which 
will come' and then. of cou ..... if we find that 
we have been In the WIOng and everything 
he has written In the November 11th letter 
has got nothing to do with the Budget .. . ' 

MR. SPEAKER: Indrajltji. today the 

position is. you can speak out. but he can't 
speak out. • 

SHRIINDRAJIT GUPTA: I do not know 
whether he can speak out. 

MR. SPEAKER: I am sure that he should 
not speak out. 

SHRI INDRAJIT GUPTA: He can cer-
tainly speak regarding this. This has been 
laid on the Table. He has laid it on the Table. 
I am confining my remarks to this document. 

MR. SPEAKER: You are confining your 
remarks to this document saying that it 
appears in Part A. 

SHRIINDRAJITGUPTA: Notontythat. 
(Interruptions). 

Sir. should a Finance Minister assure 
the World Bank about some measure which 
they propose to take in April 1992? It says. 

"The adual user requirement which 
has already been relaxed .... will be 
abolished by April. 1992." ' 

This is about the flexibility in the import 
scheme which they want to bring in. The 
Budget has still to come. 

SHRI MANMOHAN SINGH: The hon. 
Commerce Minister has made the same 
statement on the floor of this House. I am 
merely repeating that thing. 

SHRIINDRAJIT GUPTA: In any way. 
the Commerce Minister also witt be in a 
soup. 

SHRI NIRMAL KANTI CHATTERJEE: 
He has announced. but not in this House. 

SHRI INDRAJIT GUPTA: Sir. I aan 
mentioning only one or two point •. There are 
many things. You tall us please whether it Is 
according 10 the propri8Iy. we have known 
It in the past. that the finance Minister. In a 
letter. informed a foreign funding agency 
about those Government bud9 .. ry altoca-
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tions which they propose to make, whether 
they will be reduced or lnaeasec:t, could he 
tell them? He says: 

"The Government intends to estab-
lish a sch8dule of targets for the 
elimination of all budgetary trans-
fers and loans and complete elimi-
nation 0< Government loans and 
equity to non-infrastructural public 
sector over three years.· 

This is ttl the public sector, beginning 
from 1992-93, that is the coming budgetary 
year. This is the death sentence for the 
public sector; we understand that. While 
removing all budgetary loans and assis-
tance to the public sector .•. (/nrerruptions) 

SHRI MANMOHAN SINGH: I have 
stated this on the floor of this House; if you go 
through the record you will find it. (Interrup-
tions). 

SHRIINDRAJIT GUPTA: Mr. Manmo-
han Singh, I hope you will remember that I 
have written a letter to you and you hac;! 
replied to me. I wish I had brought that letter; 
I did not know this would come up again. 
About the Narasimhan Commitee's report, 
in your letter to me, you have categorically 
stated that no decisions have yet been taken 
on the Narasimhan Committee's report arid 
the whole matter is still under consideration. 
Now, if I find here that in this ·PublicP-Qlic.i' 
part you are including some basic things 
which are part of the recommendations of 
the Narasimhan Committee, what am I sup-
posed to conclude? 

SHRI MANMOHAN SINGH: All that , 
have stated in that document is that the 
Govemment will formulate its view on the 
recommendations. I have not said that I will 
accept all the recommendatioos. (Interrup-
tions) 

SHRI NIRMAl KANTI CHATTERJEE: 
The sentence says: 

"The Government proposed to take 
action on the basis of the Commit-
tee's recommendations.· 

There are so many Committees in this 
ragard. You may tell usoryou may net tell us; 
you may reject the recommendations of the 
Committee also. (Interruptions) 

SHRIINDRAJIT GUPTA: Mr. Manmo-
han Singh, if I have misunderstood you, 
please tell me. Is it not part of the Nara-
simhan Committee's recommendation that 
in the banking sector - I know you are not 
goingtotouch the existing nationalised banks, 
you are not going to privatisatham, you have 
said so categorically - there should be ex-
pansion of private and co operative sector 
bank3 including foreign banks in the banking 
sector? Here you have said that you are 
going to do this. 

SHRI MAN MOHAN SINGH: I have not 
said that. I have said that we will take a view 
on this. This is an unfair comment (lntflmJp-
tions) 

SHRIINDRAJIT GUPTA: Of course, 
when the Budget comes whether we will nke 
it or not, we will certainly compare the 
povisions. But then you or somebody else 
will say that you can only compare Part·B 
and Part-A does not matter. I say this iq :"lot 
possible. Are you setting a new procedure? 
Henceforth, is Part A not to beconsidered as 
confidential? (/nttHruptions) 

SHRI MUKUl8ALKRISHNA WASNIK: 
They .e trying to leak the budgetary pr0c-
ess. They are trying to argue on each and 
every sentence and word of the letter. 

SHRI INDRAJIT GUPTA: Why not? 
( Intem.q:'fions) 

[Translation} 

SHRI A VUB KHAN lJilun jhunu): What 
do you want? You are trying to leak out the 
budget. (~) 

(English) 

SHRI MUKUL BALKRISHNA WASNIK: 
They are trying to sea that the Budget is 
leaked. This is a serious matter. 
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You want to stall the proceedings of the SHRI SOMNATH CHATTERJEE: It has 
House'. Somnathji has made it clear. They been propounded from the Treasury Benchs 
want the proceedings of the House should by more than one member that Part A can be 
be stalled. They wanted resignation. They disclosed. Then, can you have to reserve 
wanted that the Government should not your ruling on this? This is the theory they 
function. have propounded. (Interruptions) 

This is a deliberate attempt to stall the 
proc~edings. They are trying to leak the 
Budget. 

SHRIINDRAJIT GUPTA: I am saying 
with all sense of responsibility. Nobody here 
is interested in leaking out the 
Budget. (Interruptions) 

MR. SPEAKER: That is the kind of 
apprehension he has. 

SHRI INDRAJIT GUPTA: The han. 
Minister is bent upon leaking it to the World 
Bank. (Interruptions) 

MR. SPEAKER: The han. Member 
standing in this House, in front of you is 
expressing his apprehension that if it contin-
ues in this manner for a longer time, there is 
a possibility of leakage. 

SHRI INDRAJIT GUPTA: That is for 
you to judge. (Interruptions) 

MR. SPEAKER: I have said it more than 
once. I think, you will do me justice and you 
will piease bear in mind that I am not saying 
these things very lightly or to side the.Gov-
emment or to side any Party. But I am 
saying, let us wait for two days and after two 
days, you can discuss it. 

( Interruptions) 

SHRi INDRAJIT GUPTA: It is all right. 
:n any case, we have to wait. Now we are on 
the 27th of February. We have to wait wily 
nilly for two days. 

But I mnclude by one sentence that we 
consider it to be gross impropriety to leak out 
the contents of Part A of the Budget to the 
World Bank. (Interruptions) That is what has 
been done. 

MR. SPEAKER: I am not giving it. 

That is the expression or the view. That 
is not an issue before us to decide. If it comes 
as an issue before the House to decide, I will 
decide, not otherwise. 

( Interruptions) 

MR. SPEAKER: I will give you a chance 
but make a cogent, undrstandable and force-
ful speech. 

[ Translation] 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Speaker, Sir, I am disturbed by 
yourobservatons. You said that ifthe discus-
sion continued like this, thare is possibility of 
the Budget being leaked :lUt. 

MR. SPEAKER: This is his fear. 

SHRI GEORGE FERNANDES: You 
have tried to raply what he fears. 

MR. SPEAKER: I beiiove that there 
should. not be any discussion on the Budget 
before it is presented. This is my ruling. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, but I feel that the Congress 
Members have not read that document. I 
mean the letter written to Mr. Preston. Had 
they gone through that letter, Ihese words 
should not have come out of their mouth, 
because these words have been used at two 
points and at one point it is written: 

[English] 

"The initial recommendations ofthis 
CommIttee will be introduced in the 
1992-93 Union Government 
Budge." 
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[ Translation] 

These words are on page 11 of the 
letter. Further, on page 18 also there is-
(/flterruptionsr- perhaps these people do 
not know who is sovereign in this country. 

MR. SPEAKER: Mr. Fernandes, not in 
this manner. 

SHRI GEORGE FERNANDES: Be-
cause, it is repeated on page 18 and some-
thing about the concrete proposal has been 
said there. What is the proposal, that too has 
been enumerated there. 

MR. SPEAKER: I have not allowed 
discussion on the document. You may say 
briefly whatever you have to say but not so 
lengthy. I give you enough time but discus-
sion cannot be held today. 

SHRI GEORGE FERNANDES: Please 
give me an opportunity to complete my point, 
why do you want to interrupt me. I will not 

. waste your time but I am perturbed at it. 

MR. SPEAKER: Please tell, what is 
your perturbance. 

SHRI GEORGE FERNANDES: Since 
this question is not limited to the Budget 
alone, I have got a copy of the speech of the 
Prime Minister delivered by him at Daves a 
few days back in which the Prime Minister 
admitted himseH that Daves is a sort of 
pilgrimage for him. 

[English] 

The Prime Minister said that "Davos is a 
place of pilgrimage. I have come here as a 
pilgrim." 

''This is a sort of piligrimage for me. 
You do not go and lecture on a 
pilgrimage. I wish to absorb some-
thing instead to gauge what you 
expect of India and the Indian 
Govemment." 

[ Translation] 

These are the words of the Prime Min-
ister. What place is Daves - it is a place 
which is frequented by the greatest bureau-
crats and industrialistsofbig nations to decide 
how to maintain their supremacy over small 
nations. And the Prime Minister says that 
Davos is a sort of pilgrimage for him. 

MR. SPEAKER: Not like this. 

( Interruptions) 

SHRI GEORGE FERNANDES: Please 
let me complete my point first. As far as the 
Budget is concerned, I would say that the 
Finance Minister has done the job of passing 
the information of the Budget to the World 
Bank. There cannot be two opinions about 
that. 

MR. SPEAKER: Now he has to bear it 
for two days, so you should also speak on it 
afterwards. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, while you say that you fear lest 
the Budget should leak out, mine is some 
different objection. My obje;,;jon is that by 
this letter the I.M.F. and the World Bank has 
done the job of taking our Finance Ministry in 
their hands. I have no objection against Dr. 
Manmohan Singh alone instead I have ob-
jection against the Prime Minister because 
his policies are going in the reverse direc-
tion. Therefore you have to maintain not only 
the dignity of this House but also the prestige 
of this nation as well. 

MR. SPEAKER: Of course, that will be 
done from 29th after discussing everything. 

SHRI GEORGE FERNANDES: How. 

MR. SPEAKER: Please speak thereaf· 
ter and whatever you have to say will be 
replied also. It is just a matter of waiting for 
two days. 

(Interruptions) 
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MR. SPEAKER: I fully agree with what 
you are saying but I am seeing its other 
aspect also. H it Is discussed beyond the 
required limit the peopJe wiD have doubts-
whether the doubts are right or wrong-that 
the S8C18ts of the Budget would be dis-
closed. 

_SHRI GEORGE FERNANDES: That 
means you will not consider my point. (Inter-
tupIions) 

[English] 

SHRI NIRMAL KANTI CHATIERJEE: 
Just one line. H I address a letter to the 
Government, what you propose to do about 
it? Will the hon. Minister of Finance give a 
reply that he is going to take action? 

SHRIA. CHARLES: lam .,nythatsuch 
a discussion should have taken place In this 
august House on the eve of the presentation 
oftheBudgel 

13.00tn. 

Throughout the discussion, our han. 
friends on the other side have been telling 
that this Government has surrendered the 
econimic sovereignty of the country to the 
World Bank. May I ask one question? Has 
the National Front Government, in which the 
han. Member Shri George Fernandes wb a 
Member of the CaOinet, not surrendered the 
sovereignty of the countiY, the honour a."1d 
the dignity of the country when it pledged the 
valuable Gold kepi in the Reserve Bank of 
this Country? I have been listening to the 
speeches of all the Members. Our han. 
Member Shri Chatterjee has c:oiIcIuded his 
speech by saying that this Budget shall not 
be aIowed lobe presented .•.. (lntem.phns) 
".... go through the records. This is their 
intenIIon. They .. embarrassed about the 
WfI/ in which this minority Government has 
shown the,_, ... They .... unhllWf abOut 
the ...... '" the Punjab eIedions; they are 
unhappy IIbcM the relUltl '" the Bombay 
Municipal CoIpoIIIIion elediona. They know 
the people have confidence in this 

Govemment •• (/ntenuptions) Therefore, they 
want to give a wrong message to the mation. 
We, on this side, have a greater responsibil-
Ity to govern this country. We are sure that 
under thel*ersh~ of the han. Prime Min-
ister and also Shri Manmohan Singh, we 
take the country in the right direction. It is 
only because of that they want to stall the 
proceedings. 

(Interruptions) 

MR. SPEAKER: I am not asking the 
Finance Minister to speak. But if he wants to 
speak, I have no objection. 

(Interruptions) 

MR. SPEAKER: I am not asking Shri 
ManmQhan Singh to speak. But, on his own, 
if he wants to, I have no objection. 

(lntenvptions) 

MR. SPEAKER: I will certainly ask the 
Finance Minister to speak on 29th. 

( Intsrruptions) 

[Translation] 

SHRI VILAS MUTTEMWAR (Chimur): 
Shri Yadav, you. are very wise, why are you 
repeating in Hind what he has said in eng-
lish. (Inten1,f)lions) 

[English) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): For his benefit, I will speak in 
English because he does not understand 
Hindi. 

SHRI SOMNATH CHATIERJEE: He 
only understands wrong English. (/ntemp-
tions) 

MR. SPEAKER: P ..... spaek In Hindi 
at my iMtancG. . 

(/ntBmf)tions) 
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(EngIsIiJ I am forgetting the name of the Finance 

SHRI CHANDRA JEET YADAV: Sir, 
you .have said that certain policies are baing 
initiated In the manifesto as also in the gen-
e .. policy framework of any political party. 
That is a correct thing. There is no deying 
that fact. But please tall me any manifesto of 
MY political party which has promised that in 
the Budget of any particular year, it Would 
make certain provisions like the one men-
tioned here. The Finance Minister has been 
saying that he will maintain the sanc:tity of the 
Budget. 

SHRI MANMOHAN SINGH: I have 
maintained it. 

SHRI CHANDRA JEET YADAV: I am 
sorry . he has violated the sanctity of the 
Budget in his letter in two places - in para-
graph 14 and in paragraph 21. Please read 
it ::arafully. While arguing the case he con-
cludes by saying that in April 1992 he will 
abolish the 'Actual User' requirements. He 
says this very categoricaIly ... (lntetnfJfkms) 
Please just listen to me. Tall me where ~ 
Government says about the next year's 
Budget specifically. He has stated that the 
Government proposes to take action on the 
basis of the Committee's recommendations 
in the 1992-93 Budget. b is a categoricaJ 
commitment saying that they will do that in 
the Budget. On what basis that will be done? 
He has appointed a Fligh-level Committee. 
That High-leV!Il Committee was appointed 
by the Finln:8 Minister. You said that if 
anythlngh is done about the tax reforms, 
tariff and anything, the Committee has been 
given the responsIHIity. The Committee has 
been mandated for the removal of anoma-
lies In the dlacharge of economic Incentives . 
including simplificalon and rationaisation of 
customs tariIIa with a view to reducing the 
multiplicity and diversion, adimlnation and 
exempliori as wei as raduclion in the aver-
age level of tariffs - Cuatoml tarN, redue> 
tion, exemprion and finally Improve the 
compliance of direct taxes and strengthen 
enforcement. Initially the rec:ommendations 
of this . Committee will be IIroduced in the 
1992-93 Union Budget. 

Minister of UK who, before presenting the 
Budget, once while talking to his MP col-
leagues said, "let IJs have a cup of tea. May 
be from tomorrow we may have to pay more.· 

MR SPEAKER: This is exactly whV we 
do not have to discuss it before. 

(/ntenuptions) 

SHRI CHANDRA JEET YADAV: I en-
tirely agree with you. Exactly for that reason, 
the Finance Minister has no business to 
write to a foreign agency. Who is responsible 
forthat? It is not that we are doing it. Exactly, 
he is responsible. It is not that we are respon-
sible. There should have been no occasion 
for a discussion of this nature. You tell me, 
was there any time in free India, any kind of 
discussion like this before the Budget? Who 
is responsible for that? It is the Finance 
Minister who has written to the World Bank 
hinting some of our very specific measures. 
I would Ike to know from the Rnance Minis-
ter whether the high level committee which 
he appointed, had submitted the report or 
not. I would like to know that. (lntenuptions) 

SHRI MAN MOHAN SINGH: Let me 
Say ... (lntem.ptions) 

SHRI AYUB KHAN: You should have 
asked it after twenty days. 

(lntem.ptions) 

(Ttanslation) 

SHRI MUKUlBALKRISHNA WASNIK: 
Manmohan Singh;, be seated please. There 
is no need to reply at all. 

[Engilh) 

MR. SPEAKER: You complete it. 

(/ntemJptions) 

SHRI CHANDRA JEET YADAV: You 
are the custDdian oftha House. The Fmance 
Minister was anxious to speak. He is being 
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c:owaddownby his Mernbers. (lntempi:ms) difficulties. Now. the word used by the Fi-
nance Minister will not go on record. 

Wt SPEAKER: He is being adviaed by 
u.n. 

(/ntetTUptions) 

MR. SPEAKER: Please. do not draw 
him out because sugar can be blUer and the 
smoke can be poisonous. 

SHRICHANDRAJEETYADAV:Howis 
It. Sir. Everybody knows that sugar is sweet-
eneel. 

MR. SPEAKER: You do not draw hitn 
out. 

SHRI CHANDRA JEet YADAV: I have 
quoted from his Jetter that the high-powered 
commillee which was appointed to make 
certain recommendations. those recommen-
dations have been already made. If this Jetter 
has gone there, I have no doubt that those 
recommendations also must have been 
conveyed to the World Bank saying that 
these are the measur8Swe aregOingtotake. 
I have no doubt about that. (/nterruptions) 

(/nterniptions) 

MR. SPEAKER: Please sit down. Shri 
Chandra Jeet, please complete now. 

(/ntelTUptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir, let them atop so that I can 
finish. (lntetruptions) Another thing I would 
like to quote from the- Iett&r which makes a 
promise about what will be done by May 
1992. By May 1992 means that by that time, 
the process of pr&s&ntation of our Budget 
will be over. 

MR. SPEAKER: That is a repetition. 

SHRI CHANDRAJEETYADAV: It is not 
a repetition. Please see para 37 of the letter 
wherein he makes a -:ommitment. 

MR. SPEAKER: I do not have that 
document. 

SHRI CHANDRA JEET YADAV: He 
SHRI MANMOHAN SINGH: I say, you' says: 

are teIing a·. (/nternptions) ~e budgetary stringency faced . 
by the Government underlines the 
importance of quic:kJy formulating 
provisions for restructuring and 
closing sick and unviabJe public 
enterprises. and opening up se-
Jected units and sectors to private 
capital. In this context, the Govern-
ment will formulate an action pro-
grammeto initiate restructuring and 
closure procedures for units in the 
public secIorthai are patently unvi-
able by May 1992.· 

SHRI CHANDRA JEI;T YADAV: Mr. 
Fmance Minister. you. wiH have to withdraw 
your word. 

SHRI MANMOHAN SINGH: I will not 
withdraw the word. (/ntetTUptions) 

SHRICHANDRAJEETYADAV: lhe 
aays that I am teIJing a •••• he will have to 
withdraw that word. And if he says that I am 
telling a.... I say. that this my 
prasumption. (lntemIptions) 

MR. SPEAKER: PJease hear me; Up to 
this time. very soberly. very Intelligently. 
IOI'II8IImesconvincingly and sometlmeswilh 
avilwto .... points have been made. So. 
Iel .. -. at_fag end of the debale. create 

Now; this is a major policy formulation 
which they are promising to the World Bank 
wllhou1 taking into confidence this country 
and this Parliament. Another important thing 
which he aays is that we have given 20 per 
cent shares in Pablfc Sector and now we are 



going to increase it and make it 51 per cent. 
From 20 per cent, .. are going to increase 
It to 51 per cent. this is something which Is 
a basic formulation and a policy formulalion. 
(/ntemtptions) 

MR. SPEAKER: Please conclude now. 

SHRI CHANDRA JEET YADAV: My 
last point is that on whatever international 

. level price fixation, the Dunkel draft has 
proposed, the Finance Minister is succumb-
ing and accepting that Dunkel draft and thus 
mortgagingoureoonomicsoverelgnty. (Inter-
ruptions) . 

MR SPEAKER: Yes, Mr. Patliamentary 
Affairs Ministerl 

[Translation] , 

THE MINISTEROfPARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABJAZAD): Mr. 
Speaker, Sir, our party and the Government 
pays due regard to the opposition and thinks 
that the dignity of the House is supremo We 
have been following the policy of consensus 
in solving all the national issues since when 
we came to power. I am happy that during 
the last 7-8 months, since our Government • 
has been formed, all Members of the 0ppo-
sition parties have cooperated with the 
Government in the House.J have mentioned 
it several times, and expressed my thanks at 
end of every session also. This is the reason 
that our Hon. Prime Minister had called 
National Integration Council meeting when-
ever national issues needed to be discussed 
and twice consensus was formed so that we 
...... (lntenuptions).: .... 1 am coming to that 
point. 

SHRJ ATAL BIHARI VAJPAYEE: Are 
you speaking on the President's Address? 

SHRI GHUlAM NABI AZAO: On which 
topic have you been iIpeIddng for the last 
thread.? ., 

SHRI ATAI. BIHARI VAJPAVEE: You 

were referring to the meeting of the NaIionaI 
Jntegralion Council. ' 

SHRI GHULAM NABI AZAD: We dis-
cussed there issues of National importance. 
Our Government trends to take the opposi-
tion inconfldence but we can do nothing if 
you have decided to run away I am taking 
about the efforts that we are making in this 
direction. H you want to reject this effort, we 
can not compel you for it. But I am unable to 
understand why some of our colleagues 
have got irritated and agitated during the last 
few days because there is no change in the 
policy on our side. We still go by the consen-
sus we are .....• (/ntsrruptions) 

[English] 

Please, you have been speaking forthe 
last three days. We also have got '8 right to 
say what we feel. 

[ Translation] 

But It Is unfortunate that our colleagues 
have charged us of selling the country. They 
have also charged that our Finance Minister 
is simultaneously working as the Secretary 
to the World Bank. I refute this charge with all 
the might at my command. Forthe last two or 
three days allegations have been levelled 
that we are endangering the sovereignty arid 
prestige of the country. I assure this House 
on behalf of the Government that our party, 
which made the country independent cannot 
endanger lis sovereignty and integrity. my 
party will accept to sit in the opposition 
instead of endangering the dignity of the 
country. II: is a way of thinking. You may . 
compare the rule of V.P. Singh's Govern-
ment with that of Chandra Shekhar's Gov-
ernment but I Would like to compare it with 
the present Shri Narsimha Rao's Govern-
ment. During thetast eight'months, the work 
which he has done in Punjab and Assam for 
the unity and integrity of thlll CCM.nIry and the 
..., economic situation ...... "~) , 

[English) 

I em coming to thai also. You . ..,. 
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spoken ten times since yesterday. 

[ Translation] 

The efforts, which he has made during 
last eight months to improve the economic 
condition of the country, to structure the 
Industrial policy, to streamline the fiscal pol-
icy for progress and development and 
strengthen the public sector and P .D.S., are 
laudable. If you do not think it is in the interest 
of the country, it is your way of thinking not 
ours. Each party has its way of thinking. My 
friend, whom I respect most has stated that ... 

[English] 

this Budget is just to please the masters. I 
would like to tell my han. friend that nobody 
is our master. The people of India are our 
masters. May be, some people are having 
their masters outside India. But as far as we 
areconcemed, the Congress Govemment is 
concerned and the Congress Party is con-
cemed, we don't recognise any master out-
side India. The 800 milflOn people of India 
are our 'masters and we will abide by their 
decision. We are not going to abide by the 
decision of anybody else. 

(Ttanslalion] 

Mr. Speaker, Sir, this was the reason 
that for the last two days the han. Minister of 
FIMnC8 ••. ... (/ntern.ptions) ... .. . 

SHRI RAM VILAS PASWAN (Rosera): 
Did you have the information regarding the 
letter of the Minister of Finance? 

SHRI GHULAM NABI AZAD: What do 
you have to do with that information? (Inter-
tuptiMs). Han. Ministerof Finance had been 
saying 10 for two days. Taking that consen-
&US into account when han. Speaker issued 
his direction, aI our Opposition colleagues 
thought that this should be laid on the Table 
and om, then the minister cf FNnC8 laid it 
on the Table. That consensus was accepIed 
in acciDrdance with our policy _ well _ with 
the dInIc:tiOn bv the Spa"'. We hoped 
today that this issue and the debate would 

come to end, because the budget was to be 
presented aftertwo days and four days have 
been allotted for debate on the Budget. But 
today when it Is said that it has happened for 
thefirsttime sineathe independence, I would 
Oks to say that perhaps it is for the first time 
since independence that the Budget is being 
discussed before it is being presented, for 
which I am very sorry. Today the han. 
Members have said that .....• (/nt9tTUptDns) 
How can you say that this Budget has been 
released? 

Mr. Speaker, Sir. I would like to ask you 
two questions. Is there any .limit to this 
debate?(lnt9IT1fJtDns). Can the Parliament, 
which is Supreme, be guided by what ap-
pears in newspapers everyday orthe Parlia-
mentofthecountry will guide the nation? Will 
a newspaper or 'a newspaper carrying a 
particular column guide the eleeled repre-
sentatives of the 85 erere people of the 
country? It is being guided for the last three 
days by that. I am very sorry because the 
people of country have elected us. We are 
here to enad laws, arrange for safe water, 
food, roads and bridges.(lnt9tTUptDns). 

Is it pIOper to discuss what appears In 
newspapers for hours, for days and even for 
months? Mr. Speaker, Sir, this House is not 
for the Congress Party alone nor for the 
Govemment, rather it is equally for the 
Opposition as it is for us. The Government 
alone is not responsble in this House butthe 
Opposition is equally responsible to run this 
Government as the Congress Party or the 
ruling party is. Therefore, keeping it in view, 
I would fike to submit whelheryou want to run 
this House and conduct its business and 
pass the Bill In the national interest within the 
allotted time or you want to waste your time 
on a worthless debate to dishonour the 
Oongreu Party and the Congress Govern-
ment? Now it is up to you to decide it. 

SHRI ATAL BIHARI VAJPAYEE 
(lucknow): Mr. Speaker, Sir, the sort of the 
epeech that Shri Ghulam Nabi Azad has 
delivel'8d was not r8quired in the libuse. The 
ft8WIPIII*B are doing their duty. Let them 
decidewhatthelrduty is. Had the newspaper 
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nat given the Information, this letter would 
nat have come to light.(~s) He 
should not criticise-newspapers for It. (lnter-
tuptions) 

SHRI GHULAM NABI AZAD: Th.re is 
much diff.renCe between guiding the Parlia-
ment and criticising it. 

Shri Vapayee, I have not Criticised any 
newspaper, I have asked wheth.r newspa-
pers would guide the Parliament. 

[English) 

There is a difference between the two. 
(Interruptions) 

MR. SPEAKER: You understand the 
meaning. 

[Ttanslation] -

SHRI ATAl BIHARI VAJPAYEE: Shri 
Azad -has given sermons to the opposition 
parties. 

SHRI GHULAM NABI AZAD: But they 
have been doing it ~ three days. 

SHRI ATAl BIHARI VAJPAYEE: I don't 
think I should remind him as to what was his 
conduct when he was in the Opposition. But 
h. should not play _ the rol. of a 
praacher.(~ 

SHRI VILAS MUTTEMWAR: Preach-
Ing Is the privilege of Shrl Vaj)ayee, why has 
ShIt Ghulam Nabi Azad taken It? 

stHATALBIHARIVAJPAYEE: Pleas. 
ask hin in MaraIht to keep silence. 

MR. SPEAKER: I have got no such 
boIIan •. 

(~) 

SHRI. ATAl. BIHARI VAJPAYEE: Mr. ___ .Sfr._ ....... towdfarcomlng 

two days. Doubts have ariaen wheth.r the 
sancity ofth. budget has been maintained or 
not. The Han. Ministerof Finance has tried to 
remove the doubts but the final decision can 
betaken only after going through the Budget 
proposal only. But I do not understand one 
thing wheth.r it was necessary for the han. 

_ Minister of Finance to ref.r to the Budget 
whil. writing his lett.r to the World Bank 
President. Was it necessary to make a refer-
ence to the Budget? H h. wanted to indicat. 
the direction of the policy of the Govern-
m.nt ....•. 

MR. SPEAKER: Let It be answered af-
ter two days. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: No, 
why a reference was made to the Budget? 
H~d he stated that th~se were the g.neral 
policies of the Government, it would have 
been a diff.rent thing. Mr. Speaker Sir, you 
know that we have taken loan. It means the 
Govemment has taken loan from the I.M.F .. 
on certain conditions which have been ac-
cepted. There is no reason to understand_it 
that there would be any basic difference 
between the conditions imPosed by the I.M.F. 
and that by the World Bank. Conditions 
lm~ by both would be identical. Had the 
Govemment indicated the direction in the 
letter written to the World Bank President. it 
would have been a different thing but the 
Govemment has made a reference to ~ 
budget again and again. What was Ita neces-
sity? Thereto,.. I agree with Shri Indrajlt 
Gupta that n impropriety is the,., I may be 
that it might have ~ the,. becau .. the 
han. Finance Mlnlstel--. new and does not 
know rules and regulations of the 
House(lntetruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh) No, the han. Minister of Fmance 
is an expert. he knows that one cannot get 

- loan wilhout com .... m.nt. He Is mWtalc8n -
about It. 

SH~ALBIlil'RIVAJPAYEE:The'" 
was no need1D mention the Budget. hecould 
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have Indicated the direction d the Govern-
ment policies even wIhout mentioning the 
Budget. he should reconsider it. If he realise 
that any impropriety is there, he should 
express regret. This wftI enhance his pres-
tige and not decrease it. 

(Interruptions) 

SHRI RAM V1LAS PASWAN: Mr. 
Speaker, Sir, I want to speak only one sen-
tence. I want to say only thing that what AtaJ 
ji has said just now may be the stand of the 
Bhartiya Janata Party but it may not be the 
stand of the National Front and the Left 
Front. The Government should lay the sec-
ond part 01 the letter on the Table fo the 
House at this very moment. We will not wait . 
till the 29th. 

(IntelTUplions) 

[English] 

SHRISOMNATHCHATIERJEE: May I 
find out whether the Government has aI-
,.ady agreed to disclose the report 01 12th 
November in full or not? 

SHIR MANMOHAN SINGH: I am going 
to answer that question. 

MR. SPEAKER: aetore the Finance 
Minister replies, I would like to say that we 
reaped the Finance Minister's feelings very 
much and h. has been at the receiving end 
very much. But he is not required to reply at 
this point of time. If he wants to reply, I have 
no objection. 

(IntetrUptions) 

SHRI MAN MOHAN SINGH: Mr. 
Speaker Sir, I have listened with great re-
aped to aU that has been said in ~his House. 
I wish to assure this House that I do not own 
up any impropriety in the letter thai I have 
wrIIten to the President of the Wortd Bank 
and I am willing to discuss and debate. But I 
do want to,go on record th~ I do not won up 
...., impropriety . Before I come to the sub-
aMnce. I wish to refer to what Mr. Hari 

Klshora Singh h_ said. He l'8(erred to a 
document of the World Bank, which he said, 
was concealed from the former Prime Minis-
ter, Shrl Chandra Shekhar. I think Shri 
Chandra Shekhar Is not here. But be would 
forgive m....... I 

MR SPEAKER: Win you please avoid 
that kind of a reference? 

SHRI MANMOHAN SINGH: If you say, I 
I will obIige.(1nt8l7l.f'lbns) 

[Ttanslation] 

MR. SPEAKER: Please do not ask him 
to speak much. 

(interruPtions) 

[English] 

SHRI MANMOHAN SINGH: The sec-
ond thing which I want to say is 
this.(/ntem.ptions) 

[Translation] 

MR SPEKAER: I give protecIion to each 
one of you. 

[EngBsh] 

SHRI MANMOHAN SINGH: In July 
1991, our country was placed in a situation 
with our reserves not more than two weeks 
requirement. I think in that situation, support 
from the international financial institutions 
was an absolute necessity to keep the coun-
try going. And I do not owe anY apology to 
anybody for having written letters either to 
the Managing Director of the IMF or to the 
President of the World Barik. I did that in 
discharging my responsbility asthe Finance 
Minister of India and I am proud of what I 
have done. ldo not apologiseforwhat I have 
said in that letter or. in the earlier letter. 

The third thing ihat I do want to say Is 
that we are living in a wortd of cross-condi-
tionalilies.1t is not that you can go to the IMF, 
get .2.2 billion dollars loan and then say that 



513 Re.Altlgsdlelllulgeof PHALGUNA8.1913(SAKA) budgfltptDpOS8lsefJc. 574 

you wit have no dealings wiIh the World 
Bank. Whether .. Ike It or not. there is 
cmss-conditionalily. The loan that we got 
from the IUF. of 2.2 bIion dollars, is also 
contingent upon an agreement of strucIurai 
adjustment loan '10m the World Bank 
...... (~) •.• _:nl8l'8f0r8. you have 
to ask a question. If you want an additional 
flow of three billion dollars in 1991-92 to 
manage the affairs of this country. then from 
where you would have got these three bilon 
dollars? My friends on this side of the House 
would have said some days earlier to get it 
from the Soviet Union. But unfortunately. for 
all of us. Soviet .• Union is not here 
now.(lntem.tptjons). You may have views 
that we should not get it. I do believe and I 
have said it on many occasions thal objec-
tive is to gat out of this business as soon as 
we can. But I also want to say that so long as 
we get extemal assistance. we areobligedto 
discuss with our creditors because it is not a 
world where there is charily. You have to 
satisfy the creditors that this loan Is accept-
able to both parties.(/nterruplions) Theques-
tion is this. What type of conditionalities? I 
want to assertthatwe had not and we will not 
accept any conditionalities whi:h are incon-
sistent with our national interesls. 

Now Sir. yesterday I laid on the Tabla of 
the house the letter of deveIopriient pc)ticy 
which I had sent1Dthe Prasidentofthe World 
Bank on 11 November 1991 requesting a 
structural adjustment loan for $ 500 million. 
Questions have been raised by some han. 
.... mbers about ~r docu",ents, and spa-
~ ~ some reply to my.leUer from 
the president ofthe_WorkfBlBik.I indicated 
in the HoUSe y8Sterday tHii·there was no 
reply to my ...... Since allegations have 
been made. fed bf ralsleading and mischie-
vous reports if.-one MI_ apaper. I would lib 
to amplify my remarks to I'WIIOII8 .., doubt 
that han. Members may have. 

The letter of dav8Iopment poley which 
I laid on the Teble of the House_thebasis 
of our request for assistance. II lays down 
the economic policy dracIions which the 
Government irUnd to1olbw •• han. Mem-
bers ~ine this document carefully, tIwi 

will see that it talks of policy directions whi:h 
have' been extensively discussed and de-
bated in this august House. 

For the information of the House, the 
fonnal negotiations are structural adjustment 
loan fIOfI'I the World Bank were conduc:ted 
during the month of October 1~1. The pu"-
pose of these negotiations. as in all other 
countries, is to convince the World Bank 
aboutthebasiCviabilityofourprogramme.ln 
the course of the negotiations. wealsoagraed 
upon certain specific performance criteria 
which would need to De fulfilled before the 
second transfer of the Ioan·amounting to 200 
million dollars was released. These perform-

. ance criteria. which are popularly called 
'conditionalities'. give only specific bench-
marks for progress in the implementation of 
our own programmes. 

On the successful conclusion of these 
negotiations. we transmitted the letter of 
development policy to the World Bank. And 
too much is being read into it. It is said that I 
wrote this letter on the 11th and the World 
Bank submitted its documents on the 12th 
and so on. As I mentioned, that latter of mine 
was an outcome of the negotiations we had 
. This.W8S done on 11th November 1991. 
The World Bar:tk, on its part, took the matter 
immediately to the Board by -circulating a 
memorandum fIOmth.Presidentafthe World 
Bank to the Board of the Bank recommend-
ing assistance. The President's memo was 
dated 12th November 1991. The Board 
approved the arrangement on 5th Decem-
ber 1991. Following the approval by the 
World Bank Board. the conditionalities of the 
loan were incorporated in a legal agreement. 
Two separate documents were signed inthis 
connection by our Ambassador ftWashing-
ton. One relates to 250 million dollar loan 
from the World Bank and the second to 250 
milion fbllar credit hom the International 
Development Association and the other 250 
m~from World Bank together accounIing 
for 500 million dollars of aseistance. 1"'- . 
documents ant1tte only other doc:umente to 

. which the Govemment of India has bmaIIy . 
agreed. As the spacIIic terms of the 10an 
based on my leUer are expIicily contained in 
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these documents, I would like the hon. 
Members to be assured that we are not 
concealing anything from Parliamenll have 
also placed copies of these loan agreements 
in the Ubrary today. I would Ike to reiterate 
that there is no other document which I have 
sent to the President of the World Bank nor 
is there any communication from the Presi-
dent in reply to my latter. Some hon. Mem-
bers have told me that they have obtained 
copies of the memorandum of the President 
of the World Bank to the EXecutive Board of 
the bank. This memorandum is an internal 
document of the World Bank, which is, of 
ccurse, circuiatad to all Member Govern-
mel'lts and is, therefl'Jre. available to the 
Government of India. The document specifi-
cally -;tales ~hat it is an internal document of 
the bank and should not be released without 
authorisation of the World Ba'lk. However, 
as a 0fMI time exception I have placed a copy 
of this document as wall in the Ubrary of 
Parliament House. 

I would further like to say that the con-
tents of these documents do not constitute 
an agree'1'ent undertaldtn by the ~rn­
ment of India or reflect our views necessar-
ily. The only commitments that we have 
made are those contained in my latter of 
Development Policy, which I have already 
placed -on the Table of the house, and in the 
loan Credit Agreement, which I have placed 
today in the Ubrary of the Parliament House. 

Sir, I hope an han. Members will be duly 
assured that the Government's conduct in 
these communications has been entirely 
above reproach. Theprocadurethatwe have 
followed is the specific procedure followed 
by all Member countries and in this context I 
may mention that in January 1991, the 
Chandra ShekharGovemmem also needed 
assistance from the Fund Bank. That was 
the assistance available at a Iowcondilional-
ity from the IMF. They also submitted a 
L8IIerd Intanl now, ldo not~1Ddisclose 

. the contenI8 of the le1ter of IntenI today. 

SHRI HARI KlSHORE SlIGH: You 
should lay this also on the Table of the 

-Houee. 

SHRI INDER JIT (Darjeeling): The 
country must know about it. 

SHRI MANMOHAN SINGH: I think if 
you seethat letter you will realise how hollow 
is the charge that is made against our Gov-
emment that we are semng the sovereignty 
of our country.(/ntem.ptims) 

I want to assure this House that the 
procedure we have followed is the standard 
procedure routinely followed by all Member 
countries. The commitments we have under-
taken are in line with our election manifesto 
and they are in line with what we have paid 
in parliament on numerous occasions. There 
is absolutely no question of any leakage of 
the Budget having taken place. Thank you, 
Sir. 

SHRI NIRMAL KANTI CHATTERJEE: 
Sir. the Minister concerned should be ad-
vised to circulate the copies to the Members. 

SHRI SRIKANTAJENA (Cuttack): Now 
that the letter is laid on the Table of the Office 
and also the Finance Minister has laid other 
reports in the Ubrary, after going through 
these documents we would like to have a 
discussion on this. 

MR. SPEKER: I am standing here not to 
ask question or to reply, I am standing here 
to compliment all the Members for making 
their points very deligently. And this compli-
ment applies to Members from both the 
sides. I think, with this, the discussion on 
these documents wiD come to an end and if 
it is required to be discussed m.ore, we may 
take it upllftarthe praaentation of the Budget 
in a more detailed manner. Now, let us 
proceed to do one more important buslnass, 
that Is. to go to the Central Hall and take our 
lunch and after that, come back here and 
pass the Kashmir Proclamation. 

SHRI NIRMAL KANTI CHATTERJEE: 
Have you inviled us to the Central HaD? 

MR. SPEAKER: I wi. invite you lat. on. 
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and English versions) by the 
Govemment on the working 
of the National Institute for 
the Orthopaedically Handi- . 
capped, Calcutta, for the 
year 1990-91. 

PAPERS LAID ON THE TABLE 

[Engli,pl 

THE MINISTER OF STATE IN THE 
MINISTRYOFPAFl.IAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): On behalf of Shri 
Sitaramkeshri, I beg to lay on the Table. 

(1 ) (i) A ropy of the Annual Report 
{Hindi and English versions} 
of the National Institute of 

_ Rehabilitation Training and 
Research, Cuttack, for the 
year 1990-91 along wit" 
Audited Accounts. 

(ii) A ropy of the Review {Hindi 
and English versions} by the 
Govemmenton the working 
of the National Institute of 
Rehabilitation Training and 
Research, Cuttack, for· the 
year 1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above.[Placed in 
lbraIy.SeeNo. LT-1356192] 

(3) (i) A copy of the Annual Repoi 
(Hindi and English versions) 
of the National Institute for 
the Orthopaedically Handi-
capped, Calcutta, for the 
ye. 1990-91 along with 
AudIed Accounts. 

(II) A copy of the Review (Hindi 

(4) A statement (Hindi and English 
versions) showing re~ns for 
delay in laying the papers men-
tioned at (3) above. [Placed in o ~!,:. ~;o.~~~1~7I92] 

Economic Survey •• .,91-8UPart I and ---- PBi1 il) .-----
THE MINISTER OF FINANCE (SHRI 

MANMOHAN SINGH): I beg to lay on the 
Tabieacopyofthe'EoonomicSurvey', 1991-
92' (part I and II) {Hindi and English 
versions).(P1aced in Libr~. See No. IT-
1364192] "., I -;, 

'C! __ ,- i?,._,-l 
"'" ~ . \2.. / 

~_th!Jmlkllul_qf_~nual 
Baports of National Seeds CorponiffOn 
Ltd .. New Deihl for 199a..;91. NatlDnal 
federation of Rshannen'seo-operaltve. 

Ltd. for 1990-91 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TUR (SHRI MUl-
lAPALL Y RAMACHANDRAN): I beg to lay 
onthTabla-

, (l) • A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 6l9A of the Companies 
Ad, 1956:-

(i) Review by the Govemment 
on the working of the Na-
tional Seeds Corporation 
Limited, New Delhi, for the 
year 1990-91. 

(ii) Annual ~ of the Na-
tional -Seeds Corporation . 
limited, New Delhi, for the 
ye. 1990-91 along with 
Audited Accounts and com-
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mentsoftheCOlllpbollllrand (7) (I) A copy of the AnrIu.I Report 

(Hinci and English YenIione) 
of the NatIonal FedendIan 
of Urban Cooperativa Banks 
and Credit Societias lim-
ited. New DeIh~ for the year 
1990-91. 

Audia General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. (Placed in 
l.inry. See No. LT-1358192] . 

(3) (i). A capy of the Annual Report 
(Hindi and English versions) 
of the National Federation 
of FIShermen's Coopera-
tives Limited for the y8ar 
1990-91 along with Audited 
Accounts. 

(Ii). A copy of the Review (Hindi 
and English versions) by the 
Govarnmenton the working 
of the National Federation 
of FIShermen's Coopera-
tives Limited for the year 
1990-91. 

(4) A statement (Hindi and English 
v8l8ions) showing reaeons for 
deIaJ in laying the papers men-
tioned at (3) above. [Placed in 
LiH'ay. See No.lT-1359-92] 

(5) (I) A copy of the Annual Report 
(Hinci and English versions) 
of the National Fedetalb1 
of l.abour ~ 
limiled, New DellI, far the 
year 1990-91 along ... 
Auditad Accounts. 

(Ii) A copy of the Review (HIndi 
and English versions) by the 
Gowemmentontha working 
of the National Fadendion 
of Labour Cooperatives 
.lJmII8d, New Datil, for the 
year 1990-91. 

(8) A atIIIINnent (Hhii and English 
versiDne) ahowing ...ans for 
.., In laying the pIp8I8 men-.....,.at (5) 1Ibove. l"'-d in . u..r .S-No. LT-138O-12] 

(nl A copy of the Annual Ac-
counts (Hindi and English 
versions) of the National 
Federation of Urban C0op-
erative Banks and Credit 
Societies Limited, New 
DeIh~ for the year 1990-91 
together with an Audit Re-
port thereon. . 

(Iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working . 
of the National Federation 
of Urban Co-operative 
Banks and Cr8dit Societies 
Limited, New Delhi. for the 
year 1990-91. 

(8) A staI8mant (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
.Iioned at (7) above. [placed in 
l.Inry. See No. LT-1361-92] 

(9) (I) AcapyoftheAnnuaiRepoIt 
(Hindi and English Y8I8ions) 
of the NatioNd Co-opera-
tiveDairy FederatIon of India 
linitedfortheyear 1990-91 
along with Audited Ac-
counts. "' 

{Ill A copy of the Review (Hindi 
and English versions) by the 
Gcwemmenton1heWOlking 
01 the NaIiDnaI CooparaIIn 
Dairy FeclelaIiM of India 
~ for the year 111JO.. 
11. 

(10) A 1I.111MnI (Hindi and EnglIsh 
..... , .I_ling ....... lor 
...,In ... the ..... ........ 
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tIoned at (9) above. (placed in 
Linry. SNNo. LT-1362-92J . 

(11) (I) A stat8m8nt of the Annual 
Report (Hindi and English 
versions) of the National 
Cooperative ToI:a:coGrow-
era' Federation limited, 
Anand, fortheyear 1990-91 

. aIongwith AudltedAccounls. 

(Ii) A COP'! of the Review (Hindi 
and English versions) by the 
Govemmenton the working 
of the National Cooperative 
Tobacco Grower's Federa-
tion Limited, Anand, for the 
year 1990-91. -

(12) A statement (Hindi and English 
verslons)·showlng reasons for 
delay in laying the papers men-
tioned at (11) above. [Placed in 
librarv.. Sa S.No. LT-1383-92] 

<) ~ \ ;-'t:{_ ""V'_ 

13A7 lira.. (_A..J·vv, ~& 
ESTIMATES COMMITTEE 

Reports (Hindi and English verSions) of the 
Public Accounts Commllt .. :.:.. 

(I) Ninth Report of Metro Railway, 
Calcutta -Procurement of So-
phisticaled Signalling Equipment. 

(ii) Tenth Report on Export Proc-
essing Zones. s: '31-

1:tA8hra.. ~AA"--' C(p 
ELECTION TO COMMITTEE 

[English] 

SHRI MANORANJAN BH! I(1'A IAn-
daman & Nlcobar Islands): I beg to movethe 
following:-

fifth Report Md MInutM.L.- Y ..,...e/'>,.-<-.... .-{,,) 

'1hat the Members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 254 
read with sub-rule (1) of Rule311 of 
the Rules of Procedure and Con-
dud of Business in Lok Sabha, one 
Member from among themselves 
to serve as a Member of the Com-
mIltee on Estimates for unexpired 
portion of the tern) of the Committee 
vice Shri Vljay N. Patil resigned 
from the COmmitt ... • 

[English] 

SHRI MANORANJAN BHAKTA (An-
daman 'j N~ &1iridS): I beg to present 
the Fifth Report (Hindi and English versions) 
of the Estimates CommltM on Ministry of 
External Affairs - Consular Paaaport and 
Visa Division and Minutes of the sittings of 
the Comrnitlee relating ther8Io. 

13.47112 ...... 

PUBUC ACCOUTNS COMMIlTEE 

NIntIIn T .... RIporta 

[EngIshJ 

SHRI ATAL BIHARI VAJPAYEE 
(Ludcnaw): I beg to preeenl the faIowing 

MR. SPEAKER: The question is: 

"That the Members of this House 
. do proceed to elect In the manner 

required by suIwuIe (3) of Rule 254 
rudwllh sub-rule (1)of Rule311 of 

. the Rules of Procedure and Con-
ductofBusinea In lokSabha, one . 
Member fIQIII among them .... 
to ..". as. Member of the Com-
miltee on EstImates for unexpired 
portIonofthetenn of the Commlltee 
vice Shri Vijay N. Patil resGned 
from the CommIltee.· 

TIle motIon was adoiDd 
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- ~ - ,Motion reo flXfBnSion of '*"" for pt8SfInIBtion 01 . report 01 Joint CotnnrirItHI . 
13.48112 hra. CL . IJi.'I- - . delS or chrorllOllQllt8l abnormaIi-

p , ' ties or certain congenital malar-
PRE-NATAL DIAGNOSTIC TECH- mationsor sex-linkeddisordersand 

NICOUES for the prevention of the misuse of ~ 

(REGULATIO~,_~D PREVENTION OF I 
. M~lJ.~~' ~~L~. 1991 :' ~i ex. . 

such techniques for the purpose of 
pre-natal sex determination lead-
ing to female foeticide; and for 
matters connected thenJwith or I 
incidental thereto. - ' Motion re-Extanslon of time for pre .. n-

tatlq.n of Report of Joint Committee 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINiStRy OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. TI-lARADEVI 
SIDDH~R'!t'A): I beg to move the follow-
ing.-

-That this House do extend upto 
the end of the Mo,nsoon Session. 

, 1992, the time for presentation of 
the Report of the Joint Committee 
on the Bill to provide for the regula-
tion of the use of prenatal diagnos-
tic techniques for the purpose of 
detecting genetic or metabolic dis-
orders or chromosomal abnormali-
ties or certain congenital malfor-
mations orsex-linked disorders and 
for the prevention of the misuse of 
such techniques ·for the purpose of 
pre-natal sex determination lead-
ing to female foeticide; and for 
matters connected therewith or 
incidental thereto.-

MR. SPEAKER: The question is: 

-Thatthis House to extend upto the 
end of the Monsoon Session. 1992. 
the time for presentation of the 
Report of the Joint Comniittee on 
the Bin to provide for the regulation 
of the use of prenatal diagnOstic 
techniques for the purpose of de-
teding genetic or metabolic diaDr-

The motion was adopled 

13.49112 hra. 

BUSINES~ ADVISORY COMMITTEE 

Eleventh Report 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND tHE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to move: 

~at this House do agree with the 
Eleventh Report of the Business 
Advisory Committee prasented to 
the House on the 26th February. 
1992.-

MR. SPEAKER: The question is: 

-That this House do agree with the 
Eleventh Report of the Business 
Advisory Committee presented 10 
the House on the 26th February, 
1992.-

The motion was adopled 
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NATIONAL HIGHWAYS (AMENOMENT) 
BI.L-

[EngIsh) 

THE MIN'!rER OF STATE IN THE 
MINISlRYOFPARLIAMENfARY AFFAe 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPNAY 
AFFAIRS (SHR' RANGARAJAN 
KUMARAMANGAl.AM): On behalf of Shri 
Jagadish TytIer, , beg to move for leave 10 
introduce a BiD further to amend the National 
Highways Ad, 1956. 

MR. SPEAKER: The question is: 

"That leave be granted 10 introduce 
a Bin further 10 amend the National 
Highways kt.. 1956". 

The motion was adopted 

SHRI RANGARAJAN KUMARAMAN-
GALAM: , introduce·- the BiB 

MR. SPEAKER: Th. House stands 
adjoumedforlurx:hto re-pssemble at 15.00 
hrs. 

13.50 hra. 

The LoIc Sabha thBn adjourned for Lunch 
iii FiIfeen of the Clock. • 

The LoIc Sabha IfHISSSIIIbIBd alter lunch 
at four minuIss past Flteen of the Clock 

[UR. DEPUTY-SPEAKER in the Chai] 

[English] 

SHRI AMAR ROY PRADHAN (Cooch 
Bihar): Why is there 80 much of light? 

MR. DEPUTY-8PEAKER: It is 100 
much. It should be switched off. ' 

'. Now the House shall take up matters 
under rule 377. 

~-Q / - \")-
) "-'" (,:, ! "1 

15.05 hra. ~ c,{" ........ ':~.,",> i 6 
MATTERS UNDER RULE 377 

[English] 

~RI C.P. MUDALA GIRIYAPPA (Chi-
~urgi): aangaJOi. Tumkur f8iIW8y in. is 
one of the most important lines in Kamataka 
state. The holy shrine 'Slddaganga' Mutt Is 
in Tumkur. HMT factory and many oIher 
industries are situated there. Tumkur is al80 
an important centre of education and cul-
ture. There are many educational institu-
tions including an engineering college and 
three B.Ed. colleges. many Govemmant 
employees who live in Tumkurdepend upon 
trian journey to attend their oIIices in Banga-
lore city. Most of the business people aIao 
depend upon this railway route. 

More than ten pairs 01 express and 
passenger trains are running daily on this 
Bangalore-Tumlwr single line and doubling 
of this vitaJ line is pending fortha last several 
years. In fact. the train joumay between 
Bangalore an Tumkur is tortuous due to 
heavy rush in c:ompartments and frequent 
crossing of trains. The railways are not able 
to Introduce any new train on this line either 
from BangaJore to mangaJore or from Ban-

·PWIished in the GazaIta of India, axtnIordinary, Part II, Seeton 2, daIad 8.2.1992. 
"Inboduced wIh 1M recommendation of the president. 
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galore m Oharwar. This has created a seri-
ous concern in the minds of the people of 
KarnaIaka. 

The length of this line between Banga-
lore and Tumkur is only 34 kms arid the total 
expenditure on it does not exceed 30 crores 
of rupees. 

IeaUIg of quarries and lis prices 8Ic. Differ-
ent Stales are having diffarantpolicias. There 
is avastciftare_ncaaven "inthepricasol value 
added granla Items Ib finished produds 
b8lwaen one State and the other. This 
hampers the consistently growing inflow of 
foreign exchange. Actual producers, export-
ers including 1 DO per cent EOUs face tre-
mendous hardshipforwant of uniform policy 
all ewer India as in the case of export of 

I, tharafore, wge upon the Central finisfMJd leather. In order to formulate an all 
Government to take up this work during the India granite policy, It is essential to declare 

:'":~~~~~~~(~~L~~1C::':':: =. !':it: ~~: 
~') (II) ~;'-~'~~~~~Ion~i:~~~~~;;::~::a~ 

to pn II.". wild 1118 In the . 'I. . f". .. , ;<' L " .,.,( ,..:-.• , 

..... ofKlmalakll .F .;.',~";(Iv) NMdfor·.....,·~to· 
. - \.' -./: ..... '. ~ .... kh ..... m Thermal 

SttPI'.UI ct:W'DBA PRAIIWA URS ~-P.!tpt 
(Mysore): Since March, 1990 more than '" 
seven tigers and three leopards have died 
due to radilHxJllaring and other reasons in 
the fora&fs of KamaIaka. some research on 
tigers and Iaapan:Is had been undertaken in 
KarnaIaka. which dhould be stopped imme-
diately. 

I, theretDre, request the Central Gov-
ernment 10 take immediate action to pre-
serve the wid life in the forests of Kamataka 
and particulars to slap the radicH:olaring of 
and rasean:h on tigers and leopards. 

SHRI R. SURENDER REDDY (Waran-
. gal): The Cintrar El8CffiC:iiiAUthority has 

since techncHlCX)OOfl'lically cleared 2xSOO 
MW Vasakhapatnam Thermal Power Project 
with an estimalad cost of Rs. 1560 crores. 
Though·there Is a good response from the 
private sector for this project, yet the Gov-
emment has not entrusted the project to 
them so far. The Stale Government had 
recommended to the Centre for inclusion of 
this projed in the Eighth FlYe Year Plan. But, 
so far no decision in this regard has been 
taken. This project is for the weI!-being of the 

MR.DEPU1Y-SPEKAER:Youreadthe· people of Andhra Pradesh. The delay in 
appnwed text only. That alone goes on rae- clearing the projec:t is causklg great loss to 
Old. k t;,_.t I..; . ~~ ., .... " '. ,.;: !'& "!hole people of Andhra. 

S ~ ~~ ... ~~:.'" 1~'~theCemalGove~~~ 
~Nlcyandto~ take an~ action in thef~."" ' ....• .; { 
lP~_"'d maJor ......... t· '. .' . (v) ,...to ......... ......,. 

~ K.V. THAHGKABALU (Dhar- aaoc.tlDn to .... tDilM 
mapun): GIiIa'1Ilftc!IIIdJnat'US8IS'\i\ \ndia CUI1'eI\l ...... ,. r { .. " ; ;, 

, and iI.-porI8d which is only five per cent in . 
1M highIJ campe&live world matket now. 
Themain.....,.forthislowexportisthefa:t 
... .... .. no unIonn poky raglllding 

[ Translation] 

SHRI' NITlSH KUMAR (Bam): Mr . 
'_____--~--' ..... 



589 MaII»ts under PHALGUNA 8.1913 (SAKA) Ru»317 590 

Deputy Speaker. sir. daapiIe having rich ........ of Partianad rj raapedive ..... 
natural I'88DUIC88. Bihar has been facing in such cenbaIIy sponaorad schemes.. 
shortagesandnaturalc:alamities.S8Y8nFive ~..: "', • ~ ... 
Years Plans have so tar been implemented (vii) ..... to - ~ • 
in the CDUnby for the dwelapment. but it is a Food CorpandlDnof ..... 
pity thai thera is not much change in the ....., ........ ...,of 
condition of Bihar. During First FIV8 Year foodgrMIa • .......... 
Plan. per capita axpandilura was As. 17 in ~iilIy dIIIIrIaIa of 
Bihar. while It was As. 26 at naIionaIltMtLln un. ~ ( :-(. .) '!L 1~' 
Second FIV8YearPlan. ItwaaRs.44against [T~ 
As. 52 a national level, in Third Plan it was 
As. 70 against As. 86, in Fourth Plan it was 
As. 94 against As. 125. in Fifth Plan it was SHRI BHUWAN CHANDRA KHAN-
As. 207 against As. 302 and in Sixth and DURilGaffiwlifMi. ~ Spaalalr; sir, 
Seventh Plans itwas Rs. <M2 agains As. 670 Pauri and ChamoIi districts of lIIIar Pradesh 
and As. 642 against As. 1022 raspectiveIy have been facing foadgrains aisis for the 
and even at present the condition is more or last so many months due 10 noMranspolta-
less the same. Keeping in view the miser- lion of foodgrains. wheal. rica, sugar and 
able condition of common people in Bihar kerosene oil 10 these districts by the Food 

Corporation of India. It! present the sIuation 
emphasis should have been given on the has gone 10 the 8Xl8nt of sIarVatiDn.1Is main 
development of Bihar, but in the annual plan reason is that the Food CorpnIion of India 
of 1991-92 also, per Capita expenditure was has been adopIilg an indiffarences alIiude 
As. 261 for Bihar as against As. 338 at the in transporting foodgrains to the gadowns 
national level. It is in justice against Bihar. located at these places. As a result of which 
Earlier the Planning CommissicH, itself had the people of pauri and Chamoli dislricls are 
proposed As'. 2.251 aote but today the getting 500 grams wheat and rica per unit. 
Govemment has reduced it by 70% and whiemostofthepeopledependonly,onthe 
fixed i\. Rs. 700 cror&. foodgrains supplied by the Govemmed. In 

,'\" ~ U._( .", . " • 'I, this rasped, , would like to cite an example 
Therefore, I requesl the Union Govem-' that the Food Corporation of India has sup-

mant 10 re-c:onsider this decision. pled only 900 metric tonnOe of whINd to 
;.' '. ' . , .) district Pawi. whIe its quota was fixed, _ 

(vI) Need far ImIoIvena1t of 1775 matric IDnnas. SimIIariIr. the Food 
......... of. ~ by CorporaIion of India has supplied aNy 477 
SIifi GiMiriiiiilnt· m IIie malric Ionne of rice to this district while Is 
Centrally Sponsored quota was 680 melric1Dnnes, which is tataIIy 
ScheIMe ,. . "~ ~"I inadequate. I would also like to menIiIIn 1hal 

[English) 

SH.RI,.G,~,C~ .. BAl.AYOGI. (AmaIapu-
ram): In cantralIy sponsored achemes like 
Rural UIban Housing, D.R.DA, C.L T.DA. 
8Ic.. the Stale GcMImments .. not irwoIv-
ing 1ha Memberaat Padiament tM irwoMng 
ontv MlAs and aIIo on pollical lines. 

I MqUeSt the Central Gcwemment to 
dnct the .... GovernnerU far involving 

j aU the da\aIapmenl blocks of these two 
disIricts are included in aIIlhase ~ 
ment blacks which have been sill cted by 
the Prime Minislarto make the P1mIic DisIri-
buIionSystemaxtansiveandaven1hensuch 
type of sIuation is prevailing thete. 

I. theNIcre, wge upon the Central 
Government D issue necessary dinIdiv'8s 
inlneclatM'lto\hafaodca.\MaIicw\ot~ 
fornnsporting adequate quanlly a1whe1l, 
rica. sugar and 0Iher lams to these disIric:fs 
asaoon_ ...... 
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I. ~ (VIII) ...... toblkecollcn........ purposes in Agra, CXXJking gas andcommer-
u .... to protect J-I Mahal cial gas connections should be given imme-
from environmental e!IIU- diately to the 55000 applicants who have 
don . . - been waiting for it since 1984. 

StiBLBi=lAGW.t.HSHANKARRA,WAT: 
My original notice regarding the need to take 
COf!Cf'ete steps to protect Taj Mahal from 
pollution which I have sent to your office, has 
not been included. Had the hon. Speaker 
been present in the House, it would have 
been better. 'had mat him and·told that by 
rejecting my suggestion regarding the need 
to take concrete steps in the matter the spirit 
of my resolution had marred. Kindly allow me 
to give Suggestions because , do not like to 
waste the precious time of this House in 
paperwork. • 

MR. DEPUTY-8PEAKER: What. was 
your suggestion? 

SHRI BHAGWAN SHANKAR RAWAT: 
My suggestion has been omitted and my 
original notice is with you. 

MR. DEPUTY-8PEAKER: Your state-
ment was lengthy. Have you _ copy of the 
original notice? 

SHRI BHAGWAN SHANKAR RAWAT: 
Original oopv should be shown to me so that 
I may put my suggestion. According to the 
rule, my submission is within 250 words. I 
have raised the issue relating to the pollution 
of T aj Mahal. I would Ike to say about the 
positive steps to be taken by the Govern-
ment regarding problem of pollution. I have 
jut got the copy of the original notice. 

Sir, the T aj MahaJ is losing its brightness 
and beauty due to sufficient and negative 
steps taken by the Government of India to 
save it from environmental pollution. As a 
rasur economy of Agra is on the verge of 
coIapee. I would like to urge the Govern-
ment to take positive steps in the interest of 
heaIIh and poapetty of the tourists visiting 
he Taj and the residents of Agra. 

To check the poIk4ion CI'88led due 110 
usecl coal. wood and cow-dung for cooking 

H.J.B. pipeline should be extended up 
to Agra to set up pollution free industries and 
to make the existing industries pollution frae. 
The Government of India has already ap-
proved in 1989 a scheme to supply natu~1 
gas to Uttar Pradesh. The State Govern-
ment has prepared the project in collabora-
tion with 'Devida' company of Denmark and 
is ready to lay the pipeline. The Government 
of India should ask the Gas Authority of India 
to provide natural gas. A gas based power 
house should be sat up in place of two closed 
power house in Agra. 

Agra should be duly declared as an 
international tourist centre and civil and 
consumer services should also be provided 
there accordingly. The drains and sewers 
should be made free from dirt to make 
Yamuna pollution free in ptac8 of existing 
proposed resourceless and inadequate plan 
under the Ganga Action Plan. Phase II, 
Barrages and ghats should be constructed 
on the banks of Yamuna. Taj National Park 
Scheme and intensive aforestation pro-
grammesshouldaJsobespaedilycompieted. 

, " i 0/ ',. I ;.., 
,~ J 

15.19 hr •• 

STATUTORY RESOLUTION RECONTINU-
ANCE IN FoRCEOF PROCLAMATION 
~ 181ft JULY, 1990 IN RESPEC'f6F 

J~MU AND KASHt[~: ~, .. \ 
[English] \_ I _'" ./ 

SHRI P.C. CHA,QKO (Trichur): Mr. 
Deputy-Spaaker, Sir, • support the Resolu-
tion ~ed ay the hon. Home Minister Shri 
S.B. Chavan seeking the approval of this 
House for the Presidential proclamation for 
extending the President's rule in Jammu and 
Kashmir for another spaN of time. 

I do thla, nat with any degr. of happi-
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ness but with a heavy heart because,· I 
believethat, it is the inalienable right of wery 
Indian citizen - whether in Kashmir or in 
Punjab - to have their own elected govern-
ment But circumstances are compelling this 
Government to seek another extension be-
fore this House. Sir, I hope that every section 
of this House will agree about the inevitability 
of this situation and support this Resolution 
and not only this Resolution, but also support 
he resolve of the Government to bring nor-
malcy back to this strifetorn territory of the 
country. 

Sir, Kashmir, the most beautiful part of 
our country, is now remaining a muc-h dis-
turbed areas about which every :ine in this 
country is concerned. The very name 'Ka-
shmir' stimulates in e";ery one of us the 
image of a ~airy land which is God's own 
creation. But unfortunately befor. the wo~ 
today Kashmh remains as a drop of tear at 
the cheeks of Mother India. This situation 
has to be changed. And I recoftect the dis-
cussion on the subject which took place in 
this august House on the previous occasion. 
The situation that came up almost unani-
mously in this House was that a political 
process is to be restarted. So, I would like to 
congratulate Chavan Sahib and this Gov-
ernment for taking the bold initiative of start-
ing the political process. Sir, hera is a Gov-
emmentwhich brought back democracy into 
Punjab. About the election in Punjab thera 
was pessimism pervading in the Opposition 
benches. They were saying that this Gov-
ernment is unable to conduct elections in 
Punjab. And in spite of the vilification cam-
paign this Government could conduct elec-
tions there. Obstacles were created by the 
enemies of this country as well as people 
inside. But we eould conduct elections in 
Punjab which could bring back normalcy and 
a democratic government in Punjab. WIth 
the same vigour and perhaps with an added 
vigour .. hawt to mobilise every effort to 
conducd eIadIons in Kashmir also. This Is a 
solemn moment when the RaoIutIon • 
befoN the House and it is the duty of ~ 
House, It .. the duty of d pollical parties to 
take alOlemn ...... 1hat .. wi! dedicat8 

. ourselves for bmging beck the demoa aile 

right to the people of Kashmir. That process 
is started by the Home Minister when the All 
Party Meeting was held on 13th February, in 
which that problem of Kashmir was dis-
cussed in detail. Sir, this political initiative 
has to take a long way and we have to create 
a conducive atmosphere for the conduct of 
elections .. 

Sir, in this context I would request all 
sections of the House, all the political parties 
of this House, to cooperate with the Centre 
with an open mind on this issue throwing 
away all their inhibitions and all their preju-
dices. There are many political r.ampaigns 
being taken up by many politic.al parties in 
the name of Kash",ir. But the prt'SCription is 
worse than the disease. In this context. Sir. 
I cannot but mention the aborted Ekta Yatra 
taken up by the BJP. This finally ended up as 
a mockery of public agitations. It has ended 
up in a fiasco. 

Sir, somepeoplearethinking in terms of 
a Hindu Kashmir, some people are thinking 
in terms of a Muslim Kashmir. Our beautiful 
and beloved Kashmir is not a Hindu Kashmir 
or a Muslim Kashmir; it is a secular Kashmir, 
a Kashmir of Muslims, a Kashmir f Hindus 
and a Kashmir of Buddhists. We have to 
rededicate ourselves to create that old aod 
beautiful Kashmir which was the dream of 
Panditjl and which was the vision of Sheikh 
Abdullah. For that, fINery po6tical party has 
to be mora restrained. They have to give up 
their outdated slogans which they are still 
shouting aimlessly to further their nefarious 
political ends. 

Sir, I happened to witness the Ekta 
Yatra In Kerala which It started from Kan-
yakumari. It was painful to hear the sl9gans 
shouted by the rank and file of the BJp'in the 
presence of their tap leaders. They want 10 
abrogate Article 370 from the Constitution of 
india. She mcnlouclythey shout". slogan 
to abrogate the Article 370 of the Constitu-
tion of Inda, the mont loud.,. I would 
becomeclear In the mind of fWfIIY indian that 
Kashmir Is an inl8gral part and Article 370 Is 
goingtonnnainlnour~ .• "going 
to ntmain In the Constitution of India. in the 
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hislory and also in the mind of fN8fY Indian. 
Kashmir is so beloved to fN8f'I_lndian. but 
those critics are forgetting aI the historical 
facts fortheir nanuw political gains. They are 
tryingtodenigiatethe righlsofthe Kashmiris. 
What happened when Pakistan attached 
India in posHndependent da;s? You have 
to racoIIado you have to look at from the 
annals to history. What was tf. fllIICtion of 
the brave people of Kashmir? They ware 
fighting to pr8S8IY8 the honour of IncfI8. You 
should remember that. When AytkI Khan 
and the then External Affairs Minister BhuI10 
lad the trbIIs into the Kashmir Valey. it was 
the brave Kashmiris who stood with India to 
make Kashmir an integral part of this CX)Un-
by. They are forgetting this history V8IY 
c:orMJnianIIy and they are taking up the 
slogans to humiliate the brave people of 
Kashmir Valley. I they are prepared to give 
uptheirlWlOWpoIiticaIcampaign, thenthere 
is an _.(/ntsnuptions) If facts are pro-
YOking you, I cannot ~ you; if you are not 
praparad to listen to reason. then nobody 
canhelpyou.If1hare"'anysanerelements 
in the B.lP. I would submit to their con-
science thai this is not a problem of any 
pollical party, but this is a problem of this 
COIA'dry. The Gowmment of Shri Narasimha 
Raoji. which c:ouId resolve the problem of 
ULFA. which could resolve the problem of 
Punjab, wants to resolve this problem also 
with your cooperation; corne out with an 
open haartand mind and hera is an opportu- . 
nily bafcn you. 

Sir, 85 crores of people of this CX)Untry 
want Kashmir to be an integral part of India. 
(~) I am not pnMJking you; I am 
requesting for your cooperation. When Shri 
Dixit was speaking from your benches yes-
terday, I was thinking the people like Shri 
Did and Shri Shahabuddin were trying to 
add fuel to the fire. Some people are taking 
exlr8me positions. I would like to tel on 
behalf of the OIdinary people of India, who 
love Kashmir in their hearts thai these ex-
treme approaches and unrealistic ap-
pi08Ches on Kashmir have to be given up. 

Sir, Kashmir has got many problems 

today. One a&.thorItarian Govemorwho was 
sent from Delhi to rule Kashmir had made 
problems worse for the kashmiries. I cannot, 
for a moment, think of a situation where the 
people are made refugeeS in heir own coun-
try. They have to be resettled in Kashmir; 
they should have the right to O\fh their pr0p-
erty and their homes and they should be able 
10 reside in their own house in Kashmir. Such 
situation has to be cre&.ted. The regional 
imbalances are creating problems; develop-
mental problems are there. Extending the 
Presidential proclamation cannot be the role 
remedy. I would request the hon. Minister 
and the Govamment that the developmental 
problems of Kashmir and the regional imbal-
ances of Kashmir the influx of insurge,. 
from across the border, all these things are 
10 be-resolved. 

AD the political parties of this country 
can stand up as one man behind the Govem-
ment I do not think any party should have 
any reservation about these things. It is the 
biggest challenge before this .nation today. 
To resolve this, we should initiate political 
dialogue and political action and we have to 
bring back normalcy and an elected Govem-
men' to Kashmir. 

Kashmir problem should be approached 
with a Pragmatic policy and view I hope the 
Government headed by Narasimha Raoji 
will be able to resolve the problem of Ka-
shmir and come back and report to the 
House as we have resolved the problem of 
OIher strife-tDm areas of our country. We 
should be able to resolve the problem of 
Kashmir also. We are waiting for this day. 

With these words, I ,uppart tfle Resolu-
• &-! -' tiDn. .J - () . ...-; 1..--

PROF _,_l.IMMAl3fPDY VEN~TES­
WARLlT(tenali): Mr. Deputy-Speaker, the 
Gavamment has come up with a Resolution 
seeking for extension of President's rule in 
Jammu and Kashmir which is In force since 
18th July. 1990. . 

On behalf of my Party, Telugu Desam, 
I extent support to this Resolution. When the 
leaders of aI Parties meeting was held by 
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the hon. Prime Minister on 101h February, 
1992. our Iaadar, Shri N.T. RaIna Rao also 
participated in the nMNding and exprassed 
his solidarity along wiIh other l ... rs of the 
Opposition in protecting the sovaraignly of 
the country and also to be with the Govern-
ment in any eventuality. He also expressed 
that he will get him ... preparad along with 
the party workers to any kind of sacrifice if it 
is warranted. I join with all the senior col-
leagues who have expressed sorldamy with 
the Government. 

It is needless to emphasise the present 
position in Jammu and Kashmir. lawless-
ness and anarchy are prevailing in th .. state. 
But the chaotic situation has bean aggra-
vated particularty during the last few months 
and there is practically no Government func-
tioning and there is no law and order in the 
Valley. 

The need of the time now is to instil 
confidence among the civilians who are now 
under the grip of fear and who have not been 
able to lead their normal life. There were 
even bomb explosions particularly during 
the month of January and even some police 
people died and several of them rec:eiYed 
injuries. The situation now prevailing in the 
Vaney is such that most of the viUagers are 
unable to lead their lives in their villages. 

India Is committed to secularism, feder-
alism and demoaatlc values and there are 
no two opinions about it. Its integrity and 
sovereignly are the prime concern of every 
one of us and nowtheGovernment has to go 
all out to initiate the democratic process in 
the Valley and see that a democratic Gov-
ernment is restored as earty as possble. The 
Government has to pass on this message of 
secularism and also our commitment, to the 
cross section of the people. 

While expressing once again our sup-
port to the Resolution, I conclude my speech 
with these feW words. 

UR. DEPUTY SPEAKER: Thank you 
very much. Youhave~edyourspeech 
withinfMt minutaswllhoutgiving me achance 
to ring the beH. 

SH~I HARI_>~!jittQ8.E ,_.~II.\IGI::I 
(Shaoharj:"lll';Uijilly-Speaker, Sir, I am 
thankful to your for giving me an opportunity 
to speak. The problem of Kashmir is the 
problem of the whole of the nation and there 
are no two opinions of Kashmir being inte-
gral part ofthecountl'y. There is differancaof 
opinion as to why this problem of Kashmir 
has emergad and why It has taken the pres-
ant shape. I understand that this ill fated 
situation had emerged on the delay when the 
Central Govemment had dacided to oust the 
Farooq Abdullah Government and replace it 
with a puppet Government. The members of 
the Congress party should have taken this 
responsibiUty. Had it not taken pllK:8 than 
neither third deadlock would have been 
created in Kashrnirnorthe hundredsofpeopla 
would have Iosttheir lives. From the defence 
point of view Kashmir is of strategic impor-
tance and therefore the situation in Kashntlr 
has become a matter concern. besides our 
name would not have bean maligned in the 
intemationaJforahadtimelystepsbeentaken 
in this direction. 

So, first of all the Kashmirprablemshould 
not be discussed with party considerations 
in mind i.a. which party is in power in Kashmir 
and which not. Today, different parties are in 
power in different states but can we topple 
them? Neither the constitution makers nor 
the people want that here should be one 
party In power both in the states and at the 
Centre. We believe in braverY and unity in 
Diversity. It is part of our Cultural heritage. 
Our political structure should be buill on this 
pattern and we should not commit this blun-
der again •• 

Today if some state Government has a 
difference of opinion with the Central Gov-
ernment or the Government there is not of 
the same party it is toppled or dismissed and 
a puppet Govemment is formed. The Con-
gress men are masters in installing puppet 
Governments but I understand that they 
would not do it again in future. 

Mr. Deputy-Speakar, Sir, Kashmirprob-
lem is the product of narrow mindedness. I 
would like to remember the Kashmir, which 
was under the leadership of Sheikh Abdulah 
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in 1947. I would Ike to remember the Ka-
shmir, which had actively part~ed in the 
Freedom struggle and had stood by the 
leaders Ike Mahatma Gandhi, Jawahar laI 
Nehru, Sardar Patel and Rajendra Prasad. 
Who led the movement. It had raised its 
voice for the National Movement and Na-
tional Congress opposing the movement of 
Pakistan and challenging the leadership of 
Mohammad Ali Jinnah. When the Constitu-
tion of India was about to be framed, the 
Constitution makers, the founding fathers, 
made a special ~ision of Article 370 
thereby proViding special status to Kashmir 
and protecting its identity and entity. Today 
when some, collegiles and parties speak in 
terms which is detrimental to the unity of 
Kashmir,l feel bad and I think this should not . 
be done. At least WE; should learn a lesson, 
from the powerful and mighty neighbouring 
country, the U.S.S.A. which disintegrated in 
not1me. Even a mighty army could not check 
the fal of such a mighty power. Had the 
states been allowed to work independently 
in the U.S.S.A. such a thing coukl not have 
1lappef!ed. Today, in 1992, when we tak 
about the federal relation or the union struc-
ture then we should always keep In mind the 
special status of Kashmir. The makers of our 
ConoJtitution, who were the back-bone of the 
National Movement had made this provision 
very carefully and after giving it a lot of 
thought. It shoutd not be changed: When-
ever a change is envisaged in it, the people 
of Kashmir become apprehensMt 1hat 
somewhere injustice is being done to them 
and they feel it diffICUlt to come in the main-
stream of the country. 

Mr. Deputy Speaker, Sir, one of the 
aspeds 0I1he Kashmir problem is related to 
Pakistan. The separatisIs and the tenorist 
elements have been extended support on 
dIIanml occasions by Pakistan and today 
PaIdIItan is waging a Iow-coat war against 
India. W. should be cautious. Pakistan has 
..... been.......,to us, as such .. should 
nat ...-:t ~ from them. Such 
chanc .... I8fI'IOt8. When8vertheGovem-
menI 01 Pakistan Is in trouble, it takes ra-

course to this path which is the only solution 
available to them. When we are in trouble we 
remember God. In the same manner the 
Govemment of Pakistan tries to raise the 
Kashmir issue and find out an easy solution 
to its problem through anti-Indiapropaganda. 
The Organisation of Islamic Countries works 
as a link in it. AI the instance of Pakistan this . 
organisation raises the Kashmir issue in its 
meetings at times and resolutions to this 
effect are also passed usually. Mr. Deputy 
Speaker, Sir, through you and through this 
august House 'would libto make an humble 
submission to the Organisation of Islamic 
Countries not to interfere in the internal 
matters of our country. The people of India 
and th6 Indian constitution treats the follow-
ers of all religions equally and does not make 
any discrimination on the \I.ounds of caste, 
cread and religion. The Government of India 
is secular and India is a secular country. I 
would III. .. to inform the organisation of is-
lamic Countries that the total number follow-
ers of Is~ in India is much more than the 
total papulation of Pakistan. Th6ir interests 
and religion are more secure here than they 
are in Pakistan. Therefore this OI'ganisation 
need not interfere in the internal matters of 
our country. 

Sometimes the Human Rights Organi-
sation and Amnesty International raise the 
Kashmir issue stating that there is violation 
of Human Rights. Through this house. I 
would Ike to make it claar to tham that the 
situationof civil warcrealed in Kashmir at the 
instance ri Pakistan is not good. It could be 
that the security forces might have commit-
ted some mistakes but it is not deliverate. I 
ulg8 the Government also thai whenever 
this matter is raised in future, it should taka 
It seriously and prevent such a move. It 
should ensure that it does not recur in fut&n. 

I would 1M tID tel the paapIas 01 AtMr-
lea and BrtaIn also thai In the CIvIl War of 
America,' aI the Human RighIa proviIiona 
.... not abaerved. WiIh thaae words I want 
that the pollical pIOCIII8a ahauId start, be-
cause th" prabIem can be IOIved thlaugh 
.poIIiI:aI pIOCIII8a only. A prDC8IIS 01 cIaIogue 
should bega I would ... thai the pollical 
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prisoners against whom there are no grave· 
charges should be released by the Govern-
ment early and the political process should 
start. But who will break the ice first? Who will 
start the political process - Mr. Chavan or 
Shri Rajesh Pilot? They should decide it. I 
wish that the political process should be 
started. The initiative should be taken there 
either by Mr. Chavan or by Mr. Pilot, because 
both of them are interested in Kashmir af-
fairs. With these words, I support it. 

SHRl SURAJ MANDAl (Godda): Mr. 
Deputy-Speaker, Sir, today a discussion 
about Jammu and Kashmir is being held in 
the House. The situation as it is prevailing 
these days in Jammu a"d Kashmir was not 
created overnight or withing a couple of 
months. It was created some 20-25 years 
ago. We have to think as to who created this 
situation and who is responsible for it. The 
situation in the entire country is gradually 
taking the shape of the Jammu and Kashmir 
like situa!ior, Why is it so? What kind of 
changes have taken place in the life style of 
the people of Jammu and Kashmir? The 
people whose fordarhers carried tourists on 
mules, am also doing the same job. People 
working as stewards in note Is have been 
doing so for generatIOns, as their fathers, 
grandfathers and graat grandfathers used to 
do during tneil times. There is no change in 
their file slyle. Such a situation has deliber· 
atly been cr&ated in Kashmir. 

Ninety per cen' population of Jammu and 
Kashmir has been neglected. It has not been 
involved i1 the local Government and ad-
ministration. 

Mr. Deputy Speaker, Sir, if you just look 
at the statistics, you will find that only 3 per 
cent Kashmiri Pandits are holding the rftigns 
of the Govornment and administration of the 
whole of Kashmir. Today, when the youth o~ 
'Kashmir are starving there, people from their 
neighbourhood travel to Delhi from Kashmir 
by air. 

There are people for whom mule has 
been the only mode of transport from the 
days of their forefathers. In nut shell, there 

has been no development in their modes of 
transport. Feudalists throughout the coun-
ttY, do not allow the poor people to exercise 
thair franchise and in the same manner a 
hue and cry is being made in the House that 
the people fled away. (Intenvptions) I am 
very frank in my submission. Please let me 
know who has fled away. A meeting of the 
National Integration Council was held and it 
was discussed there also. I was also present 
in the meeting. It was said in the meeting that 
40 thousand people have fled the villages 
and 18 thousand have fled Jammu and 
Kashmir and are living in Delhi. These people 
are neither from the villages and nor from the 
cities. The people who occupied higher 
positions might be having their houses in 
Delhi, Chandigarh and Kashmir and there is 
no problem tor them. But where will the 
original residents of Kashmir go? They can-
not flee. The original residents of Kashmir 
are still there and people are trying to make 
a politicai mileage out of it. There is a saying 
'As you sow, so shall you reap". The Con-
gress party has been the ruler and no one 
else. It believes that people who cast their 
votes in its favour are Indians and who do 
not, are Pakistanis. Who dislodged the 
Government of Farooq Abdullah? who was 
responsible for it? Now the Government is 
giving six months extension to President's 
RUle. It is good. But at the same time elec-
tions should also be held in the valley within 
six months' time. Elections in Jammu and 
Kashmir should be held in the same manner 
as these were held in Punjab. Army should 
not be kept deplOyed there. The people have 
bean ruined there. Th. womenfolk of the 
poor people have baan subjected to humili-
ations there. The people of Kashmir are 
ruined and the people who did so should 
realise all this. The people present here talk 
of Ekta-Yatl8 and make a reference to Ar-
ticle-370 off and on. (/ntenvptions) 

Have they ever thought why Article 370 
was incorporated and implemented. The 
S.P.T ActandC.N.T. Act were also enacted 
and· enforced on Jharkhand. These Acts 
were enacted so that people cannot pur-
chase land there. But the activities of the 
Govemment of Bihar would not help the 
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trlbals preserve their identity. That is why we 
are launching an agitation. Similarly, by 
abrogating Article 370, the Government 
wants to take over the land In the Kashmir 
valley. Pleas. hold adiscussion on Nagaland 
and Mizoram. (lntem.tptions) Take the case 
of Nagaland, for instance. Even M.Ps have 
to seek permission from the Home Ministry 
to go there. Mr. Chavan is present here. You 
may oonfirrri it from him. One can go there for 
touring purposes, for service and for earn-
ing, but one cannot purchase land or live 
there permanently. One cannot oontest elec-
tions from there. Similar is the case with 
Kashmir which is located in a remote oorner 
of the oountry. People belonging to minority 
oommunity live there. They have migrated to 
this place to live with us ~nd we shall have to 
protect them. H article 370 is abrogated they 
will lose oonfidence in us. The people who go 
to Kashmir by air should understand all this. 
What was the need of unfurling the tricolour 
before becoming the Prime Minister. The 
Govemorwas thereto perform this act. Their 
party has taken up this issue now. Earlier, 
they took up temple issue. Now they are 
silent over it. They took out Elcta Yatta only 
because the elections in Punjab were round 
the oomer. The temple will never be oon-
struc:ted. The situation will remain as it was. 
The Ekta Yatrawas simply for the purpose of 
mobilising votes. Here, they are making a 
demand for electricity, water and roads. It is 
not necessary. Let them enter the temple 
and chant • Jai Shri Ram", the road will be 
oonstruded. Chant ·Jai Shri Ram" and pray 
for a B.A degree, that will frudify. There will 
be no need to have colleges. Similarly, with 
the chanting of Jai Shri Ram, water and 
electricity will be available automatically. 

I urge th.e Government to chalk out 
some better programme for Kashmir. Rural 
people have not fled Kashmir. Only the ur-
ban people who _..e in Government services 
have fled, and they too have fled out of fear. 
One who is guilty Is afraid. One who is not 
guilty can live in any part of the oountry. H you 
ask us, we are prepared to go to Kashmir on 
foot, whereas you go by air. When you 

hoistect the flag tharecontrary1D yourexpec-
lations neitharDoordarshan. northa radio or 
the print media gave the event any major 
coverage. If yow move was inspired by 
patriotism. you could have gone there with-
out creating any furore. No one would have 
stopped you. But you youraalf wanted 10 
create a situation, where you would be air-
lifted by the B.S.F. You had come 10 attend 
the National Integration Council. dressed 
6ke the pictures on playing cards. 

I would Ike the Government to hold 
elections is Kashmir also, on the lines m the 
Punjab elections. I read in the Hindustan I 
Times that a man on his way to work was 
forcblytaken to the poI6ng station to cast his 
vote. The police even beat him up. in the 
process. FIrSt, it was said thai there was21% 
polling but in the third communique, the 
Government claimed that 30% d the elec-
torate exercised its franchise. Whatever it 
was, the fact is that votes were cast and 
people were elected. A similar exercise can 
be carried out in Punjab also and the elac:tad 
Government can take decisions on issues 
oonceming the people of the State. I is very 
essential that an elected Government, not 
the Parliament, decidethe fate of the people. 
Therefore, the people m Kashmir should be 
given the opportunity 10 elect a Government 
of their choice. 

With thesawords, I support this Res0lu-

tion. I. C l1~ 07 
[English] '-' 

SHRI SURENDER SINGH KAIRON 
(Tar~:-r WoUld !lUi 10 say that the 
elections in Punjab were aD right. 

[ Ttans/aliot4 

We wiD be grateful 10 you, if you bring to _ 
our notice those places, where people were 
forced to cast their vote. I would ."ke to say 
that the elections in Punjab were VfIIl'/ fair 
and it could not have been done in a fairer 
manner. 
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PROF. PREMDHUMAL(Hamirpur):Mr. 
Deputy Speaker, Sir, in the prevailing cir-
cumstances, wherein free and fair poDs are 
not possible, aD parties 1!JOU1d extend their 
support to the Statutory Resolution intro-
duced by the hon. Minister of Home Affairs 
regarding continuance of President's Rule in 
Jammu and Kashmir for six month more. I 
have been 6stening to the Debate on this 
topic since yesterday. The discussion that 
should have taken place at the time of the 
'Ekta Yatra' is taking places when a Resolu-
tion for continuance of President's Rule has 
been introduced. 

Mr. Deputy Speaker, Sir, I have been 
associated with this probtem for long, during 
the course of which I have come across 
some points, which I would liketo bring to the 
notice of thtt hon. Minister of Home Affairs. 
While on the one hand, he should make 
avery possible effort to solve the Kashmir 
problem, on the other, he should give direo-
tions to the present State Administration to 
respond to the problems of the people. My 
party has entrusted me with the responsibil-
ity of looking into the problems faced by the 
people of Jammu and Kashmir, and in that 
capacity, I have written umpteen letters to 
theState Governor seeking redressalforthe 
problems faced by the people of the Stale 
who come and meet me. With deep regret, I 
have to say that I have not received reply to 
even a single letter from the Governor. If the 
Adminislration doesn't respond to even a 
letter from an M.P., you can well imagine the 
Administration's response to the problems 
faced by the common fol<. Many expIoyees 
of colleges and other Govemment depart-
ments in the valley havaleft the vaHey, at the 
peak of the crisis. One such family has 
settled in Secunderabad. The person has 
retired and his PlOVident Fund and Gratuity 
haVe not been paid. I don't want to go ineD 
their background, but despile many remind-
ers, the Administration has not raspanded. 
When we write leiters to the han. Minister of 
Home Affairs, alleastwegat a rasponaethat 

. thernalt8risbeinglookedinlo,buttheJammu· 
and Kashmir Administration is maintaining a 

dead silenc:.l. Similarly, some students have 
appeared in various exarninalions in the 
State, some have joined Engineering, Med"1-
cal and B.Ed courses in other States. TheIr 
results are yet to be declared. Those whose 
results have been declared, haven'tgotthair 
certificates. I request the Government to 
issue directions to the concerned authorities 
to declare the results and issue certificates. 

Mr. Deputy Speaker, Sir, many friends 
referred to the plight of those of citizens of 
independent India. who had to flee from one 
State to another for their safety. Sir, Delhi 
comes under the jurisdiction of the Union 
Government, yet the migrants from Kashmir, 
holding peaceful ~emonstration and staging 
a dhama in the capital were lathk;harged by 
the PofllC8. Theirstallswere forcilly removed. 
h is my humble request that this problem 
should be looked at from the human angle. 

While taking part in the discussion yes-
terday, an hon. Member, for whom I have 
graat regard, said that this migration was 
instigated. I was shocked to find that the 
human aspect was being ignored on narrow 
political and religious considerations. I won-
der whethYr any one of us would leave our 
home, hearth and business to accepI a refu-
gee status, somewhere else, just because 
some one incites us to do so? The han. 
Member also mentioned that the neighbours 
are protecting the hOuses and shops of the 
migrants. May this be true, with the grace of 
God. Unfortunately, the reports we are re-
ceiving are totally different. The Hon. Minis-
ter of Home Affairs may remember that last 
time also, when this matter was taken up, my 
colleague Shri Khurana ~ught with him to 
the House, photostat copies of hundred of 
F.I.Rs pertaining to theft, burglary and ar-
sons invoMng the homes of migrarts. I is 
something vary unfortunate •• some people 
are protecting ~ houses and shops, it is 
worth welcoming. We too are of the opinion 
thatthe paopIa, who were ton:.d to leavathe 
vaIay due to fear or misapprahension wiI 
hawt to finally go back. for it is their home. I 
is the duly of both the Government and the 
neighbours»protactthem.ltIwy .... doing 
it, it is indeed a good thing. TheIr shops and 
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houses have been looted, they have been 
dishonoured and humiliated. The Govern-
ment too should do something to alleviate . 
their SUlterings. Shri Yadav i'3 not present in 

. the House. in his speech, he said that the 
B.J.P. should change its attitude. Moreover, 
he was aD praise for Sheikh AbduDah. It was 
the Congress Government which arrested 
Sheikh Abdullah and kept him behind the 
bars for twelve years. At that time, Shri 
Yadav was in the Congress, but not he is in 

. the opposition. From here, he may be giving 
his suggestions to you also, but only the 
C.ovam .... .ent can eX;:>lain why Shei\(h .~ul­
lar \lI!as il"1prisioned for ''Nelve long y88."'3. 

Yesterday, it was also mentioned here 
that tl'le National Conference 'Nas forced into 
a oolition by the Congre~;s. It ~as Ihe Con-
gr&ss whictt installed the Gul Mohammed 
Go·';6rnment. These mistakes have ~n 
repeated. Ille B.J.P. is not in power in that 
State. Therefore, please don't change the 
course of the debate bv dragging the 'Eieta 
Yatra'into it. 1\10 life wao; lost in t'le valley due 
to 'Ekla Yatra' into it. No life was lost in the 
valley due to 'Ekla Yatra' When Shri Tika lal 
TapIoowas killed in 1989 in the valley, at that 
time itself, we had said that the Government 
should provide security to the people raising 
their voice in defence of the country's unity 
andintegrily.AtthattimetheCongressParty 
was at the helm of affairs, in the Centre. It 
was succeeded bv the National Front Gov-

. ernment. The rest is before you. The Admini-
stration apprehended a large number of 
terrorists. The ultras resorted to kidnapping 
and the Admlnistralion was forced to release 
selected,. hardcore terrorists. They de-
mandedthe release of terrorists in exchange 
for the raIease of hostages. Whoae life Is not 
important? Who wants to die? Therefore, 
please look upon this problem as a national 
ptObIsm. "friends who have been oppos-
ing" 'E/cta YafIa' and 818 doing it now also 
have fN8f'/ ri&JI\t to do so. They have their 
ideology and .. have our own political view 
point, but alas, as a poeI wrote at the time of 
French Revolution. 

[English) 

·It was pleasure to be alive but to be 
young was very heaven: 

[ Translation} 

If some of you had accompanied us and 
seen the manner in which our young men 
and women were greeting the 'Beta Yatni 
you would have realized that there was no 
political motive behind the Yatra. Chavan 
Sahib, please give a statement as to when 
the decision1D hold elections in Punjab was 
takE'n whether it was taken later or before we 
took the decision of the 'Elcta Yatra"? Thus. 
the '[:Jc:a yatr;i was not undertaken with 
elecbons 1n mind. Therefore. it won't be 
pmperto fir-ok them. I won'Hake much time to 
conclude. I received a lot of letters from 
t<'.ashmiri M'lQrants. A migrant student has 
written. 

iEngizsh] 

I ask everyone: Why I am a stranger 
in my own land? 
Why I lost my lovable school? 
Why present is beholding my future? 
Why the voice of guns is shattering 

the peace of my mind? 
Why I lost my sweet home? Why 

everyone isfrightaned?Whyciouds 
hover over our heads? 

l Translation) 

The Members belonging to Kashmir 
VaHey used to voice the problems of the 
people of Kashmir as they understand the 
problems encountered by the people. W. 
also got an opportunity to visit Kastvnir. We 
visited as many places as possible and on 
our return submitted a report but at thai tim. 
it was said that our raport was wrong and no 
Government officer had goneto Pakistan for 
training. Howev .. , the report submitted by 
the Governor of Kashmir today stat .. that 
such a situation is pnwailng in Kashmir and 
some Government employees are involved 
in such -=tivilias. H you are making an ear-
nest eftort to improve the situation in Ka-
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shmir, the Bhartiya Janata Party win cer-
tainly extend ~ CCHJP8r.dion but we beli8ve 
that Article 370 was a temporary step in this 
direction. It is clearly written in our constitu-
tion that it is a temporary step in this regard. 
We understand that on account of Article 
370 Kashmir had to suffer tremendous loss 
whereas your assumption is just the 0ppo-
site. Your party can ad as per its approach 
and we shall 'unclion as we think right. H 
there arises a need to change it, it can be 
done poIitic8lly or the people of the country 
can decide about the futuf8 course of action. 
A decision in this regard will be taken at the 
appropriate time. 

With these words. I thanK you for giving 
me time to express my views. 

THE MINISTER OF STATE OF THE 
MINJSTRY OF COMMUNICATION (SHRI 
RAJESH PILOT): My Deputy Speaker. Sir. 
during the course of discussion on Kashmir, 
I too desired to express my views on this 
subject. Before entering politics, I was in the 
defence forces and at that time, I got the 
opportunity to work in Kashmir. As such, I got 
acquainted with the culture of that State and 
the sentiments of the people. Ever since, I 
entered politics, I have been continuously 
attached to Kashmir for the last ten to twelve 
years and as such I am weH acquainted with 
the sentiments of the people of Kashmir. I 
thought that today is the appropriate time 
when I can place those facts before lhe 
House. 

At the outsAt, I am happy to see all the 
senior Members of this august House dis-
cussing this issue seriously with each other. 
All the Members who spoke on this subject 
unanimously pointed out that the Kashmir 
issue can be sOlved ,only by rising above 
party lines .• we abide by our party lines the 
Kashmir problem wiD deteriorate further. I 
agreethalthepoliticalpaniestoso,neextent 
are responsi)Ie for this deterioration. 

Kastvnlr has always been the land of 
saints and sages. I was extremely happy 
when I met MV8I'aI pec;pIe while I visUd 
'Majara Sharir. Although much was being 

said that one should not go there due to 
security reasons, I had a strong desire to go 
to that place to find out the reality and know 
thefaelings of the people. I met those people. 
The Hindus as well as the Muslim brothers 
are followers of LaIdev. Hindus call him 
Laleshwari wheroas he is known as Laldev 
by Muslims. likewise there is another saint 
by the name of Nand Rishi. Among Hindus, 
he is famous as NaFld Rishi and among 
Muslims he is well now by the name of 
Shekh Nurl.oddin. Such an example perhaps 
may not be found in the entire country. Asper 
my information there is no other place where 
a man is highly respected by both Hindus 
and Muslims. 

H we want to understand the situation in 
Kashmir, we should see Kashmir from the 
beginning when we won independence. I do 
not intend to criticise B.J.P. Prior to the fear 
1947 when we become independent Maha-
raja Pratap Singh, who was the ruler of 
Kashmir before Maharaja Hari Singh. made 
a provision in the State laws. I stand cor-
redact. I am not "'ferring to Maharaja Hari 
Singh but I am talking about Maharaja Pratap. 
He had included it in the State laws that a 
person not belonging to the Stale would not 
be eligible to get employment and purchase 
land there. This was before 1947. Article 370 
is an improvement on it. When the country 
became independent, the objective of the 
Government in impIemeniingArticle 370 was 
for ac:cession of a Muslim dominated State to 
India. We respect Sheikh Abdullah since he 
had a towering personality among Muslims 
and he had said in Kashmir that the Muslims 
of Kashmir would live unitedly in India. Their 
culture and their honour wi. always be up-
held in India This was the commitment of 
Shekh Saheb. As such, we hold him in high 
esteem. Otherwise they had the option to 
move to Pakistan if they wanted 10 but ac-
cession of a Muslim majority State to India 
was an important event At that timE:. the 
Govemment thought that by implementing 
Article 370 their culture and their rights couki 
be protected. Mr. Deputy Speaker, Sir, we 
confuse the people by chtiMg State sub-
ject with Article 370. I request the Members 
to understand that Article 370 of our Consti-
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tulion is vary claar anc:Ithethings said by you 
in the public meetillgs are misleading. They 
understand thIiI Article 370 does not giva 
1hem the right to poss.ss land. Bhai Suraji 
was right in pointing out that thare are many 
Slates for instance Mimram and Nagalanc:I 
where purchasing 01 land is prohibited. 

PROF. PREM DHUMAL (Hamirpur): 
PlDtSaheb. please excuse me for a second. 
On communal basis Bhai Suraji was saying 
that in Government service the representa-
tion is that of Kashmif Brahmins. Is it a fact? 
Is it true? 

SHRI RAJESH PILOT: Perhaps you are 
right but in my view there is posstility of a 
loss becallse it may be correct in your opin-
ion as poIticaI approach differs from person 
10 parson. Keeping in view the national unlly 
of the country, I understand that since you 
club Article 370wiIh State subied and due to 
this a common man says in a loud v.;Mce that 
it is itonicaI that it is his country and he is not 
aIDwed 10 purchase lanef. As such. I request 
you to keep Article 370 aside. 

Today. in the morning Atalji pointed out 
that he woukI be delighted if the FinanCe 
Minister exprassed regret. I want 10 say that 
it is very necessary to understand seriously 
the sentiments oftha people 01 Kashmir and 
the aIeged militant groups in order to im-
prove the situation in Kashmir as I visited 
Kashmir six to seven times after the forma-
tion of this Govamment. I met the villagers 
who came to meet me openly and also the 
groups which claim themselves as mitant 
groups. They asserted that their.faith on the 
Govamment was diminishing ana as such 
wa should contemplate this aspect seriously. 
Why .. ourbtetherens from Kashmir losing 
tailh in us? Thent are two. reasons behind 
• when Pandit Nehru was the Prine Minis-
tar he had a direct personal contact with the 
people of Kashmir. The people had earnest 
fIIIIh In him as th8y believed that PancfIII 
WDUId wtdersiand their prablems in the right 
peiCip8Ctive and would rule the country 
amoaIhIy. The people of Kashmir went per-

I8Sp8CI of J & K 
sonaIy attached 10 him. This was not only 
when Pandilji was in power but even today 
they have the same feelings about him 
because Pandilji showed his aIfection to-
wards them and country. After Nehru;' In-
dirajl came into power. She also understood 
them and their faith on her remained intact. 
Beieve on what I am saying. If in the present 
circumstances. you admit that Article 370 is 
being politicised and express you regret 
about it, hal of the Kashmir problems wiD be 
resolved. 

Professor Saheb. you were correct. 
Perhaps it may not be )"Our intention but if 
you go to Kashmir with me. you wi. find that 
the peopIethereaskthefntquestionwhather 
B.J.P. would stoptaking about Article 370 or 
not? Today. everybody asks the same ques-
tion. It·is asked even by those who partici-
pated in the 1965 and 1971 wars and fought 
bravely with Pakistan anny. Our endeavour 
should be to restore the faith lost We WIll 
have 10 remove this feeling and for this it is 
necessary to rise above party lines. 

As far as the Yatra is concemed it is 
alright. You may have any objective. At 
present, you are saying that the Punjab 
elections did not start and ware not an-
nounced. On the very day, when our G0v-
ernment was formed. our Home Minister 
gave this assurance that elections in Punjab 
and Kashmir will be held at an early date. 
SUbsequentlyattheonsetofthesession,he 
catagoricaIIy said that elections in Punjab 
and Kashmir will be held at the earliest 
poasibIe. As rwgards. Kahnilr ~ evan 
mentioned the approximate month in which 
the elections were to be held. As such, I 
request you to come aIongwiIh me. It is true 
that on accourt of this Yalta the minorities 
t1ave suffered a tremendous set back. Re-
cently ,I went 10 Bombay 10 attend a function 
and visited Lucknow to attend a funclion on 
the occasion of Rafi Ahmed Kidwai Sahab's 
brith anniversary. Every Muslm asked me 
the same question. This issue should be 
given a serious thQught and ilshould not be 
given a poIiIicaJ tum .• the confidence of the 
minortIies Is lost and the mlnorlies feel that 
India is noI their homeland then In thai proc-
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ess. our unly .. I lose l's strength. It wiD 
weaken the unity ofthiscounlry. This fee6ng 
has gone deep in the minds of the people. 

As regards. the sluation in Kashmir I 
would lea to point out that the situation in 
Kashmir is vary serious. Our Government 
struggle hard for four to five months to earn 
the confidanca of the people. We and the 
hon. Heine Minister openly declared that we 
are prepared to hold deliberations with an 
open heart and mind in order to bring nor-
malcy in tcashmir and this has progressed. 
When I want there for the first time in July or 
August, 20 man came to meet me. When I 
and the hon. Home Ministerwantthare again 
after his statamant. 100-200 men came. 
Aftarthat 500 men came there. Then I used 
10 visit dislricl headquarters. I fait hat a 
feeing of confidence is dawIoping among 
the Kashmir. 

Boys as old as 18 years were there. A 
boy of 14101d me thai he wanted employ· 
ment. I asked whal was he doing til then? He 
replied that he had joined miltants. When I 
asked why had he joined. he replied that he 
wanted freedom. When I asked whal sort of 
freedom he wanted, he could not explain. 
What the freedom is. He met me again after 
3 months and requested me to secure a job 
for him. He told me that he was trained by 
Pakistan in such a mamer that he found it 
dlficullto pass the day unless he·fired two or 
three times. he was misguidad to this extent. 

We started this talk in 1980. In 1981-82 
whanthe discussion was going Inthis House, 
Indirajiohad said that she was seeing a for· 
eign hand in internal affairs of India. Our 
brothers made fun of it and said that she had 
forgot Punjab and was talking of foreign 
hand. The fa::t was as the country made 
progress, our neighbourstried to waakan us. 
This was the reasons to salad these two 
Slates. it began from these two Stales and 
the worsening siIuaIion In Punjab has ra- . 
suited in the present situation. The sluation 
in Kashmir dataliorated duato this situation. 
The Professor has madeamanlionofFarooq 
AbduIah.. Why did Farooq AbduIah resign, 
Shri Han KishDra Singh aftha National FlOnt 

is not hare, as many as two Ministers, even 
Prim.e Minister himseH gave assurance not 
to appoint Jagmohan as a Governor. but the 
next day he was appointed Govel'Dor. He 
resigned under compulsion. (Interruptions) 

PROF. PREM DHUMAL: I mentioned 
Farooq Abdullah in the context of Shri Chan-
dra Jeet Yadav. I am talking about Farooq 
Abdullah, when you in~lIed the Gul Mo-
hammad Government (Interruptions) 

SHRI RAJESH PILOT: We had also 
done that on someone's misleading report. 
After that he joined some other party and 
became Home Minister. Then he worked 
with you and stepped down. We had also 
acted on someone's wrong advice. After all, 
we too are humans. 

Since that day the situation began to 
worsen. We had signed an accord in Ka-
shmir with an intention. Two forces, the 
Congress and the National Front were work-
ing in Kashmir. We thought, the conflict 
batweenthetwo was an obstacle to develop-
ment. We raised fingers at each other saying 
you did not do this. With this aim we singed 
an accord to work for development together. 
We admit that the intention with which we did 
it, we could not achieve that. It is true that 
unemployment pl'Dblem is there, as the 
professor has said. Education was. made 
free up to university level. But it was not 
thought as to what would bathe employment 
linkage after completion of education. It is 
true that wa found out that the fruits of our 
policy were not reaching the poor man. Shri 
Rajiv Gandhi had said that if we wished to 
give one rupee to a poor man, he got only 25 
paise, 75 paise are spent in batween. since 
the system is as such. We are trying to 
improve it and the Government has taken 
steps in this regard. 

So far as the Kashmir problem is con-
cerned, aU the part. will have to talk rising 
above the party lines. If the Congress says 
something today the B.J.P. has to counter it 
or if the B.J.P. lacks of something good, we 
have to counter it. We will have to make this 
political assessment on our own. All of us will 
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have to take a political approach. When a 
family member commits a mistake, wo\lld 
you throw him out? You would try to make 
him understand. H our youth have gone 
astray, it is our duty to bring them back on the 
proper line through talk. H we adopt this 
approach only then we would be able to heal 
up the wounds In Kashmir. On behalf of the 
Government we adopted this approach in 
the beginning. Our hon. Home Minister will 
tell in detail about the points raised by other 
members. 

Ever since the President's rule is there 
we have always tried to utilise the services of 
the officers of Kashmir cadre but where the 
officers of that category were not available 
only then we have sent officers from outside. 
Still we are trying to induct the officers of 
local cadre. 

Few points have been raised about para-
military forces and army also •. Their job is 
very difficult. When • asked a para-military 

. commander why had he arrested a 14-years-
old boy, what harm could he do. When his 
report was read to me that he had thrown a 
bomb, • was surprised a lot to hear it. When 
I asked his parents as to why did he do so. 
Firs1 of all he refused to answer but then he 
said that someone might have misguided 
the boy, it has happened by mistake. Police 
will have to adopt the work approach and an 
approach of forgive and forget. The crime for 
which a 14-year-01d child is undergoing 
imprisonment naturally causes a feeling of 
agitation and agressiveneslii in him. I hope 
that Government would think over it. 

There are human grounds too along 
with para-military forces. When a police 
constable asks a lady to remove her Burka to 
find out the sex. It hurts her and those who 
see it are also hurt. • have made much 
attempt in this regard and the administration 
and Home Ministry have been instructed to 
take some corrective s1eps, if they receive 
such compiaims. If someone has committed 
such mistake intentionally or has taken wrong 
steps, he has been punished and s18rn ac-

tion has been ensured for future. You can 
very well judge the atmosphere by the inCi-
dent of bomb which was found in the drawer 
of the table of D.G., Police. It is very difficult 
to work in such an atmosphere. 

My other reques1 to the Home Minister 
is that the youths which were doing jobs 
have 1081 their jobs. Those who run small 
scale industries have 1081 them. We are 
directing every department to revive them. I 
have talked to Finance Minister about those 
who have tried for Central Government serv-
ice. We helped some 100-150 children in 
respect of insurance etc. 200-250 youths 
have been given admission to Aligarh Mus-
lim University and Jamia Milia so that they 
can feel that the whole country is with them. 
There are some programmes such as waiv-
ing of interest on loans or rescheduling of 
loans. Tourist guides have lost their jobs. 
They had also taken loan. You should pro-
vide them relief. You should start crash 
employment programme so that they may 
get employment. Today there are number of 
youths ready to come out. " they are con-
vinced that they would get jobs and their 
culture and their honour would remain se-
cure, they are ready to give up wrong-doings. 
I request the B.J.P. that there are a number 
of areas throughout the country for playing 
politics. We will fight each other and go on 
delivering speeches elsewhere but there are 
certain sensitive areas about which every 
party should think that, whether we are politi-
cally loser or not, but the Nation· should not 
suffer any loss. Kashmir problem will be 
solved soon if we adopt this approach. H 
B.J.P. members say sorry and that they 
would understand Article 370 well, then half 
of thi:l problem will be solved. 

The remaining points will be dealt with 
by my senior colleague Shri Chavan. With 
thetle words I conclude. 

[English] 6lt - ? L 
SHRI VLJAY NAV.,AL PATIl(Erandol): 

Mr. oJPijiySii88ker:Si':, I congratulate the 
Home Minister for having _successfully con-
ducted the elections in the Punjab.' hope, he 
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will do1hesamelhing in Jammu ani Kashmir 
also in the near future. 

Mr. Deputy Speaker, Sir, after" these 
,ears, Kashmir is not con~ by the 
Railway. I will again repeal, as a ~, 
Kastunir is the only State which is not yet 
connac::tad b'f Railway. Thera are some Union 
Territories in th~ ... orth-East which are not 
yet connected by Railway. 

There was a proposal Iotake1he rait.ay 
line uplD Udhampur; it was a very old pro-
posal, but that proposal was not material-
ised. ilt was only yesterday that the hon. 
Minister had made a mention of it. 

For a State to be autonomous. one of 
the essential things is to have the eaj,ftal 
conneded with the raifway. My friends from 
the opposite Sid9, who t.aIt of more aut0n-
omy to the various States, who support the 
recommendations of the Sarkaria Commis-
sion,they are opposing on somefilthyground 
the provisions of Article 370. My friend from 
Jharkhand has already mentioned thai even 
in Jharkhand area thel'B are laws that outsid-
ers cannot purchase land within the area of 
Jharkhand. 

We have seen that some people have 
grabbed the land oftribalsfrom various parts 
of the country. We have to amend the 1d. to 
retum their land to them. It is not a very 
serious thing regarding Article 370 wherain 
there is a provision thai outsiders wiI not be 
able to purchase ianet & would Ike to give an 
example of Maharashtra. In Maharashtra 
also, for non-agricullurists, it is very dlflCUll 
to purchase agricultural land. • Mr. AtaI 
Bihari V~ee or somebody from BJP is 
staying in Bombay and wants to putdIase 
land in my area. if he is not an original 
agriculturist, it will be very diffICUlt tor him to 
purchase the land. But there are dlferant 
laws and different provisions; and just by 
trying to irwoke. tryingto askfor1he aboItian 
of AItide 370. we have invited mora tIaubIe. 

The problems of Punjab and Kashmir 
are similarto eome ext8ntduetDtenoriIIm In 
that area. But the Kashmir pnJbIem has 

aggravated a little fast; and it is because of 
the unstable Govemment in the form of Mr. 
V.P. Singh's Govemment which came in 
1989 and made Farooq Abdullah, Govern-
mentto go on some score. The Government 
of Mr. V.P. Singh bowed to the dictates of the 
BJP, who were supporting them and &J>-
pointed Mr. Jagmohan the Governor of 
Jammu & Kashmir and dismissal, on what-
ever score, of Farooq AbduHah's Govern-
ment had aggravated the situation. Now, to 
l'8ViVe that, whatever my senior colleague, 
Mr. Rajesh Pilot has mentioned,l would also 
urge upon my friend~ from BJP to exercise 
more caution to come forward with some 
rational understanding and try to evolve a 
formula for resolving the Kashmir problem. 

There is a mention of the problems of 
refugees also. Mr. Rajesh Pilot has said that 
some admissions have been given on prior-
ity to the sons of refugees. I would urge upon 
the Home Minister to see that if it win not be 
possible for the refugees to go back to their 
homeland in the near future. then the Gov· 
ernment should do something for them 
especially for the students who seek admis· 
sion in various colJeges in different parts of 
the country; we have to give them priority. 

Mr. Rajesh Pilot has helped them a lot. 
He asked us to help them in· getting admis-
sions, help the sons of the refugees in get-
ting them admission; and we had tried even 
in the engineering colleges with conces-
sional rates or even fellowship. We are aware 
of the problems of refugees; and this Gov-
emmant is going to do something for them. 
It is not because BJP is supporting them or 
because some of them have gone to the 
Supreme Court for getting some relief. The 
Govemment -under the leadership of Shri 
Narasimha Rao was very firm in its decision 
ragarding elections in Punjab. I expect the 
same firmness regarding the elections in 
Jammu and Kashmir also. 

Mr. Deputy-8peaker. Sir, we have time 
and again seen thaI-it appears that -
Pakislan wants to take revenge fofthe sepa-
ndion of BangIad .... and aince that time 
mor8 than 15 years ago it has been trying to 
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grab some OfIPO'lUnily. The Pakistan Gov-
ernment started some activities through 
proxies in Punjab and afterwards Infiltration 
of extremists was there in Kashmir. Fortu-
natelyfor us .. havagot a vary strong Army. 
Pakistan knows about it and also fortunately 
for us the entire wortd is with us as far as our 
stand on Kashmir is concerned and the 
world knows that. is an integral part of India 
andilhasloranainso. Wdhthisbacking ana 
finnness from our side and support from an 
sections Qf th8 society and aI parties. I am 
hopaful that we will not be required to have 
a second-extension after this. 

WIth 1hese WonIs I support the Procla-
mation made ~ the President and support 
the Resolution. 

SHRI E. AHAMED (Manjari): Mr. Dep-
uty-8peaker, Sir, I support the Resolution 
moved by the han. Home Minister seeking 
appovaI for the continuance of the Presi-
denl's Rule in Jammu and Kashmir. 

I may reiterate the stand takan by my 
party, the Indian Union Muslm league that 
the State of Jammu and Kashmir is an inte-
gral part of India and it should continue to be 
sob ever. The people of this country, more 
particularly the Muslims in India, win resist 

- anymovefromanyquartertosecedeJammu 
and Kashmir from tNt Union of India. 

Kashmir should continue to be the 
beacon light of secular India and all of us 
should strive hard to bring back the main-
stream d the Kashmiri people to the rest of 
our country. WIlh this view in mind, may I 
maIca certain .suggestions for the sympa-
1hetic c:onsideraIion d this Government? 

The han. Minister for T eIe-c:ommunica-
tiona, Shri Rajash Plat has namd8d the-
..... that the Government have taken to 
defuse the sIuaIIon in Jammu and Kashmir. 
I am happy 10 hear4hat he has also men-
fianed _dtha developmental schemes 
Ihat tha Gowemment has proposed to inbo-
duce In JaIMIu and Kashmir. But the most 

important thing, according to me is, to sIriva 
hard 10 create a congenial atmosphere for 
starting the political inilialive in that State. 

With this view in mind, I WDUId also 
suggest to the Government to consider the 
8tfPs where there should be some attempt 
that pWlic participation, a semblance of 
democraticprocess, should be there. I would 
also request the hon. Home Minister to 
constitute a Committee of Parliament, an 
Advisory Committee, consisting of the 
Members of this august House and that of 
Rajya Sabha to tour and to study the real 
situatiQn in Jammu and Kashmir; to hearthe 
complaints, the allegations or the accusa-
tionsifanyontheatroclliescommilt8donthe 
innocent people; to prepare a blueprint with 
respect to the normalisation;. and also to 
initiate the political process in Jammu and 
Kashmir including the conduct of a free and 
fair election. And suchastapwould dafinlely 
create a favourable situation in Jammu and 
Kashmir. 

Yesterday, Shri Mani Shankar Aiyar, 
has made a suggestion that in the resp0n-
sible position in Kashmir Administration, if 
there is any Kashmiri, who is alig" to hold 
the position. he should be given. This : .... a 
very important suggestion which he has 
mentioned keeping in view of the fadthatthe 
Govemment should try to instil confidence in 
the minds of the people. Of course, there are 
misguided people in Kashmir Valfly. They 
have been misguided by the enemies of this 
country. Quite unfortunately. the actions of 
our neighbouring country, Pakistan, andthelr 
mister move are condemnable. But it is also 
equallycondemnabletoconsiderewryollw 
Kashmiri as a terrorist. Thera are misguided 
yoUths in the Valley. W. have to bring them 
back to the mainstream of the rest of the 
country. Every step should be taken in this 
direction. 

-
Sir, I would also suggest that the GoY-

emment should evolve a package of ___ 
opment schemes for the people of Kashmir. 
Their moat important problem is ucl8ftlPbJ-
ment. Of course, ul18IftPIc¥nent problem is 
prevalentthfoughoutthecountry. But during 
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the decade, the Kashmiri people. the mm-
mon people, have been denied whatever 
that are legitimately due to them. I do not 
want to blame anybody. 1 do not want to find 
any fault with anybody. This is what had 
happened. Shri Rajesh Pilot has even men-
tioned as to what had happened in 1990.1 do 
not want to accuse anybody. But these are 
the fadS. We cannot close our eyes to these 
realities. 

If we want to bring back Jammu and 
Kashmir in the mainstream, we must take 
such a realistic step, which would help us to 
bring them back to the mainstream of the 
rest of the country. With this view in mind, I 
made aU these suggestions for the consid-
eration of the Government. 

One more point that 1 would like the 
Government to bear in mind when dealing 
with the Kashmir problem is this that the 
Government. overtly or covertly, should not 
take any action which would alienate the 
people of Kashmir from the rest of the coun-
try. II is in this connection 1 mndemn the Ekta 
Yatrac:ondudedbymyBJPfriends.ltstarted 
with fanfare from Kanjakumari poisoning 
the communal harmony and atmosphere in 
Karala and ended with military escort in 
Srinagar. Then..they had unfurled the na-
tional flag. One could presume what had 
have happened there when even the flag 
post that yallis carried was broken. And 
thanks to our security forces. it has been 
replaced thera. It was also raported in the 
press that the flag its •• had been left behind 
in Jammu. 1 do not know about this. 

May 1 say , through you, Sir, to the hon. 
Home IMinisteronethlng? I the Government 
would be able to provide this much of secu-
rity and faciily, one muld even go ewer to 
Pakistan occupied Kashmir to unfurl our 
nationalflag. (htemf:Jtions) This is what had 
happened. Butwhatwasthe rasuftof it?Wlth 
a heavy heart. I say that this is a national 
issue and .. have to stand together. W. 
have to forget some 01 our factional attitude 
and .. should not try to make an attempt to 
gat political mileage. What happened? This 
has given an inpreasion aU over the world 

that Kashmiri people have the real antag0-
nism and disapproval of the actions of this 
Government and tha people oftha rastoftha 
country. It is wrong. We are only playing in 
the hands of our enemies. They have been 
exploiting every situation to the embarrass-
ment of this country. 

Therefore, in the matter of Kashmir, we 
have a solemn commitment. We have a 
solemn promise given to the people of Ka-
shmir by the founding fathers of our Consti-
Mian. Why this Article 370 was given? Many-
hon. Members have mentioned about- .. , 
and, therefore, I do not want to take much 
time of this House on this issue. But this 
Article 370 is now the last link between 
Kashmir and this ancient land of India. We 
want to continue Kashmir as an integral part 
of India. Therefore, any thought or talk of 
abrogation of Article 370, I should say, is 
nonsense and camot be tolerated. 

I submit that let Kashmir continue as a 
part of this muntry. They are an integral part 
of this country. We canriat negotiate the 
sovereignty of this nation with anybody-
whether it is Pakistan or 'Arabstan'. The 
Muslims of this country will not allow any': 
body to negotiate the sovereignty of this 
country because we are part and parcel of 
this country. 

Therefore, we have to add..... our-
selves the reel problems m Kashmir.llhe.. 
are allegations m atlOCities committed on 
the innocent people, It there are c:ompIainlS 
of inhuman adion taken by anybody against 
the innocent people, those actions should 
also be condemned. 

I hope that the hon. Home Minister wiI 
also respond to my suggestion to have an 
advisory committee of the Members m Par-
liamentto helptheGovemment in evohringa 
policy which would ultimal8ly lead to the 
mnduct of fair and free eIec::tions in Jammu 
and Kashmir. 

With these words, I support the RasoIa-
lien. 
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(Jahanabad): Ur. Deputy Speaker, Sir, I 
support the resolution seeking extension of 
President's rule in Kashmir moved by Gov-
emment. But the most important thing is that 
certain concrete steps should be takan by 
the Government to settle the Kashmir pr0b-
lem for ever so that the Government has not 
to move such resolution time and again. 

Mr. Deputy Speaker, Sir, Kashmir is an 
integral part of our country and it will con-
~nueto remain so. Everybody knowsthatthe 
people of Kashmir have been patriots. They 
have been patriots in the sensa that when 
some regions of our country were being 
seceded, the people of Kashmir showed 
patriotism and preferred to remain with In-
dia. (Jnternptions) 

r would like to repeat it again that the 
people of Kashmir have been patriots and 
they displayed it in the past. 

Moreover, Sheikh AbduUah who was 
the leader of Kashmir during those days had 
won the hearts of aU the citizens of the 
region. A slogan was in vogue that time: 
Kashmir belongs to whom Sheikh Abdullah 
belongs. I am of the view that the situation 
has now deteriorated to this extent. The 
people at Kashmir believed that their cul-
tural, social and aU other heritage belong to 
India. But certain mistakes are conunilled to 
sarve petty oods. Tme and again we say 
that we should rise above party politics and 
talk in national interest. A long time has 
passed but this has not been done. Had it 
been so today, the situation might not have 
deteriorated to this extent. Thousand of 
innocent peraons are being killed there, this 
should be averted. We remember that we 
have launched an agitation to' topple the 
Farooq Government alleging thai it is an 
anIi-ftationaJ. Personsarebeingtrained there 
and sent to Punjab esc.. Such allegations 
W8f8 made. Members of the ruling party 
should recollect it. What a great blunder was 
.... , That time the Ramarao Government 
was aIao dismissed .• such situation is ere-

cannot be kept united and we cannot think in 
national interest In such a situation, the 
people of the region lost their faith. The 
people of the region were diSpleased be-
cause the elecled Government was dis-
missed there making fake allegation. Due to 
it, this incidence too~ place. 

Now the han. learned member Shri Atal 
Bihari Vajpayee has come to the House. 
Once I read in the newspaper that in the 
election held in Kashmir about 22 or 24 
candidates of the B.J.P. emerged victorious 
but they lost in the next aledion. When they 
were asked as to why they lost the election, 
they replied that the slogan used by them to 
propagate Hinduism brought vidory forthem. 
And this very slogan of Hinduism was adopted 
by late Mrs. Indira Gandhi. On this basis 
people guessed that she would be the next 
Prime Minister. So, the people voted her. In 
this way they have been playing with the 
country for a long time. The innocent people 
are being killed there but we are least con-
cerned. Efforts should be initiated at least 
now to protect the country form the hands of 
selfISh politicians. Irrespective of th., party 
that rules the country, democracywiH always 
sustain. In onterto sustain this democracy it 
is essential that W8 should think of national 
interest. 

Ur. Deputy Speaker, Sir, every-body is 
expressing concern. So far as Article 370 is 
concerned, it was included in our Constitu· 
tion with great deliberation. We would like to 
express our thanks to the Prime Uinister for 
one thing. He did not allow to highrl9ht the 
recentprocessior'l of the Ekfa Yatta.lt did not 
cause too much sound and Iury.1t was much 
ado about nothing. We have publicised the 
'Rarh Yalni a lot they made political capital 
out of it. Had this been not publicised so 
much they mig,", not have been able to get so 
much importance and benefit. The common 
people did not have so much affinity for it. 
Even today the people are not too much 
influenced by the Ekta YaIIa. H the people 
would not have been transported from there 
then they would not have reached at all. The 
Government has commilted this mistake. 
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It is the blunder on the part of Govern-
ment that they were flown by the afficiaI 
planes. Were they going as guests that they 
were accorded so high sounding welcome? 
H Kashmir belongs to India, there is no 
justification in hoisting national flag there. 
We have not won Kashmir that we went 
there to hoist the national flag there. We 
went there to create wraIh and discontent-
ment in the people of Kashmir. 

Mirzaffar and Jaichamj were born in this 
soil and even today there are such persons 
in the country who are bent upon dividing the 
country. They are selfish persons and they 
want to seNe only their petty ends. Theytaik 
abo",1 patriotism but they do not work like 
patriots. We congratulate the Prime Minister 
who did !'lot highlight the 'Ekta YalTa'and it 
tt!'lded up in smoke. The Rath Yatra of Shri 
Advani was Ilighlig!'f.ed and the people 
capitalized on it. With !his very advantage 
they were able to form their p.&rty's Govern:-
mant in Uttar Pradesh. He went viDaga to 
village to persuade people to worsh., sym-
bolic bricks. The people of cur country are 
very innocent and simple and so they cele-
brated the worship of symbolic bricks with 
great ont.husiasm. Was there no brick in 
Ayodhya. Such acts were performed to cre-
lite reiigiousfrenziness. They havecoHected 
crores of rupees from the paapIe as a sub-
scription and .!!p8fIt it to spate rel'lgious in-
sanity. They cast aspersion which win not 
serve any purpose. If we rise above our 
political affiliation and endeavour to protect 
the country the Kashmir issue can be settled. 
I would like tQ expr.ess my thanks for the 
conducting elec:.tions in Punjab. The winners 
in the election formed their Government. All 
the people of India should help the Govern-
ment thereto seltIathe Puniab1HdMm and 
create new atmosphere thera. With these 
words, I concluda. 6 ~ - -:1 l 
s~ MADAN lAl KHURANA (South 

0eIhi):. b8PUiY spe .. " SI., when I 
reachadtha House, I heardpartof his speech. 
I do not know but it has appeared in newspa-
pers that Shri Chavan and Shri Plot have 
sam. views about Kashmir. But who is 

incharga of Kashmir affairs? He mentioned 
one thing that if Shri Vajpayee expresses his 
regret regarding the Article 370, the Kashmir 
issue can be settled. . 

~HRI RAJESH PILOT: Today, Shri 
Vajpayae suggested the Minister of Fmanca 
that if the word 'ragret' is expressed, all the 
members will be satisfied. I referred to Shri 
Vajpayaa specially. Even now the hon. 
Members understand that the voice of the 
inner soul of Shri Vajpayee is not heard in his 
party. I did not refar to Shri Khurana. There 
is a vital difference between land and em-
ployment, and State subject and non-State 
subject. Today, if the. . 

17.00 hra. 

House passes the resolution to con-
tinue to haV9 the Article 370. This wiH restore 
a great confidence in people. 

SHRI MADAN tAL KHURANA: In this 
COMedian, I would like to say that ri(Jht from 
the very beginning tiB dale the Kc:shmir issue 
has never been taken up seriously. It is not 
proper to say that if somebody should say 
such and such thing about article 370 then 
the Kashmir problem will be solved. 

In this very House. Pt. Nehru has stated 
that this Article 370 is provisional and tampo-
rary and with the passage of tima it will 
become obsolete. It has just bc-.t said that 
those persons who talk of removing .:.ticla 
370 tak non-sense. I remember that thefa 
was a resolution of Shri Vajpayeeji in that 
connection your friend mat you and asked 
you not to remove the Article 370. My c0l-
leagues from Punjab also complained me 
that this very house which was supported by 
communist Party. Then PI. Nehru had said 
this article would become redundant one 
day. W8f8 they talking non-sense? You said 
if Kashmir could be provided the Article 370, 
why not Punjab? Why Punjab is discrimi-
nated .. 

SHRI RAJESH PILOT: If you want 10 
state this much then it is OK 
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SHRI MADAN LAL KHURANA: If such 
article is provided for one SIaIe, the oIher 
Slate wit also make demand you cannot 
slDpthem. 

SHRI RAJESH PLOT: In the very be-
gming of my speech I have urged IDdebale 
on Kashmir issue in the tight of the circum-
stancas prevailing in 1947. That time, this 
State having majority of Muslims, merged 
with India, therefore, it was given such a 
status. • you apply this in the context of 
Punjab, Bihar and Uttar Pradesh, you may 
be right but I am also not wrong. I have stated 
althese things knowing fully weR the culture 
of the State there. • 

SHRI MADAN lAL KHURANA~Do you 
know that you have depraved the culture in 
Kashmir dlMing the last 44 years? You have 
yowseII admitted that th8 people of whole 
nation have been supplied rice and wheat at 
higherrales, where aslhe people of Kashmir 
have been supplied rice anct. wheat at the 
rate of 5 annas a kIa. The GoYammant has 
spent As. 70 thousand ClOre during the last 
44 years. When this Kashmir issue was 
raferradlotheU.N.O.itW8JSagreatmistake. 
Todar ills being ~:~ Kashmir 
should be restored ID its statui:-aiO in 1951. 
No Slate should be giver! tlMfri{jht ID talk of 
secession from the country: No doubt cul-
ture, ~·and all other thflgsof a State 
should be preServed. lis iderftity should be 
presarved. But it shollie(' not be given a 
special 8IaIus atnd ~ a separate part 
from the c:ounIiY. OIherwise, other States 
wil also raise the simDar demand so. This is 
the ideology of the B.J.P. Hera the discus-
sion is going on Kashmir Valley only. But 
Kashmir is divided into three parts. Kannu 
and l.atakh are its two o1her parts. But these 
two parts are never disalssed here in the 
House. Excesses are being committed in 
ladakh and Jammu but those are not cflS-
CU888d here.1l Was a mistake on your part to 
try to appease a particular community and 
that 100 living in the valley of Kashmir. The 
Chief Minista's of Kashmir were changed 
100 fraquenlIy 81 the behest of your party in 
the Certnt. This is nol the 0UII:0me of the 
Article 370. Thecondilion of Kastvnir started 

deteriorating when Dr. Farooq Abdullah was 
dism!ssad and Gulan Mohammad was 

. appointed as Chief Minister and elections 
were again held and Dr. Abdulah W8$ rein-
stalled there and tbday the situation has 
come to such a pass. 

Mr. Deputy Speaker, Sir I would like say 
somalhing about the EIcta Yatra. I would not 
Uke to comment whether the Yatra should 
have gone by road or how many people 
should have gone there. But I would Ike to 
submit ID the House that even I did not know 
about the situation in Kashmir before reach-
ing there on 25th January. On reaching 
there, I came to know about the seriousness 
of the situation. Perhaps people from Kan-
yakumari to Jammu do not knowthe serious-
ness of Kashmir issue. When we reached 
there the Airport had been sealed. We 
boarded three buses of B.S.F. which were 
escorted by two B.S.F. buses left on both 
sides. We were instructed that we were 
passing through B.S.F. camp and we should 
do nothing except lay down flat if there is 
firing on the way. This was the situation 
when we were not going to hoist Indian 
tricolour in our own country. We were not 
going hoist the tricolour in Lahore or going to 
fight on Sino-Indian border. We were going 
to hoist tricolour at lal Chowk, Srinagar and 
these were the instructions that were given 
to us. Later on bullels were fired at our 
aircraft when we returned. We have seen it 
ourselves. You should take it seriously be-
cause those who can fire at an Indian aircraft 
cannot be ordinary tenorists. They seem to 
belong to the regular Fon:e of Pakistan. I 
would like 10 sutxnit 10 the hone Minister of 
Home Mairs that they should not be consid-
ered otdinary tenorlsls, they are regular 
trained men of Pakistani Army. They have 
infiltrated into Kashmir valley and are ma-
noeuvring aD these things. 

Mr. Deputy Speaker, Sir I would like to 
submit one thing mora 10 the hone Minister of 
Home Aftains that cases against 900 B.S.F. 
Jawans are pending in the Civil Courts under 
·I.P .C. 302. Perhaps you &lao knowthatthent 
is a provision unct.the B.S.F.ldthat I any 

. soldier commils a crime he wit be tried in 
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MBay Court and not in the Civil Court. For 
example, If a terrorist falls victim to the bullet 
of a soldier by mistake the trial should be 
held by a mJiIary court and not by the civil 
court becat .. neither witness nor lawyers 
ara avaiIabIem him In the civil court. Howara 
the judges hearing these cases. He will be 
celtainly punished. (1ntemf:Jtims) Mr. Dep-
uty Speaker, Sir, I would like to submit that 
the hon. Minister cI Home Affairs has to 
decide many such cases which are pending. 
A soId_ is posted thereto defend the coun-
try and ramains therecontinuously in danger 
of the bullet of tenorists. He should be pun-
ished if he commits a aime deliberately. But 
aIherwise their morale should be boosted 
and they should be encouraged. The Gov-
ernment is in dilemma whether to pro$8CIite 
them in the B.S.F. court or in the CivH Court. 
You should decide it and build their.cOnfi-
denceonlythenthey can defend the~untry. 
There is resentment and agitation among 
them that they ara fighting with the terrorists 
andfacing thei(buI!ets awayfrom their homes 
and even then they are prosecuted if any 
tenorist is killed by mistake. Their morale is 
at the lowest ebb. . 

Mr. Deputy Speaker, Sir I would like to 
submit abOut the migrants who have come 
here. Recently they demonstrated in Delhi 
and gave a Memorandum to the Prime Min-
ister. This time through their demonstration 
at the Embassy of Pakistan they have given . 
anewdirnensiDntotheiragitationandthrough . 
a memorandum they have warned the Prime 
Minister of Pakistan to slop interfering in the 
affairs of Kashmir. Two and a haM lakhs to 
three lakh Kashmiris have fled from the 
vaIay. Some people raise the Issueot'human 
rights. The Government should raise the 
issue of human rights in the U.N.O. and 
should explain 10 the world howhumah rights 
are being violated by the Pakistanis who are 
aiding and abeIIing the terrorists. This pic-
lUre should have been presented before the 
people but the Government has failed to do 
so. l'henIIora. I would Ike to say that atten-
tion must be paid to IL They should be 
rehabBated properly. 

Mr. Deputy Speaker, Sir, Kashmir prob-

18m is a serious problem. It is noIlce a minor 
headache which would be cured by taking 
oral medicine Ike Aspro. TerrorisIs are dar-
ing 10 attack even aiIcraft there •• has be-
come a disease like cancer, which needs 
surgery. The problem of Kashmir wID not be 
solved if Shri Vapayee says that the Article 
370 should be abrogated. This problem is 
not 80 simple. It has become serious, there-
fore, I would like 10 say that we should 
calegoricaBy warn Pakistan that enough is 
enough and we win noI tolerate its interfer-
ence any more and we win retaliate to flber-
ate 1/3 part of Kashmiroccupied by Pakistan 
if it does not stop interfering in our internal 
affairs. 

Secondly, I would like to say that the 
problem of Kashmir should not be viewed as 
only the problem of Kashmir vaHey. There 
are other regions i.e. Jammu and Ladakh 
also but as the time at my cflSpOSal is short, 
I would have dwelt· on it in detail. Regional 
councils should be formed to remove imbal-
ances and develop these three regions 
equally. 

I have no hesitation in repeating what I 
have said several times about the condition 
of the migrants. I repeatedly drew the aaen-
tion of the han. Horne Minister, when I was a 
Member of the Ninth L.ok Sabha but no 
attenlion was paid to the problems of these 
poor migrants. Today, they get As. 750-800 
per month as relief. Even those living below 
f:PV8i1y line earn more than this. How can a 
family subsist in As. 800 in Delhi? Therefore, 
I would urge the han. Home Minister to visit 
the camps and see for himseH their pr0b-
lems. I have mentioned earlier also that 
neitherthe Hone. Prime Ministernorthe han. 
Home Mioister has paid a visitlotheircamps. . 
They should visit them and rehabilitate them 
semi-permanertly. (lntem.ptions) 

Shri Pilot, the Minister of Communica-
tions is siting here. I would like him to do 
something for the Government employees 
of his 4epartment. who have fled from the' 
valley and migrated to other places. There 
are sevaraI.uch ernpIcipes. Merely paying 
lip service or sermonising wi. not serve the 
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purpose. It matters little what you have dona 
there or you have not done but the poor 
people, have migrated from there. I would 
like to say again .... (/ntemptions) I would 
like to submit to the hon. Minister of Home 
Affairs that the Government of India should 
raise the issue of human rights in interna-
tionaP forum to help the 2-112-3 IaIch mi-
grants. It will strengthen your case. That is all 
I would I~e to say. 

Though, I have many suggestions but 
due to lack of time I would like -to say that --
Kashmir issue shouki not be considerOO as 
a problem of the valley alone, rather it should 
be considered a problem of vma;eof Jammu 
and Kashmir. It should be solved consider-
ing it a national issue and you should taka 
firm stand on it. it is my request to you to Slop 
actions which are sending wrong signals 
and the people of the country should also 
feel that our miJita:y and para-military forces 
are fighting there. You should take steps so 
that no wrong signals are sent to them. 

[Engfsh) 

17.16 hrs.. 

(SHRI P.M. SAYEED in Ihe ChM) 

DR S.P. = (SarnbhaI): Mr. Chair-
man, SI', tri8 is discussing the res0-
lution for extending Prasidenfs Rule in 
Jammu and I'.ashmirforanalhersix months. 
In this context I would Ike to submit that this 
is not an easy task. One of the hon.llnillers 
has just expressed his views in a very light 
manner; but the problem is not that simple 
beca'IHtheformalion of Bangladesh and its 
aftennaltt has put Pakistan in a situation 
which nMninds .. of Shurpnakhaof Ramay-
ana ..... noaa was cut. The poet .. 
acrI1es that situation in these words:-

• Jab.Jab MahaIon Me~, Tab-
Tab wah Yad DIaytIgi. 
ShIi shutpn.Icha Ki KIIIi NIIk, Kill 
PnIIuIr Jodi JayegiM. 

Therarore, thefonnationof Bangladesh 
has become the nose of SlIUfpnakha for 
Pakistan •• is an open seaat now that Paki-
stan is providing assistance 10 the terrorists 
and the militanls under a deliberate plan to 
divide hIia bJ disinlegrating Kashmir from 
India. Even a smaB child living there is aware 
of the siIuation. The prevailing situation in 
Kashmir is not so conducive that the natives 
may be ready to join us easily. 

I understand ~ if the members of all 
the parties, after making a considerate as-
sessment of the real situation, discuss the 
matter, only then we can find a solution of 
this problem. If we go en overfooking the 
facts. we cannot achieve any suocass. 

Besides Pakistan, Chlllais also involved 
in it. I would IUto submit that 1225 persons 
W8I8 put to death there in 1990. 1800 per-
sons went slain in 1991. We should be 
grateful to our saaIrily forces that they are 
supporting us to some extent and ha .... • 
CO'I8I'8d 2100 riftes. 250 mr::i(ets ara ~ 
rocket launchers and other ammunilionstrol1l 
the tanorisIs .• is obvinus that only they a._ 
keeping an spon Kashmir in the real sense. 

Today two types of situations have 
emerged in Kashmir. On one hand it has 
become our internal matter 'IftCf on the other 
hand I has become the external matter also. 
Aiprasenl, black shadows are hovering over 
Ind"aa hum boIh the sides, internal as weH as 
axtemaI. 

&ar-fbody has expressed his views in 
COIul8dion wiIh B.J.P.'s Ekta Yalla and the 
members of B.J.P. have also described the 
Beta Yaf'ra and stated as to what had hap-
pened -thana. But I was shocked a lillie to 
know that on the one hand the han. Presi-
dent of the B.JP. was saaIdng support to 
unfurl the National Flag at L.aI Chowk in 
Srinagar and on the oIher hand the ¥ice-
.......... of ... B.J.P., SIwi MaIkaniji was 
bullJwIh ... n ..... in IsIamabIMI at lunch . 
Thepabllm" not be 80IvedbJ such a dual 
poIc:y clanr patlJ or of any individual. The 
pnIbIem can,_.be ....... say one 
....... do_1hing ..... 
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China is not lagging behind in encour-
aging Pakistan. Recently talks were going 
or. to have a check on atomic weapons. 
There was a time when India was ahead of 
Pakistan in the field of atomic weapons but 
today the situation has almost reversed. In 
the field of atomic weapons, China and 
Pakistan are working continuously and as 
far as I know, I can comment that today 
China has doubled the capacity to attack 
India with atomic weapons and Pakistan is 
also working in that direction clandestinely 
and is also preparing chemical weapons. " 
the Indian Government does not take any 
step in this direction, it can create a terrible 
situation for us in the long run. I think if India 
goes for manufacture of atomic weapons, 
then it will have to incur an expenditure of Rs. 
42 crores. Hon. Home Minister, if we do not 
remain active, the war can be imposed on 
us. If the war is imposed on us, the our fate 
will be no better than that of Iraq. We have 
witnessed the progress made in manufac-
ture of modern weapons in Iraq war theatre. 
If India does not brings up itsel upto th~ 
standard, the recurrence of 1962 incident 
can not be a·ofOided. Therefore, we are giving 
a warining to the Government to prepare 
itself to meet the situation. " Pakistan at-
tacks this time, I urge upon the ho". Mi.,ister 
that there would be no pact like Shimla Pact. 
This time the war must be a decisive one. 
With these words I support this Govemment 
Bill on behalf of myself an~.ply .party. 

S!:IBLS!JB~IA MVKHERJEE (Rai-
ganj): Mr. Chairman, Sir, the debate on this 
Bill started with the speech of Kumari Uma 
Bharti and Shrl Mani Shankar Aiyar and I am 

. sU!'Prised to note that humour was prevailing 
. o'verthe Parliament during the discussion on 
such a serious matter. In my opinion, there 
should be no humour when we are discuss-
ing such vital issue because this issue is far 
from humour. 

Sir, if we put the map of India before us 
then we will see that Jammu and Kashmir is 
at the top, which is considered our head and . 
today it has reached to such a terrible situ-
ation as the eyes of the whole world are on 

it. Today the situation has reached to such a 
point where a qUQstion has naturally come 
up whether Kashmir will remain with India or 
not. The EktS Yatra has made this situation 
more horrible and Pakistan has also given it 
a serious tum in its own way. Any how we 
have managed to control this horrible situ-
ation at present but it can not be improved by 
going on extending President's Rule after 
every six months. What has happened there, 
is of historical importance and I would not 
like to repeat those incidents. Shri Rajash 
Pilot has just now very clearly stated the real 
situation of Kashmir during the period of 
Farooq Abdullah and the National Confer-
ence. It may be his personal views but if it 
happens to be the statement of the cabinet 
then we welcome it. 

Pakistan Government is providing as-
sistance to the terrorists openly. The talks 
were held between our Prime Minister and 
the Prime Minister of Pakistan on the 2nd 
February. Thel'El were news in thq pr€ss 
regardi~g the talks that the talks were iriend1y 
and it will help in finding a paaceflll soluticn 
to the Kashmir problem. But on the 5th 
February the Prime Minister of Pakistan 
organised a strike in Pakistan. He repeated 
to what the chief of J.amayte-Islam of Paki-
stan had stated and t"e speech given by him 
was alike to the statements made by the 
chief of Jamayte-Islam. 

Nowthe people of Kashmir have started 
feeling that their problems will not be solved 
by merging with Pakistan. On the one hand 

, the terrorists of Pakistan are torturing them 
and on the other hand the Indian military and 
para~military are also committing atrocities 
on them. 

Today. there is a need to create an 
atmosphere of faith in Kashmir. For it, we 
shall havetotake into accountthe economic, . 
social and cultural aspects and all the pos-
sible arrangements should be made to pro-
vide help to the people in the Valley. 

With these words I support this resolu-
tion. 
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SHRI PIUS TIRKEY {Alipurduar): Mr. 
Chairman, Sir; I rise to support this Resolu-
tion. I am sorry to say that this resolution 
should not have been brought at all; but 
under the circumstances we will have no 
option but to support it. It should nOt be so 
that the elections should not be held even 
after six months. 

We support all this steps which have 
been taken by the GOvernment to meet the 
Pakistani challenge to occupy Kashmir •. 

The biggest problem there at present is 
of unemployment and of refugees. The other 
big problem is that no step has been taken to 
bring back the Pakistan occupied Kashmirto 
India. This is the reason that they consider 
us weak and rnake interference and en-
Cl'()8Chmept in our areas. Our Government 
should take steps to protect that area and 
ev"n an inch of land of Pakistan. 

The hon. Members have already said all 
these things. The Government should take 
firm steps for the unity of the country, with 
these words, I conclude. 

(English) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Mr. Chairman, Sir, I 
must express rny gratitude 10 all the hon. 
Members who have participated in the dis-

. cusaiDn and given unanimous support for 
\his Prodama\ion issued by the Pres\dent. In 
fact. it is not a very pleasant duty I have to 
perform that I have come before the House, 
asking for extension of President's Rule by 
another six months, so that we may be able 
to normalise the situation there and see that 
an atmosphere is created, which will help Us 
in holding the elections. But, still I am not that 
sure. I will have to go to Kashmir, discuss 
matters with a number of people and after 
consultation II will be my endeavour to see 
that a feeling of confidence is created and in 
the interregnum period, the kind of distrust 
which has unfortunately been generated due 
m dlfferena ...,.ions should be removed. I 
would not Ice to go iota aU the reasons, but 
I cannot "._, mentioning a few of them. 

There is no denying the fac;:t that the 
si!uation in Jammu & Kashmir is not good. I 
think Mr. Khurana is not ·there. He always 
speaks and goeS out, like a freelance jour-
nalist who writes an article, throws and gets 
away. 

If you raise a point, you must be there in 
the House. When I am prepared to reply to· 
your point, you must be present in the House 
so that If I make any statement which accord-
ing to you is not correct, you will be in a 
position to correct me. I do not consider it to 
.". a matter of prestige, if I make a slightly 
wrong statement, then correcting it later. 
That kind of attitude will never be there. But, 
if you are not present, that only shows your 
attitude towards the debate. 

That is why, I have to refer to the proc-
ess which was started by us. Beture this, 

. Elcta Yatra was started, I think aimost all the 
hon. Members spoke on this point that this 
should be treated as a national issue. Very 
few of the hon. Members might be aware of 
the fact that I discussed this matter with 
almost· all the leaders of all the politic!ll 
parties and the offer that J gave was, "All 
right, If you are so Insisting about having the 
YatTa, why are you confining it only to the 
BJP? We are also prepared to join. All the 
political parties will join; and let u. take this 
YatTa throughout India and create the nec-
essary atmosphere so that there will be no 
fealing of animosity; there will be no feeling 
\hat. \his Yatra is meant 'or that. pu~S8 •. 

Fortunately or unfortunately, the posi-
tion is that there ara people who, in fact, had 
their own apprehensions about the motives 
behind tha Yatra. I must say this also. What 
I was told was -I am not diwlglng any secret; 
without mentioning anyone's name, I will 
mention this -1hey have their own brand of 
secularism. 

I am quite sure th~ everybody is aware 
as to what kind of secularism they have been 
preaching right from Kanyakumari to SrI-
nagar. The kind of secularism that they have 
bee"preaching is a totally different brand of 
secularism. 
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This was one laaue which they have 
been propagating throughout. Another issue 
is about the abrogation of article 370. 

Now the Yatra is over, the crossing of 
Amanullah Khan is also over. This is the time 
when we should have some king of intro-
spection done. Are we really and sincerely 
believing that by havlf'lg this kind of Yatra, 
we can bring about unity in the county? Is 
that really your objective? And second, have 
you studied article 370 and the objective 
behind the whole thing? Are you convinced 
that if you are to abrogate article 370, you will 
be able to bring about a kind of unity that you 
have in mind. On both counts, I will request 
the hon. Members - both who have taken 
part in the Yatra, and those who did not - to 
have some kind of introspection done and 
come to your own conclusion as to whether 
any corrective action needs to be taken or 
not. Is it or is it not a fact the in the area of 
Jammu and Kashmir, there has been a total 
change In the climate that I had seen four 
months before? I must admit this thing that 
when I went there, the kind of situation which 
was presented to me was: everybody was 
looking at each other as a person who is not 
to be trusted at all, including the officers. 
Slowly we can generate a feeling of corifi-
dance, a sense of participation amongst the 
Government servants. H I have to give you 
the figures, the figures are always very good. 
Ultimately it is a question of implementation. 
There is nothing wrong about the Jammu 
and Kashmir cadre off\cers being posted -
lAS officers of Jammu and Kashmir cadre. 
Hundred of them are there out of whom only 
one Is putslda the cad .... Rest of 99 people 
are of Jammu and Kashmir cadre. In spite of 
that, they have the feeling that ._. are not 
trusted; we are not believed; we are treated 
as totally alie" people, not tOM believed .. 
That was the kind of fd1ing. I must say 
before this House that in th, meeting of the 
officers, I had to ten them very bluntly: I 
cannot understand this thing that the entire 
staff Is not to be believed. 

I am quite sure that there might be some 
people who are having som. kind of links. 
There are two kinds of problem •• You have 

to appreciate the fact also. This happened in . 
the case of Punjab. This also Is the situation 
prevailing in Jammu and Kashmir. Some 
people are by conviction with them and some 
people are forced to be with them. H the 

- terrorist comes to his house, he has hardly 
any choice. He has to alldw him to stay in his 
house. And tomorrow because he allowed 
him to stay In his house, we are to arrest the 
person saying that you harboured this fellow 
and that Is why you have committed a crime. 
So, you are arrested. This Is the kind of 
situation. I am in full agreement with what 

. oneortwo hen. Membarsstatedthat it is not 
merely the question of implementation of the 
Act. It is the human value which has to be 
added to it. You have to consider. H you are 
satisfied that In fact H by conviction he Is wlt,h 
them, I do not think that you can spare a 
person. You have to arrest the person and 
take necessary action against him. But if by 
any chance, he had been under coercion, he 
was supposed to stay, allowed him to stay at 
night there. I know the instances which have 
been quoted where all kinds of molestation 
to the women have also been done. 

The people were considering that this 
was a kind of jBhad, a kind of religious fight 
that they were fighting. That was .. logan in 
the beginning. But now they have come to 
realise that this has nothing to do with jehad, 
These misguided young people are perpe-
trating all kinds of atrocities. That is why now 
they are totally dlsillusloned"fruslrated. They 
would \\ke \0 coma back \0 the mainatraam 
and adual'Y the who\e proceea h_ started, 
but for these interim things which happened 
due to which unfortunately the entire proc-
... was reverted. I am not apportioning any 
blame on anyone. I am asking merely for 
.eH-introspectlon if you , .. I that ~u owe a 
duty to this country. PoIItic!II part\es have 
their own politics. After all, we are human 
beings. We are not unyasls. Though you 
may be tal<lng of saffron colour, stili I cannot 
believa that you are a uny .. l. You cannot 
be tanY .. II. A political party cannot be a 
party of tanY .... Definitely, they have the 
political attltUde and the political objecIIve 
and In order 110 achieve that political objec-
tlve, they are bound to agitate for certain 
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things. So, simply if you say that It was your 
political motivation, the question ends. But 
then you have no right to say that you are 
treating this issue as a national issue and 
above party consideration. This issue has 
not been treated above party consideration. 
And that is why, In order to prove that point, 

. I have stated this. Otherwise, I have no 
intention of blaming anyone or apportioning 
any blame on any person. 

Another point - lest I forget - was stated 
by Mr. Khurana. I must request him to keep 
politics away from paramilitary and artned 
forces. Do not try to play politics so far as 
armedforcesa ... concemed. He has pleaded 
his case and gave an Impr.sslon to the 
Hous. as if in matters of murd.r, discretion 
has be.n ex.rcised by the Gov.mm.nt, that 
is, whether the 302 cases have to be tried by 
a regular criminal court or by the BSF court. 
That is how It was presented. I have just 
made queries. Accordl~ to my information, 
there Is no case pending. Not ev.n a single 
case which was brought to my notice which, 
In fact, was about a rape and not a murder. 
Th .... was some kind of a confusion. I must 
admit ~ry clearly that I was also concussed. 
If it is a case of rape, whether it would be 
advisabl. on my part to address it to the BBF 
court or a regular court should try this case. 
This was my confusion. Th.n, ultimately, I 
cam. to the cenduslon that wh.n th.r. is a 
regular act, th .... is no ",88On for m. to 
suspect that there will not be justice. Cer-
tainly this is a case in which'l have to be very 
watchful. I will have to find out and ensure 
that, according to the Ad, barring h.lnous 
cases, all other cases should be tried by the . 
respective paramilitary forces court. In this 
case also, as it was a discretion which the 

. Govemment had to use, I was thinking for 
some tim. and that Is why for almost a 
fornight and not mor., this case 'fa& pending 
with me because I wanted to have my views 
cleared. I discussed with the LaW Ministry 
and thereafter, cam. to a conclusion that the 
regular BSF (IOurt should try this caSe. So, 
that case has been disposed of. 11:1 .... has 
not been one cas. which has been p'nding. 

But Mr. Khurana gave a fe.ling as 11 great 
atrocity is being cOmmitted on the BSF 
people. I am really surprised that without 
understandi"g the problem, just taking one 
case as an example, the matter has been 
g.n.ralised. I can understand one case if 
facts are given. This Is not the forum where 

.., this issue is to be raised a all. I will be the last 
person to encourage any sch activity .ither 
by BSF officers or any other paramilitary 
forces officers to approach any political party 
and askthemto raise this Issue inth. House, 
This is the attitude that I have. My request to 
all the hon. Members will be not to encour-

, age such activities. After all, paramilitary and 
armed forces belong to the nation. Our poli-
tics should be confined to our political par-
ti.s. Do not try to Involve these forces in your 
party politics. This Is my requ.st. You mayor 
may not follow this request which entirely up 
to you. But it Is my duty to request all the 
political parties not 10 encourage the officers 
who try to approach you for some reason or 
the other. 

We have discussed only the political 
aspect of the Jammu and Kashmir probl.m. 
We have totally forgotten the involvement of 
Pakistan in a very big way. Who was respon-
sible for removing Sheikh Farooq Abdullah? 
Who was r.sponsible for ... movlng Sheikh 
Farooq Abdullah? Wh.n t~. other .xample 
was glv.n, h. said that h. ref.rred to the first 
.xampl. aod not the second .xample. H • 
... plled'asltsulted him. Th .... ls no doubt that 
Farooq Abdullah was ... moved and In his 
place, Mr. G.M. Shah was a,pointed. Infact, 
this are matters of history. W. cannot d.ny 
th.m. But th.re Is another cas •• Wh.n Dr. 
Farooq Abdullah was the Chief Minlst.r, h. 
perslst.ntly pleaded with the Central Gov-
.mm.nt not to, for God's sak., appoint a 
particular Gov.rnor who according to him 
was against him. In spite of his repeated 
requ.st, It was se.n to it that very Governor 
was appointed. And on that very day or the 
next, h. had hardly any option but to submit 
his resignation. So, these are the instances 
which is clearly show that ev.rybody would 
like to play politics and th.reaft.r say, 'No, 
no. Thla issue should be t ... ated above party 
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considerations. 'These are the two glaring 
examples. 

Now, these are national issues. If you 
do not treat them as national problems, then 
of coul'Se, we are going to be in deep trouble. 
I must tell this very frankly. Pakistan is trying 
to intemationalise the issue and we know 
that Pakistan is interested in encouraging 
trouble. But on the 5th of February, our 
Prime Mlolster and the Prime Minister of 
Pakistan met and both of them came to the 
conclusion that they had to see that the 
situation be normalised, and tension reduced. 
But the very next day or so, the Pakistani 
Prime Minister had to announce that they 
should observe an entire bundh in Pakistan 
in order to show their solidarity with the 
people of Kashmirl Wy this kind of·.f1yPoc-
risy? Why not discuss honestly what you 
have in your mind? There is no point in 
unnecessarily creating an impression as If 
you are trying to discuss when you have a 
totally different thing in your mind. He 01> 
served the bundh. He adopted a Resolution 
in the National Council and assured the 
JKLF people that the people of Pakistan 
were one with them. Thereafter when they 
tried to cross the line of control, he changed 
his stand. Just two days before that, he gave 
a long speech to show complete identifica-
tion with JKLF. Thereafter, we not know 
what happened. He turned round and said, 
-No, no, we will not allow you to cross the line .. 

. of control.· They had to take this type of . 
attitude because It has Its sinister and most 
dangerous consequences. 

Hon. Member Shrl Khurana said, "What 
is the Idea in just saying things and taking the 
matter at diplomatic level? You know where 
the training camps are. At least try to occupy 
the Pakistan-occupled- Kashmir" I do not 
think I am competent enough to give a reply 
to that kind of remarks. My effort will be to 
see that at the diplomatic level we make 
known our resentment on this issue. When 
the Pakistani Prime Minister spoke in this 
-belligerent language, their Ambassador had 
to be called by the Foreign Secretary and he 
had to be told that any Interference in the 
internal affairs of India would nOt be toler-

ated. When this was done in very unequivo-
cal terms, It had Its own impact. We cannot 
think of indulging in this kind of adventurism 
which the other side is aetvocating, ahd they 
are asking us to send the army, to attack ' 
them and to demolish their tr~ining camps. 
He also mentioned that some aricraft was 
shot down. I do not know and I have to find 
it out. I do not think It was done. At the sam .. , 
time, I would not deny it and I would not say' 
that the Pakistani military Personnel is ,not at 
ali involved. I cannot give this kind of a 
certificate and say that Pakistan is very 
straightforward and they have not allowed 
their armed fo~ to come in civil dressed, to 
cross over and give their military assistance 
to the JKLF people. Maybe, In few cases, 
they might 'have been Involved. I cannot say 
it very categorically, but I do not rule out the 
posslblity. Efforts are baing made by Paki-
stan to intemationalise this issue. According 
to the Simla Agreement, both the parties 
were supposed to discuss the matter in a 
peaceful atmosphere and tt"!eywera expected 
. to create a situation free of tension. Some-
how or the other they could not do it. That is 
why efforts are now being made through 
these very dubious methods to creat an 
international situation s if something totally 
wrong is done by India. Pakistan is making a 
pretence that they have shot down so many 
people and that they did not allow people to 
erose the nne of control. This. being carried 
out by Pakistan. We have to guard oursew_ 
against intemationalisng this issue. . 

A large number of people come to India 
In the name of Human Rights Organisation. 
We have a local outfit of It. These people do 
not come here; 'we supply them the entire 
information. I am quite sure that one of the 
hon, members who spoke about it had noth-
Ing of that sort In his mind. We are not 
opposed to the Ide .. in fad India is a country 
where human rights are being observed in 
totality. I do not think that any country can 
claim that it Is protecting the human rights. Is 
it the killers only who have the human rights 
and not the victims? Innocent people travei-
ling by train, by bus, going from one village to 
other village, ara being shot dead. But they 
do not mention anything aboutthe.e people. 
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I must tell the august House that this was the 
very point which we discussed with the Brit-
ish Home Secretary and Foreign Secretary 
when they came here. This was a point blank 
question which I put to them. I asked th.m 
whether they recognise that these victims 
also have a human right; that they are sub-
jected to all kinds of injustices but stili you are 
not prepared·to treat this as a human rights 
case. On the other hand you are very much 
interested whether the killers are being 
treated properly Qr not. I will give just one or 
two examples and they I will finish. 

Some charges are levelled against th~ 
army. When such an explosive situation is 
prevailing I can understand that some inno-
cent people also get killed. I cannot deny that 
but the fact about which we have to convince 
ourselves is whether these people are being 
tried for evidence or not. We wanted to have 
one thing clear and that is why the matter 
was referred to the Press Council of India. A 
three member delegation frol!" amongst 
journalists went to Jammu and Kashmir. 
They came back and informed that cases 
have been registered against large number 
or army officers and paramilitary officers 
who committed crimes and they have been 
tread in courts. They said that 23 women 
were raped bY the army people. The report . 
says that it Is absolutely false and this is a 
regular maligning campaign which is being 
perpetuated against them. It is not our 
officers' Report, but It Is the printed Report of 
the Press Council of India. It was totally an 
independent body. They have given this 
Report that this is totally fl .... In spit of that, 
if some han. Members say anything, I do not 
deny that. It will be too much on my part to 
give this kind of certificate that the para-
military forces did not commit any mistake or 
crime. But, aftercommitting acrlme, whether 
we are reglatrlng a case agBInat them or not 
is a test. We can convince anybody who Is 
prepared to get hlm .. H convinced that In fact 
a regular cue haa been filed and people 
have bean tried for Imprisonment of ten 
years. Some of the army officers have been 
dismissed from the .. rvice. There may be a 

ch~ where something has happened in a 
. very remote area and which was not brought 

Ie our notice. That is a different thing. As far 
as I am aware, at least, nobody can possibly 
say that human rights' ha,,!e been totally 
violated in India and no notice of It is being 
taken. It is not a fact. . 

SHRI RAM KAPSE(Thane): Taking Into 
consideration the effort to malign our army or 
para-military forces, what have you decided 
about the case for which you waite forfifteen 
days.thought over it and finally you came to 
know that it was a rar~ .;;a~<' : ",,~uld ~::,'" LO 
know what der.::,;i'.lr. ~iW oeen taken b; the 
Home ~:'ir.istry in this regard. 

SHRI S. B. CHAVAN: I have told you 
that I have cleared the case to go to the BSF 
Court. That case has. already. been field 
there. 

Now, I will come to Article 370. You 
must see how this matter was propagated. 
We must be absolutely clear in ourmind-at 

. the time of acceesion to India, the kind of 
pledge that we have given to them that 
Article 370 will be treated as a temporary 
measure- this thing. For what purpose, you 
have given this pledge? So long as you do 
not 8ucceed in converting the minds of the 
local men by creating a confidence and 
asking them to take Initiative In the matter 
and say that we do not want Article 370, It is 
difficult. So, we have to create the situation. 
If we do not create that situation and merely 
say that we would like to dalet~ Article 370, 
I think It will be a great injustice that we will be 
doing. At least a f .. ling of distrust which was 
already there at the time of Punjab elections 
when Amanullah Khan and others who were, 
day in and day out, propagated a kind of 
vicIou8 propaganda that all kinds of Injustice 
Is being perpetrated on the, Kashmlrl people 
and in that atmosphere, you wanted to go 
there and delete Article 370 Is nothing but 
acldlng in8ult to the injury. I do not think that 
this mean8 anything. What was the idea of 
doing this thing? Whom are you preaching? 
You are preaching your own followers whom, 
you have taken in your ~ircraft. Only one 
hundred people were there. They were only 
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your followe,. who did not want Article 370. 
Is there any local Kashmlri Involved In that? 
None. 

SHRI INDRAJIT GUPTA (Midnapure): 
Why did you provide the aircraft? 

SHRI S.B. CHAVAN: Yes, that is the 
point. I, am coming to that point. A very 
reasonble question is being asked by the 
hon. Member as to why the Govemment 
thought it necessary to provide an aircraft for 
airlifting them? It is a matter of judgement 
and after every event, everybody can be 
very wise. I had three options before me. 
When I say 'I'. I mean local officers and the 
Governor. There is no question about it. But 
the decision had to be taken whether it was 
worthwhileto allow the 8.000 or 9;000 people 
to go to Baniha Pass or not. He himself said 
this. 

18.00h .... 

And he himself said that fire was shot" 
even on his bus. Even if they had gone in the 
bus - we.knew very well-though they said 
that your statement - that these were very 
soft targets and they could be killed - had 
provoked them to fire. This is a very ingen-
ious interpretation that I have seen. It was 
my duty to bring to your notice that this is 
hapaazard. You are taking a risk of your life. 
With that, if you want to go, I have no objec-
tion. Thereafter, at the instance of Dr. Muril 
Manohar Joshi, a helicopter was provided; it 
was, it his instance, that the aircraft was 
provided. Now the only point is whether they 
have been charged for the same. If they had 
been charged, then anybody can use the 
aircr~ft; then anybody can use the helicopter 
so long as he is able to pay for that. Bills had 
been sent tOthem and the bills had been paid 
by th~m. I h!'ve the receipts. 

SHRIINDRAJrTGUPTA: Aretheypaid? 

SHRI S.B. CHAVAN: Yes, They are 
palO; they had palcf the bills. Therefore, we 
have to see properly whether allowing this 
kind of an adventure is proper or not. God 
Jo"l.lds, if four-five people died, You know 

how issues are being rised in the House. In 
that cue, that wOuld have been the first-
class issue and the Govemment had to take 
four-five days to reply that issue. We did not 
provide them a helicopter; they asked for it. 
We provided them one helicopter and 
charged them for the same.' They had paid 
the bills. I know what is their position. I do not 
want to sayar ything about it. But that clearly 
shows, that clearly establishes the bOnafi-
des of the Govemment. In fact, we were 
interested In saving lives of the people, 
whichever party they might belong to. But 
they feel, they are not still prepared to accept 
that that was a very genuine reason 'or 

. which we had to give them some kind of a 
waming. 

Some suggestion was made about the 
Advisory Committee. I will have to apply my 
mind as to whether a Standing Committee of 
the National Integration Council can be a 
better forum or any other committee needs 
to be set up; it is a matt.r to which mind will 
have to be applied. Certainly we will discuss 
it; there is no difficulty. 

SHRI E. AHAMED: I am told by a former 
Member from Jammu & Kashmir - he was 
not a Member of this House - that for the last 
three years not even a single Parliamentary 
Committee has ever visited the area. When 
we say that Jammu & Kashmir is an integral 
part of the country, ~ Parliamentary Commit-
te. should visit that area. That is why I 
suggested that the Members of Parliament 
should be iuncluded in that Committee. 

SHRI S.B. CHAVAN: I have seen that 
Members Of Jammu & Kashmir are must 
reluctant to come even for the Advisory 
Committee meeting there; But it is a matter 
on which there is no difference of opinion. 
We can properly discuss it. ·And ifwefeelthat 
here is a case in which there is no harm in 
doing it, we wiD decide about it. In fad, we will 
be very happy to have the advice of the hon. 
Members of the House. But I would not like 
to commit myself at this Juncture. Let m. get 
the matter examined. 

. Whether the migrants will ever be in a 
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rosltion to return to the Valley is a point 
about which I am really veery keen; and that 
is why, at this stage, I can clearly say that the 
possibility of hoiding local bodieS elections in 
the near future is a point which I have in view, 
which in a very definite time frame I would 
like to decide; and thereafter, we can think in 
terms of security for tt: general ejections to 
the Assembly. Butthe experts of ~he Govem-
ment wilt have to concentrate on this issue 
and see that we solve this issue once for all. 

[ Ttanslation] 

PROF. PREM DHUMAL: Mr. Chariman, 
Sir, I hlld said that letters were sent to the 
Administr. .or and the Govemor regarding 
the problems of the people but no reply was 
received from them. 

SHRI S.E. CHAVAN: I have noted it. 

[English] 

MR. CHAIRMAN: The question is: 

"That this House approves the 
continuance in force of the Procla-
mation dated the 18th July, 1990 in 
respect of Jammu and Kashmir, 
issued under article 356 of the 
Constitution by the President, for a 
further period of six months with 
effect from t.he 3rd March, 1992." 

The motion was adopted 

18.0Shr •• 

MR. CHAIRMAN: The House now Stand 
adjourned to meet again tomorrow. 

The Lok Sabha then adjoumed till Eleven 
of the Clock on Friday, Februal)' 28, 1992/ 

Pha/guna 9, 1913 (Saka) 
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